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LOK SABHA

Tuesday, November 26, 1963/Agru-
hayana 5, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock,

| MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Soviet Small Tractors
+
[ Shri D. N. Tiwary:
| Shri Bhagwat Jha Azad:

Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:

*181.

Will the Minister of Food and
Agriculture be pleased to state:
(a) whether the use of Soviet

small tractors is continuously rising;
and

(b) whether in view of the grow-
ing demand attempts are being made
to get more of them for Indian farm-
ers?

The Minister of State in the Min-
istey of Agriculture (Dr, Ram Su-
bhag Singh): (a) and (b). Yes, Sir.
Licenses have been sanctioned during
1963 for import of 1500 small tractors
in the range of 12-18 Horse Power as
against 500 licensed during 1962

Shri D. N. Tiwary: May 1 know
whethep the 500 tractors which were
licensed had come to the country and
how they have been distributed?

Dr. Ram Subhag Singh: Yes, Sir;
they are in the market. The tractors
that were imported in 1962 are there
in the market.

1500 (ai) LSD—I.
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Shri D. N. Tiwary: May I know,
in view of the fact that all the States
have imposed ceiling on lands, whe-
ther Government thinks it is within
the means of the agriculturists who
will own 30 acres of land and no
more to ply these tractors?

Dr. Ram Subhag Singh: It is not
possible for an agriculturist of that
means to purchase a tractor.

=t i AT AT TH A
B2 FFe[ &1 " O w7 & fav
Frrgram & oft 7€ O FremneT 8 Sy
7 fF 57 a9 ¥ O ivq e W
% ?

o T gum fog ;W A@ &
9w fergram ® @Ay #7T oawm g
T ar= 2w ¥ A framey #57 #409
2300 TT TF2H A9T |

it fagsa T@TE - w9 gTAAT HET
7 A fr g feamt &1 g dwd
& GiEd § Ffeard &1 @Ay &
g1 2 A1 B2 B1F feam o @ el
1 ITEAT FOE AT GITATT AT AR
7| % o0 g #7 18 SFaeqr w7
w27

w0 T g fag : wvT ar fw
ferr & S e #r o T )
STy a1 39 & fow At ag & fe -
e W & a0 A9 §@ TN
HEFAE | i
Shri Kapur Singh: May I know
whether, in view of the answer which

the hon. Minister has just now given,
Government are prepared to consl-
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der the proposal of subsidising the
sales to bring this category of trac-
tors within the reach of peasant nro-

prietors without forcing them nto
cooperatives?

Dr. Ram Subhag Singh: We are
already seized of that type of idea
and we propose to subsidise to  the

extent of 25 per cent.

Shri Warior: May I know at what
price they are getting tractors {rom
the Soviet Union and at what price
they are produced here?

Dr. Ram Subhag Singh: The prices
are a little higher. The entire im-
port is going to be  made through
the State Trading Corporation. The
price there comes to about Rs. 6000, 1
require notice to give the  exact
price,

Shrimati Savitri Nigam: What is
the view of the Government about
establishing tractor organisations at
the State level and district level to
enable the poor farmers to get the
services of iractors on hire?

Dr. Ram Subhag Singh: So fa1
there is no concrete proposal in re-
gard to establishing tractor centres
everywhere. But some State Gov-
ernments, particularly, Madhya Pra-
desh, want to have some tractors at
every district headquarters. If there
is going to be any demand, we shall
do our best to supply them.

Shri Igbal Singh: May I know
whether Government have received
proposals for the manufacture of
small tractors from Punjab Govern-
ment and if so, what is the progress
made?

Dr. Ram Subhag Singh: Yes, Sir;
we have received a representation
and the Punjab Chief Minister also
made out a case for it. We propose,
to have a licence issued to the State
of Punjab.

Shri P. R, Patel: May I know
whether the production is more by
tractor ploughing or by the im-

NOVEMBER 26, 1963
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proved plough that is used in the
country?

Dr. Ram Subhag Singh: Actually

this controversy is there in our coun-

try. But the tractor has not been
tried in our couniry on  any large
scale. So, the two cannot be com-
pared. :

‘areefa’ ® v faemn sa|

a7 W aqy §fw AT 9 aA #Y
T F47 fF

(%) #a1 W@ @vEC F AR
ST @ 6 T wmar e,
FEAT F ‘aereafa’ # < faer 7 adar

(@) afz =i, @ ®n g@ &
faare ‘aaerfa’ & fawfami #1 sad
Wham &R | a1 ; A7

(w) afz &, & Fa 7% ?

@™ aGs1 R WEr % |WT
gfar (st fma) (%) wdm
B AT AR, FOATH A Feqdq
¥ o T & A1 AT AT FYOF T
& ®7 § 940 FIA FT AEEIEAT FT
gara fear & 1 fawaw wfefa @@ ga@
# AT FT R R

(=) Y7 () @ 5o A A 35 0

[(a) The possibility of using
Ratanjot as a colourising agent for
Vanaspati has been suggested, inter
alia, by the National Dairy Research
Institute, Karnal. The suggestion is
under examination by the Com-
mittee of Experts,

(b) and (c). Do not arise].
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st wgEEm:  w9fE il g F
werf H e srar Gr g argm
4T F107 & fF geT 7 aweqfa o &
faemae &1 T & fau @@

s ?

Shri Shinde: It is a highly compli-
cated question. An Experts Com-
mittee has been appointed and in-
tensified research activities are being
carried on, The Committee is likely to
come to certain conclusions in a short
time.

st wgA™ . "ot WARW, WO
qare fz=Y 5 & gafem qa o=t § s
feam amar
WS WENRA : 39 & foq oF wHer
a1 4y a8 {9 sl & 9y vw A
9T qgFAT |
st w8AT : 99 H17 agT & @
FepHi W Frerares W17 Frargai wfe
H forarae ®) sveft § 91 F9T GVETLA I
# ot feemae &t <9 & 90 F1E I
woraT g 7
Shri Shinde: There is the Preven-
tion of Adulteration of Food Act for
that and that Act is being enforced
wherever such cases are being detec-
ted.
st a¥ : T TFEIEH FHEN q LIV
#1 7 7T 9 4 & AT 9w ¥ A
|t oA fefeaedra o1 w1 & f& ot
aF 99 97 gua g fear e g g ?
Shri Shinde; The report has rot

been submitted so far by the Experts
Committee.

o Mifarg TE: ¥ AAEE HAT
# ag aT Aw ¢ 5o sy
W9 BT A1 94 & o a9 &g T §,
& s wg g fR ag @i ¥ @w
OIS & AT HTAT & A gL Wi
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qOTT B ¥ AR W FE" ¥ 39
frar ot o aren @ ar adi ?

Shri Shinde: Sir, only recently, in
1960, a committee was appointed to
go into this problem. It is true, as
the hon. Member mentioned, a Co-
ordination Committee of Experts was

also appointed prior to that; but
after a lot of deliberations a new
committee was formed and it has

examined wvarious suggestions. It is a
question of research and it is not
simply a question of reporting,

Shri Shiv Narayan: Who is the
Chairman of the Experts Committee
and who are its members?

Shri Shinde: The ‘members of the
Committeg are: Dr. V. Subramaniam,
Dr. K. Venkatraman, Dr. V. Muker-
jee, Dr. R. S. Thakur, Dr. N. N.
Dastur and Shri K. P. Jain,

st fegsa s #47 98 919 9@y
¢ o o Fefar aeafa o T €,

T FT aF F AfF AT 97 W

FaT TTAT AT § Ty @ aray &

ool a% ®ré gfq @) gy qrdt g ?

Mr. Speaker: Order, order.

Shri Bade: It is a relevant ques-
tion, Sir, because some objections
have been filed by the people of
Madhya Pradesh.

Mr. Speaker: Order, order.

oft aqare fag - Fa1 & S wwar g
f a1 & 1 ¥ a7 av & f et
# o faer & ag wiv A warer aEaE-
&g g1 o gafa gw w1 9g ¥ fred &
faq 1€ grer avF 17 47 72T FA7dT ?

Shri Shinde: The experts are seiz-
ed of this problem and when the Ex-
perts Commitiee makes its recom-
mendations they would take this
point of view into consideration.

Shri Kapur Singh: I would like to
know whether the Government have
acquainted themselves with the long-
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term  deleterious effect of hydro-
genated oils on the national health;
if so, may I know whether they pro-
pose to control or prohibit its con-
sumption in the country as has been
done in many countries o; Europe?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): Excess consumpticn
of any fat is bad. Whatever be the
disadvantages that are there in the
consumption of wvanaspati, the same
disadvantages are there in the con-
sumption of ghee and  also coconut
oil. Therelore, it is not possible to
make any such distinction.

Smoke from D. T. U. Buses

+

( Shri Vishram Prasad.
Shri R. G. Dubey:
Shri Karni Singhji:

*183.

Will the Minister of Transport be
pleased to state:

(a) whether Government have
studied the effects of the smoke
which emanates from D, T. U. buses;

(b) whether it is also a fact that
the Chief Commissioner, Delhi has
asked the D. T. U, to end this nui-
sance; and

(ey if so, the result thereof?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur): (a) No special study of
the effects of smoke emitted by

Delhi Transport Undertaking buses
has been niude by the Government

(b) & (c¢). As directed by the
Chief Commissioner, Delhi, on  the
18th September, 1963, the Delhi
Transport Undertaking is taking
steps to ensure that its buses do not
emit excessive smoke.

off faqm wa@ A gE ST
aTEAT # FF A% 9 ST g e 3§
o T E A & wwa arAl #1 aga
TAATH HGA ardr &, I &1 To4 FqT
g
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ft T AFET T A FE aF oY
f <Y qot fagear @ 99 & asfie 7
eI, 46T F9 § 7 Ig ANATT IET
HEA FAT § | TAAE FIT ATTER A
9131 %% 2, 39 fae & & ayrare w2

Shri Kapur Singh: What is  the
difference between the two?

Shri Raj Bahadur:
pain and nagwar
tolerable.

Taklif means
means not quite

Mr. Speaker: Not pleasant.

oft faqry v F 7 OAT FHT @
qrAT Y TRT 2 |

ot T WEET ¢ T A@EH FI
ATETARI EFA A FT FO9T A7 TE 2
o 77 & gfaw oer faamay qee
Hoe¥o FHI # e a7 oqT df 5= ¥
®TE 9@ AET (AT 941, ¢ F qrEy
agd aai frwea a1 917 338 T
4 fam & #@r got fagaar ar @@
o freas, QRS 3 # sy F01 § ¥ Yoo
agi # a1 qar 7 fawear 2, qey §
& ozt aga ot frwa Al fosme 2
/Y v awr fAwea &t frema que
Fat F arr ¥ F

st woET :F AL ATTAT ATEAT F
fF @ foot e fare &1 2 &
T &1 47 ga faer 41 f5 qfE
faeett ¥ dw frame @A ATAT BT AAT
¥ ew § Agere AT 8, 79 fAe a9l @
difeqt &1 A4 F7 fomr sma ? oA
TIETT T 04T F9F F7 4 g 7

oo wgtew ;a0 framE w1 oA
aamm??mﬁﬁww
qg=ar &7

it @y : o aai § & gut s
ey &, 1 3@ & wenfavie S
X ¥ At § T a e ww
forr & ®YE 94-TAG AT A 7
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st 7w agEY ;I A A e
gid i ae gui freed 19 g
A @O 79 § g9 @TEl giaT § 4r
gfom g g & a1 ¥TEaT $8 el
73 & 7w faq awi & & oo fasern
2 AT At & are § gFue feay o
W E | e O 5o § fq wwE
ST FT 7ET ¥ FFWT { AqTHET OF
dawwr @ 2, forw & @ frew
H FTET FTH ZMT @I @ AT g0 AT
TEl B @IHE  TATIE T &1 aTEA
FY &1 a1 FIERS FIT AT wfow w6
ST

Shri Thirumala Rao: Are Govern-
ment aware of the fact that a state-
ment was recently issued by a
scientific committee to the effect that
the atmosphere is fouled by exces-
sive smoke emanating from these
buses with the result that pulmonary
diseases arc on the increase?

Shri Raj Bahadur: The atmosphere
is no doubtl fouled in the immediate
vicinity by the smoke emanating
from the buses but so far as the
question of its examination by scien-
tific experts is concerncd, it was
undertaken as far back as 1960, and
an authoritative statement made by
the then Parliamentary Secretary in
the House of Commons of the United
Kingdom on the 26th July, 1960 runs
like these:

“The best scientific and medical
advice available indicated that
there was no immediate or long-
term deleterious effect from diesel
fumes. They were unpleasant but
not dangerous to health.”

This statement was made by Mr.
Hay, Parliamentary Secretary to the
Ministry of Transport, United King-
dom.
Y gro Ao fermdt: Fr § T wwAT
g fr faeelt & ot Ffvre 7w 3 T
AR AN AT ORI E A IR
ek g0 ¥ g T gEE AL ?
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Wt T YT : &A1 AT g e
e & fr w1 g 1 3 SR sw ATt #
9= feeeae 1 0F difen gad 4raic
9T a1 f fama &A1 & ag 3w 2Y awFar
1 39 ®) Faran T a1 i ag At faege
gt A g g fr g w
UFEH  F+d 7 fEar 9Ty, ifs I7 99,
3% TG #1 g 3% ¥ §, o ad
AT G T G g1 A1 ¢ AfE
T # fomdt o @ wwdt &, 7@ qW
FI | TEIA 9 T 51 famg
o &t gt |

st s g o 1 WA wERT qE
AR F g w4a fw o 97 o §,
§ T3 qF S g S w7 gur A
Tz FT I 7

ot T agge v AF A AAT 2,
o % Smee ait FriarEl e e
g w7 37 & fog oF wAzaeg frega
AT F A = i ufier @ wfaw e
A 7T o FY AT 3

Agricultural Production

+
Shri P. C. Borooah:
Shri Ramachandra Ulaka;
*184. Shri N. R. Laskar:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam;

Will the Minister of Food and
Agriculture be pleased to refer to
the reply given to Starred Question
No. 717 on the 17th September, 1963
and state:

(a) the decision since taken for
giving special assistance to States to
help them boost agricultural produc-
tion;

_(b) the basis on which the addi-
tional assistance is being allocated;
and

(c) whether the States producing
exportable commodities Jike tea and
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jute aure to be given some higher
priority in this regard?

The Minister of State in the Min-
istry of Agriculture (Dr. Ram Sub-
hag Singh): (a) and (b). For the cur-
rent year (1963-64), an additional
allocation of Rs. 19.15 crores has
been sanctioned to  State Govern-
ments for accelerating agricultural
production programmes. As a result,
the allocation of Central financial
assistance, by way of leans and
grants, originally made to the States
has been  increased by Rs, 1540
crores, i.e.,, Rs. 12,20 crores by way of
loans and Rs. 3.11 crores by way of
grants. Additional  alloeation  of
assistance has been arrived at after

taking into account factors like the
additional outlays approved for the
agricultural programmes, the finan-

cial resources of the State ete.

(c) In case of jute, the jute grow-
ing States have becn receatly reques-
ted to take up a Centrally Sponsored
Scheme for improvement of qua'ity
and yield per acre of jute. For this
purpose, an amount of Rs. 3,00 crores
has been provided in the Central
Plan of the Ministry of Food and
Agriculture (Department of Agricul-
ture) for giving medium-term loans
to the jute growing States during the
remaining period of the Third Plan.

Shri P, C. Borooah: The former
Minister of Food and Agriculture an
the eve of relinquishing this office
had said that the estimated food pro-
duction in the year 1962-63 would be
80.5 million tons against the target of
100 million tons but according to
the latest estimate there is a further
decline of over 3 million tons. May I
know what has happened during
these two months in estimating these
figures and whether there is some-
thing radically wrong in our estimat-
ing machinery?

Dr. Ram Subhag Singh: The entire
prediction is made on the basis of a
sample survey. According to pne esti-
mate which was published by the
Planning Commission also that figure
was announced by the ex-Food and
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Agriculture Minister, But the latest
figure has also been indicated. I do
not think there is anything radically
wrong. However, estimates are pre-
pared by various authorities and they
do differ.

Shri P. C. Borooah: What is  the
cause of this decline of over 3 million
tons within these two months?

Dr. Ram Subhag Singh: The earlier

estimate may not have becn so ac-
curate, Therefore that may be the
cause.

Shrimati Renu Chakravartty: How
do we know that this is accurate?

Shri P. C. Borooah: Can
this as accurate?

Dr. Ram Subhag Singh; We -annot
rely 100 per cent on this also.

Shri N. R. Laskar: I would like to
know the amount of assistance given
to the State of Assam and  whether
it has satisfied the State’s demand,

Dr. Ram Subhag Singh: For Lhe
eastern States, particularly, Assam,
Tripura, Bengal, Orissa and Bihar and
also for U. P. and Andhra Pradesh
a provision of Rs. 3 crores for deve-
lopment of jute is there. We huve
asked for the scheme from the State

we take

Government. Our scheme is  with
them and when they formulate the
detailed scheme on that basis, the
exact figure for Assam may bhe

known.

ot gerTaT ®@Ar AT A Fwar
g f &1 orer g & ord § a7 @rEwy
F faa fa cifafes sofedia & fag
fafg?

Mo Ty feg : 92 & wramar o
qTer §, 99 # qreAe g AT e
FAEIA T9 &1 AT 9 favy e
3 Y syaear £

Shrimati Savitri Nigam:; May I
krow whether any moneys have
specially been kept for the impert of
chemical fertilisers in this additional
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allocation in order to increase pro-
duction?

Dr. Ram Subhag Singh: Not in

this, but there is a separate provision
for importing fertilisers.

it AT WHE : gIETC ¥ I
e § A1 Ay TA1 fAwmem & S
TV W gl AT AN A IA T
faar afreer 2 AR @@ Frow A3
qi A dF-r2z 4% 9 fefigae dza #)-
wrfeads Hqar wEr gwm &
TTEIT FT 9 T F1 &T7 § A 7T
I FEor #1 3 A fmr s ?

Mo 7 gun fag fore e £ a0
g 7 g4 § ag nx faepa wE-aq
gz g A w4ty qeeI-sY &
fam 2 1 &2 qriw 4% § T wafqg ¥
fam s 72T & AT 87 sayTifeaer
¥ oo & fam SfE argae gfte,
AT FFATATA HT qZ & fAm Fr o
fama s 13, = & fan faAt sed
g1 FT, BTAT Z7 FF ST TIVE 1Ay,
TR, A AT A A e

Shri Inder J. Malhotra: May I know
what procedure is adopted by  the
Central Ministry to assess the pro-
gress  of  the  Centrally-financed
schemes which are being implemen-
ted by the States?

Dr, Ram Suobhag Singh: We assess
the whole thing by sending our teams
of officers and we have been receiv-
ing reports from them. Recently, a
very high-level team constituting of
persons connected with the Commu-
nity Development  Ministry, the
Agriculture Ministry and the Plann-
ing Commission has virtually visited
all the states and assessed the posi-
tion and it is on that basis that the
whole thing is being done.

Shrimati Renu Chakravarity. Some
time ago, intensive cultivation pilot
projects were instituted with  great
fanfare. Is it a fact that they have
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not lived upto the expectations and
may I know how much money has
been spent on that and whether this
Committee is quite sure that the
money which is going to be spent for
boosting up agricultural production is
going to yield the results which are
expected?

Dr. Ram Subhag Singh: One thing
I want to make clear on the floor of
the House about the shortfall. There
was first-class cotton crop wvirtually
in all the States and it has been rain-
ing so heavily today that in Gujarat
there is the danger of the enure crop
being washed away. Any agricultur-
ist cannot get afraid like the bour-
geois of the town in certain areas. As
regards the intensive  agricultural
programme, there was the expecia-
tation that the programme  would
progress by about 30 per cent in five
years and in some districts it has al-
ready reached the level of 21 per
cent or even a little more. But in
some districts, it has not made that
much progress. I am not at all dis-
satisfied with t he performance as
the other people are.

Shri Jashvant Mehta: May I know,
before allotting further finance, whe-
ther the Government has made a
mid-Plan appraisal as to which States
are lagging behind in  agricultural
production and how many  States
have not becn able to utilise the
granis given by the Centre?

Dr. Ram Subhag Singh: We are in-
ducing the State Governments ‘o uti-
lise the grants as much as possible.
There have been certain reasons for
not utilising them. For instance, dur-
ing the last year, certain States were
not able to utilise the provision made
for minor irrigation works. But this
year they are pgoing to utilise the
provision,

Shri Jashvant Mehta: My question
has not been answered. I wanted to
know which are the States which are
lagging behind in agricultural pro-
duction and which have not utilised
the grants,
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faarferar fevom &1 wEt 21 @
foa & swwar g & o ¢ w2fa
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Shri D. C. Sharma: The Punjab
Minister has recently been saying
that he will double the agricultural
production. May I know if any
special asistance or any extra-ordi-
nary aid or grant is going to be

given to Punjab so that this target
can be fulfilled?
Dr. Ram Subhag Simgh: In reply

to the first question, I said that we will
give a licence to the Punjab Govern-
ment, or whomsoever they wan* to,
for manufacturing m-~ ‘inery, trac-
tors etc. The other thing that I want
to introduce there is the utilisation of
insecticides. We will "4 the Pun-
jab Government zs much -: possible
in regard to spraying and other faci-
lities and also in giving seeds and fer-
tilisers. We will supply to them ar
much fertiliser as they would like t
Save,
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Shri Tyagi: Has the Plan target of
additional production in the agricul-
tural field been broken 1 - into
village-wise figures, and have the
villagers been told what'is expected of
them during the year, or are Govern-
ment content with  only financing?
May I know whether ary survey has
been made in regard to the require-
ments of those villagers tv come up
to that target?

Dr. Ram Subhag Singh: The Plan
has not been prepared on a village-
wise basis, but it has been a block
plan. This is going * be the target
for the entire Plan. But we are try-
inz to reach wirtually al! the villages
through the panchay and co-opera-
tives, and we are also getting the pro-
duction plan made £ ali the villages
in the intensive agricultural district

areas. But it has not vetl bec:. possi-
ble to reach all the villages ir the
other areas.

Shri Tyagi: My question as whe-

ther any survey had been made about
the requirementis of the villagers. Has
any survey been made villoge-wise?

Dr, Ram Subhag Singh: No survey
has beep made.

Shri Tyagi: Then, vou car never
have the additional uction,
Shri Thirumala Rao: With refe-

rence o the answer to part (a) of the
main question, may I know whether
there is any possibility of giving
financial aid to certain floud control
schemes in consultation wi‘h the Irri-
gation Ministry, that are designed to
add substantially and ~ mediately to
food production?

Dr. Ram Subhag Singh: That has
been done. Kosi is one of our flood
control projects, and that is a big pro-
ject.

Shri Thirumala Rao:
the other States?

Dr. Ram Subhag Singh: In other
States also there are projects,

I do not remember them, but I
shall find qut for ine hoa Mewnher if
he wants.

What about
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Shri Tyagi: Food production can-
not be on paper alone. It has to be
on the field.

Mr, Speaker: The hon. Member's
question had been  answered, and
the hon. Minister has replied already
to another supplemeniary — question
by another hon. Member. And siill,
the hon, Member stands up......

Shri Tyagi: Is it not quite -rclear
that they have not reached the field
at all? How can there be addition-
al production on paper?

Mr. Speaker; If it is not clear, then
my difficulty is that that has Dzen
eclipred alrcady by the next supple-
mentary question which has  been
answered,
st wemw  AAT wEET O
w gramr & fr oW
T wmmEer franfam g e
8, I F AT TH AT A a7z foean
afexa g oA £ 0 & A g
f 1 fafqees aes a7 aa«r ao0
fr fadT gramafear G4 § o1 9o
# franferar &1 591 &

To T gwa fag : 5
forz &€ 48t & 1 g7 &t @1 A
wm ¢ fr s gemmd Gafaar |
g ar, afer oo #EY g s
a1 gz wfears & T & 1 ww
difew & et a1 gy # faee #
g # T g

D.T.U.

+
Dr. L. M, Singhvi:
Shrj Vishram Prasad:
Shri Prakash Vir Shastry.
+185 o Shri P, C. Borooah:
1 Shri Mohan Swarup:
Shri P, R. Chakraverti:
Shri Hem Raj:
Shri Heda:
Will the Minister of Transport be
pleaseq to state:
(a) whether Government have re-
reived any complainis and represen-

»

4
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tations in respect of the working of
D.T.U.; and

(b) if so, whrher the Movernment
proposed to constitute a Comittee to
£0 Into the working ot D.T.U.?

The Ministar of Shipping in the
Ministry of Transport (Shri Raj Baha-

dur): ({(a) Yes
(b) No. However, the complaints
and representations rcecived have

been brought to the notice of the
DT.U  management, who will no
doubt take suitable action thereon.

Dr, L. M, Singhvi: May 1 know whe-
ther Government are aware that the
number of buses and the frequency
of the services during certain peak

hours and in certain  localities are
utterly inadequate, and they are
indefensibly unpunctual?

Shri Raj Bahadur: There s a

ceneral complaint of  inadeguacv of
services in certain seclots and o~ cer-
tain routes. It is for that purpose that
lately we have taken certain steps—
the DTU have also taken certain
steps—-including the on= of slagger-
ing of working hours of Govt. offices or
commercial establishments and the
like, And other steps ure also being
taken,

Dr L. M, Singhvi: Would the hon.
Minister be pleased to tell us whether
he is prepared to lay a statement on
the Table of the Housc on the repre-
sentations and complaints received in
respect of the funetioning of the DTU
and the action taken thercon, and
why they are not willing to appoint
a committee to go into this further?

Shri Raj Bahadur: Esscntially, the
discretion appointment of a committee
in such matters rests with the DTU.
As a matter of fact, the Estimates
Committee went into this gquestion
and they made certain recommenda-
tions. In implementing those recom-
mendations, the DTU itself established
a committee of experts which went
into this question generally and also
into such questions as were brought
to its notice by the Estimates Com-
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mittee,  including the system of
accounting, maintenance schedules,

inventory control, procurement of
stores etc. On each one of these,
certain steps have been taken. It will
take a long time for me to detail each
one of them. A committee of experts
had been appointed by the DTU it-
self,

Dr, L. M. Singhvi:
may be laid on the
House later on,

Shri Ranga: May I know whether
on the lines of the railway users’
committee, Government have conlem-
plated to establish or have established
any DTU users’ committee here in
Delhi in order to help them in impro-
ving the service?

The statement
Table of the

Shri Raj Bahadur: That is a sug-
gestion which T will pass on to the
DTU and the Corporation.

st famm ware: Far meIr
Faggy, nafanfma @y T 7 w2
aerv 99 F oare ¥ a7 fowraa foer
t ¥ 7z e-vo W vy 9 T 2
fam & T grmATdw A TI T
AT 2 7

weaet WEWEW ¢ AT AT T feEa
H R UE R T A7 HqP RE | T
fafarze amga #1 #71 Aw vz FRy)

st HIZA TEeT A7 FAAT TAT
g fmdro froqo Frevy g form &
¥ qoo TF TTT 78 7¢ § Wi gafaAn
B FH I WIM AR G mfx
Al F WAy Ty E & ST |rzar
7 fw 7 a9 g 991 oFr & o feaey
g4 U7 WRW AR qoE ¥ Hardr
& ?

ot T AT : AF @ ad gE
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Shri P, C. Borooah: May I know
whether recently 100 buses have been
purchased from the Madras Govern-
ment and their condition is verv bad?
;f so what steps have been tuken to
improve them?

Shri Raj Bahadur: As you know,
there was a shortage of buscs,
inadequacy and all that. The Delhi
Government took over these 100 buses
which were in a moderately reason-

able condition. We have further
improved them. They are heing
constantly attended to. They do

supply a goed deal of the capucity
the DTU has built up,

wit ra A St dF TH7
I TIW F ATAT E IT AT g A
a1 qoraar faar & 7

WY T W@ 7w A A1 3w
o qgr faar &

wem WERT 3@ &t few oar
TEEET F TR

Shri D. C, Sharma: What is the
average number of sick buses per day
in Delhi and how does it compare
with sick buses in, say, a city like
Bombay?

Shri Raj Bahadur: Offhand, I can-
not palm off these figures. But I
would say it iz about 20 per cent—
speaking from memory.



1291
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‘abandoning of all proposals for
aequisition of wvehicles of private
operators or, alternatively  having
arrangements with them’,

Shri Kapur Singh: Since the Gov-
ernement are not prepared {o imple-
ment the principle of competing addi-
tional bus services, what other means
do they propose to adopt to relieve
the widespread misery of the pa.sen-
gers who have to use the DTU?

Shri Raj Bahadur: 1t has bcen re-
commended by the experts commitiee
that the DTU should acquire 200
buseg per annum for the next three
years which I hope would be able to
provide the needed capacily of {rans-
port. Apart from that, immediate
steps have also been taken by berrow-
ing buses from mneighbouring States
and also by introducing double dec-
kers. This ig constantly under watch
and we try to do ag best as we can.

Shri 8. N. Chaturvedi: Since the
recommendations of the export com-
mittee, has there been any improve-
ment in the number of breakdowns
on roads?

Shri Raj Bahadur: The recommen-
dations have been made, they are be-
ing considered and would be acted

upon.

Agricultural Finances through. Co-

operatives

*186. Shri Yashpal Singh: Will the
Minister of Community Development
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and Co-operation be pleuscd to refer
to the reply given to Starred Ques-
tion No 454 on the 3rq Seplcmber,
1963 and state:

(a) whether recommendations or
observations of F.AO, Team which
visited India to carry out survey of
agricultural finance through co-opera-
tives and other farmers’ organisations
have since been received; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) No, Sir.

(b) Does not arise,

ot aararer Feg: FmaTefe afaw
qT St F1 fFam a1 fam s & 4w
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Shri Firodia: May I know whether
the recommcendations made by the
Vaikunt Lal Mehta Commitiee are to
be implemented in this connec'ion?

Shri Syam Dhar Misra: The most
important recommendations have al-
ready been accepted by Government
and the Reserve Bank, anq are being
implemented,

Cooperative Sugar Factoriea
L

(Shri S, M. Banerjee:
| Shri Prakash Vir Shastri:
| Shri Sivamurthj Swamy:
Shri Sarjoo Pandey:
187 QShri Bishwanath Roy:
"} Shri Ramachandra Ulaka:
| Shri N R, Laskar:
| Shri Dhuleshwar Meena:
Shri Hari Vicshnu Kamath:
LShri P. G. Sen:

Will the Minister of Food
culture be pleased to state:

and Agri-

(a) whether some more co-opera-
tive sugapr factories ara to be r-tab-
lished in the countrv during the re-
maining period of Third Five Yecar
Plan; and

(b} if so, the total number of such
factories and their proposed location?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) and (b). Out of 54 new
cooperative sugar factories licensed,
only 15 remain to be established. Most
of these factories are expected tp be
established during the remaining
period of the Third Five Year Plan.
A statement giving the names and
proposed locationg of these factories is
laid on the Table of the House.
Placeq in Library, See WNo. LT-
1920/63].

Shri S, M. Banerjee: From the
statement it appearg that in U.P. only
one factory is to be established. I
want to know whether Government
intend to take over some of those
sugar factories which are supposed to
be uneconomic units in the eastern
districts,

-
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Shri Ranga:

over?

Why should they take

Shri Shinde: 1t does not come within
the purview of this question.

The Minister of State in the Min-
istry of Food and Agriculiure (Shri
A. M. Thomas): 1 may add that, as the
hon. Hou e is aware, we have appoint-
ed an officia] committee 1o look into
the working of these uneconomic
units, We are awaiting their recom-
rendations, and it is our jdea to sce
that all these factorics are modernised
according to a phased programme.
The question of taking over of any
factory does not arise now It will
depend upon the recommendations of
‘the committee.

Shri S, M. Banerjee: 1 would like
1o know whether Government has
taken any decision that in futwe all
the sugar mills will be only in the

co-operative sector, and nor ‘n the
private sector.

Shri Ranga: Why?

Shri Shinde: As far ag present

thinking of Government goes, Govern-
ment gives preference io the co-ope-
rative mills, but it does not necessari-
Iy mean that no joint stcck company
woulq be licensed by Government
where there is no demand by » co-
operative unit.

Shri Sivamurthi Swamy: Th: My-
sore Government has recommended
seven co-operative sugar mills, where-
as only one sugar mill in Goribidnur
has been licensed. What js the rea-
son for delay in licensing the other
mills?

Shri A, M, Thomas: The re‘crence
to these seven factories relales to
applications which have been receiv-
ed by us for licensing in view of the
additional target that has been fixed,
that ig five lakh tons,

They are being considered along
with other applications. We have
altogether received about 104 applica-
tions for new factories ard 193 appli-
cations for expansion. All these
applications have to be considered.
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Our idea is to consider applications
received up to June, 1963. They them-
selves come to about 73 f{us new and
80 for expansion. The capacily a< has
been stated by me is onlv five lakh
tons but these applications themse'ves
come to about 19 lakh {ons. ‘These
applicationg are being considere? by
the committee which kas been et up
to screen them ang process them,

Shri Ranga: How :oon do Covern-
ment propase  to de-officialise the
appointment of the board of directors
of these co-operative sugar mille in
view of the fact that in the first three
years Government have been keeping
it as their own preserve, the special
right to nominate all ihe board of
directors,

Shri Shinde: There has been a
directive that the boards shou!q have
non-official members and in many
States non-officials are working freely.
Hon, Member may be thinking that
the Government of India is trying to
make suggestions to the State Gov-
ernment. Their policy is {o de-offi-
cialise as early as possible th~ co-
operative movement as a whole and
in particular the sugar co-operatives.

Shri Sham Lal Saraf: Before start-
ing factories on a co-operative basis
are points such ag the availabilitv of
raw material, capacitv or the mills

that already exist, cte, taken into
consideration?
Shri Shinde: The bhon. Member is

right: all these applicationg are consi-
dered on merits, which 1ncludes,
availability of raw materials, suitabili-
ty of location etc,

Shri A, P, Sharma: Hon. Minister
stated that a committee had been
formed to examine modernisation of
sugar mills. Has anyv lobour repre-
sentative been associated with this
committee to safeguard the interest of
labour and, if not, why not?

Shri A, M, Thomas: Those problems
are not to be gone Inta bv that com-
mittee which is a departmental com-
mittee. The Chairman i3 be the
ex-director of the Nationa! Sugar
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Institute, Kanpur: he was then direc-
tor there; the other members are also
officers of the Central and the State
Governments, Things referrcd to by
the hon. Member are rot¢ included in
the terms of reference ito that com-
mittee,

Shri Bishwanath Roy: Since pro-
duction in co-operative sugar factories
hag increaseq considerably in the last
two nr three years and they lhave
worked well, may I know whether
Government is taking any step *- set
up sugar factories in the public see-
tor?

Shri A, M, Thomas: At present we
have no such idea.

Shri N, R. Laskar: What was the
assistance given by the Union Govern-
ment to co-operative societies?

Shri Shinde: It is well known that
Government of India takes a vital
interest in these factories, and State
Governments also make substantial
contributions towards their share capi-
tal Loans advanced by the Indus-
trial Finance Corporation are guaran-
teed by the State as well! as the
Central Government,

Second Ship-Building Yard, Cochin

+
(Shri D, C_ Sharma:
| Shri A. K, Gopalan:
Shri Koya:
Shri Vasudevan Nair:
Shri Kappen: ‘e
Shri Raghunath Singh:
| Shri P. R, Chakraverti:
| Shri P. C_ Borooah:
Shri Bishanchander Seth:
'188.4 Shmri B. P, Yadava:
Shri Dhaon:
Shri Maheswar Naik:
| Shrimati Savitri Nigam:
| Shri M. G, Thengondar:
| Shri Onkar Lal Berwa:
| Shri Ram Ratan Gupta:
| Shri D. D, Mantri:
Shri Kajrolkar:
Lnr_ L. M., Singhvi:

Will the Minister of Transport be
pleased to state:
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(a) whether the projoct report for
setting up the second shipbuilding
yard at Cochin has since becn receiv-
ed from Japan;

(b) if so, the main features there-
of;

(¢) whether arrangemen’s for tech-
nical ang financial collaboration with
Japan in setting up the shipyard have
been finalised; and

(d) if so, the nature thereof?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) Yes Sir,

(b), (¢ and (). As the entire
matter is still under neazntiation with
the Japunese firm, the dcloils of the
project and the financial terms will
be submitted to Parliament ag soon
as finalised.

Shri D, C, Sharma: How long have
these negotiations been going on with
Japan with regard to the building up
of this shipvard and how long will
they continue? I think the public has
been waiting too long for this,

Shri Raj Babadur: It was as late
ag October 1962 that for the first time
the Japanese shipyarq was contacted
ang very soon thereafter, in winter
1962 they sent their team of cxperts.
A technical team of experts came
first, they went about and saw things
and drafted a provisional repori. They
went back and checked up their
findings and conclusions and data
with their principals in Japan. They
came back again in summ:, After
that. they submitted a full-fledged
report which was considered by their
topmost executives and experte in
Japan. When they had made up
their mind about the firm extent, and
tentative conclusions 1bout the shape
of the shipyard, they sent a topmost
delegation consisting of high-level
officers which came here on 28th
October, 1963. They nezotiated with
our team and that team has beeA
able to give us certain agreed propo-
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sals, but they have to be finalised
ultimately in Japan in December next.
But no time has been lost; tha* is
what I want to say

Shri D, C, Sharma: But this has
been on the anvil for a very long
time. Anyway, may I know what are
the arrangements between .ndia and
Japan so far as the financial collabo-
ration is concerncd? What is the
percentage of finance to be met by
Japan and what is the percentage to
be met by India?

Shri Raj Bahadur: This 15 ex~clly
the matter under negoiiation. Cer-
tain tentative proposals or offers have
been made which are the subject-

matter of negotiation,

Wt 19am fag : suTA § 9 A8
AW { TS FT A JqEA A AT
g smafar ot gv ¥ am@Ww
Y @ & @Y 99 et & gaee fead
WETS TEY 9T @ § @< B qEA
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3eo0e !"[o!ﬂ;oao i-‘!fra'ﬁ‘ﬁ- é’ﬂ"l""
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Shri S. C. Samanta: What preliminary
Iwm-h:s are being done at present pend-
ing the report from Japan?

Shri Raj Bahadur:
land, which has been done;
diversion of a particular
also been taken up,

Acquisition of
and the
roarl has

What is the
is going lo be
shipyard ana

production

Shri P. C. Borooah:
type of vessel that
manufactured in this
what is the envisaged
capacity to be installed?

Shri Raj Bahadur: It will meet the
requirements of bulk trade, ang bulk
carriers ang ships would be construe-

ted,
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Shrimati Savitri Nigam: What are
the main items in the propcsais that
have been submitted v tne Japanese
Government?

Shri Raj Bahadur: They are finan-
cial and technical. Financiaily, 1t is
about the participation of ecquity
capital; also technical assistance by
which they propose to provide techni-
cal advice and guidance for the cons-

truction of the shipyard.

Shri B, K. Das: May I know whe-
ther it is a fact that owing to the
development of a naval base near-
about, there will be difienlly in get-
ting enough space for the construction
of the shipvard there?

Shri Raj Bahadur: That matter has
been gone into, ang there will bs no
difficulty about it

Team on Panchayatl Raj Finances

Shri Shree Narayan Das:
{Shrl Sarjoo Pandey:
Shri Ramachandra Ulaka:
o189 <sm~| N, R, Laskar:
* ) Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
1 Shri Daji:
| Shri S. M. Banerjee:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether the report of the Study
Team op Panchavati Raj Finances
was sent to the State Governments
for their comments;

(b) if so, whether their comments
have since been received; and

(¢) the important ‘satures of the

comments?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S, Murthy): (a)
Yes, Sir,

(b) The comments have sn far been
received only from the Government
of Madras,
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(¢) The Government of Madras
have accepted most of the recomn.en-
dations particularly those rela.ne to
the <ctting up of a Panchavati Raj
Finuncve Corporation, smiaimum main-
tenance grant of Re. 1/- per
capita to each Panchayat, earmarking
of a sum @ Rs. 10/- per -capita
of the rural population 1~ the Fourth
Plan for unspecifieq 1oc | develupment
work: to be given to Panchayati Raj
bodies on a matching basi:, vesting
of all services angd institutions of a
local nature in the Panchayat Samiti
and vesting of pubiic lands, trees,
ponds and tanks along with fishing
rights cte., in the Panchayat,

Shri Shree Narayan Das: While
circulating this report to the wvarious
States, may 1 know whether any
time-limit wag fixeq by which they
had to submit their comments?

Shri B, S. Murthy: Yes, Sir. Ori-
ginally we requested them to send
their comments within one month, but
they said, that this being a wverv
important project, they would like to
have more time to consider all aspects
of the recommendations of this com-
mittee, ’

Shri Shree Narayan Das: Some of
the recommendations specially relate
to the Central Governmen., May 1
know whether they have given consi-
deration to them and, if <o, what are
the decisions taken with regarg to
those recommendations which special-
ly concern the Central Government?

Shri B, S. Murthy: The Ministry
is in contact with the differcnt agen-
cieg concerned like Reserve Bank of
India, Finance Ministry and Planning
Commission, but no final decision has
been taken,

Shrimati Savitri Nigam: May I
know in what way the Panchayati
Raj Fund of Rajasthan is different
from this Finance Corperation and
whether the Rajasthan Government
have also approached the Central
Government to give the same facili-
ties to the Panchayati Raj T'und of
Rajasthan?
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Shri B. S, Murthy:

ing the reactions of

Government.

We are await-
the Rajasthan

Shrimati Savitri Nigam: My ques-
tion has not been answered I wanted
to know, in what way this fund estab-
lithed long ago is different from the
Finance Corporation funq wkhich is
going to be set up now,

Shri B, S. Murthy: Tre Corpora=-
tion is intended to be brought into
existence by creating shares of Rs, 100
each and the shares nre goinu to be
subscribed to by the Central Govern-
ment, State Governments Panchayati
Raj institutions, LIC, Reserve Bank
and other allied institutiong whereas
this is not the set-up of the Rajasthan
Fund,

Shri Malaichami: May I know whe-
ther the report of the study team has

suggested providing a porfiop * _the
land revenue towards augmenting
Panchayati finances?

—

Shri B, S. Murthy: Yes, Sir; this
is one of the recommendations,

»t fora Amom : @@ GG T8
AT & Far wody o eEr wEAEHER
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8, a1 37 ¥ avq art avew e faan
mifrfrrtmaafmEad?

wft 7o go wfar : Hy wrEAT fam
g

Federations of Consumer Co-ope-
ratives

+
Shri D. N Tiwary:
Shri Bishanchander Seth:
Stri B. P, Yadava:
Shri Dhaon:
Shri Bhagwat Jha Azad:
Shri Bibhuti Mishra:
Shri P. R Chakraveril:
Shri P. C. Borooah:
Shri M. L. Dwivedl:

*190
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| Shri S. C. Samanta:
| Shri B. K Das:
[ Shri Warior:
Will the Minisler of Community
Development and Cooperalion be

picased to state:

(a) whether it 15 a fact that Gov-
ernment are considering a proposal for
seiting up federations of consumer
Co-operatives in Stales;

(b) if so, when the scheme is likely
tc take effect and the States which
have agreed to the proposal; and

(¢) the main funciions of the abnve
federations?

The Deputy Minister of Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes Sir.

(b) A draft scaeme has been drawn
and communicated tu the State Gov-
ernments for their comments, Three
State Governments nave so far com-
municated their acceptance of the pro-
posal. Steps are under consideration
tc implement the sclieme in the y:ar
1964-65.

(¢) The main functions of the fede-
ration are indicated in a statement
laid on the table of the Sabha.

STATEMENT
The main functions:—

The state federation wil] have the
following functions:
(i) To make wholesale purchases;
(1i) Processing;
(ii1) Manufacturing of consumer
goods;

{iv) Import of permissible items

of consumer goods;

{v) To render technical assistance
and guidance to the wholesale
stores;

(vi) To control Lhe cadres of em-
ployees of affiliated stores;

(vii) To do promotional and edu-
cational work.

1500 (Ai) LSD—L.
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Shri D. N. Tiwary: May 1 know
which are the States which have sent
their comments and what are their
comments.

Shri Shyam Dhar Misra: Madras,

Maharashtra and Orissa have sent
their comments.
Shri D, N. Tiwary: May I know

whether the Government is aware that
in Bihar, district cooperative associa-
tions have been formed, people have
taken shares and also the consuming
centres have been cstablished, but
there is no sale to the consumers?

Shri Shyam Dhar Misra: Broadly
that has been the picture so far in
Bihar, We have been insisting on the
State Government to expedite action
on the proposals already sent from
here. We sent the money from the
Corporation. Now since the last two
months, action has been taken and they
are going ahead,
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Shri P. C. Borooah: May I know
whether these federations will elimi-
nate the need for the selling up of co-
operative super markets: if o, how?

Shri Shyam Dhar Misra: These
federations will not be a substitute for
co-operative super markets. They will
only be federations of wholesalers in
the State for organising processing
units below and giving various ser-
vices like commercial guidance, tech-
nical guidance and educational guid-
ance to the co-operative organisa-
tions,

Shri Warior: May 1 know whether
these federations will operate only
through the district co-operatives or
these units will themselves operate

directly?
Shri Shyam Dhar Misra: No, Sir;
they will strictly operate through

the district co-operative wholesale
stores and not through co-operatives
below.

st fasrr s« & ag ST TR
g f& T ag A faaet sETom godte
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G.P.0. New Delhi

+
]’Shri Pottekkatt:

| Shri Bibhuti Mishra:

*191. { Shri Subodh Hansda:

[Shri S. C. Samanta:

Shri Mohan Swarup:

Wil] the Minister of Posts and Tele-
grapbhs be pleased to state:

(a) whether Government have taken
any final decision in the matter of
selecting of suitable site for a Gene-
ral Post Office for New Delhi;

(b) if so, the site sclected for the
purpose;

(¢) whether the design of the build-
ing has also been approved; and

(d) when the work will commence?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Not yet, Sir.

(b) and (¢), Do not arise,

(d) The work will commence after
a site is allotted to the Department
and after all the formalities such as
preparation of plans, estimates etc.,
are completed.

Shri Pottekkatt: May 1 know the
reason for the delay in selecting a site?

Shri Bhagavati: There is no delay
as such. Because the plot of land
which we wanted could not be allot-
ted so far by the Ministry of Works,
Housing and Rehabilitation, we have
now approached them for a plot of
land suitable for the purpose. We
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hope that they will make a decision
shortly.

Shri Warior rose—

Mr, Speaker: Are the Members
finding any particular difficulty with
the present building?

Shri Warior: May I know for how
long the request from this Ministry
has been lying pending with the
Ministry of Works, Housing and Re-
habilitation?

Shri Bhagavati: We made a request
on 3-9-1962.

Traction between Mughal-
sarai and Kanpur

.'.
Shri Maheswar Naik:
[Shri Subodh Hansda:
,192.{ Shri §. C. Samanta:
Shrimati Renuka Ray:
Shri Mohan Swarup:
LShri Karni Singhji:

Will the Minister of Railways be
pleased to state:

Electric

(a) the stage at which the imple-
mentation of the programme of intro-
ducing  electric traction between
Mughalsarai and Kanpu, stands;

(b) when the programme will be
completely implemented; and

(¢) the total cost of the scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Work of electrification
of Mughalsarai-Kanpur section is be-
ing executed in two phases i.e. from
Mughalsarai to Subedarganj in the
first phase and from Subedarganj to
Kanpur in the second phase. The
work is making satisfactory progress.

(b) Mughalsarai to Subedarganj is
expected to be completed in 1964-G5
and Subedarganj to Kanpur in 1965-
66 subject to the completion in time
of the works by the P. & T. Depart-
ment and the U.P. State Electricity
Board.
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(c¢) Rs. 20:09 crores,

Shri S, C, Samanta: Is it not a fact
that these works are being done by a
separate Railway Electrification De-
partment; if so, may I know what is
the relation between the Zonal Rail-
ways and this Electrification body?

Shri Shahnawaz Khan: The work of
electrification is being done by the
Electrification Project. They work in
very close co-operation with the Zonal
Railways, but the actual work of elec-
trification is being done by the elec-
trification project.

Shri 8. C, Samanta: May I know
how much of the equipment and mate-
rials required for this section has been
acquired in the country and for how
much of it has order been placed out-
side?

Shri Shahnawaz Khan: It is our
policy to huve as much of indigenous
material as possible, but substantial
amounts are still imported.
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WRITTEN ANSWERS TO QUES-
TIONS

Charges against Punjab Chief Minister

Shri Hari Vishnu Kamath:
Shri Bade:
Shri Buta Singh:
| Shri Ram Ratan Gupia:
| Shri Kapur Singh:
J Shri Krishnapa] Singh:
*151 Shri Gulahan:
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Shri Basumatari:
Shri S, M. Banerjee:

Dr. L. M. Singhvi:
|_ Shri Prakash Vir Shastri:

Will the Prime Minister be pleas-
ed to refer to the reply given to Star-
red Question No, 696 on the 16th Sep-
tember, 1963 and state:

(a) whether examination of the
charges against the Punjab Chief
Minister has been concluded; and

(b) if so, the result thereof?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) and (b). After consider-
ing all the relevant factors, the Prime
Minister recommended to the Presi-
dent to have an inquiry made into the
charges, levelled against the Chief

Minister of the Punjab, by a high
authority under  the Commis-
sions of Inquiry Act, 1952, The
President has accepted the Prime

Minister's recocmmendation and a noti-
fication appointing a Commission of
Inquiry consisting of Shri S. R. Das,
formerly Chief Justice of India, was
issued in the Gazette of India Extra-
ordinary Part [I—Section 3—Sub-Sec-
tion (ii) dated the 1st November, 1963.
The Commission is required to submit
its report before the 1st February,
1964,

Second Airport, Delhi

f Shri P. C, Borooah:

| Shri Prakash Vir Shastri:
*152 { Shri D. C. Sharma:

| Shri Brij Raj Singh—Kotah:

| Shri Surendra Pal Singh:

Will the Minister of
pleased to state:

Defence be

(a) whether the site for the cons-
truction of Delhi's second airport at
Ghaziabad has been acquired and
survey work started; and

(b) it so, when it is likely to be
completed?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). About 50 per
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cent of the site area, at Hindon, has
been requisitioned and the survev
work thereon has been completed, Re-
quisitioning of the remaining area is
in progress. The first phase of the
project ig likely to be completed in
about 18 months.

Manufacture of Helicopters

Shri S. M. Banerjee:
II Shri Umanath:
| Dr. L. M. Singhvi:
| Shri Indrajit Gupta:
*153. < Shri P. R. Chakraverti:
| Shri Sidheshwar Prasad:
| Shri D. D Puri:
| Shri Bade:
|_Shri Kachhavaiya:

Will the Minister of
pleased to state:

Defence be

(a) whether it is a fact that a final
decision has now been taken to manu-
facture Helicopters in Kanpur;

(b) if so, the broad outlines of the
schemes; and

(¢) whether the project is likely to
be established during the Third Plan
period?

The Minisier of Defence Production
(Shri K. Raghuramaiah): (a) No, Sir.
It has been decided to manufacture
Helicopters at the Hindustan Aircraft
Limited, Bangalore.

(b) The manufacture of airframes
and engines will be in collaboration
with French firms M/s. Sud Aviation
and M/s Turbomeca respeclively. The
scheme envisages a total investment of
Rs. 917 lakhs and progressive saving
of foreign exchange from 20 per cent
to 30 per cent my stages,

(e) Yes, Sir.

Manufacture of Radar Equipment

( Shrimati Renu Chakravartty:
Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:
*#154.{ Shri Bishanchamder Seth:
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i Shri B, P. Yadava:
| snri Dhaon:
Shri S. M, Banerjee:
| Shri P, K. Deo:
| Shri D. C. Sharma:
Shri Indrajit Gupta:
L Shri Brij Raj Singh Kota:

Will the Minister of Defence b~
pleased to state:

(a) whether Bharat Electronics Ltd,
has been able to make high altitude
radar equipment;

(b) whether Government  have
approached it to make high-powered
medium wave transmitters; and

(¢) whether all other sources in
our country have been tapped for
manufacturing such transmitters?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b) Yes. Orders for medium wave
transmitters were placed on B.EL. by
the All India Radio,

(¢) In view of (b), it wag not con-
sidered necessary to tap other sources.

Bridge over Bagmati in Nepal

Shri Bhagwat Jha Azad:
Shri D, N. Tiwary:
Shri Bishanchander Seth:
Shri B. P, Yadava:
»155. J Shri Dhaon:
"7 Shri P. K. Deo:

‘{ Shri M. L, Dwivedi:
Shri 8. C. Samanta:
Shri B, K, Das:

LShri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether Nepal has approached
India for assistance to build Nepal's
most modern and expensive bridge
over the Bagmati to connect Kath-
mandu and Lalitpatan;

(b) if so, the nature and quar.tum
of assistance: and

(e) whether India has agreed to
such help?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Simgh): (a) The Government of
Nepal have approached the Govern-
ment of India for assistance to reno-
vate the existing bridge over the Bag-
mati river or to construct a new one.

(b) According to preliminary esti-
mates assistance would be of the order

of Rs. 19 lakhs,
(¢) Yes, Sir,

Cash Grants to families of Jawans

( Shri Bishanchander Seth;:
| Shri B, P. Yadava:
Shri Dhaon:
‘ Shri Bhagwat Jha Azad:
Shri D, N. Tiwary:
Shri P. K. Deo:
*156.<{ Shri Sidheshwar Prasad:
Shri P. R, Chakraverti:
Shri Brij Raj Singh:
| Shri Balkrishna Wasnik:
Shri Sham Lal Saraf:
l Shri Siddananjappa:
[ Shri G. Mohanty:

Will the Minister of Defenee be

pleased to state:

(a) whether it is a fact that some
States have decided o give cash grants
to the families of officers and men who
died or were wounded during the
Ladakh and NEFA operations,

(b) if so, the number of States that
have so far decided to give such cash
grants and the amount which each
family will get; and

(c) whether Governmeni propose to
ask the other States also to do like-
wise?

The Minister of Defence (Shri Y B.
Chavan): (a) Yes, Sir.

(b) A statement giving the details
is placed on the Table of the House.

(c) The attention of each State Gov-
rnment has been invited to the diffe-
ent concessions granted by other
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State Governments, including this
concession.

|Placed in Library. See No. LT-1917/
63].

Situation on Assam-East Pakistan
Border

rsnn Shree Nurayam Das;
shri Vishram Prasad:
Shri Hem Barua:
Shri Bishanchander Seth:
Shri B, P. Yadava:
Shri Dhaon:
Shri Yashpal Singh:
Shri Y. D, Singh:
Shri Buta Singh:
Shri Kachhavaiya:
Shri BRade:
Shri P. C. Borooah:
Shri S. M, Banerjee:
Shri Umanath:
Shri R, G. Dubey:
Shri M. L, Dwivedi:
Shri S. C. Samanta:
Shri B, K Das:
Shrimati Savitri Nigam:
Shri Maheswar Naik:
*157. J Shri D. D. Puri:

| Dr. L, M. Singhvi:
Shri Surendra Pa] Singh:
Shri N. R, Laskar:
Shri Kapur Singh:
Shri Narasimha Reddy:
Shri Gulshan:
Shri Raghunath Singh:
Shri Balkrishna Wasnik:
Shri P, R. Chakraverti:
Shri Chattar Singh:
Shri Swell:
Shri Ram Sewak Yadav:
Shri Onkar La)l Berwa:
| Shri Heda:
Shri Vishwa Nath Pandey:
’ Shri Daji:
] Shrimati Renuka Ray:

Shri Sidheshwar Prasad:
Shri K. C. Pant:

Shri Kajrolkar:

Shri Bibhuti Mishra:

Will the Prime Minister be pleased
to state:

(a) the latest position and situation
with regard to Lathitilla-Dumabari
area on the Assam-East Pakistan bor-
der following lhe cease-lire agreement
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reached between ,ector commnianders of
Assam and East Pakislan;

(k) whether any final settiement has
been reached; and

(c) if so, the nature therecf?

The Minister of Staie in ithe Minis-
try of External] Affairs (Shrimati
Lakshmi Menon): (a) Therc has been
no actual firing aflter the Cecase Fire
Agreement of  September, 1963,
although tension hag not duicd down.

{b) and {c). No, Sir; Government
await a formal reoly from Pakistan,
to the Indian proposal to complete de-
marcation in the area, in a “crash
programme' to be entrust~d o the
Central Surveys of the {vo countries.
Early demarcation of the laternational
boundary is the only permanent solu-
tion to this problem. We have asked
for a meeting at the GOC level, to
finalise the working arrangements
along this boundary, punding demarca-
tion. '
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(=) afz g, aY sa1 37 7g&i &
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AT 72 AT AT I UFA F¥ gy
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Economic Conditions of U.P,

[ Shri Yashpal Singh:

| Shri Vishram Prasad:
Shri Vishwa Nath Pandey:
Shri Ram Sewak Yadav:
Shri Bibhuti Mishra:

LShri S. M. Banerjee:

Will the Minister of Planning be
pleased to refer to the reply given
to Starred Quesltion No. 6§92 on the
16th September, 1863 and state:

*159,

(a) whether the Joint Commitlee
of the Plunning Commission and the
U.P. Government set up for study
of cconomic conditions of UP. has
submitied ils report;

{b) if so, the main recommenda-
tions thercof; and
(¢) the action taken thercon by

Government?

The Deputy Minister in the Minis.
try of Labour and Employment and
Planning (Shri C. R. Pattabhi Raman):

(a) The report of the Joint Study
Team on Eastern districts ot Uttar
Pradesh is expected to be submitted
shortly to the Planning Commission.

{b) and (c). Do not arise.

Consumers’ Price Indices
*160. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have any
proposal to constitute a machinery for
scrutiny of price data for compilation
of consurers' price indices;

(b) if so, the main features of the
proposal: and

(¢) when the machinery is expected
to be constituted?

The Deputy Minister in the Mimis-
try of Labour and Employment and
Planning (Shri C, R. Pattabhi Raman):
(a) No, Sir. An adcequale machinery
already exists for the scrutiny of
price data for comiplation of Consumer
Price Index Numbers.

(b) and (c). Do not arise.

Gramdan Conference

Shri P, Venkatasubbaiah:
Shri Bibhuti Mishra:
Shri Sivamurthi Swamy:
Shri Subodh Hansda:

*161.

Will the Minister of Planning be
pleased to State:

(a) whether the Planning Commis-
sion convened a Gramdan Conference
in Delhi to  formulate a  positive
scheme to intensify Gramdan activity
in the country;

(b) if so, the main recommendations
of the conference; and

(¢) the manner in which Govern-
ment propose to implement them?

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C, R. Pattabhi Raman):
(a) to (e). A statement is placed on
the Tubie of the House. [Placed in
Library. See No. LT-1918/63.]

Orchestra and Music on ALR.

*162. Shri Sham Lal Saraf: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether a standard notation
has been formulated for use by the
All India Radio to facilitate its
national orchestra and music being
easily understood by foreigners;

(b) if so, the main features of the
said notation; and

(c) when the notation was intro-

duced and with what result?
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The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) and (b), The question of adopt-
ing a standard notation for use in
A LR is under consideration.

(c) Does not arise.

Illegal Entry of Pakistani Seamen

Shri A, V. Raghavan:
Shri Pottekkatt:

Wil] the Prime Minister be pleased
to state:

*163,

(a) whether the entry of Pakistani
seamen without travel documents has
been on the increase recently;

(b) the number of Pakistani seamen
arrested in Calcutta city and port
trust area in September, 1963: and

(¢) for how long they had been in
India prior to their arrest?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (¢). The information
is being collected and as =oon as it
becomes available, it will be placed on
the Table of the House.

Air Crashes

( Shri Warior:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Bishanchander Seth:
Shri B, P, Yadava:

| Shri Maheswar Naik:

*164. { Shri Vishwa Nath Pandey:

Shri Raghunath Singh:

Shri P. C. Borooah:

Shri D. C. Sharma:

Shri Ram Sewak Yadav:

Shri Indrajit Gupta:

Shri D, N. Tiwary:

| Shri Balgovind Varma:

Will the Minister of Defence be
pleased to state:

(a) the number of crashes of IAF
aircraft during 1962 and 1963 so far
and the number of personnel killed as
a Tesult of these crashes;
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(b) whether enquiries were insti-
tuted into the causes of all these
crashes; and

(c) if so, the number in which it
was proved that the causes of acci-
dents were due to mechanical jailure
and in how many cases was it proved
that it was due to the pilot's error?

The Minister of Defence (Shri ¥, B,
Chavan): (a) to (c). It is not in
public interest {o give the actual num-
bers involved. Enquiries were insti-
tuted in all cases, Some are still in
progress, In about half the number
of completed cases, gnquiries failed to
establish the cause of the accident. As
regards the others, the findings were
that the accidents were due to the
following causes, in descending order
of frequency;

(i) Pilot's error.
(i1) Technical failure.
(1ii) Other factors.

Trade with Nepal

Bhri J, B. S. Bist:
[Shrl Surendra Pal Singh:
| Shrimati Savitri Nigam:
165 Shri Ram Ratan Gupta:
' Shri Raghunath Singh:
Shri D. C. Sharma:
Shri Bibhutl Mishra:
‘_Shrl P, C. Borooah:
Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment hag been drawn to the large-
scale flooding of Nepal markets with
cheap Chinese and Russian-made con-
sumers' goods;

(b) whether and to what extent thig
has affected Indian trade with Nepal;
and

(¢) whether Government have re-
ceived reports that substantial quan-
tities of cheap consumers' goods are
being smuggled into India?

The Minister of State in the Minis-
try of External Affairs (Shrimati
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Lakshmi Menon): (a) Government
are aware that some quantities of
consumer goods have gone to Nepal
under the aid programmes of foreign
countries to generate local funds.

(b) This has not affected Indian
Trade with Nepal adversely

(c) No, Sir,

Elections in Nagaland

Shri Swell:
*166.{ Shri Rishang Keishing:
Shri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that elec-
tions to the Legislative Assembly of
Nagaland will be held in 1964;

(b) whether preparations for these
elections are complete; and

(¢) whether Naga hostiles have
agreed to participate in the elections?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
S. C. Jamir): (a) Yes, Sir.

(b) Preparations are in progress
and will be completed in time for the
elections to be held in January 1964.

(c) All Nagas, having the necessary
qualifications, are free to vot> and
stand as candidates for elections under
the Constituton, Whether any qualfied
voters actually vote or not wll be for
them to decide.

Indian killed by Pakistanis in
West Benga]

Shri Balkrishna Wasnik:
Shri Raghunath Singh:
|_ Shri Vishwa Nath Pandey:

*167.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that an
Indian national was shot dead recent-
ly by the East Pakistan Rifles at the

border of village Bhikani in 24-Par-
ganas; and

(b) it so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Ministry
of External Affairgs (Shri Dinesh
Singh): (a) Yes, Sir.

On 10-10-1963, between 19.30 and
20.00 hours, an Indian national—
Bharat Chandra Roy of village Arshi-
kri, 24-Parganas district, was shot
dead by some East Pakistan Rifles
personnel, who had, it is reported,
earlier Jured the deceased into cros-
sing over to the Pakistani side of the
River Sonai, which forms the inter-
national boundary in this region,

(b) As prescribed under the Ground
Rules, a protest has been lodged by
the Commandant 3rd Armed Police
Battalion, Barrackpore, with the Sector
Commander, East Pakistan Rifles,
Jessore.

Anti-Indian Statement by Pak.
Ambassador in U.A.R.

r Shri Tridib Kumar
| Chaudhuri:
Shri P. C. Borooah:
*168, J Shri Raghunath Singh:
Shri Rameshwar Tantia:
| Shri Bibhuti Mishra:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the anti-
Indian statement reported to have
been made at Cairo by Mr. S K.
Dehlavi, the Ambassador of Pakistan
to UAR. on the 15th October, 1983;
and

(b) whether Government have
taken up the matter with the Govern-
ments of U.AR. and Pakistan and
pointed out that the statement of Mr.
Dehlavi constitutes a gross breach of
d:plomatic conduct?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir,
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(b) Our Ambassador in Cairo took
immediate action and lodged an oral
protest  with the U.ALR. Deputy
Foreign Minister and followed up his
taik with a written protest in which
he pointed out thati the Pakistan Am-
bassador had acled conirary to earlier
directives of the U.A.R. Foreign Office
which advis~d all Heads of Missions
to abstain from political and ideolo-

gical attacks on countries friendly to
the U.A.R.

The Special Sceretary in the Minis-
try of Externa) Affairs also spoke to
the U.AR. Ambassador in India to
convey to the Government of U.A.R.
our dismay and regret at Mr, Dehlavi's
remarks. It was netl considered neces-
sary to take up this matter with the
Pakistan Government,

Pak. Protest on Military Aid to India

[ Shri D. N, Tiwary:

.
169 1 Shri Hem Raj:

Will the Prime Minister be pleased
lo state:

ta) whether the recenl (Oclober
19-20) protest of Pakistan to US.A.
and UK. about supply of military
squipment to Indian formations along
Pakistan border had any effect on
those countries or has been intimated
hy them to the Government of India;

(1) whether this matter has been
discussed with the representatives of
the Governments of the UK. and
USA; and

{c) the steps taken to prevent or
mee! cifectively such anti-Indian pro-
paganda by Pakistan?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) While the fact of the
Pakistan protest note has been known
to the Government of India no inti-
mation about the nature or details of
this protest note have been intimated
by the Governments of UK. and the
US.A. to the Government of India,

(b) Yes.

(¢) The Governments of UK. and
the US.A. are aware that military
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assistance received from them will be
used by India only for meeting the
threat of Chinese aggression against
India. This position has also been
clearly brought out in statements made
in Parliament and elsewhere on be-
half of the Government of India.

Reorganisation of Planning
Commission

Shri Harish Chandra
Mathur:

Shri D. C. Sharma;

Shri Maheswar Naik;

Shri P. Venkatasubbaiah:

*178.0 Shri K. C. Pant:

Shri Sidheshwar Prasad:

Shri A. N. Vidyalankar;

| Shrimati Renuka Ray:

Shri Krishnapal Singh:

Shri P. R. Chakraverti:

_ Shri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

ta) the relationship between Vice-
Chairman, Planning Commission anc
Minister of Planning and respective
responsibiiity of cach;

(b) whether Government have con-
sidered any proposal to reorganise ard
streamline the working of the Plan-
ning Commission; and

(¢) whether Government's attention
has been drawn to the criticism that
there is top much of staff and duplica-
tion of work in Planning Commizsion
and i so, Government's reaction
thereto?

The Deputy Mirister in the Minis-
try of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
ta) The Deputy Chairman of the
Planning Commission coordinates the
day-to-day work of the Commission.
The Minister of Planning, in addition
to his work as a Member of the Com-
mission, is responsible in particular,
for matters requiring consideration by
the Cabinet and those arising in Par-
liament.

(b) and (c). Economic Planning is
a discipline about which no set of
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procedures or methods can apply
equally effectively all the time. This
problem becomes more complicated as
the magnitudes involved keep growing.
Hence the task of reorganising ard
streamlining the apparatus of Plan-
ming is a conilinuous one. Government
and the Planning Commission are
aware of thig need and are engaged
in it. Criticism of the Plan or of its
methods and procedures are welcome
s0 far as these point to remedies and
are constructive and these are exa-
mined from time 1o time from this
point of view by the Planning Com-
mission.

Wage Board for Port and Dock
Workerg

Shri Mohammed Elias:
*171. Shri Umanath:
Shri Vishram Prasad:
Will the Minister of Labour and
Employment be pleased to stale:

(a) whether there ig any proposal
to sel up a Wage Board for port and
dock workers; and

(b} if s0, when the Board is expec-
ted to be set up?

The Deputy Minister jn the Ministry
af Labour and Employment (Shri
R. K, Malviya): (a) and (b). Demands
have been received for the appoint-
ment of a Wage Board for the port
and dock workers. These are under
eonsideration.

Pak, Spy Activities

( Shri Anjanappa:

Shri Krishnapal Singh:
Shri P. C, Borooah:

Shri Brij Raj Singh:
Shri Bade:

Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Dr. L. M. Singhvi:

_ Shri Hem Raj;

*1". {

Will the Prime Minister be pleased
to state:

(a) whether a clerk of the Union

Government was arrested here on the
9th November, 1963 while he was
receiving back documents which he
had supplied earlier to some members
of the Pakistan High Commission;

(b) whether Government have made
any protest to the Pakistan Govern-
ment demanding the recall of those
members of the Pakistan High Com-
mission who are involved in spying
activities; and

(c) if so, the action taken by the
Government of Pakistan in this re-
gard?

The Minister of State jn the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir,

(b) At the request of the Govern-
ment of India, the Government of
Pakistan has withdrawn three mem-
bers of the Pakistan High Commission
who were involved in  activities
against the security of India.

(¢) The Government of Pakistan re-
taliated by asking for the recall of
three members of our High Commis-
sion in Kurachi. A statement giving
full facts regarding this incident was
made bv the Prime Minister in the
Lok Sabha on 19-11-1963.

Recruitment in the Army
" Shri Shree Narayap Das:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Shri Bishanchander Seth:
Shri Dhaon:

Shri B, P, Yadava:
Shrimati Renuka Barkataki:
1 Shri Rameshwar Tantia:
Shri Surendra Pa] Singh:
[Shri Sham Lal Saraf:

*173.

Shri Hem Raj:
Shri E, Madhusudam Rao:

Will the Minisier of Defemce be
pleased to gtate:

(a) the extent to which various in-
centive schemes brought into opera-

v
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tion for recruiting requisite number
of officers for engineering, medical
and other technical branches of the
armed services, have proved effective;
and

(b} the extent of success achieved
in these respects?

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). The result of
the incentive scheme introduced for
recruitment of engineers and doctors
in the Armed Forces has been fairly
sat.sfactory in the case of doctors. In
the case of engineers, it has not been
so satisfactory. Seclection under the
University Entry Scheme for the Army
and the Air Force ig still in progress.
The requirements of engineers in the
Navy are limited and it has been on
the whole possible to meet them.

Displaced Persons from East Pakistam

Shri P. C. Borooah:
Shri S. M, Banerjee:
| Shri Prakash Vir Shastri:
*174. { Shri Yashpal Singh:
| Shri Oza:
| Shri Raghunath Singh:
| Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 437 on the 2nd Septem-
ber, 1963 and state:

fa) the number of displaced per-
sons since moved from East Pakisan
into India; and

(b) the manner in which and the
places where these displaced persons
have been scttled?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The information
is being collected and will be placed
on the Table of the House as soon as
it s available,
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Dragon Project

I Shri Hari Kishnu Kamath:
_L Shri Yashpal Singh:

Will the Minister of Defence be
pleased to refer to the reply given te
Starred Question No. 676 on the 18th
September, 1963 and state:

(a) whether investigation by the
Special Police Establishment into the
allegations aguinst some of the offi-
cers of the Chief Engineers Organisa-
tion ‘Dragon’ project has since been
completed; and

*175,

(b) if s, the result thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) No, Sir. The investiga-
tions are still in progress,

(b) Docs not arise,
National IncOme

( Shri J. B, S. Bisi:

Shri P, C, Borpoah:
Shri D, C. Sharma:

Shri S. M. Banerjee:

Shri Bibhuti Mishra:

Shri Sarjoo Pandey:

Shri Surendranath
Dwivedy:

Shri Swell:

Shrj Bhagwat Jha Azad:

Shri Bade:

Shri Kachhavaiya:

Shri Eswara Reddy:

Shri A. K. Gopalan:
Shri Hem Raj:

Shri K. C. Pant:

Shri Sidheshwar Prasad:

. Shri Jashvant Mehta:

*176. J

-

Wil] the Minister of Planning be
pleased to state:

(a) whether the Mahalanobis Com-
mittee's report on National Income
has been completed;

(b) if so, the main findings thereof;
and

(c) if not the reasons for delay?

The Deputy Minister im the Minle-
h,.:hhuaﬂlmhynntnﬂ
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for Planning (Shri C. R, Pattabhi

Raman): (a) No, Sir.
(b) Does not arise.

(¢} The study of the Uommittee is .
of a technical nature and relates to
extraordinary difficult and complex
subjects and hence it is not desirable
to prescribe any time-limit for the
submission of the Report.

Introduction of Government Bills

*“177. Shri Swell: Will the Minister
of Parliamentary Affairs be pleased
to state:

(a) whether it is a fact that a large
number of Government Bills that
were to be introduced during the last
session could not be introduced;

(b) if so, the number of such Bills
and the Ministries to which they re-
late; and

(¢) the reasons for the failure to
introduce them?
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
ta) and (b). Six out of the fourteen
Bills intimated to Members through
Parliamentary Bulletin could not be
introduced during the August-Septem-
ber, 1963 Session of Parliament. The
Bills were Lo be sponsored by the
Ministries of Scientific Research and
Cultural Affairs, Labour and Employ-
ment, Health, Information and Broad-
casting and Finance.

(c) A statement is laid on the Table
of the House. |Placed in Library.
See No. LT-1919/63].

Second Conference of Non-Algned
Nations

( Shri Tridib Kumar
Chaudhuri:
| Shri Raghunath Singh:
| Shri D. C. Sharma:
*178.< Shri Prakash Vir Shasirl:

Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:

| Skri Mohan Swarup:

Shri Sidheshwar Prasad:
Shri K. C. Pant;
Shri Bibhuti Mishra:

L Shri Kajrolkar:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
proposal for holding a second confer-
ence of mnon-aligned countries in
Colombo, on the lines of the first con-
ference of non-aligned countries, held
at Belgrade, has been mooted by U.A.R.
and some other non-aligned States;

(b) if so, whether the Government
of India have decided g participate in
this conference; and

(¢) what would be the agenda for
the conference?

The Depl.lty Minister jn the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b}, Yes, Sir. Presi-
dent Nasser of the UA.R. and Prime
Minister Mrs. Bandaranaike of Ceylon
have agreed that another conference
of non-aligned countries should be
held sometime next year. There have
becn no further developments or ap-
proaches so far, India wll welcome
such a conference.

(c) We have no information s far.
Military Aid from Abroad

" Shri Hari Vishnu Kamath:

Shri S, M, Banerjee:

Shri J. B S. Bist:

Shri Vishwa Nath Pandey:

Shri Tridib Kumar
Chaudhuri:

Shri P. Venkatasubbaiah:

Shri Heda:

Shri B. K. Das:

Shri S. C. Samanta:

Shri Hem Raj:

Shrj Onkar Lal Berwa:

-119.{

.

Will the Minister of Defence be

pleased to state:

(a) the names of friendly countries
which have supplied military aid and
equipment to India since the 21st Sep-
tember, 1983; and
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(b) the particularg of such assis-
tance?

The Minister of Defence (Shri Y. B.
Chavamn): (a) Australia, Canada,
France, United Kingdom, United States
of America, USSR, and Yugoslavia.

(b) The equipment has been sup-
lieg for the needs of the Army and
Air Force. It is not in the public in-
terest to disclose the details.

Central Tea Wage Boarg

J sShri P, C. Borooah:
WLSI:lri P. R. Chakraverti:

Will the Minister of Labour und
Employment be pleased to state:

*180.

(a) whether the Central Tea Wage
Board has submitted its report;

(by if so, the main recommenda-

tions of the Board; and

(¢) if not, when the report is likely
to be submitted?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R, K. Malviya): (a) and (b). The
Board has made recommendations for
interim wage increase. Its final re-
port is awaited.

(c) It is not possible to say precise-
ly when the report can be expecled.
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Sugar Production

[ Shri Bishwanath Roy:

Shri Sham Lal Saraf:
*194./ Shri Siddananjappa:
Shri D, N. Tiwary:

| Dr, Mahadeva Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether in view of the target
of sugar production fixed for 1963-64
there is any response from the side
of the industry; and

(b) if so, whether some sugar fac-
tories have started crushing sugar-
cane in _accordance with Govern-
ment's suggestions?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes, Sir.

(b) 98 factories have reported start
of crushing operations upto 21.11-1983
as against 75 factories upto the cor-
responding date last year.

Inorganic Manures

( Shri Subodh Hansda:

| Shri B. K. Das:
'195‘{ Dr. P, N, Khan:

| Shri S. C. Samanta:

[ Shri M. L, Dwivedi:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether it is a fact that the
indiscriminate use of inorganic
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manures have made wvery bad effecl
on the paddy producing soil;

(b) if so, whether it is proposed to
stop its use; and

(c) the remedial measures to be
adopted to bring back the fertility as
well as the capacity of holding the
moisture in such paddy fields?

The Minister of State in the Minis.
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No case of indis-
criminate use of inorganic manures
resulting in an adverse effect on paddy
producing soils in India has come 10
the notice of the Government.

(b) and (c¢). Do not arise,

Reclamation of Desert Lands

[ Shri J. B, S, Bist:
| Shri Bishanchander Seth:
*196. 4 Shri Yashpal Singh:
| Shri Vishwa Nath Pandey:
LShn B. P. Yadava:

Will the Minister of Food and Agri-
culture be pleased to state the pro-
gress made by the Arid Zone Research
Station in Rajasthan in reclaiming
desert lands?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): The Central Arid
Zone Research Institute, Jodhpur, has
been set up primarily to conduct re-
search in problems of the desert lands
and to carry out pilot development
tests of the results achieved. The
Institute does not directly take up the
reclamation of desert lands, The
pilot reclamation activity carried out
80 far by the Institute consists of (a)
stabilisation of shifting sand dunes,
(b) afforestation of rocky, semi-rocky
and hard Joam lands and (c) rehabili-
tation of degraded grass lands.

The recommendations arising from
these investigations have been passed
on to the Government of Rajasthan
for implementation,
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Paradeep Port

*198, Shri Surendranath Dwivedy:
Will the Minister of Transport be
pleased to state:

(a) whether Government have re-
ceived any report of progress made in
regard to the development of
Paradeep Port and the amount spent
§0 far in this connection; and

(b) whether there is any proposal
to reconsider the position and include
the development of Paradeep us &
major port—a Central preject—dur-
ing the Third Plan?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes, Sir. According to
the progress Report furnished by the
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State Government on the works relat-
ing to Paradeep all-weather Port pro-
ject, the total expenditure incurred on
the project upto the end of Septem-
ber, 1963 is Rs. 1,72,96,810.

(b) There is no proposal to include
the development of Paradeep as a
major port in the Central Sector dur-
ing the Third Plan period,

Sugarcane Prices

" [ Shri P. R, Chakraverti:
199. 3\ Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have per-
mitted sugar factories to pay to cane
growers prices upto Rs. 1.75 a *naund
in areas of competition with gur and
khandsari;

(b) how far the distinction of
khandsari and non-khandsari areas
will be rigidly drawn for determina-
tion of cane prices;

(c) whether Government have
undertaken a survey of the areas pro-
ducing sugarcane and the possibilities
of the factories facing competition
from gur manufacturers; and

(d) if so, whether there is any pro-
posal to restrict the use of cane for
gur manufacture in specified areas to
be reserved for factory operation?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Sugar
factories si'uated in gur producing
areas have been permitied (o
pay a cane price of Rs. 2 per
maund, Traditional gur producing
areas are well known, and the per-
mission to individual factories has
been given on the basis of recommen-
dations received from the respective
State Governments,

(¢c) This is done by State Govern-
ments,

(d) What is aimed at is regulation
of cane supplies in factory areas with
a view to arranging equitable avail-
ability of cane to all users.
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Freight Rates

|’ Shri Raghunath Simgh:
Shri P, C. Borooah:
Shri Maheshwar Naik:
Shri Indrajit Gupta:
Shri Sidheshwar Prasad:
LShri E. Madhusudan Rao:

Will the Minister of Tramsport be
pleased to state:

*201,

(a) whether UK.-India and Pakis-
tan Conferences and Continental-
India Pakistan Conferences have de-
cided to reduce the freight increase
for Westbound traffic from India and
Pakistan which came into effect on
the 1st August, 1963; and

(b) it 3o, to what extent and what
are the revised rates?
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The Minister of Shipping in
Ministry of Trinsnort (Shri
Bahadur): (2) Yes, Sir,

the
Raj

(b) The maximum gcneral increase
in freight rates has bren reduced from
12.1]2 to 10 per cent with effect from
the 24th October, 1963,

Haldia Port Project

*202, Shri Indrajit Gupta: Will the
Minister of Transport be pleased to
state:

(a) whether Government have since
received a joint petition by a large
number of displaced pcrsons from the
Haldia Port Project arca complaining
of innduqualc compensation and re-
habilitation mecasurcs;

(b) whether the Central Govern-
ment and the West Bengal Govern-
ment have joint responsibility in the
matter; and

(c) whether there is any specific
scheme for proper rehabilitation of
agricultural land-owning families who
will be deprived of their means of
livelihood?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). Some repre-
sentlations received by the Govern-
ment of India early this year about
the payment of adequate compensa-
tion for land acquired for the Haldia
Port were forwarded to the Wert
Bengal Government for their con-
sideration. Land acquisition and the
rehabilitation of the displaced popu-
lation are the responsibility of the
State  Government. The project
authority has to pay compensation fur
land according to the award made
by the land acquisition authority, The
State Government have acquired land
near the proposed Port area for re-
habilitating the displaced families and
are devcloping it They are provid-
ing roads, schools, markets, health
centres and other amenities in the
area. It is further expe-ted that the
Haldia port project together with the
anticipated large scale industrial
development in the area will provide

1500 (Ai) LSD—3.

increased employment

opportunities
for the local people,

Famine Conditions in Rajasthan

{Dr. L, M. Singhvi:
*203,/ Shri Ram Sewak Yadav:
[ Shri Sham Lal Saraf:

Will the Minister of Food and Agri-
culture be pleased te state:

(a) whether i{ is a fact that famine
conditions prevailed in certain dis=
tricts of Western Rajasthan during
this year;

(b) if so, whether it is a fact that
the conditions continued to worsen
after the third week of September,
1963 in certain areas of Western
Rajasthan; and

(e) whether any requests for agsist-
ance in this respect were reccived
from the State Government and if so,
the particular thercof and the nature
of assistance extended by the Central
Government?

The Minister of State in the Minis.
try of Food and Agriculture (Shri
A, M. Thomas): (a) and (b). Yes.

(c) The Government of Rajasthan
approached the Central Government
for assisting them to procure fodder

for cattle. As such fodder was
arranged from the neighbouring
States. Besides, a sum of Rs 1 lakh

from Central Council of Gosamvar-
dhana and Rs. 25,000 from the Indian
Peoples Famine Trust were sanction-
ed for the purchase of fodder, The
State Government also approached
the Centre for 100 tonnes of imported
wheat for distribution in the scarcity
affected areas of Bikaner District
This demand was received on 30-7-
1963 and was met in full,

P. & T. Board

Shri Bhagwat Jha Azad:
*204. 9 shri D. N, Tiwary:

Will the Minister of Posts and
Telegraphs be pleased to state:
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(a) whether any assessment has
been made, since P & T Board was
set up a few years ago, of its utility
and usefulness;, and

(b) the expenditure incurred on
the P & T Board since its jnception?

The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shri
Bhagwati): (a) The Estimates Com-
mittee of the Parliament went into
the working of the P & T Board in
1969-61 and an examination of its
various recommendations involved a
review of the working of the P & T
Board. Apart from this, no gencral
review or assessment has been made
so far.

(b) When the P & T Board came
into existence, some of the senior
officers already working in the P & T
Directorate were made ex-officio
Members of the Board, One UDC
and one LDC were appointed for sec-
retariat work and a post of Dy. Sec-
retary was diverted to function as
Secretary, P & T Board. Thercfore.
the additiona] cost involved was
negligible,

Inland Letters and Aerogrammes

|"Shri Yashpal Singh:
Shri Bishanchander Seth:
| Shri B. P. Yadava:
Shri Ramachandra Ulaka:
Shri N. R. Laskar:
Shri Dhuleshwar Meena:
| Shrimati Savitri Nigam:

Will the Minister of Posts and Tele-
graphs be pleased to refer to the
reply given to Starred Question No.
19 on the 13th August, 1963 regarding
inland letters and aerogrammes and
state:

(a) whether all the
been tested;

*205.

samples have

(b) if so, the result thereof; and

(c) the final Hecision taken?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes, Sir,
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(b) and (c). Although some of the
Samples were found suitable for the
manufacture of inland letter cards,
the cost of the puper is much higher
than of the one now in use. The mat-
ter 1s therefore being further examin-
ed by the P&T Department in con-
sultation with the Supplies Depart-
ment,

Sugar Distribution through
Co-operatives

{ Shri Vishram Prasad:
. Shri R. G. Dubey:
206.11 Shri P. C. Borooah:
LShri P. R, Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are con-
sidering the question of distribution
of sugar through co-operative societies
in the States; and

(b) if so, when the
come into operation?

The Minister of State in the Minls-
try of Food and Agriculture (Shri
A. M. Thomas);: (a) and (b), Distri-
bution of sugar is primarily the con-
cern of the State Governments, They
have been advised to allot quotas of
cugar to Cooperative Societies to the
maximum extent both at wholesale as
well as at retail levels

scheme will
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LA.C. Services

*208. Shri Surendranath Dwlivedy:
Will the Minister of Transport be
pleased to state:

(a) whether Capitals of all the
states are connected with daily flight
servi.r:es of the LAC,;

(b) if not, the reasons therefor; and

(c) whether it is a fact that even
thrice-weekly service to Bhubanesh-
war from Calcutta is going to be can-
celled?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). Yes, Sir, with the ex-
ception of Bhubane:hwar, Shillong
ant Bhopal. There is a thrice weekly
service to Bhubaneshwar from Cal-
cutta operated under a short-fall

arrangement with the Government
of Orissa. There is no airfield in
Shillong but Gauhati, the nearest

place to Shillong with an airport
is adeguately served by Indian Air-
lines Corporation services. The ser-
vice to Bhopal was discontinued with
effect from 1-4-1963, as it was found
uneconomical.

(c) No, Sir,

Fertilizer Marketing Corporation

" Dr. L. M. Singhvi:
Shri D. C. Sharma:
Shri Ramchandra Ulaka:
Shri N. R. Laskar:
Shri Dhuleshwar Meena:
|_ Shrimatl Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
2 on the 13th August, 1963 and state:

*209

(a) whether Government have since
finalised the consideration of scheme
for setting up a Fertilizer Marketing
Ceorporation;

(b) it so, the functions and scope
of activities of the Corporation; and

(c) the stage at which the matter
rests?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): ‘a) No, Sir,

(b) and (c). The matter is still under
consideration and the main features
of this scheme will be known only
after the scheme is finalised.

Postal Services

Shri Yashpal Singh:

Shri Bishanchander Seth:
Shri B. P. Yadava:

-Shri D. C. Sharma:

Wiil the Minister of Posts and Tele-
gravphs be pleased to refer to the
reply given to Starred Question No.
176 on the 20th August, 1963 regard-

*210.
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ing modernisation of postal services
and state:

(a) the result of the pilot studies of
the proposal under consideration;

(b) whether this scheme will be
introduced throughout the couniry;
and

(c) how this proposal will be work-
ed out?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) A statement is placed
on the table of the House. [Placed in
Library. See No. LT-1921/63.]

(b) and (c¢). The introduction of
mechanical aids wherever  justified,
would depend on the results of the
trials and their availabilily.

Review of Orissa Projects

419, Shri Surendranath Dwlivedy:
Will the Minister of Planning be
pleased to state:

(ay whether any review has been
made or report received from the
State Government of Orissa in regard
to the execution of Central and State
projects included in the plan for
1961-62 and 1962-G3 in the State;

(b) whether the State Government
have been able to initiate all scheme
and spent money allotted to the
State for different projects for the
years stated above;

(cy whether there has been any
shortfall and allotted money has
remained unspent and if so, the

number and the name of the schemes
and allotted provision and the amount
still not spent by the Government
against each scheme; and

{d) whether the State Government
have given any reasons for their
failure to come upto the expectation?

The Minister of Planning (Shri
B. R. Bhazat): (a) Progress on Cen-
tral and State plan projects in 1961-62
& 1962-63 was reviewed in connection
with the Annual Plan, 1963-64—Centre
and States.
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(b) to (d). A statement indicating

the budgeted outlay in 1961-62 and
1962-G3 and the actual expenditure
is laid on the Table of the House,

[Placed in Library. See No. LT-1922/
63].

Post-War Reconstruction Fund

©0 (Shri A. V. Raghavan:

" Shri Kappen:

Will the Minister of
pleused to state:

Defence be

{a) whether grants sanctioned by
the Post-War Reconstruction Fund
Committee, Madras to the colonists
of Wwnad still remains unpaid due to
the delay in dividing the funds;

{h) whether there is any prospect
of paying the amount to the colonists
in the near future; and

(¢) the steps taken by the Govern-
ment to pay the grant?

The Deputy Minister of Defence
(Shri D. R. Chavan): (a) to (c).
According to the original Scheme
approved in 1949 by the Madras Post-
War Reconstruction Fund Committee,
a grant of Rs. 1900 was to be sanc-
tioned to each settler. This was raised
to Rs. 2250 in 1954 by the Committee,
The grant was to be disbursed by the
Collector of Malabar to the colonists
from time to time as they were
asdmitted and also depending upon
the progress of work After the re-
organisation of the States, the res-
ponsibility of making further pay-
ments devolved on the Government
of Kerala. This liability was not
accepted as an accrued liability of
the Madras Fund as the expenditure
had not been actually incurred. The
necessary funds are not available
with the Government of Kerala and
they have reportied that in the absence
of funds, further payments to the
colonists will have to be dropped. On
the nverage about Rs. 2068 per settler
has been paid.
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Recruitment Facilities in Laccadives

‘21'_}' Shri_A, V. Raghavan:

L Shri Kapp n:
Wiil the Minister of

pleased to state:

Defence be

(a) whether any facilities are avail-
able to the people of the Union terri-
tory of Laccadives to enlist in the
army;

(b) if not, whether there is any pro-
posal to arrange periodical visits of
recruiting officers to the islands; and

(¢) the number of persons recruited
from the islands since the emergency?

The Deputy Minister in the Minis-
try of Decfence (Shri D. R. Chavan):
(ay and (b). Persons residing in the
Union territory of Laccadive, Minicoy

and Amindivi Islands are eligible for’

enlistment in the Army just as those
residing in other States and territo-
ries of India. The Recruiting Office
for this territory is located at Calicut
on the mainland. In accordance with
the rules, any person selecled initially
by a recruiting party or a recruiting
agent in the Islands is entitled to con-
veyance and subsisience allowances
for coming to Calicut for final selec-
tion and in case he is rejected at Cali-
cut, he is entitled to free conveyance
for the return journey to his home.

It is proposed to send a recruiting
party to the Islands in the near future,

(c) Nil.
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Radio-Photo Service Between Peking
and Karachi

423. Dr, L. M. Singhvi: Will the
Prime Minister be pleased to state:

(a) whether the attention of Go-
vernment has been drawn to the es-
tablishment of Radio-Photo Service
between Peking and Karachi; and

(b) if so, the implications for India
of the existence of a radio-photo ser-
vice between the two countries?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Radio-Photo service is used for
transmitting news photographs quick-
ly for publication in newspapers, etc.
It is possible that the radio-photo
service between Peking and Karachi
might sometimes carry propaganda
photographs against India.

Guidance Notes for Press Correspon-
dents

f Shri Bade:
',"I_Sllri Buta Siogh:

Will the Minister of Information and
Broadcasting be pleased to state:

424

(a) whether it is a fact that ‘'Gui-
dance Notes' were circulated recently
to all press correspondents including
foreign correspondents;

(b) whether these notes were sup-
posed to be confidential;
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(c) whether some foreign corres-
pondents have publicised them and
glso publicly criticised the same; and

(d) if so, the action taken against
them by Government?

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
(a) and (b). Yes, Sir. A confidential
pamphlet “Guidance for the Press in
the Present Emergency” was circulat-
ed.

(c) One or two foreign newspapers
have commented on them.

(d) The need for treating the pam-
phlet as confidential has been impre-
ssed on the foreign correspondents
concerned.

Special Alloy Steel Plant

426, J Shri S. M. Banerjee:
* 9 Shri Umanath:

Will the Minister of Defence be

pleased to state:

(a) whether a special alloy steel
plant which was to be established in
Kanpur is now being set up in some
other State;

(b) if so, the reasonus therefor;

(e} whether Government of Uttar
Pradesh have objected to the decision;
and

(d) if so, the reaction of the Cen-
tral Government thereto?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghu Ramaiah): (a) to (d). The pro-
posal to set up a Speeial Alloy Steel
Plant has not yet been approved. The
question of location of the plant will
arise, onjv after the proposal is
approved.

Peare March to Peking

f’ Shri Bhagwat Jha Azad:
427 Shri . N. Tiwary:
Shri D. D, Mantri:

Will the Prime Minister be pleased
to state:
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(a) whether Burmese Government
have refused visas and other facili-
ties to “Peace Marchers” led by Shri
Shanker Rao Deo for crossing into
China through Burma;

(by whether Government have
received reports that local population
in Assam also have shown their hosti-
lity to the ‘Peace Marchers”; and

(¢) whither the Peace March has
been abandoned?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. The Burmese
Government are understood to have
refused visas to the Peace Marchers
for transit through Burma on their
way to China.

(b) Government have received no
reports that the local population of
Assam have shown any hostility to
the Peace Marchers.

(¢) The Government of India have
no information that the Peace March
has been abandoned.

Tibetan Refugees in Ladakh

( Shri Vishram Prasad:
428. 2 Shri R. G. Dubey:
Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether about  two  hundred
Tibelan refugees entered Ladakh till
the cnd of June last; and

th) whether these  refugees were

screened thoroughly?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 168 Tibetan refugees
enlered Loadakh between January and
June, 1963.

(b) All the refugees were thorough-
1y screened.
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Organisational Set-up of Army
Headquarters

J Shri Yashpal Singh:

431. 9 ‘Shri Sham Lal Sarat:

Wili the Minister of Defence be
Ppleased to state:

(a) the organizational changes made
both at Army Headquarters and Com-
mand levels since Chinese massive

attack in October|November, 1962,
and

(b) the way the present set-up
differs from the set-up as existed

during the last world war?

The Minister of Defence (Shrt Y. B.
Chavan): (a) Since the Chinese
attack in  October/November, 1962
certain organisational measures com-
mensurate with the expansion of
Army, have been token in various
Branches of Army Headquarters
vspecially those connected with Mili-
tary Intelligence, Recruitment, Pioneer
and Labour, procurement of stores
¢le. At Command level, a new Cen-
iral Command Headquarters has been
ereated,

(b) There is no basic difference
between the organisation of the Army
Headquarters at present and  during
the lust world war, except that the
Jatter was much larger, The number
of Headguarters Commands at present
15 the same as during the last world
wWar,

Industrial Technical Institute,
New Delhi

412, Shri Yashpal Singh: Will the
Minisier of Labour and Employment
be pleased to state:

(a) whether it 1s a fact thut in May.
19683 applications  were  called  for
Ingtructors Training in Tailoring and
Cutling at Indusifin! Technical Insti-
iute, Curzon Road, New Dulhi;

(by if so, the number of applica-
tions received and  the number of
upplicants interviewed,

(c) the number of candidates select-
ed for training; and

(d) the number out of the selected
candidates who had their requisite
qualification of matricuiation?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) Yes,

(b) 242 applications were received
and 201 candidates were interviewed—
the rest did not turn up,

(c) 52.
(d) Al

Employees under Educational
Institutes

433. Shri Yashpal Singh: Will the
Minister of Labour and Employment
be pleased to refer to the repiy given
to Starred Question No. 688 on the
16th September, 1963 and state the
steps so far taken by Government to
safeguard the intcrests of employees
under educational institutes, who are
not entitled to the privileges as admis-
sible under Industrial Disputes Act?

The Deputy Minister in the Minis-
try of Labour and Employment and
Planning (Shri C, R. Pattabhi Raman):
The matter is  being examined in
consultation with the State Govern-

muents.

Cost of Living Index in Cities

434 “Shri Yashpal Singh:
) '\\ Shri D. D, Puri:

Will the Minister of Labour and

Employment be pleased 1o state:

(a) the latest level reached upto the
30th September, 1963 in the cost ({f
living indices in leading citics of Delhi,
Bombay, Caleutta and Madras: and
with  eath

{h) how thev compare

other?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): (a) The working class Con-
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sumer Price Index Numbers for Delhi,
Bombay, Calcutta and Madras for
September, 1963 are given below:

Centre HBase Consumer Price In-
dex  Numbers for
Sepiember 1963
Delhi . 1960-100 113
Bombay . July 1933 454 (New series of
to Index num-
June 1934 bers with base
1960 =100 not
yet published)
Calcutta  1960.-100 116
Madras . July1935 490 (New series of
o Index Num-
June 1936 bers with base
= 100 1960 = 100 Nut

yeu published)

(b) The index numbers of the abeve
centres cannot be compared with one
another because of the following rca-
sons:—

(i) The indices being on different
base periods, any comparison would be
incorrect,

(ii) Even where the base periods
for two centres are the same, inter-
centre comparison would not reveal
the correct relative costliness of two
centres. Though the consumer prices
index numbers for Delhi in September
1963 was 113 and for-Calcutta 116, it
does not necessarily mean that
Calcutta was costlier than Delhi. It
only indicates that prices of a pre-
determined basket of goods and ser-
vices as revealed in Calcutta index
have risen faster in Calcutta than in
Delhi since 1960.

Training of Officers

435 J Shri Bade:
' "LShrl Yashpal Singh:

Will the Minister of Defence be
pleased to state the number of persons
trained since the promulgation of
Emergency in the National Defrnce
Academy (Khadakvasla) and Indian
Military Academy (Dehradun)?
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The Depuly Minister of Defence
(Shri D, R, Chavan); The information
is as follows:—

(1) Natiomal Dejence Academpy—
Since the promulgation of the
Emergency 419 Cadets have pass-
ed out, Out of 1,646 under train-
ing 236 are likely to pass out in
December 1963,

i) Indian Militury Academy and
the supplementing Officers’ Train—
ing Schools, Poona and Madras—
Since the promulgation of the
Emergency, 5765 Gentlemen
Cadets have been commissioned
and another 3,127 are likely to be
commissioned by  January/Feb-
ruary, 1964,

Indians in South Africa

436, Shri P. C. Borooah: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 851 on the 26th August, 1963 und
state:

{n) whether any official conlirma-
tion has since been received regarding
the fate of about 5.000 Indians living
in the ‘white-zone' suburb of Johan-
nesburg; and

(b) if so, whether they have since
been made lo vacate their residences
from the areas in question and how
they have been resettled?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nchru):

(a) No. However, arcording to a
press report, on the 24th May, the day
on which Pageview was proclaimed as
Group Area for ‘whites’, the people of
Indian origin were required to vacate
fheir residences within 3 months and
business premises within one year
from the date of issuance of notice of
vacation to them,

(b) No authoritative information in
regard to actual vacation of premises
is available but reports appearing in
the press indicate that Lenasia a lown
about 20 miles away, has been select-
ed for their re-settlement.
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Visit of Soviet Technical Mission

J Shri J, B. S. Bist:
. IShri P. C, Borooah:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 1952 i the
16th Seplember, 1963 and state:

437

(a) whether the Soviet Technical
cussed or studied by it during its
country;

(b) if so, the nature of subjects dis-

cussed or studied by it during the
visit: and
(c) w]mthexj the broad terms of

assistance have since been indicated
by the Soviet Union and if so, whe-
ther the rate of interest demanded by
them has been found to be higher than
that demanded by Western countries?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) It will not be in the public in-
terest to disclose these details.

(¢) The terms for procurement of
equipment from USSR, have rPeen
finalised, The terms of military aid
from all the countries have not yet
been finalised, and as such, compari-
son is not possible at present. It is
also not in the public interest wo dis-
close the details,

Chinese Activities in Nagaland

_j’ Dr, L. M, Singhvi:
_ Shri Surendranath Dwivedy:

Will the Prime Minister be pleased
to state:

438,

(a) whether the attention of Gov-
ernment has been drawn to the per-
sistent reports of anti-Indian Chinese
activities in Nagaland;

(b) whether Government are aware
that the People’s Republic of China
have offered to impart {raining and
supply arms to hostile Nagas; and

(c) the measures taken by Govern-
ment to ensure that there is no pro-

Chinese infiltration, either physitally
ur in terms of thinking, among the
nostile Nagas?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomie
Energy (Shri Jawaharlal Nehru):
(a) The Government are not aware of
any recent report of anti-Indian
Chinese activities in Nagalund, Al-
though there were rumours earlier of
links having been established between
the Chinese and hostile Nagas, investi-
gations did not confirm these reports.

(b) The Government are not aware
of any recent offer by the Chinase to
drop arms to and train hostile Nagas.
An earlier third hand report indicated
that an offer, to drop arms in Naga-
land, was made to and refuseq by
hostile Nagas. There is no informa-
tion that any contact has been estab-
lished.

(c) A close wateh is being main-
tained to guard against pro-Chinese
infiltration,
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MIG Fighters from Russia

rShrl Harl Vishnn Kamath:
“1 Shri P, R. Chakravertl:
* 9 Shri Sidheshwar Prasad:
Shri D, D, Purl:

Will the Minister of Defence be
pleased to state:

(a) the number of MIG fighter air-
craft which the Russian Government
contracted in 1962 to deliver;

(b) the number so far delivered;

and

(¢) when the remainder are axvect
ed?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c), Six MIG aircraft
have already arrived in the country.
It is regretted that the information
regarding the number of aircraft’
which the USSR has agreed to supply
and the dates of their dzlivery cannot
be disclosed in the public interest

Beacon Project in Ladakh

442 Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
state:

(a) the period from which ‘Beacon’
projeet in Ladakh has been operaling:

{b) the nature of its activitics; and

(¢) the progress registered so far?

The Minister of Defence (Shri
Y. B, Chavan): (a) Reconnaissance,
work

survey and other preparatory
started in Jupe 1950 bul construction
started in full swin: from May 1961,

{b) and (¢). The following are the
main activities of and progress achi-
eveq so far by the Chief Engineer.
Project Beacon:i—
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(i) Construction of new and im-
provement of existing roads:
343 miles have been cut to
take 3 ton vehicles, 152 miles
for 1 ton vehicles and 83 miles
for jeeps.

(ii) Laying telephone lines, 300
miles of telephone lines have
been laid.

(iii) Assisting PWD in improving
and maintaining important
communications/roads.

(iv) Construction of accommoda-
tion for a Base Workshop.

Broadeasts to Forelgn Countries

443. Shri Sivamurthi Swamvy: Xill
the Minister of Information and
Broadcasting be pleased to state:

(a) the time allotted by All India
Radio for broadcasts to African and
South East Asian countries every
week and the number of languages in
which such broadcasts are made;

(b) the general features of
broadcasts;

(¢) the number of
foreign announcers; and

such
Indian and

td) the steps Government are tak-
g to in~rease the transmission nower
of the All "Tndia Radio to cover the
whole world?

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha:
(a) The requisite information is given
below:—

Countries  Time o"cued Me of yrg0.

Per week uges an which
broadcasts  are

made
Afriean 36 hours and  U'ive  languares
CcOUnire s, 10 M Nues. mz. English, Sw-
ahili, Hindi.
Crtiarati and

Konkani,
South 64 hours ad  Uighr languapes

Basr Va0 45 mines, 2z, English,

couniries. Frencli. Bur-
mase,  Inlones-
180, Ko,
Cantonese. Hin-
di and  Tamil.

(b) The broadcasts include news;
commentaries on important national
and international events; talks on cur-
rent affairs, India's development acti-
vities, Indian art, culture and way of
life, reviews of the Indian and world
press, plays and features, poetry reci-

tals; short stories; news reels and

music,

(¢) Indian Arnouncers 1¥ (1o for
foreign  lengu-
ages and 8 for
Indian lan-
Juages,.

- aign Anr-mpcere 14 40 fer for-
eign lengusges)y

(d) Covering the whole world with
a broadcasting service is presently he.
yond the competence of All TIndia
Radio in view of the limited resources
at its disposal. All India Radio’s effort
currently, therefore, is to reach those
areas which are specially impnrtant
from India's point of view and where
our programmes can be expected to
be effective in interpreting India to
listeners in those countries. It is pro-
posed to introduce as soon as possible,
new services in Sinhalese, Malay and
Thai. Efforts are also being made to
acquire additional transmitters nf nde-
quate power to improve the existing
coverage,

Army Vehicles for ex.Servicemen

444, Shri A. V. Raghavan: Will the
Minister of Defence be pleased to
state:

(a) whether there is any scheme to
provide at voncessiona] rates army ‘B’
vehicles to Ex-servicemen's transport
co-operative societies; and

(b) if so, whether any decision has
been taken in the matter?

The Minister of Defence (Shri Y, B,
Chavan): (n) and (h). There is no
scheme in force at present to provide
Army vehicles to ex-Servicenien
Transnori Cooperative Societie; at con_
cessional rates. Howewver, ‘B" vehiclog
can be sold to individual ex-Service-
men for their rehabilitation in their
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civil life at the rate of one wvehicle in
his life time on the recommendation
of the Soldiers', Sailors' and Airinen's
Board and the Director General of
Resettlement and subject to certain
conditions,

Radio-Activity

445. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether there has been any in-
crease in the radio-activity in the
country during the last one year; and

(b) if so, the incidence thereof?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). There has been a slight in-
crease in the levuels of radioactivity in
the country during the last one year
ending October 1963 as compared to
the corresponding period of the preced-
ing year. During the last year levels
of air borne activity ranged from 0.94
to 11.30 micro microcuries per cubic
metre of ari and those of deposition
radioactivity ranged from 6.6 1o 490:5
milicuries per square kilometre as
compared to 0.18 1o 9.68 micro micro-
curies and 1.9 to 429.0 millicuries res-
pectively for the year ended October
1962. The above levels are below the
permissible 1mits and do not present
any hazard to the people in any part
of India.
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Naval and Air Base in Goa

448 Shri Vishwa Nath Pandey: Will
the Minister of Defence be plcased to
state:

(a) whether it is a fact that Gov-
ernment are considering to construct
a naval and air base in Goa;

(b) if so, the names of the selected

places where naval and air base will
be constructed; and

(e) the cost of such construction?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). The Govern-
ment are developing a Naval Base at
Marmugao. The Naval Base includes
the Naval Air Station at Dabolim.
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(c) The Naval Base will be devel-
oped in stages. The first stage has
already been taken in hand.
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Defence Research Laboratory

“ &hei BR1'kr'shna Wa-nik:
151..3_ Shri Kol'a Venkaiah:
L%ri Lameshwar Tantia:

W'l the Minister of Defence be
pleased to s‘ate:
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(a) whether there 15 a proposal to
. expand the Defence Research Labora-
tory (Materials), Kanpur; and

(b) if so, the nature and extent of
this expan:zion programme?

The Minister of Defence Production
in the Ministry of Defence (Shri K.
Raghuramaiah): (a) Yes, Sir.

(b) The expansion programme for
Defence Research Laboratory (Mate-
rinls), Kanpur envisages the re-
organisation of the Laboratory and the
creation of an effective defence re-
search centre for materials conven-
tiona] as wel] as new materials such
ag high polymers, plastics, synthetic
rubbers, fibres etc.

Government Assurances

452, Shri Balkrishna Wasnik: Will
the Minister of Parliamentary Affairs
be pleased to state:

(a) the total number of assurances
given by Government that were pend-
ing at the end of the previous session
of the Lok Sabha; und

(b) the nature of steps taken by
Government to see that the assurances
are not kept pending for a long t'me?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) 342, out of which 128 were given
during the previous Session,

(b) Ewvery case involving an as-
surance is individually taken up with
the Min'stry concerned at appropriate
levels to ensure early implementation.

Pondicherry Legislative Assembly

453. Shri Ram Ratan Gupia: Will
the Prime Minister be pleased to state:

(a) whether the Union territory of
Pondicherry hag decided that Bills in
Assembly shoulq be introduced only
in French and not in Englsh; and

(b), if so, the reactions of Govern-
ment thereto?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
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Energy (Shri Jawaharia] Nehru): (a)
On the 21st of September, 1963, the
Speaker of th: Legislative Assembly of
Pondicherry ruled, after ascertaining
the wishes of its Members, that the
Bills should be introduced in French
accompanied by their translations in
English and Tamil,

(b) The Government of India see
no objection to the above decision as
the Legishative Assembly of Pondi-
cherry is empowered under section 3%
of the Government of Union Terrl-
tories Act, 1963 to prescribe any lan-
guage other than the English language
for use ip Bills introduced in, or Acts
pasied by, the Legislative Assembly
of the Union territory.

Rohini Gliders

Shri Raghunath Singh:
"“'L Shrimati Jyotsna Chanda;

Will the Minister of Defence be
pleased to state whether Rohini gliders
constructed at Kunpur have proved a
success and are equal to the standard
gliders of the world?

The Minister of Defence Productiom
in the Ministry of Defence (Shri
Raghuramaijah): The Rohini Glider
is designed by the Dircctorate General
Civl Aviation and fully conformg to
the International Airworthiness re-
quirem>nt;. These Gliders have been
subjected to extensive flight trials
and the results have been successful.

Gun and Shell Factory, Cossipore

455, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

{a) whether tractors are being manu-
factured in Gun and Shell Factory,
Cossipore (West Bengal);

(b) if so, whether some difficulties
are be'ng ecxperienced in the manu-
facture of tractors;

(c) whether nearly 80 welders are
declared surplus; and

(d), if so, the reason therefor?
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The Minister of Defénce Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Certain defects in the perfor-
mance of the tractors, like high oil
consumption, were noticed. It is ex-
pected that these will be overcome
with the sub t'tution of the engines
manufactured by CUMMINS. Arrange-
ments have been made for trials in

Indian conditions of the KOMATSII
tractor, fitted with the CUMMINS
engine.

(c) No, Sir,

(d) Does not arise.

Per Capita Income and Expenditure

Shri P. R. Chakraverti:
456. 9 shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) the per capita income and ex-
penditure of the people in each State|
Union Territory according to latest as-
sessment; and

assessment was last
tate{Union Territory?

(b) when thi
made in each

The Prime Minister, Minister of

External Affairg and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b), The Gov-

ernment do not pos-ess adequate in-
formation for comp’ling statewise esti-
mates of per capita incoine anl:ll ex-
penditure.

Deputy Minister’'s Visit to East Africa

(Shri Swell:
457. { Shri P. C. Borooah:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether the Deputy Minster in
the Ministry of External Affairs re-
cently toured East Africa,

(b) if so, names of the countries that
he visited; and

(¢) whether any representations
were made to him by deputations in
tho e countries and if so, the nature
of the representations?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) In response to the invitation
from the Government of Uganda, the
Deputy Minister represented Gov-
ernment of India at the inauguration
of the first President of that country.
He also took the opportunity of pay-
ing a wvisit to Tanganyika and, in
transit, to Kenya.

(¢), During his tour, the Deputy
Minister received representatives of
the East African Postal and Tele-
communications Administration in
Uganda, the A ian Civil Servants and
representutives of Goan Indiang in
Tangany.ka and a joint deputation
from the Asian staff of the EACSO in
Kenya. All representations reiated
lo facilities in respect of rescttlement
in India for such person; of Indian
origin who would be returning to
India either consequent upon  Afri-
ranisation of their posis or for other
reasons. The members of the Goan
community, in addition, asked for
certain clarifications and relaxation
in the matter of acquisition of Indian
passports, In Kenya, Uganda and
Tanganyika the Deputy Minister also
met representatives of Asian commu-
nity whp apprised him of the appre-
hensions of the people of Indian
origin.

Assamese Delegation Lo NEFA

458. Shri Swell: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that people
of NEFA have represented against
frequent delegations from  Assam
visiting NEFA; and



1365 Written Answers

(b) ‘whether Government propose
to discourage such visits of delegations
in future?

The Prime Minister, Minister of
External Aflairs and Mini-ter of Ato-
mic Encrgy (Shri Jawaharla] Nehru):

{(a) One such representation  has
been received expressing  fear  that
frequent recent good will delegations
from Assam may have political moti-
ves that will be detrimental to the
interests of the people of NEFA,

(b) The policy of Government con-
tinues tp be the encouragement of
any contaets which may assist emo-
tional integra.ion with the country as
a whole. This s best uchicved ‘hrough
sclective contacts, Any unregulated
influx into NEFA may hinder rather
than assist the process of integration.
The most successful delegations and
social workers have been found on
experience to be those who dp sinccre
and pract.cal work for the propie.
Notable among these was a delega-

tion of studenis from the Assum
Medical College to Tirap  Frontier
Division, whg received a warm

welcome.

Ammunition

459. Shri Karni Singhji: Will the
Minister of Defence be pleased 1o
state the number of 12 gauge and
.23 ammunition that are being manu-
factured .n Indian Ordnance Fuactor-
ies for civilian use only?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): Presumably, the
Hon. Member has 1n mind cartriddes
12 bore and cartridges Rimfire .22 ball;
if so, the current production in Ord-
nance Factorles is a3 follows:—

(1) Cartridges 12 Anproximately 2}
bore »4" (Shot lekhs per month.
No. 2z, 4, 6 & 7).

{ii) Cartridge

fi.e, 22 bore.

Approximately 75,000
per month.

Rim-
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Ropeway over Rohtang Pass

460. Shri Hem Raj: Wil] the Minis-
ter of Defence be pleased to state:

fa) whether the Punjab Govern-
ment have approached the  Central
Governrment for the construetion of a
truckable road and a Aerial Ropeway
for the Border District of Lahoul and
Spiti over the Rohlang Pass and if so.
when the request was received;

(b) the decision taken thereon; and

(c) for how long the request
been pending with Government?

The Minister of Defence (Shri Y. B,
Chavan): (a) to (¢). A request for
financing the con:ruct'on of a truck-
able road over Rohiung Pass was re-
ceived by the Central Governmant
in Deeember 1962 No request was
received from the Punjab  Govein-
ment for construction of an  Aerial
Ropeway over the Rohtang Pass.

has

A decision on the construction of
a motorable road and the installation
of ropeway over the Rohtang Pas; is
expreted to be taken shortly.

Manali-Leh Road

461. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to stute:

ta) whether the construction of
the Manali-Leh Road w'l] be under-
taken by the Centra] Government or
the Punjab Govirnment,

(b) if by the Punjab Government,
the amount of Centra] grant or sub-
sidy proposed to be given for it; and

(e) if by the Central Government,
whether its construction will be
undertaken by the Border Road Deve-
lopment Orgqnisalion?

The Mini ter of Defence (Shri X. B.
Chavan): (a) The question whether
a road should be constructed between
Leh and Manali js under considera-
tion,

(b), and (c). Do not arise at pre-
sent.
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Sanik Schoo] in West Bengal

[ Shri P, R, Chakraverti:
462. 7 Shri P, C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Sainik School in  Purulia (West
Bengal) is managed by a governing
body set up by the Defence Ministry;

(b) the number of students admit-
ted each year and the quota, if any,
fixeq for neighbouring States;

(c) the medium of instruction fol-
lowed in the school;

(d) whether it is a fact that a large
percentage of students is withdrawn
at the end of the ycar because of in-
efficiency; and

(e) whether the question of merit is
tested before admission, if so, the
reuasons for such withdrawals?

The Depuly Minister in the Minis-
try of Defence (Shri D, R, Chavan):
(a) The San'k Schools are managed
by an autonomous Society registered
under the Societies Registration Aect
of 1860. The Board of Governors of
the Society consists of the Defence
Minister, Ministers of State Govern-
ment, persons eminent in the field of
education and Officials of Central and
State Governments. The Defence
Minister is the Chairman of the Board
of Governors and the State Ministers
are Vice-Chairmen,

(b) 67 per cent of the seats are re-
served for boys belonging to the State
in which a Sanik School is located
and the remaining seats are wavail-
able for boys from other States. The
School started on 29th January 1962.
Admissions to Sainik School, Purulia,
have been made as under during 1882-
63:—

1962 110
1963 31
1964 20|25 (pro-

posed)
1500 (Ai) LSD—4,

(c) The medium of instruction in
the Sanik Schools ig English, and

Hindi is taught as a compulsory sub-
Jject.

(d) and (e). Admissions to Sainik
Schools are made through ap All
India Entrance Examination,

So far only one boy has been with-
drawn from the Sainik School, Puru-
ha for inadequate performance in aca-

demics. This boy belonged to Punjab
State,

Manufacture of Components of
Airecraft

Shri Heda:
463, Shri Onkar La] Berwa:
Shri Gokaran Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether Hindustan Aircraft
Ltd., are planning tp manufacture
wheels, brakes and jection seats for
various types of aircraft;

(b) if so, the programme envisaged;
and

(¢) whether any foreign collabora-
tion is contemplated?

The Minister of Defence Productiom

in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.
(b) The draft agrecments with

foreign collaborators are under exa-
mination and the programme of pro-
duction woulg be finalised only after
the agreements have been gigned,

(c) Yes, Sir.

Congo Civilian Operations Fund

Shri Ramachandra Ulaka:
Shri N, R, Laskar:

") Shri Dhuleshwar Meena:
Shrimatj Savitrj Nigam:

Will the Prime Minister be pleased
to refer to the reply given to Starred

484
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Question No. 689 on the 16th Sep-
tember, 1963 and state:

(a) whether the request of the UN.
Secretary General for contribution to
the Congo Civilian Operations Fund
hag since been examined by the Gov-
ernment of India; and

(b) if so, the decision taken in the
matter?

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
(a) and (b). The matter is still
under the consideration of the Gov-
ernment of India.

Settlement of Ex-Servicemep in NEFA

465. Shri Swell: Will the Prime

Minister be pleased to state:

(a) whether there is a proposal for
the settlement of ex-servicemen in
NEFA;

(b) if so, the number thereof; and

(e) the places in NEFA selected for
this purpose?

The Prime Minister, Minister of
External Affairs ang Minister of Ato-
mic Energy (Shrij Jawaharlal Nehra):
(a) to (c). A pilot project for the
settlement, in the first instance, of
200 ex-service families in the Vijaya-
nagar area of Tirap Frontier Divi-
sion of NEFA, has been approved in
principle and is under examination
In detail, Only such areag in NEFA
have beep or will be selected for such
schemes where tribal land and pro-
perty rights are in no way affected.

Income of Adivasis

486. Shrli R. Barua: Will the Prime
Migister be pleased to state:

(a) whether any step was taken to
ascertain the average daily income
of Adivasis; and

NOVEMBER 26, 1863 Written Answers

1370

(b) if so, how it works out in
Madhya Pradesh and other parts of
the country?

The Prime Minister, Minister of
External Affairg ang Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a), The Government have pot carried
out any survey to ascertain in the
average daily income of Adivasis,

(b) Doeg not arise,

Soldiers’, Sailors’ and Airmen’s
Boards

467, Shri Hem Raj: Will the Minis-
ter of Defence be pleased tp refer to
the reply given to Unstarred Ques-
tion No. 858 on the 26th August, 1963
and state:

(a) the names of the other State
Governments who have sent their
views on making Soldiers’, Sailors'
and Airmen's Boards permanent and
muking the services of their employ-
ees on a graded scale at the State and
subordinate level; and

(b) when a final decision on it is
proposed to be taken?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) Kerala and Punjab have since
agreed to the proposal.

(b) The decision of the remaining
State Governments is still awaited.

/T Gy, WA
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New Aerodromes

469. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of new aerodromes
to be constructed on borders during
the Third Plan period with location;
and

(b) when the construction work will
be taken up for each aerodrome?

The Minister of Defence (Shri ¥. B,
Chavan): (a) and (b), The number
of new aerodromes constructed or
proposed to be constructed in the
border States in the Third Five Year
Plan period is nine. It is not in public
interest to divulge other details in

this regard.

Land for Soldiers

470, Shri Hem Raj: Will the Minister
of Defence be pleased to state:

(a) the names of the States who
have modified their land laws in

favour of the soldiers for getting back
their land for self-cultivation on their
return from service; and

(b) the steps being taken to per-
suade other Stateg to bring them in
line with the States who have modi-
fied land laws?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavam):
(a) The States of Andhra Pradesh,
Assam, Gujarat, Jammu and Kashmir,
Kerala, Madhya Pradesh, Mysore
Orissa, Punjab, Rajasthan, Maha-
rashtra, Uttar Pradesh and the Ad-
ministrations of Delhi, Manipur end
Tripura have made provision in thelr
tenancy laws for the leasing of agri-
cultural land by service personnel
at the time of joining the Armed
Forces and for its resumption by them
up to the permissible limit for thelr
personal cultivation at the time of
their release or retirement. The Gov-
ernment of Madras have agreed to
provide mecessary safeguards In
regard to agricultural land belonging
{o service personnel in their tenancy
laws when enacted.

(b) They have been requested to
amend their tenancy laws so as to pro-
vide these safeguards to service per-
sonnel,

Manufacture of Defence Equipmemt

471, Shrl Koya: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to purchase
indigenously produced instruments for
defence purposes even if they are not
upto the standard of imported ones;
and

(b) if so, the extent to which Indlan
industries will be benefited, and
foreign exchange saved thereby?

The Minister of Defence (Shri
Y, B. Chavan): (a) It is the general
policy of Government to purchase
indigenously produced stores includ-
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ing instruments for Defence require=

ments provided they meet the
minimum  prescribed user require-
ments. &

(b) The substitution of indigenous
produced instruments and equipment
for those which were previously im-
ported is a continuoug and progressive
process. Information of the exact
exient of benefits to Indian indigenous
industry now accrued and foreign
exchange saved is not readily avail-
able,

Indian Note returmed by Pak, High
Commission in New Delhi

[ Shri Bishanchander Seth:
Shri Chattar Singh:
Shri B. P. Yadava:

] Shri Dhaon:

{_ Shri Raghunath Singh:

472,

Will the Prime Minister be plcascd
to state:

(a) whether it iy a fact that the
Pakistan High Commission returned to
the External Affairs Ministry the
Indian note handed over to it on the
25th October, 1963 for transmission
to Rawalpindi; and

(b) if so, whether any reasons were
given for the same?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). A note refut-
ing the baseless allegations contained
in a Pakistan Government's note of
October 16, 1963, was handed over to
the Pakistan High Commission in
India on October 25, 1963. The High
Commission, after keeping the note for
several hours, returned it to the Minis-
try of External Affairs, with a cover-
ing note stating that it was “un-
acceplable” on the ground that it con-
tained phrases and remarks deroga-
tory to the Constitution of Pakistan.
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Central Government Industrial
Tribunal, Dhanbad

473. Shri Mohammad Elias: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the award of the Cen-
tral Government Industrial Tribunal,
Dhanbad, ref. No, 6 of 1960 dated 25th
May, 1960 has been implemented;

(b) if not, the reasons for the delay;
and

(¢) the steps taken by Government
to ensure the implementation of the
award?

The Deputy Minister in the Ministry
of Labour and Employment (Shri
R. K. Malviya): (a) No,

(b) The contractor, in whose employ
the workman was, filed an appeal in
the High Court cf Judicalure at Patna
on the plea that he was wrongly held
as employer of the said workman and
pleaded for quashing of the award.
The High Court dismisscd the appeal
on the 27th Fcbruary, 1963 and upheld
the award. In the weanwhile, the
contract wag terminaled by the prinei-
pal employer towards the end of
September, 1962, The principal em-
ployer now is not agrceable to im-
plement the award in the place of the
ex-contractor.

(¢) The Ministry of Labour and
Employment was approached in the
matter by the union only in May,
1963. The matter has been examined
and the Centra] Industrial Relations
Machinery has since advised the work-
man to file a claim under section 33C
(2) of the Industrial Disputes Aect,
1947 for determination of the amount
of monetary benefits due to him in
lieu of reinstatement, The principal
employver has also been served with a
show cause motice for the alleged
breach of the award.



1375 Written Answers AGRAHAYANA 5, 1885 (SAKA) Written Answers 1376

.Mine Workers in Asonsol Coal Belt

Shri Mohammad Ellas:
Dr. U. Misra:

474, Shri Indrajit Gupta:
Shri Dinen Bhattacharya:
Shri Prabhat Kar:

Will the Minister of Labour
Employment be pleased to state:

and

(a) whether Government have re-
ceived any representation from the
Indian Mine Workers’ Federation
regarding the non-implementation of
various awards in the Asansol coal
belt; and

(b) if so, the action taken thereon?

The Deputy Minister In the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) Yes, in respect of
managements of New Jemehari Khas,
Khas Chalbalpur, Dhemo Main,
Bankola and Madanpur Collieries.

(b) As a result of government's
efforts the awards have been fully
implemented by the managements of
New Jemehari Khas, ‘Bankola and
Madanpur Collieries,

The management of Khas Chalbal-
pur Colliery have paid the dues, ac-
cording to the award, to such workers
as were available. Legal action s,
however, being taken against the
management for non-implementation
of an agreement of December 1962,

A show cause notice has been
served on the management of Dhemo-
Main Collieries Ltd. for non-imple-
mentation of the award.

Appraisal of Irrigation Projeots

Shri Dhaon:
475, [ Shri B, P. Yadava:
Shri Bishanchander Seth:

Will the Minister of Planning be
pleased to state:

J:) whether it is a fact that a cir-
cllar was sent to the State Govern-

ments to undertake a comprehensive
ap;_)rai;a] of all major and medium
irrigation  projects completed five
Yyears ago; and

(b) it s0, whether any report has
been submitted by the State Govern-
ments therefo.?

The Minister

of Plannin
B. R. Bhagat: .

(a) Yes, Sir.

(Shri

‘(b) No report has so far been re-
f:ewed from State Governments; only
interim replieg acknowledging receipt
of the Planning Commission letter
have been received from some State
Governments,

Sabika Foujis in Army

Shri Kapur Singh:
476, Shri Gulshan:

Skri P. K Ghosh;

Will the Minister

of Defence be
Pleased to state:

(al) whether it is a fact that Sabika
IFmtjlls are working as social workers
in different parts of the country;

(b) if so. for how long: and

(¢) whether they are getting any
allowance from Government?

The Deputy Minister In the Minis-
try of Defence (Shri D, R, Chavan):
(a) Government have not sanctioned
any scheme [or the employment of
Sabika Foujis as social workers,

(b) and (c). Dg not arise,

Disabled Sabika Foujis

Shri Kapur Singh:
4717, Shri Gulshan:
Shri P. K, Ghosh;

Will the Miricter of Defence be
pleased to state:

(a) whether disabled and old Sabika
Foujis are entitled to any pensionary
or other benefits; ana
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(b) if so, the details thereof?

The Minister of Defence (Shri
¥X. B. Chavan): (a) and (b). A
statement is laid on the Table

of the House. [Placed in Library,
See No. LT-1924:;53.]

Border Posts get up by Pakistan along
Indian Border

Shri P. C. Borooah:
|' Suri P Venkatasubbaiak
| Sbri Hem Barua
| Stri ¥, D. Singh:
Shri Buta Singh-
‘ Shri Bade:
Shrimati Savitri Nigam:
478, Shri Maheswar Naik:
Shri Surendra Pal Singh:
Shri Raghunath Singh:
| Shri Balkrishna Wasnik:
| siri B, P. Yadava:
Shri Bishanchander Seth:
Shri Chatiar Singh:
Shri Dhaon:
| Shri Koya:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakistan
has set up a number of new border
outposts near the trijunctions of
Assam, Tripura and East Pakistan
oppusite Dharmanagar, sub-division;
and

(b) if so, their number and Gov-
ernment's reaction therelo?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) It has been reported that

Pakistan has set up about 3 new
Corder Out-Posts, opposite  the
Dharmanagar Sub-division in the

vicinity of the trijunction of Assam,
Tripura and East Pakistan;

(b) Protests have been lodged at
the State Government level. The
matter has also been brought to the
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notice of the Pakistani Government,
through diplomatic channels,

Indians in South Vietnam

419 Shri D. D, Mantri:
* | Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
fo state:

(a) whether Government have re-
ceived any report regarding injuries
sustained by Indian Nationalg and
damage done to Indian property in
South Vietnam on account of the
recent coup in that country; and

(b) if so, the details thereof?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
According to our information, no
Indian notional has sustained injuries
and no Indian property was damaged
in the recent coup in South-Vietnam.

(b) Dwoes not arise.

Reduction in Construction Cost

480, Skri Rishang Keishing: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion has suggested to the Central and
the State Governments to sct up high
level Technical Committee for reduc-
tion of construction cost;

(b) if 30, the ways in which the high
level Technical Committee can help in
reducing the cost of construction; and

(e) the Central and the State Gov-
ernments’ reaction to this suggestion?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). The Planning
Commission had suggested to the State
Governments that they might eonsti-
tute inter-departmental committees
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for reduction of construction costs.
These committees would keep in touch
with the action taken by the different
agencies 1n implementing proposals
for econumies in construction and
review from time to time the further
action that might be required. A com-
mittee is also proposed to be set up
at the Centre.

(c) The Central Ministries and the
State Governments have generally
supported the suggestion and high
leve] committees have been set up in a
number of States.

Roads and Bridges in Goa

481. Shri E. Madhusudan Rao: Will
the Prime Minister be pleased to state:

(a) whether all the roads and
bridges destroyed during the liberation
of Goa have since been repaired: and

(b) if so, the total expenditure in-
volved in each case?

The Prime Minister,
External

Minister of
Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The Government of
India took immediate steps to repair
all the roads and bridges destroyed by
the Portuguese at the time of libera-
tion and the work has been completed
except in the cases of Sanquelim and
Gauntone Bridges,

(b) Total expenditure involved is
Rs 68-70 lakhs as shown in the state-
ment is laid on the Table of the House
[Placed in Library, See No. LT-1925/
63].

Loans to Sugarcane Growers

482, Shri Sarjoo Pandey: Will the
Minister of Food and Agriculture be
pleased lo state: ‘

(a) whether it is a fact that the
Central Government give assistance in

the form of subsidy or loans to the
sugarcane growers; and

(b) if so, the amount given as
subsidy or loan to sugarcane growers
in eastern Uttar Pradesh?

The Minister of State in the Minls-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). No sub-
sidy or loan is given to Sugarcane
growers regionwise direct by the Cen-
tral Government, A lumpsum amount
is, however, sonctioned every year as
grant/loan for Agricultural Develop-
ment Schemes (including Sugarcane
Development) to the State Govern-
ments, who grant subsidy|loan to
growers according to the approved
pattern of financial assistance for each
crop.

Tobacco Cultivation in Uttar Pradesh

483. Shri Sarjoo Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any central assistance
was given to Uttar Pradesh for the
development of tabacco cultivation
in the state during 18962-63; and

(b) if so, the details thereof?

The Minister of State im the Mim-
istry of Food amd Agriculture (Dr.
Ram Subhag Singh): (a) and (b). No
earmarked grant was given ‘o the
Uttar Pradesh Government ior the
development of tobacco as such during
1962-53. That Government have,
however, intimated that out of tihe
amount spent by them on tobacco
devclopment in the State during
1962-63, an amount of Rs. 11,100 is
being claimed by them from the
Government of India in accordance
with the pattern of financial assist-
ance currently in force,
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Special Trains for Circus Companies

J’Sh.rl A. V. Raghavan;
485. 2 shri Kappen:

Will the Minister of Raillways be
pleased to state:

(a) whether the Railways have in-

creased the advance payabla by
circus companies from Rs. 300 to
Rs. 4,000 for booking a special
train; and

(b) if so, the reasons for enhanc-
ing the advance?

The Deputy Minister in the Min-
istry of Railways (Shwi Bhahnawaz
Khan): (a) and (b). The deposit for
requisitioning a special train by the
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public including circus companies
which was Rs. 300 prior to June, 1961
was raised twice by stages to Rs. 500
and then to Rs, 1000 before it was in-
creased to Rs. 4,000 with effect from
1-9-63 in order to curtail the spuri-
ous indents for special trains and to
cover empty haulage charges, should
the special be not availed of.

Postage Stamps

486. Shri P. C. Deo Bhanj: Will the
Minister of Posts and Telegraphs be
pleased to state;

(a) whether it is a fact that Indian
Postage Stamps are still being prin-
ted abroad;

(b) the country (or countries)
where they are printed; and

(¢) whether Government are tak-
ing steps to print postage stamps in
India?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati). (a) No Sir.

(b) and (c). Do not arise.

Tourist Developmment Conncil

487, Shri P, C. Deo Bhanj: Will the

Minister of Transport be pleased to
state:

(a) whether both the Houses of
Parliament are represented in the
Tourist Development Council; and

(b) if so, the number of Members
of Parliament in the Council from
each House?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur): (a) Yes, Sir.
(b) In the composition of the

Tourist Development Council provi-
sion exists for membership, amongst
others, of six Members of Parliament.
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Two Members from the Rajya Sabha
and Four Members from the Lok
Sabha have been nominated on the
Council against the six seats refer-
red to above.
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Indo-German Agricultural Project

489 Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether developmental activi-
ty, particularly in agriculture, as a
result of the Indo-German program-
me, has been taken up in the Mandi
District of Himachal Pradesh;

(b) when this programme was
started and what progress has been
made so far;

(¢) whether after experience is
gaired from the above mentioned
project, it is contemplated to intro-
duce this programme in other parts
of the country; and

(d) i; so, where?

The Minister of State in the Min-

istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes. An
intensive agricultural  district pro-

gramme, also called the Indo-German
Aeari-ultural Project, has been taken
up in the Mandi District of Hima-
chal Pradesh with  technical and
material assistance from the Govern-
ment of the Federal Republic of
Germany. The programme aims at
achieving a rapid rise in the level of
agricultural production by  assisting
the cultivators in adopting a pack-
age of improved agricultural prac-
tices while providing them simulta-
neously with all the wherewithals of
production including credit and sup-
plies. Agriculture, however, is only
a part of the programme being plan-
ned for the district, and a pattern of
mixed farming providing for inten-
sive development, besides Agricul-
ture, of Horticulture, Vegetables and
Animal Husbandry including cattle,
sheep and poultry programmes is
being undertaken in this district.

(b) The programme was formally
inaugurated in November, 1962 and
will continue for a period of five

years. Most of the staff required for
this programme is in position. A team
of six German experts is already
working in the District in collabora-
tion with their Indian counter-parts.
During the current year upto the end
of October, 1963, farm plans have
been prepared for 23,270 sut of a
total of about 50,000 «cuitivating
families. 2,318 composite demonstra-
tions have been laid out on the cul-
tivators’ fields to demonstrat= the
importance of adopting the ‘package
of improved practices’. Over 1,500
tons of chemical fertilisers have, so
far, been distributed in the district.
The results achieved so far zare en-
couraging.

(¢) and (d). It is too early to aay
whether such a programme will be
introduced in other parts of the
country.
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Employees of Indian Telephone In-
dustries, Bangalore

490, Shri Rama Chandra Mallick:
Will the Minister of Posts and Tele-
graphs be pleased to state the total
number of employees (men and wo-
men separately) working in the
Indian Telephone Industry at Banga-
Jore and those belonging to Schedcl-
ed Castes, Tribes and other Back-
ward Classes?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavatl): Yes, Sir,

The figures (as on 1-11-1963) are as
aunder :-

(") Total number of employees

(both men & women) 9,639
(i) Number of men . 9,308
(#if) Number of women . 334
{iv) Number of Scheduled
Castes . : . . 1,076
(v) Number of Scheduled
Tribes . . 3 : 41
{vi) Number of other back-
ward Classes . Not read-
ily avail-
ablc.

P. & T. Offices in Orissa

491. Shri Rama Chandra Mallick:
Will the Minister of Posis and Tele-
graphs be pleased to state:

(a) the total number of Post and
Telegraph Offices opened in the State
of Orissa in the villages (rural
areas) till the end of the Second
Plan period; and

(b) the number proposed to be
opened during the Third plan?

The Deputy Minister in the De-
partment of Posts and Telegraphs
48hri Bhagavati).

(8) Post Offices : 3,513

Te'egraph
Offices : 302
(b) Post Offices : 1,260*%
**Telegraph
Offices : 112

*QOut of this number, 612 Post offices
and 25 Telegrarh offices were already
opened up to 31.10.63.

#*Subject to availabitliy of stores.
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Timber for Construction Work

Shri Vishram Prasad:

494, ) Shri R, G. Dubey:
|_ Shri Sham Lal Saraf:

Will the Minister of Fooed and
Agriculture be pleased to state:

(a) whether successful investiga-
tions have been carried out at the
Forest Research Institute, Dehra
Dun to the effect that secondary
species of timber of short length and
small dimension can be utilised for
construction work; and

(b) whether views of State Gov-
ernments have been obtained so ae
to effect economy in the construction
works?

The Minister of State in the Min-
fstry of Food and Agriculture (Dr,
Ram Subhag Singh): (a) Yes.

(b) A Liaison Meeting is organised
annually by the Forest Research Ins-
titute Dehra Dun for exchange of
opinions during which State Officers
and respresentatives of woud-based
industries are shown working mndels
of structures made from  short-
length, small dimensioied secondary
species of timber. Some Stutes have

already started making such struce-
tures. The Forest Researcn Institute
is conducting a campalgn tarough
exhibitions, publicity paslers ete, to
popularize the use of sucin material
The Institute also conducis courses,
annually, for Engineers, Railway
Officers, Forest Officcas o from
State and Central Organizatwons,
which covers this subject.

Quantium of Price Distribution

Shri R, G. Dubey:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether there 13 tny proposal
for a proper research oa the distri-
bution of quantum of price among
farmers, trade and Indusiry; and

495, { Shri Vishram Prasad:

(b) if so, the nature thereol?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b), The
Indian Council of Agncu'tural TRe-
search, the Directorale of Marketing
and Inspection and th2 Dircctorate of
Economics and Statistics have been
undertaking certain research studies
to estimate the cost «cof production
and market margins of agricultural
commoditics. Relevant publications
of these bodies contain the results of
their studies.

Fertllizerg

496. Shri P. C. Boreoah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the fertilizer requirements of
the tea gardens in ths North Eastern
part of the country during each
quarter since September, 1962;

(b) how far the requirements re-
mained unsatisfied; and

(c) the extent to which other fer-
tilizers were supplied in replacement
of Ammonium Sulphate require-
ments of the gardens?
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The Minister of State im the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) The fertili-
ser requirements of the Tea Industry
in the North East India are seasonal
as manuring is normally done from
March to June only. Accordingly the
annual requirements a: assessed by
the Tea Board for 1961-63 and 1963-

64 were 1,17,285 tonnes and 1,17,667
tonnes of Sulphate of Ammonia
respectively,

(b) Allotment of sulphate of ammo-
nia during 1962-63 was made in full
satisfaction of the demand. However,
due to various reasons such as lack
of financial arrangements by the dis-
tributing firms to li't the allotted
quantities in full, strike by the Pakis-
tani crews of the Joint  Steamer
Companies and the emcrgency con-
ditions on our nortnern borders, a
quantity of 73824 tonnes of sulphate
of ammonia was lifted by the Dis-
tributors by the end or April 1963. A
further quantity of 20560 tonnes was
moved after April, 1863, Despatches
against the current year's allotment
are in progress.

(c) As adequate supnlies of sul-
phate of ammonia were allotted to
meet the Tea Indusuy's requireme s
in full, the question of allotting o‘her
fertilisers by the Ceatral Pool did
not arise,

Radar Equipment at Airporis

Shri P, C. Borooah:
Shri Warior:

Shri B, K. Das:
Shri S§. C, Samanta:

497.

Will the Min:stec of Transport be
pleased to refer to i{he reply given to
Unstarred Question No, 433 on the
20th August, 1963 and state the up-
to-date progress mades in the instal-
lation of radar equipment at the air-
ports in question?

The Deputy Minister in the Min-
istry of Transport (Shri Mohiuddin):

The estimates for tue buifdings for
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the precision approach radars for
Bombay (Santa Cruz; and Calcutta
(Dum Dum) Airports have  been
sanctioned and necessary formalities
are being completed to start the
works.

Cyclone Warning System

498, Shri P. C. Borooah: Will the
Minister of Transport be pleased to
refer to the reply given to Unstarred
Question No. 2018 on the 17th Sep-
tember, 1963 and state:

(a) whether the two more radars
proposed to be set up at Mohanbari
and another suitable place have since
been installed; und

(b) the salient features of the new
cyclone detection system and how it
works?

The Deputy Minister in the Minls-
try of Transport (Shri Mohiuddin):
(a) One storm-detecting radar has
been installed at Mohanbari and is
operating from the 15th October, 1863.
The other radar will be installed at
Baghdogra,

(b) The radar detects storm clouds
at a distance of 100 to 150 kilometers
and indicates their exact location., It
will be possible for the pilots to
avoid such areas while in flight.

Low Cost High Proiein Food

Shri Bishanchander Seth.
[Shri Yashpal Singh:
Shri P. C. Borooah:
499, Shri Ramachandra Ulaka;
Shri N. R. Laskar:
Shri Dhuleshwar Meena:
Shrimatl Savitri Nigamg

Will the Minister of Food and
Agriculture be pleasad to  refer to
the reply given to Simred Quaestion
No. 727 on the 17th Sertember, 1963
and state the steps sir-. token  for
launrhing an experimentel project to
provide low cost high protcin lood for
babies?
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The Minister of State in the Min-
istry of Food and Agriculiure (Shri
A. M, Thomas): The proposal is still
in the preliminary stsges of consider-
ation and details are being worked
out,

Level Crossing Accidents

500 Shri Balakrishnan:
? Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) the steps taken to minimise
level crossing accidents; and

(b) the number of un-guarded rail-
way level crossings in each Zone at
the end of each quarter since Decem-
ber, 1962?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) (i) Supervision and inspection of
the work of gate keepers has been
intensified to muke the gate keepers
more alert in their duties.

(4i) Such of the unmanned level
crossings where road and rail traflic
has increascd considerably are being
manned in consultation and approval
of the State Governments,

(iii) At the approaches to the un-
manned level crossings, whistle boards
have been erceted to enjoin the drivers
of approaching trains so as to warn
the road users.

(iv) The State Governments have
been addressed to display the word
“Stop" in the regional language on
the road signs erected by them on the
road approaches to unmanned level
Ccrossings.

(v) The State Governments have
also been requested to enact or make
rules under the Motor Vehicles Act
to oblige the drivers of passenger
buses and lorries to stop their vehicles
short of unmanned level crossings and
then cross the Railway lines foliow-
ing the bus conductor who should
walk ahead of the bus. The State
Governments have not agreed to the
provision of bumps or undulations in
the approaches to level crossings to

slow down road traffic, as they
apprehend that the vehicles will be
damaged.

(vi) Warning Bells are being pro-
vided at very important and busy
level crossings where traffic js very
high and the view of approaching
train is not clear, on a programme
basis so as to give a positive indica-
tion to the gate keepers of the
approach of the train.

(vii) Existing leaf type swing gates
are also being replaced on a pro-
gramme basis by lifting barrier gates
starling with important and busy level
crossings.

(b) A statement is laid on the Table
of the House.

STATEMENT

B T S —

Name of the Qtr. Qtr. Qtr. Qtr.
Railway end-  end- end- end-
ing ing ing ing
315t 31st. 3oth. 3oth

Dec., Mar., June, Sept.
63 63 63 63

NorthEasiern 1535 1535 1535 1535
Western 4956 4956 4u4B 4936
North cast

Frontier 1616 1616 1616 1616
Central 2192 2172 2172 2173
Southern . §305 5301 S5301I §30I
Eastern 988 g88 o83 g88
South Eastern. 3131 3131 3131 3131
Northern . 3683 13683 3683 3680

Import of Fertiliser and Tractors

Shri Ramachandra Ulaka:
Shri N. R, Laskar:

501 J Shri Dhuleshwar Meena:
*Y Shrimati Savitrl Nigam:
Shri P. C. Borooah:

Shri Vishram Prasad:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
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given to Starred Question No. 710 on
the 17th September, 1963 and state:

(a) whether any decision for import
of fertilisers and tractors has since
been taken;

(b) if so, from which countries the
udditional import of fertilizers and
tractors is to be made and the extent
of each to be imported from each of
the countries; and

(c) the amount of additional foreign
exchange required for the purpose?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) and (c). Fertilizers—for the
year 1964, foreign exchange equivalent
to Rs. 30 crores has been allotted for
import of fertilizers. Orders for the
supply of 50,000 tonnes of Urea from
Japan valued at Rs. 1.95 crores have
been placed so far. Purchases against
ihe balance allocation are still under
consideration.

Tractors.—Licenses have been
issued during 1963 for im-
port of 3790 tractors from U.S.S.R,
Poland and Czechoslovakia. The
number of tractors to be imported
from each country and the foreign
exchange involved in import are
imdicated below:

No. tractors Foreign ex-

Name of goun-
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try to be import- change invol-
ved
Rs.

U.S.S.R. 2,290 150 00 lakhs

Czechoslovakia £00 46 63 lakhs
Poland 1,000 ('n §.K. Exac' amount
D. packs) not known as
a number of
local'y manu-
fac'ured com-
Ponen's are to
be fitted in
the imported
tractors.

Arrmsemenfs for import of tractors
during 1964 have not yet taken a final
shape.

1394

Expansion of Raflways In Western
Rajasthan

502. Dr, L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to carry
out any developmental expansion of
the railways in Western Rajasthan in
the remainder of the Third Plan
period;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Rama-
swamy): (a) to (c). Apart from
Udaipur-Himmatnagar—133.53 miles
M.G., and Hindumalkot-Sriganga-
nagar—17.12 miles B.G., which lines
fall wholly or partly in Rajasthan and
which have already been sanctioned
for construction, no other new lines
in Rajasthan are programmed for coa-
struction during the remaining period
of the Third Five Year Plan, as Lherc
is no provision in the Tuiid Five Year
Plan for any more new lines.

Telephone Department

503. Dr. L. M. Singhvi: Will the
Minister of Posts and Telegraphs be
pleased to state:

Government  have
received complaints of deteriorating
efficiency in the Telephone Depart-
ment and particularly in the decline
of promptitude and courtesy among
telephone operators;

(b) whether  Government have
undertaken or propose to undertake
work studies to investigate and assess
the working of the Telephone Depart-
ment; and

(c) the steps Government have
taken during the last two years for
improving services in the Telephone
Department and to what extent these
steps have proved salisfactory and
efficacious?

The Deputy Minister in the Depart-
ment of Posts amd Telegraphs (Shri
Bhagavatl): (a) No. There has not

(a) whether
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been complaints showing deteriorating
efficiency. However, in any public
utility since there are complaints and
complaints are received from the
public with regard to telephone ser-
vices and some of these complaints
pertain to inattention or discourtesy
on the part of the operating staff. Qur
observation is that the number of
complaint faults are also systemati-
quent upon certain remedial measures
taken during the recent years.

(b) To assess the quality of service
and evaluate the improvements effect-
ed, sampling of service is undertaken
through centralised service observa-
tion, and test calls in most of the
telephone systems. Routine and
complaint faults are also systematically
analysed to locate the areas of trouble
and to take remedial action.

(c) Some of the major steps taken
recenlly are:

(1) Opening of new exchanges
and increasing the capacity of
existing ones, thereby reduc-
ing complaints due to conges-
tion and over-loading and also
due to old equipment in some
of the telephone systems.

(2

—

Replacement of overhead lines
by underground cables.

Replacement of manual ex-
changes by automatic ones.

(3

—

(4) Introduction of mechanised
system of maintenance of local
telephone systems.

Refresher course for various
cadres of staff in telephone
exchanges for effecting proper
supervision and inspection.

&

—

(8) Strengthening of maintenance
and supervisory staff in Tele-
phone Districts.

(7) Re-arrangement of telephone
systems for effective control
of major telephone systems,

(8) Laying of co-axial cables on
main routes,

(9) Introduction of single link
operator dialling system on
important trunk circuits.

(10) Introduction of subscriber
trunk dialling service, etc.

The above measures are being pro-
gressively implemented and have
brought about some improvement in
the telephone services. However, the
additional load introduced in telephone
systems is considerable, and the
improvements made therefore do not
show as much as would be the case
otherwise.

Development of Forests

504. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
scheme of developing forests on village
waste lands under the management of
Panchayats, has more or less failed;
and

(b) if so, the main reasons for the
same, and whether Government are
considering taking over such village
forests under their control?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A scheme on Farm
Forestry for developing forests on
common lands; wastelands and field
boundaries in the villages in order to
meet the fuel requirements of the
villagers is being implemented during
the Third Plan period. While no
detailed information about the exact
progress of the scheme in the various
States is available, it is known that
the scheme has achieved good pro-
gress in Madras and appreciable pro-
gress in, Bihar and Madhya Pradesh
and some others. The position varies
from State to State in regard to trans-
fer of waste lands to the village pan-
chayats. While, in Madras, Andhra
Pradesh and Orissa, wastelands as well
as some arable lands are placed at
the disposal of the village panchayats,
in States like Rajasthan, not much
progress has yet been registered. In
Madras, these waste lands are being put
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to good use including the develop-
ment of local manurial resources, fuel
trees, plantations, etc. It is, therefore,
not correct to say that the scheme for
the development of forests on village
lands under the management of pan-
chayats has failed.

(b) Does not arise.

Training Programme of Workers

505 [ Shri Bhagwat Jha Azad:
" Shri D. N. Tiwary:

Will the Minister of Community
‘Development and Co-operation be
pleased to state:

(a) whether there is any proposal
for an integrated training programme
for gram sahayaks, youth workers and
women workers at village, block and
district levels; and

(b) if so, when and how it is going
10 be implemented?

The Deputy Minister in the Minis-
iry of Community Deveclopment and
Cooperation (Shri B. S. Murthy): (a)
and (b). Yes, Sir. According to the
re-organised programme about four
Gram Sahayak Camps will be held per
Block per year for progressive far-
mers, including in particular, members
of the younger age group and active
members of the Village Volunteer
Force. It is also proposed to hold
about two camps per year per Block
for active women workers. Camps of
longer duration for youth leaders and
associate women workers will continue
1o be held as at present at the train-
ing centres. This programme will be
implemented during the remaining
period of the Third Five Year Plan.

Over-crowding im Trains

506 Shri Kachhavaiya:
*9 Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
1s a great rush in passenger trains
during the summer months;
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(b) whether a number of complaints
were received by the railway authori-
ties regarding inadequate accommoda-
tion in the trains particularly during
the last summer; and

(c) the steps being taken to alle-
viate suffering caused by suffocation
due to congestion in the trains and
lack of drinking water facilities even
on important stations?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) There is generally a rush
of traffic during the summer months.

(b) On some Railways a few com-
plaints were received in this regard.

(c) Having regard to the quantum
of traffic to be cleared the loads of a
number of normal train services
including Mail and Express trains run-
ning between various poinls  are
strengthened to the maximum extent
feasible. Arrangemcents are also made
to run special trains during the sum-
mer months to clear the extra rush,
the number of such special trains
being dependent upon the volume of
traffic and the resources available.
During the last summer over 300
specials were run on Broad Gauge and
11 specials on  the Metre Gauge to
clear the extra rush.

Adequate arrangements are made
for supply of drinking water {o pas-
sengers both at stations and on trains
at the train side. During the summer
months additional watermen are
appointed to meet the needs of pas-
sengers.

Cheese Processing Plant in Delhi Milk
Scheme

507. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government propose to
instal the Cheese processing plant in
the central dairy of Delhi Milk
Scheme;

(b) if so, the capacity of the plant;
and
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(¢) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of State i the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) The capacity of the Plant, if
worked for one shift of 8 hours, will
be approximately 400 kg. of hard
cheese daily,

(¢) Does not arise.

Loans from foreign countries for
Railways

508. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) the total amount of Iloans
received by Railways from different
countries for the implementation of
various Railway schemes included in
the Third Plan; and

(b) the money which has been
repaid to those countries?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The informa-
tion is furnished in the statement laid
on the Table of the House. [Placed
in Library. See No. LT-1926/63],
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Loans for Hotelg

512, Shri S. M. Banerjee: Will the
Minister of Transport be pleased to
state:

(a) whether loans have been given
to some businessmen to  construct
hotels for the tourists in many places
from 1961 to 31st August, 1963;

(b) if so, under what scheme; and
(c) on what basis?
The Minister of Shipping in the

" Ministry of Transport (Shri Raj Buha-

dur): (a) Loans have been given to
private entrepreneur by the Indus-
trial Finance Corporation of India and
the State Financial Corporations for
construction of new hotels, addition to
the existing hotels, purchase of equip-
ment and machinery ete, Complete in-
formation is being obtained from the
authorities concerned and will be laid
on the Table of the House,

(b) and (c¢). According {o the Indus-
tria] Finance Corporalion/State Finan-
cial Corporations Acts, Hotel Indus-
try is cligible for grant’ of loans.
These Corporations generally give
loans upto 50 per cent of the fixed
assets of a hotel.

Derailment of Passenger Train near
Vijayawada
[ Shri S. M. Banerjee:
513. < Shri P. C. Borooah:
|_ Shri Bibhuti Mishra:
Will the Minister of Railways be
pleased to state;
(a) whether it ig a fact that a pas-

senger train derailed near Vijaya-
wada on the 28th Scptember, 1963;

(b) any casualty or injury involv-
ed; and

(c) the cause of this accideat?
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The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) Four persons sustained minor
injuries.

(c) The wheel of the 2ngin2 rode
over a brake block lying on the track
resulting in derailment of the engine.

Internationa] Conference on Air Law

514 J Shri Shree Narayan Das:
' " Shri Basumatari:

Will the Minister of Transport be
pleased to state:

(a) whether India attended an In-
ternational Conference on air law held
in Tokyo recently;

(b) if so, the nature of her partici-
pation;

(e) whether India signed an Inter-
national Covention on crimes occur=
ing on board the aeroplanes; and

(d) if so, the important features of
such convention?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
Yes, Sir,

(b) The Air Law Conference in
Tokyo was convened by International
Civil Aviation Organisation and India's
participation in the Conference fol-
lows from her memhership of the In-
ternational Civil Aviation Organisa-
tion.

India was represented by one officer,
who was also clected as a Vice-Presi-
dent of the Conference,

(c) and (d). No, Sir. The Conven-
tion is under study by the Government
of India.
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Quality of Milk supplied by
Delhi Milk Scheme

Shri R. G. Dubey:
Shri Vishram Prasad:
|_ Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

516.

(a) whether it is a fact that the
quality of milk supplied by the Delhi
Milk Scheme in Delhi has gone down;
and

(b) the normal requirement of Delhd
citizens and the quantity supplied by
the Delhi Milk Scheme during the last
three months?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No. The standards
regarding quality of milk are being
maintained. Milk is checked for its
qualily at all stages of procurement
and processing and only such milk as
conforms to the prescribed standards is
released for sale.

(b) The daily requirement of milk
of Delhi varies. It is more during
summer than winter, While the pre-
sent requirement iz not known, it was
estimated at 7.000 maunds per day im
1956. The requirement will have in-
creased since.

Delhi milk Scheme supplied for sale
on an average the following quantities
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of buffalo, cow ang toned milk daily
during the 3 months period August to
October, 1963:—

(in mavnds)
Month Buffalo Cow “loned Total
Milk Milk  Milk
August 3,136 193 636 3,965
September 2,860 215 927 4,002
QOctober 3,041 123 706 3,870
Farm Experts
517, J Shri R. G. Dubey:

" Shri Vishram Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Punjab Government
have suggested a plan for farm experts
in each Tehsil; and

(b) if so, whether the Central Gov-
ernment are in touch with this propo-
gal and favour its extension to other
States in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No, Sir,

(b) Does not arise.
Advisory Board for Hill Development

518. Shri Hem Raj: Will the
Minister of Food ang Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 486 on th-
20th August, 1963 and state the fur-
ther progress since made towards the
dppointment of Advisory Board for
Hil] Development?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): The proposal for set-
ting up an Advisory Body for Hill De-
velopment was referred to the Chief
Ministers of the States concerned for
aliciting their views. Replies from
gome of them are still awaited. Final
decision will be taken in the light of
the replies received.
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Forest Survey

Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
{_ Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

522.

{(a) whether it is a fact that the de-
tails of Indian Forest Survey Project
with the U.N. assistance have been
completed; and

(b) if so, whether the work thereon
hag since started and the details therc-

of? i A

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No. The pro-
ject has been accepted by the U.N.
Special Fund and the detailed plan of
operation is awaited.

{b) Does not arise.

Underground Lakes in Rajasthan

523. Shri Bishwanath Roy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have un-
dertaken any search for underground
lakes in Rajasthan; and

(b if so, whether any
been achieved?

success has

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). Under the
Groundwater Exploration Project, the
Exploratory Tubewells Organisation of
the Ministry of Food and Agriculture,
is at present engaged in the explora-
tion of groundwater resources in
Rajasthan with a view to find out areas
where tubewells giving adequate
quantities of water could be construct-
ed for irrigation. As a result of ex-
ploration carried out so far, some
areag in Jaisalmer and Barmer dis-
tricts have proved to be successful for
groundwater development by means of
tubewells.
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Cattle Wealth

524 J Shri Maheshwar Naik:
" | Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have made
any latest census of the cattle wealth
in India;

(b) how the latest figure cormnpares
with the previous eensus; and

(c) whether Government have as-
certained the extent to which the ser-
viceability of the caltle population has
improved in comparison with any pre-
vious assessment?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) The data on
livestock numbers are regularly col-
lected during the quinquennial Live-
stock Censuses., The Ninth Livestock
census was conducted in 1961 with
April 15, 1961 as the reference date,

(b) A statement showing the in-
crease in the number of cattle and
buffaloes in 1961 over 1956 is laid on
the Table of the House. [Placed in
Library. See No. LT-1928/63.]

(c) No regular assessment about the
improvement in the Serviceability of
the cattle population has been made.
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Investment in Agriculture

526. Shri Warior: Wil]l the Minister
of Food and Agriculiure be pleased to
state:

(a) the total amount invested in
agriculture during the first twelve
years of planning in the country;
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(b) the increase in agricultural pro-
duction achicved during this period;

(c) how much of this increase has
been due to additional aieas brought
under cultivation; and

(d) how much is accountable to the
improvement in productivity?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Bubhag Singh): (a) During the 12
years ending with 1962-63, an outlay of
about Rs. 536 crores has been incurred
on the schemes relaling to agricultu=-
ral production including land deve-
lopment, minor irrigation and soil con-
servation under the Plans.

(b) As compared to the base level
index of 100 fo:r 1949-50, the level of
agricultural production reached in
1962-63 has been 136°8.

(c) and (d). Estimateg of increased
production due to additional arcas
brought under cultivation are not
framed separately. However, between
1949-50 and 1962-63 the index of area
under agricultural crops has risen
from 100 to 121, the index of produc-
tion from 100 to 136'8 and that of pro-
ductivity from 100 to 113. The year
1962-63 has been climatically wun-
favourable for agricultural production
and the index of productivity during
the previous two years was about 117,

Japanese Method of Faddy Production

‘Shri Soubdoh Hansda:
521 Dr. P. N, Khan:
* 7 Shri §, C. Samanta:
1Shrl M. L. Dwivedl:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) whether the Japanese method of
cultivation has made any appreciable
change in the production of paddy in
our country; i o

(b) if not, the defects noticed in the
procedure; and

(c) the steps taken by Government
to do away with the defects?

NOVEMBER 26, 1963
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) On the basis of
the data relating to 1960-61, the ave-
rage yields of paddy under traditional
and Japanese methods are estimated to
be 15'95 maunds and 25'92 maunds
per acre respectively, showing an ave-
rage increase of about 10 maunds per
acre. During 1960-61, an area of
about 83 lakhs acres was covercd un-
der Japanese Method of Paddy Culti-
vation. This increased to about 92
lakh acres during 1961-62, resulting in

additional production of paddy by
about 16 lakh tons,

(b) ang (e¢). Question does not
mrise,

Cattle Protection Trenches

[ Shri Subodh Hansda:
528. { 'Shri 8. C. Samanta:
[ Shri M, L. Dwivedi:

Will the Minister of Food and Agrl-
culture be plcased to state:

(a) whether  Government  have
studied the effect of cattle protection
trenches around the forests as well as
cross trenches inside the forest in
some of the States, on food produc-
tion;

(b) whether it has also been sur=
veyed as to what percentage of paddy
lands are usually cultivated in and
around the forest of different Stales;
and

(¢) whether complaints have been
made to Government to stop the dig-
ging of cattle protection trenches and
it so, the reaction of Government
thereo?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). The re-
quired information is being collected
from the States/Union Territories and
will be placed on the Table of ‘the
Sabha as soon as it is received,
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Production in Government Farms

Shri Subodh Hansda:
529. { Shri S, C. Samanta:
Shri M, L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
productiorn in Government farms in
some eastern States is always less in
comparison to the amount of expendi-
ture;

(b) whether the reasons for the low
production in Government farms have
been enquired into; and

(e) if so, what are they?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c!. Informa-
fion is being collected from the con-
cerncd States and will be placed on
the Table of the Sabha ag <oon as re-
ceived.

Agricultural Colleges

Shri S§. C. Samanta:
530. Shri Subodh Hansda:
Shri M, L, Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the present strength or
number of agricultural collegey is
enough to meet the demand of agri-
cultural graduates or post graduates
in the country; and

(b) if not, the steps taken to bridge
the gap of shortage of agricultural
graduates?

The Minister of State in the Minils-
try of Food and Agricultare (Dr. Ram
Subhag Singh): (a) and (b). The
existing agriculture colleges are
enough to meet the country's demand
as a whole. There may, however, be
some local shortages, which are being
met by expanding the facilitieg in the
existing institutions or by starting new
colleges where necessary,
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Stations between Narsinghpur
and Gotegaon

532. Shri Hari Vishnu Kamath:
Will the inister of KRailways be
pleased to state:

(a) whether booking offices have
not been opened or tickets for passen.
gers are ont being issued at a number
of siations between Narsinghpur and
Gotegaon on the Central Railways;

(b) whether it is proposed io com~
mence botking early, if so, when; and

(cj it rot, the reason therefor?

The Deputy Minister in the Minis-
try of Raillways (Shri 8. V. Rama-
swamy): ‘a) to (c¢). There are only
two stations between Nasinghpur
and Gotegaon, viz. Karakbel and Ghai=
pindrai, Karakbel is already open for
buukinz of passengerg end goods ftra-
fiic. Ghatpindrai, at present a cruat-
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ing statien, is not open for booking
of passcngers.

Opering of Ghatpindraj station for
bouking cof passengers has been exa-
mined but it has been found that
adeq.rate justification does not  exlst
foi' the same,

Post Oftice Accounts of Displaced
Persong

533. Shrimati Savitri Nigam: Will
the Minister of Posts and Telegraphs
be pleazeu to refer to the reply given
to Unstarred Question No. 317 on the
2rd Marcr, 1963 and state the number
ot cases still pending of displaced
persons who have got their savings
certificates and other bank accounts in
the Past Offices of Pakistan and have
ni.t bren made provisional payments?

T} e Deputy Minister in the Depart.

ment of Posts and Telegraphs (Shri
Bhagvati): Approximately 6958.
Loans to Dairy Farms
534, Shri Sivamurthi Swamy: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the amount of loan and grants
sanctioned and given by the Central
Government to the private dairy
farms through States in the country
during 1961-62 and 1962-63;

(b) the number of milch cattle of
improved variety distributed to the
dairy farms and to the individual
agriculturists through State Govern-
ments by the Centre since 1960;

(¢) the special steps Government
have taken to improve the supply of
pure milk to the common man; and

(d) the amount actually spent for
this purpose since the beginning of
the Third Five Year Plan?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (d). The re-
quired information has been called
for from the State Governments gnd
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will be placed on the Table of the
Sabha when received.

Development of Fisherles

535. Shri Warior: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the value of aid given during
the last three years by the Central
Government to the Government of
Kerala for the development of the
fishing industry;

(b) how much of this aid was for
development of fishing boats and how
much for fish preservation industry;
and

(¢) whether the Xerala Govern-
ment have asked for additional aid
for the development of the fishing in-
dustry?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M, Thomas): (a) to (c¢). The in-
formation is being collected and will
be placed on the Table of the Lok
Sabha as soon as possible,

Theft of Insured Postal Bags

536. Shri Warior: Will the Minister

of Posts and Telegraphs be pleased to
state;

{a) the number of insured postal
bags stolen during 1962-63;

(b) the loss involved therein;

(c) the amount of
and

loss recovered;

(d) the number of postal employees
involved in these thefts?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) 20.

(b) Rs. 1,57,134.33 nP.
(b) Rs. 46,433.03 nP,

(d) Only five persons have been ap-
prehended. In other cases culprits re-
main untraced.
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Post Office Buildings

J’ Shri Warior:
537. -\ ‘Shri P. Kunhan:

Will the Minister of Posts and
TYelegraphs be pleased to state:

(a) the number of Posts and Tele-
graphs Offices in the Kerala Postal
Circle located in departmental build-
ings and the number of those in rent-
ed buildings;

(b) the total rent paid for rented
buildings during 1962-63; and

(c) the basis of assessment of rent
for buildings rented out?

The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shri
Bhagavati): (a) In Departmental
buildings.—084.

In rented buildings.—487,

(b) Rs. 2,55,400
(c) The annual rent is assessed on

the basis of 6 per cent of the estimat-
ed capital cost of the building and 3

per cent of the cost of land. The
rent prevalent in the locality for
similar buildings is also ascertained

and both these factors are taken into
consideration by the competent
authority for determining the rent
which should be paid,

Aecrodromes

538, Shri Warior: Will the Minister
of Transport be pleased to state:

(a) the number of aerodromes in
India used for commercial flights in
1947 and the number of such aero-
dromes at present; and

(b) the number of such aerodromes
envisaged at the end of the Third Plan
period?

‘The Deputy Minister in the Minis.
try of Transport (Shri Mohiuddin):
(a) 35 aerodromes in India were
connected by scheduled services on

the 31st December, 1947, as compared
to 57 aerodromes so connected today.

(b) 62 aerodromes are expected to
be connected by Scheduled services at
the end of the Third Plan period,

These figures do not
places to which services are
rated on a non-scheduled basis,

include
ope-

Additional Price payable to Sugarcane
Growers

539. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Sugarcane (Addi-
tional) Price Fixation Authority has
completed its work;

(b) for how many years the Indian
Sugars and Refineries Ltd, Hospet
and Salarjang Sugar Mills Ltd, of
Mysore State have not given the addi-
tional price to cane growers; and

(c) the steps Government proposes
to take to expedite the long-due
rights of sugarcane growers of that
area?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir,

. (b) and (c). The Indian Sugars
and Refineries Ltd., Hospet has al-
ready paid to the cane growers the
additional price for sugarcane accord-
ing to SISMA formula upto 1961-62
season and the Salarjang Sugar Mills
Ltd, Munirabad upto 1959-60. The
latter factory have also claimed that
no additional amount is due to the
cane growers for the seasons 1960-61
and 1961-62 under SISMA formula.
However further liabilities, if any,
will be determined by the Authority
as soon as accounts of these factories
are checked, Efforts are being made
by the Authority to finalise the ac-
counts of the various factories expe-
ditiously,
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Foodgrain Prices

{ Shri Subodh Hansda:
540. < Shri S. C. Samanta:
LShri Anjanappa;

Will the Minister Food and Agri-
culture be pleased to state:

(a) the names of the States who
have used or are using the Defence of
India Rules to stop profiteering in
food;

(b) the reasons for the remaining
States having not utilised Defence of
India Rules in spite of abnormal rise
in prices; angd

(c) the nature of punishment given
to those who were prosecuted under
Defence of India Rules?

The MiniSter of Siate in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) The Siate of
Asam, Andhra Pradesh, Bihar, Kerala,
Madras, Madhya Pradesh, Maharash-
tra, Mysore, Orissa, Punjab, Uttar
Pradesh, West Bengal and the Union
territories of Goa, Delhi amd Tripura
have used the provisions of the De-
fence of India Rules to prevent profi-
teering in foodgrains or sugar or both.

(b) Some of the other States are
taking action to issue orders under the
Defence of India Rules. The rest
think that the situation doeg not
warrant recourse to Defence of India
Rules as other laws are adequate to
deal with the situation prevailing
there.

(¢) Sentences of imprisonment or
fine or both were awarded by the
courts according to the nature of the
offence.
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Navigation in Ganga and Yamuna
Rivers

544, Shri D, D, Puri: Will the
Minister of Transport be pleased to
state:

(a) whether Government are con-
sidering any proposal to make Ganga
and Yamuna rivers navigable in part
or whole; and

(b) if so, the particulars thereof?

The Minister of Shipping in " the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). No proposal
is under consideration fer making the
river Yamuna navigable,

As regards the river Ganga, it is
already ncvigable for vessels drawing
about 5 ft. of water, throughout the
year between Raj Mahal and Buxar.
The need for extending the navigable
channel from Buxar to Allahabad by
dredging, bandalling and other con-
servancy measures is under con=
sideration,

Supply of Sugar to Co-operative
Stores

545 Shri Bhagwat Jha Azad: Will
the Minister of Community Devclop«
ment and Co-operation be pleased to
state:

(a) whether efforts have been made
to ensure that licensed wholesale co-
operative stores are enabled to lift
sugar upto maximum capacity they
can satisfactorily handle directly from
factories; and

(b) if so, whether State Govern-
ments have been taking action in this
direction?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) and (b). Yes, Sir,

Covering Sheds on Platforms

546, Shri G, Mohanty: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
provide covering sheds on all station
platforms; and

(b) the criteria for selecting stations
for providing covering sheds on plat-
forms?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) and (b). The need for
and extent of cover over platforms is
assessed on the basis of climatic con-
ditions and number of passengers
dealt with at the station.

Actual execution of work at indivi-
dual station, is however, dependent on
availability of funds and the priority
allotted to the work in consultation
with the Divisional and Zonal Users'
Consultative Committees,
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Train Collision at Chittarj Station

Shrimati Savitri Nigam:
Shri Maheswar Naik:
Shri P. C. Borooah:
Shri Gokaran Prasad.

547. < Shri Heda:
Sbri Vishwa Nath Pandey:
Shri P, K. Ghosh:
Shrij Yashpa] Singh:

Will the Minister Railways be

Ppleased to state:

(a) whether it is a fact that on the
Tth October, 1963 the Bangalore-
Madras Mail ran into the rear portion
of a stationary goods train at Chitari
Station Yard on the Katpadi--Arko-
nam section of the Southern Railway;

(b) if so, the number of casualties
and loss of property involved;

(c) the cause of the accident; and

(d) whether any enquiry has been
instituted?

The Deputy Minister in the Minis-
try of Railways (Shri S, V, Rama.
swamy): (a) Yes.

(b) Thirty persons sustained in-
juries of whom one was seriously in-
jured. Cost of damage 1o railway
property was estimated at approxi-
mately Rs. 30,000.

(¢) and (d). The accident was en-
quired into by a Committee of Senior
Scale Officers who have concluded
that the accident was caused by the
reception of the Mail train on an
obstructed line.

West Coast Road

548. Shri A, V, Raghavan: Will the
Minister of Transport be pleased to
state:

(a) whether the alignment of the
West Coast Road at Kallai in Kerala
has been finalised;

(b) whether the design and esti-
mate of the bridge and by-pass road
have also been approved; and

(c) it so, when the work will com-
mence?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). A proposal for
the construction of a by-pass around
the Calicut town has been received
from the Kerala Government and is
under technical examination. The
portion of the road at Kallai falls on
this by-pass. The design and estimate
for the bridge across the Kallai stream
will be drawn up after the align-
ment for the by-pass is finally decided
upon.

Postal Appraising Unit at Cochin
550 Shri A, V. Raghavan:
' Shri Pottekkatt:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether there is any proposal
to set up a postal appraising unit at
Cochin; and

(b) if so, when the same wil] be
established?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) and (b), Some-
time back such a proposal was exa-
mined but it was not approved for
want of sufficient traffic,
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Refrigerated Rail Vans fos Fish

[ Shri 8. C. Samanta:
558 J Suri Subodh Hansda:
"7 Shri M. L. Dwivedi:
{_Shri B. K. Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) how the two refrigerated rail
yvang introduced belween Palasa and
Howrah to supply fish to Calculta
market are working;

(b) whether sufficient fish is avail-
able for carriage; and

(c) when two other vans are pro-
posed to be introduced between Mad-
ras and Howrah?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The working of
the refrigerated rail vans introduced
between Palasa and Howrah is satis-
factory.

(b) Yes.
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(c) On account of certain opera=-
tional difficulties in running the ser-
vice from Madras to Howrah, it has
now been decided to runp two refri-
gerated rail vans between Vijaya-
wada and Howrah. This service is
expected to start shortly.

Agronomical Experiment Centres

559, Shri Maheswar Naik: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether on the recommendation
of the Union Government, the Bihar
Government have drawn up a scheme
for setting up model agronomical
experimental centres in the State;

(b) whether th scheme has
examined by the centre; and

been

(c) the estimated cost of the scheme
and whether the cost is being borne
by the Union Government?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). Two
Centres for conducting model agrono-
mical experiments, one at Sabour,
and the other at Chakia are in opera-
tion in Bihar State, under the scheme
of Coordinated Agronomic Experi-
ments, since the Second Five Year
Plan period, An additional Centre
to be located at Chhota Nagpur is
proposed to be set up during the Third
Five Year Plan period. The State
Government have been requested to
take necessary steps to establish the
third centre.

(c) The estimated expenditure on
this work at each Centre is Rs. 10,000
non-recurring and Rs. 15,000 per year
recurring.

Upto 1961-62, the entire cost of the
scheme was met by the Government
of India. From 1962-63 onwards, the
expenditure is being shared by the
Government of India and the State
Government on 50:50 basis.
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Tuticorin Port Development
Project

560. Shri D, C. Sharma: Will
Minister of Transport be
state:

the
pleased te

(a) the progress made by the Tuti-
corin Port Development Project; and

(by the steps taken to ensure satis-
factory progress in the matter?

The Minister of Shipping in the
Ministry of Transport (Shri Ra)
Bahadur: (a) and (b). A site off
Hare Island has been selected for the
construction of the harbour. A Pro-
ject Report and a broad lay-out of the
scheme was prepared in February
1963 by the Technical Wing of the
Department of Transport. A Techni-
cal Committee has been constituted
to examine the project report and the
details of the layout. A Chief Engineer
and Administrator for the project
took charge in May, 1963. The neces-
sary staff has been sanctioned. Acqui-
sition of land required for the harbour
estate, quarries and rail'vay sidings
is proceeding. The construction of
railway siding to the harbour point
at an estimated cost of Rs. 75 lakhs
has been taken up by the Railways.
The construction of a highway con-
necting the harbour area to the main
Tuticorin-Tiruchendur Road is in pro-
gress, Tenders have been invited for
the construction of staff quarters. An
under-ground reservoir for water sup-
ply is expected to be ready by Decem-
ber 1963.

Arrangements for the preparation
of detailed designs are being made. It
is hoped that sanctions for the various
items of the project will be issued as
and when the designs and estimates
for each item are ready.

Telephone Exchange

561. Shri Ansar Harvani: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether Posts and Telegraphs
Department have received any repre-
sentation for installing a new Tele-
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phone Exchange at Sunder Nagar—
Tatanagar (Singhbhum); and

(b) if so, the action being taken in
the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) The matter is being examined.
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Diesel Rail-Car Service

563. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

(a) whether Government are consi-
dering the introduction of diesel rail-
car services between the big cities
and their satellite towns;

(b) if so, when Government expect
to complete the necessary surveys and
also procure the rail-equipment need-
ed; and

(c) the present mileage of the diesel
rail-car service operating in the
country?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes,

(b) The diesel car services will be
introduced when the efforts to deve=
lop the manufacture of the engines,
indigenously, prove to be successful.

(¢) Present daily Kilometreage:

BG. 2675
M.G. 2448
N.G. 487

Wool Grading Centres

564. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the number of wool grading
centres started in Rajasthan and other
parts of the country and their exact
locations;

(b) the assistance obtained in this
regard under Colombo Plan and other
agencies; and

(c) the capacity of each centre and
its target?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
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Subhag Singh): (a) Two wool grading
centres have so far been started in
Rajasthan at the following places:

1. Nawalgarh in Jhunjhunu Dis-
trict,

2. Jodhpur.

No cenire has been started in any
other part of the country,

(b) Services of five experts under
the Colombo Plan were obtained to
impart training in Wool, Grading.

(c) 5 lakh lbs, of wool per annum
are expected to be pgraded at each
centre.

Bikaner-Delhi Mail

565. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that the Bikaner-Delhi Mail is always
crowded and fully packed and that at
many intermediate stations passengers
are left bchind for want of space in
the train; and

(b) if so, the action being taken in
the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). There is some
overcrowding on 91 Up and 92 Dn.
Delhi-Bikaner Mails on certain sec-
tions but there had been no occasions
when passengers were left behind for
want of accommodation, The extent
of overcrowding on these trains is
not such as to justify the introduction
of an additional train, Augmentation
of loads of Bikaner Mails is also not
feasible, as there is no room on these
trains for putting on an extra bogie.

Automatic Telephones in Rajasthan

566 Shri Karnl Singhjl:
) Shri V. B. Deo:

Will the Minister of Posts and Tele-
graphs be pleased to state the total
number of automatic telephones in
Rajasthan at present together with
the names of the places?
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The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati):

The information is given below:—

No. of

automfagic
Name of Place telepliones
working
1. Jaipur . . . 364
2. Hanumangarh town . . 21
3. Chirawa . : . 12
4. Jhalara Patan City 21
5. Surajgarh ) 23
6. Neem Ka Thana 26
7. Sawai Madhopur 11
8, Shri Dung.r Garh 22
Tutal 3770

Air Accident near Pathankot

Shri D. C. Sharma:

Shri Ramachandra Ulaka:
Shri N, R. Laskar:

Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

567,

Will the Minister of Transport be
pleased to refer to the reply given

to Starred Question No. 20 on the
13th August, 1963 and state:
(a) whether the inquiry into the

cause of accident to the IAC Dakota
on the 3rd June, 1963 ncar Pathankot
has since been completed; and

(b) if so, the findings thercof?

The Depuly Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir,

(b) Does not arise.
Sealdah Station

568. Shri Rishang Keishing: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a
remodelling scheme of Sealdah Sta-
tion involving an expenditure of about
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Rs. 25 lakhs has been formulated by
the Eastern Railway Authority;

(b) if so, the important items of
the scheme; and

(c) when the scheme will be put

into operation and completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). Extensive remo-
delling of Sealdah yards, including
the latest safety measure of route
relay interlocking, is  being carried
out al a tolal estimated cost of Rs.
134'14 lakhs. This includes construc-
tion of new station building jointly
for the North and Main stations at
an estimoted cost of Rs, 27 lakhs.
Dectails of works included in the
remodelling scheme are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-1929|63],

Tellicherry-Mysore Line
Shri A. V. Raghavan:
569. { Shri Kappen:
Shri Koya:

‘Will the Minister of Railways be
pleased to state:

(a) whether the Railway Board is
considering any proposal for the
extension of railway facilities in the
Malabar region of Kerala to meet the
demands of passenger traffic, trade
industry and commerce; and

(b) if so, whether there is any
proposal to take up the Tellicherry-
Mysore railway line?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No,

fby No.

Survey of Minor Irrigation Potential

570. Shri P, Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to slate:

(a) whether the Central and State
Governments have any proposal to

carry out integrated survey of minor
irrigation potential; and

(b) if so, the main features of the
survey and whether it is proposed to
raise the limit of minor irrigation
works to be undertaken by State
Governments?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The question of
integrated survey of minor irrigation
potential has been engaging the
attention of the Government of India
as well as the State Governments for
the last few years. The matter had
been discussed in the Regional Con-
ferences on minor irrigation held in
1961 and recommendations made in
this rezard had been communicaied
to the State Governments for neccs-
sary action. Recentiy, a few model
maps have also been sent to the State
Governments for preparation of inte-
grated district plans.

(b) In regard to the main features
of the survey it may be stated that
the surveys and investigations are
required to be intensified to serve the
following two basic objectives:—

(i) Preparation of regional master
plans which would enable
taking up the programme on
a phased priority basis with
a fairly long-term perspective
in view, and in co-ordination
with different categories of
schemes so that there is
intergrated development of
irrigation resources without
any duplication of cfforts; and

(ii) Collection of hydrologica] and
geological data and prepara-
tion of contour maps for
enabling projection and pre-
paration of design and cons-
truction details of the indivi-
dual schemes,

It is necessary that both these objee-
tives should go hand in hand. If
individual schemes only are surveyed
and taken up for implementation in
isolation, without any long-term pers-
pective in view and co-ordination with

.
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other feasible schemes, there would
be considerable risk of duplication.

These plans would however conti-
nuously require to be modified in the
light of development taking place and
as more knowledge and
about the region are available,

The question of raising the limit of
the minor irrigation works to be
undertaken by the State Governments
is under consideration of the Govern-
ment of India.

Jute Development Board

571. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No, 2034 on the
17th September, 1963 and state:

(a) whether the decision to set up
a high-powered Jute Development
Board has since been taken; and

(b) if so, when this Board will come
into operation?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b), The pro-
posal to set up a Jute Development
Board is still under Government's
consideration. No final decision has
been taken in the matter so far.

Cement for Agricultural Purposes

572, Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the special steps being taken to
ensure adequate supplies of cement
for agricultural needs particularly
minor irrigation schemes and cons-
truction of wells; and

(h) whether Government have also
a proposal to give a subsidy for
cement supplies to meet agricultural
programmes?

The Minister of State in the Minis-
try of Fcod and Agriculture (Dr. Ram
Subhaz Singh): (a) The following
suggestions have been made to the
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State Governments|Union Territory
Administrations in the matter:—

(i) Giving top priority to agri-
cultural programmes over all
other civilian requirements
and making adequate supplies
available to agricultural pro-
grammes by cutting down, if
necessary, the quotas to other
programmes.

(ii) The State Cabinet Sub-Com-
mittee dealing with agricul-
tural production presided
over by the Chief Minister In
each State should earmark
sufficient quantity of cement,
out of its own State quota for
agricultural purposes includ-
ing Minor and Medium Irri-
gation and wells, etc,

(iii) The quota so earmarked should
be at the disposal of autho-
rities incharge of the execu-
tion of minor and medium
irrigation schemes and of the
concerned Department 1n
charge of graniling loang for
wells ete, to the farmers to
ensure that the cement quotas
are actually utilised for the
purpose for which they are
earmarked.

(b) No.

Cooperative League of U.S.A.

[ Shri P. R. Chakraverti:

s, ‘LShri P. C. Borooah:

Will the Minister of
Development and
pleased to state:

Community
Cooperation be

(a) whether the Executive Director,
Cooperative League of U.S.A, visited
India for consultation with the autho-
rities in charge of cooperation here;

(b) whether it is a fact that the
Leage is collaborating with the Gov-
ernment of India in implementing
three projects;

(¢) whether there is any additicmgl
scheme to be set up with the techni-
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eal advice made available through this
League; and

(d) if so, the outlines thereof?

The Deputy Minister in the Minis-
try of Community Devzlopment and
Cooperation (Shri Shyam Dhar Misra):
(a) Yes, Sir,

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The scheme envisages assistance
in the form of experts, know-how and
equipment from the Cooperative
League of US.A. in the field of Co-
oprcative processing.

Train Robbery near Kasganj

Shri Ramchandra Ulaka:
Shri N. R, Laskar:

wurt Dhuleshwar Meena;
| Shrimati Savitri Nigam:

574,

Will the Minister of Mailways be
pleased to reler to the reply given to
Starred Question No. 22 on the 13th
August, 1963 and state:

(a) whether the Assistant Inspector
General, Railway Police, UP. has
since investigated the failure of Rail-
way Police to take any iction against
the dacoits who entered into a II class
compartment between Kasganj and
Saron Station (N.E. Railway); and

(b) if so, the findings thereof?

The Deputy Minister in the Ministry
of Railways (Shri Shabnawaz Khan):
(a) and (b). The matter has been in-
vesetigated by the Assistani Inspector
General, Railways, UP. The Gov-
ernment Railway Police Constables
were not found guilty o7 negligence on
duty. They took prompt action in re-
porting the incident to the proper
authorities, Hence, no action has been
taken against them.

Price Fluctuation Fund

( Shri Ramachandra Ulaka:
575. {i Shri N. R, Laskar:
Shri Dhuleshwar Meena.
Shrimati Savitri Nigam:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given to
Starred Question No, 311 on the 27th
August, 1963 and state:

(a) whether the details of manner of
creation and operation of a special
price fluctuation fund have since becn
considered by the National Coopera-
tive Development Corporation; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):

(a) These are still under the con-
sideration of the national Cooperative
Development Corporation,

(b) Does not arise,

Bridge on River Hadap

Shrimati Basant Kunwari:
Shri Gulshan:
LSh'i Yashpal Singh;

Will the Minister of Railways be
pleased to state:

576.

(a) whether any bridge on the River
Hadap near Linkhedo District in
Gujarat has been constructed;

(b) if s3, when this bridge was
completed and how much amount ‘was
spent onh its construction;

(¢) whether this bridge is serving
satisfactorily; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shrli S. V. Rama-
swamy): (a) Yes, Sir.

(b) It was constructed at a cost of
Rs. 452,577°83 nP. and opened to
traffic on 14th April 1959,
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(¢) and (d). Small pieces of con-
crete have spalled off at the girder
ends, necessita‘ing imposition of a
speed restriction. The cause thereof
and remedial measures to be taken are
under consideration.

Rail Link between Robertsganj amd
Garwa Road

Shri Sidheshwar Prasad:
Sll.l'l D. D. Plll'i;

Will the Minister of Railways be
pleased to state:

Shri P. R, Chakraverti:
577.

(a) whether a new railway link bet-
ween Robertsganj in U.P. and Garwa
Road in Bihar has been opened for
goods traffic;

(b) how far it is expected to facili-
tate direct movement of coal from
Bihar and West Bengal Coalfields to
U.P.,, Madhya Pradesh and Delhi re-
gions; and

(c) the estimated cost of transport
per ton of coal compared to that under
the existing system of carrying coal
to such a long distance by road, watcr
and railways intermittantly?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes. The line was opened to goods
traffic on 19th October, 1963.

(b) The opening of this line has
provided an alternative out-let, avoid-
ing the congested Mughaisarai Yard,
for the movement of coal traffic ‘rom
Bengal-Bihar coalfields to UP.,, Cen-
tral and Western India.

(c) The information is not readily
available. It is being collected and
will be laid on the table of the House.

Second Telephone Factory

Shri S. C. Samanta,
Shri Subodh Hansda:
Shri Basumatari,
Shrl Daji:

Shri Kajrolkar:
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Shri Morarka:
Shri Ravindra Varma:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a
second telephone factory will be
constructed at Bangalore;

(b) it so, when;

(¢) the financial implications of this
new project, both Indian and foreign,
and

(d) the sources from which it will
be financed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No final decision has
been taken, but the present view of
the Government is that it will be
more advantageous to set up the
manufacture of the new equipment in
the existing telephone facltory at
Bangalore itself.

(b) to (d), The details are still
under consideration.

Central Road Research Institute

579. Shri R. Barua: Wil] the Minis-
ter of Transport be pleased to state:

(a) whether the services of Central
Road Research Institute are Dboing
made availabie for the roads and
embankments in Assam; and

(b) whether the question of Ligh
water affecting roads in  Assam is
being investigated and remedies found
out?

The Minister of Shipping in the Min-
istry of Transport (Shri Raj Bahadu~=):
(a) The services of the Central licad
Research Institute are available to all
the State Governments on request.

(b) The question of high water
tables affecting roads in Assam is cer-
tainly taken into account when pre-
paring designs for roads, and suitable
remedies evolved for the problems as
they arise.
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Highway in Assam
580. Shri R. Barua; Will the Minis-
ter of Transport be pleased to state:

(a) whether any proposal has been
put forward by the Government of
Assam to convert Dhodar Ali into
a National Highway; and

(b) if so, Government's reaction

thereto?

The Minister of Shipping in the
Ministry of Transport (Shri Ra)
Bahadur); (a) Dhodar Ali falls oxn
the Kamargaon-Dhodar Ali Golaghat
road which is a State road. No pro-
posal for the declaration of this road
as a National Highway has been put
forward by the State Government,

(b) Does not arise.
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Catering Shops
582. Shri D. N, Tiwary: Will tue

.Minister of Railways be pleased (o

state:

(a) whether it is a fact that settle-
ments with vending and catering shops
on Railway Stations are done rnftcr
advertisements; and

(b) whether it is also a fact that
during the last one year vending con-
tracts on several stations have been
settled by N.E.R. authorities spcei-lly
in Sonepur District without any prop-
er notice?

The Deputy Minister in the Min' y
of Rallways (Shri Shahnawaz Khan):
(a) Yes.

(b) No; except at one way-side
station where no contractor was forh-
coming for some time and the con-
tract was awarded to the person who
applied, at other stations in Soucpur
District, contracts were awarded by
inviting applications.
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Privately Operated Railways

584, Shri P. C. Borooah: Wil! the
Minister of Railways be pleascd to
state:

(a) whether the assets and liabili-
ties of the privately operaled railways
have been of late assessed; and

(b) i; so, with what result?

The Deputy Minister in the Ministcy
of Railways (Shri Shahmawaz Khun):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No, LT-1930/63.]

Imphal-Cachar Road

585. Shri Rishang Keishing: Wi'l the
Minister of Transport be pleased to
state:

(a) the progress of the new Imphal-
Cachar Road upto the end of SepicLi-
ber, 1963;

(b) whether any carth moving tocls
like tractors and bull-dozers have ever
been used;

(c) it not, the reasons therefor; and

(d) the names of major bridgcs to
be constructed on this road?

The Minister of shipping in the Min-
istry of Transport (Shri Raj Bahacui):
(a) The earth work for the rond for-
mation is in progres in a total iength
of about 110 miles, of which the
work has been completed for a lotal
length of about 95 miles,

(b) and (c). Owing to the difficult
toreign exchange position, it has not
been possible to import the requisite
earth moving machinery to be em-
ployed on this road The work, i
therefore, being car-"sd out »v mary:
labour.
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(d) The major bridges to be coun-
structed on this road are over the
Jiri, the Makru, the Barak, the Irang
and the Iyei rivers.

Electrification of Stations on Northern
Railway

586, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the names of the stations on the
Northern Railway proposed to be
electrified during the remaining period
of 1963-64 and 1964-65; and

(b) the names of the stations on the
said railway electrified during the
Third Plan period so far?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). A statement is laid on the
Tableo f the House. [Placed in Ltb-
rary. See No. LT-1931/63.]

Community Development Blocks in
Punjab

587. Shri Daljit Singh: Will the
Minister of Community Development
and Cooperation be pleascd to state
the total amount given to the Punjab
Government during 1962-63 and 1963-
64 so far for the Community Develop-
ment Blocks in the State?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. § Murthy): 1962-
63—Central assistance given to the
State Government was Rs. 135'32 lakhs
(Rs. 83-98 lakhg as grant and Rs. 51:34
lakhs as loan): 1963-64—Central assis-
tance allocated is Rs. 15540 lakhs
(Rs. 93:70 lakhs as grant and
Rs. 61:70 lakhs as loan).

Central Telegraph Office, New Delhi

588, Dr. Melkote: Will the Minister
of Posts and Telegraphs be pleased to
state:

(a) whether industrial safety rules
concerning utilisation of electrically
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operated machines are not being ob-
scrved in the Ceniral Telegraph Office,
New Delhi;

(b) whether a foreign-trained offi-
cial brought this to the notice of the
officers concerned and offered sugges-
tions for improvement; and

(c) if so, the steps Government pro-
posc to take to encourage sound and
constructive suggestions from workers
and implement them after examina-
tion?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri
Bhagavati): (a) The rules are obsery-
ed.

(b) Certain indicator lamps have
recently been fitted as an experimen-
tal measure in C.T.O. for improved
supervision. A further modification to
this scheme using low voltage lamps
has been decided by the Telephone
District for implementation on receipt
of stores. A similar suggestion was
also reccived from a member of the
staff of C.T.O.,, New Delhi,

() Constructive suggestions
workers are always encouraged,

from

Telegraph Masters

589. Dr Melkote: Will the Minister
of Posts and Telegraphs be pleased to
state:

(a) whether it is a fact that Tele-
graph Masters are employed to work
as operalors on overtime payment;

(b) whether it is also a fact that
ungualified operators are employed to
perform the duties of Telegraph Mas-
ters on over-time payment and super-
vise the work of qualified Telegraph
Masters;

(c) if so, the reasons therefor; and

(d) if not, why such procedure is
being adopted in the New Delhi Cen-
tral Telegraph Office?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes, in special cir-
cumstances,

(b) and (¢). In the absence of regu-
lar Telegraph Mastor on duty, the
senior Telegraphists may be required
to exercise supervision on officials do-
ing operative duties.

(d) Does not arise.

RMS., Delhi

590. Dr, Melkote: Will the Minister
of Posts and Telegraphs be pleased to
state:

(a) whether there is any proposal
to shift the present R.M.S. Divisional
Office to a piace on Alipur Road,
Delhi;

(b) whether most of the officials
employed in this office have been pro-
vided with Government accommoda-
tion at Vinayanagar which is over 10
miles from the newly proposed office;

(e) whether Government have re-
ceived representation from the wor-
kers protesting against such a change
of office; and

(d) if so, the steps Government pro-
pose to take to amecliorate the wor-
kers' grievances in this regard?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) No. Out of 341 Class III and 107
Class IV officials attached to the
RM.S. ‘D' Division at Delhi only 52
have been allotted Government acco-
mmodation. Of these 52 oflicials 34
Class 111 officials have been allotted
accommodation in Vinay Nagar and
Moti Bagh and 6 Class IV officials, in
Sewa Nagar. The remaining 12 Class
II1 officials arc residing in the Civil
Lines.

(c) Government have received re-
prescatations from the Union as well
as directly from members of the staff.
Whereas the Unions do not favour the
propused shift, representations have
been received from the members of
the staff to effect the change,

(d) As stated at (b) above a total
of only 40 officials have heen provided "

.
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with Government accommodation in
distant colonies. Of these only 5 offi-
cials are doing stationary duty and
have to attend office on all working
days. The remaining 35 officials per-
form duty in travelling sections and
have to attend office about 6 times only
in a month. The gquestion of exploring
the possibilities of aliotting to those
few officials who perform stationary
duty, alternate quarters in places as
neur to their place of duty, as possi-
ble, is under consideration.

Telegrams

591, Dr, Melkote: Wil] the Minister
of Posts and Telegraphs be pleased to
state:

(a) the number of telegrams sent
by post instead of being transmitted
on line as scheduled during the period
1st April 1962 to 1st October 1963 to
and from various Telegraph Offices in
India;

(b) the revenue collected from the
public towards telegraphic transmis-
sion for the above said messages;

(¢) the amount actually refunded to
the public being the difference be-
tween postage and telegraphic charges
during this period for the telegrams
sent by post; and

(d) the action Government propose
to take to refund the difference to
others as well, who have not been paid
so far?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) 1949470 telegrams
were disposed of by post either fully
or partially, i.e., betwecn two inter-
mediate points,

(b) Since Inland message drafts
after disposal are destroyed after 3
months and the Department records
only the total collection of revenue,

charges for such messages which are ~

disposed by post are not known.

(c¢) Refunds are granted not merely
for the fact of posting at any stage
but for inordinate delay, mutilation,
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non-delivery and such other lapses
due to any cause when brought to the
notice of the Department. Postage’
charges are not deducted from the re-

funds so granted. Therefore, the
figures of refund due to posting of
ielegrams alone minus the cost of

postage are not available,

(d) Does not arise,

Rules for Allotment of Quarters

592, Dr. Melkote: Wil] the Minister
of Posts and Telegraphs be pleased to
state:

(a) whether the rules framed by
Government to regulate allotment of
quarters for Government servants are
not applicable to Posts and Telegraphs
employees;

(b) whether separate rules have
been issued by the Director General,
Posts and Telegraphs to regulate such
allotment of quarters for the Posts
and Telegraphs employees angd the
siaid rules are at variance from those
issued by the President; and

(¢) if so, the
erimination?

reasons for the dis-

The Deputy Minister in the Depart-
ment of Posls and Telegraphs (Shri
Bhagavati): (a) to (c). The rules
framed by the Works, Housing and
Rcehabilitation  Ministry  reguiating
allotment of General Pool quarters to
Government servants, are applicable
to P. & T. employees when such em-
plovecs are allotted the General Pool
Quarters. These rules, however, are
not applicable when the P, & T. em-
ployees are allotted P. & 'T. quarters.
For such allotments, separate rules
have been framed by the P. & T. De-
partment. These rules are slightly
different from those of Works, Housing
and Rehabilitation Ministry because
the requirements and conditions in the
P. & T. Department are different from
those in the General Pool,
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Seminar on Tourism

593. Shri Hem Raj: Will the Minis-
ter of Transport be pleased to
refer to the reply given to Unstarred
Question No. 999 on the 27th August
1963 and state:

(a) whether Government have gince
received the suggestions of the Semi-
nar on “the Impact of Tourism on
Notional Integration” organised by
the Indian Conference of Social Work,
Madras Branch;

(b) if so, what are the salient points
thereof; and

(c) which of them have been accep-
ted by Government and with what
result?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): The Seminar on the Im-
pact of Tourism on National Inte-
gration was organiscd by a non-
officia] body.

(a) The Department of Tourism
have received a summary of recom-
mendations made by the Seminar on
“The Impact of Tourism on National
Integration” organised by the Indian
Conference of Social Work, Madras
State Branch.

(b)Y Ten recommendations  which
have been referred by the Seminar to
the Department of Tourism are as
follows:—

1, The Indian Airlines and the
Railways be requested to
encourage Government re-
cognised travel agencies in

the interest of tourist traffic.

2. arrange to provide hospitality
through committees of volun-
tary agencies to tourists from
outside and to start
branches in fmportant
tourist centres.

3. Documentary Feature Films on
Dances may be made in their
native background, colour and
costume, to stimulate the
interest of people to visit those
places,

4. Theatres may be encouraged to
exhibit also films produced in
other states so as to enable the
people to appreciate their art,
culture and achievements und
create in them a desire to visit
other States.

5. The public may be made aware
of the Scheme of Inter-State
Exchange of Cultural Troupes
with a wview to make
them avail of the oppotunities
to know about the various
regions of India. In staging
their performances, the co-
operation of the local wvolun-
tary agencies may be availed
of,

6. Documentary films with special
appeal to children may be
made depicting the pageantry
of India to inculcate in them a
desire to know more and
more of the various partg of
the country.

7. organise short course of lectures
highlighting the cultural as-
pects calculated to promote
national integration,

8. request the Government of
India to undertake the compi-
lation of Folk-lore and folk-
songs current in the various
languages at all-India level by
a Committee,

9. encourage publication of Guide
Books and briefs about places
of historica] and archaelogical
interests to the tourists
containing uuthentic informa-
tion and inteprectation.

10. organise “Souvenir Shops” and
promote courteous behaviour
on the part of gencral and
tradesman In particular, to
wards tourists.

(¢) The recommendations made by
the Seminar on the Impact of Tourism
on Nationa] Integration do not call for
Government's acceptance ag  such.
However, since they have a bearing on
tourism, the Department of Tourism
have taken note of them, though
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not all recommendations fall with=-
in the purview of the activi-

ties of the Department of Tourism.
Those that concern the Department
of tourism are already being dealt
with in the normal course. Those
that are the concern of other Gov-
ernment Departments are being
brought to their notice.

Tourism in Kumaon Hills

594. Shrj K. C. Panl: Will the Min-
istcy of Transport be pleased to state:

() whether it is a fact that Govern=
mui. propose to include a few more
towns of Kumaon Hills in the tourist
map of India;

(b) whether Ranikhet is among the
towns to be included;

(c) whether it ig also a fact that the
above town has been recommended by
the Utter Pradesh Government; and

(d) if so. the action taken by the
Tourist Bureau of India in this regard?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Nainital,
Ranikhetl, Almora and Corbett Natio-
nal Park (Dhikala), the 4 principal
centres in the Kumaon Hills are al-
ready included in the list of tourist
centres.  These resorts aie described
in delail in the tourist literature pub-
lished by this Department and circula-
ted widely in India and abroad
through Government of India Tourist
offices, Travel agencies, air lines and
Indian Missions abroad.

(c) and (d). The latest thinking of
the Government of India with regard
to the development of tourist centres
is that the available resources should
be concentrated on the integrated dev-
elopment of selected tourist centres|
areas. In view of this policy it is
not intended to include any additional
centres in Kumaon Hills in the list of
tourist centres.

Development of Fisheries

595, Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether Government have any
proposal to survey the Malape area to
develop the fisheries wealth with
Yugoslavian collaboration;

(b) if so, whether any technical
team from Yugoslavia will arrive or
has already arrived in India for this
undertaking; and

(c) the approximate capital invest-
ment necessary to make this Malape
fisherics development scheme & com-
plete success?

The Minister of State in the Minlis-
try of Foog and Agriculture (Shri
A, M Thomas): (a) Yes, a proposal
to develop Malape as a fishing har-
bour with Yugoslavy assistance is
under consideration,

(b) The Government of Yugoslavia
have been approached to send their
technical team for surveying the
facilities available ut Malape. The
team has not yet arrived.

(c) Any estimate of the expenditura
necessary for making thiz sehcin: 2
success will have to await the results
of the study to be undertaken by the
Y. ushluv technica] team.

Deve —ment of Fisheries in Mpysore

596. Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the details of the assistance
given by the Government of Japan
and Norway to the State Government
of Mysore through Centre for the
development of fisheries wealth,

(b) the progress of the
achieved so far; and

project

(c) the total amount of money re-
quired and sanctioned for this pro-
ject?

The Minister of State in the Minis-
try of Food ang Agriculture (Shrl
A. M. Thomas) (a) and (b), Japan:
The Government of Japan have given
assistance for the  setting up of a
Marine Products Processing Training
Centre at Mangalore, by  providing
necessary equipment as well ag tech-
nical experts.
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The Centre has already been esta-
blished and the training of a batch of
29 students from Mpysore, Kerula,
Madras, Andhra Pradesh, Orissa, Uttar
Pradesh, Gujarat and Maharashtra
has beepn started from I1st July, 1963.

Norway: The Norwegian Agency
for International Development has
agreed to the extension of the activi-
ties of the Indo-Norwegian Project to
Mysore State. A Fishing Harbour, a
Boat Building Yard and a Fishermen
Training Centre are being established
at Karwar under this scheme, The
Norwegian Agency has agreed to pro-
vide necessary equipment and also
Norwegian Experts for this purpose.

Work on the consiruction of the
Fishing Harbour, the Boat Building
Yard and the Training Centre at Kar-
war has been taken in hand. Explora-
tory and experimental fishing off the
Karwar coast has been started.

(e) It js estimated that a sum of
Rs. 1600 lakhs would be required for
the Marine Products Proces-ing Train-
ing Centre upto the end of 1965-66
and a sum of Rs. 11:23 lakhs for the
Norewegian  Project to the end of
1964-65.
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Telegraph and Telephone Trainee
Centre

599 Shri M. B. Bhargava: Will the
Minister of Posts and Telegraphs - be
pleased to state:

(a) whether it is a fact that cent;
for telegraph and telephone trainee
classes has been shifted from Ajmer
to Jaipur; and

(b) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) A properly organised training
centre for training ail the engineering
cadres of the Rajasthan P & T Circle
at Jaipur, the headquarters of the
Circle, had become nccessary. The
trainceg were so far being sent to
a number of places including Ajmer,
in Rajasthan and also places outside
Rajasthan. Jaipur is the most appro-
priate location for such a centralised
institution, on  administrative  and
technical grounds.

Minor Irrigation

600, Shri Jashvant Mehta: Will the
Minister of Food and Agriculture be
pleased lo state:

(a) whether Government have made
any assessment of the short-falls in
minor irrigation in first two years of
the Third Plan period; and

(b) if so, the details thereof?

The Minister of State in the Minis-

try of Food and Agriculture (Shri
A M. Thomas): (a) and (b). Yes.
The Third Plan target  for

Minor Irrigation programme is 12.8
million acres made up of 9.5 million
acree under the G.MF. Scctor and
3.3 million acres under the C.D. sector.
in the first two years of the Third Plan
ie. 1961-62 and 1962-63 as against a
target of 2 million acres fixed for each
of the years the achievement under
both the C.D. and G.M.F. Sectors in
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termg of area benefit is reported as
1.8 million acres in 1961-62 and 2.14
million acres in 1962-63. With a view
to further accelerating the prog-
ramme additional finances have been
made available to the States and with
sustained efforts made under the prog-
ramme it is hoped that the Third Plan
target would not only be fully achie-
ved but also exceeded.

Ban on Export of Gur

601 Shri Jashvant Mehta:
"1 Shri Prakash Vir Shastri:

Will the Minister of Food and Agri-
culture be pleased Lo state:

(a) whether it has come to the
notice of Central Government that the
Government of Maharashtra have
bannoed the export of Gur from Maha-
rashtra;

(b) whether the Central Govern-
ment's sanction was taken before ta-
king such step; and

(e) whether Western Zonal Council
was consulted before such action?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). Inter-State
movement of Gur has been regulated
by the Central Government under the
Gur (Movement Control) Order 1963
issued on 30th October, 1963 in consul-
tation with the State Governments.
Movement is permitied under and in
accordance with permits issued by
imporling and exporting Slates on
the basis of quotas fixed by the Cent-
ral Government. Difficullies if any
arising out of such regulation should
be capable of being settled by mutual
consultations.

Distribution of Land Among Agricul-
turists

[ Shri P. K. Ghosh:
. Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

602,

(a) how much land received in
bhoodan has been transferred to
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Acharya Vinobha Bhave and how
much of this has been distributed to
agriculturists; and

(b) what is the balance and how
it is proposed to be utilised?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Accor-
ding to the information furnished by
the Akhil Bharat Sarva Seva Sangh,
about 41.87 lakh acres had been re-
ceived (upto Septemer, 1963), of
which about 10.48 lakh acrcs were dis-
tributed. 14.85 lakh acres of the
donated lands have been rejected and
for the distribution of the remaining
16.54 lakh acres, efforts are being
made. The problem basically is one
of specding the process of verification
of title deeds. As 50011 as
the deeds are werified it would
bc  possible to distribute the land
to the landless agricultural workers.
It has been suggested that lands
which are unifit for cultivation and
which cannot be utilised as house-sites,
could be made over to the village
community for community purposes
such as pastures etc.

Catering at Airports

603. Shri A. N, Vidyalankar: Will
the Minister of Transport be pleased
to state:

(a) the names of airports where
there are no catering arrangements
and reasons therefor in each case;

(b) whether it is a fact that at
Silchar airort the building for a ref-
reshment  room  was constructed
almost two years ago but it iz lying
vacant and no catering arrangements
have since been made; and

(¢) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
A statement giving the required infor-
mation is laid on the Table of the

House. [Placed in Library. See No.
LT-1932|63].

(b) Yes, Sir.

(c) Attemptg were made to make
catering arrangements but they were
not successful as no catercr came
ferward to undertake the work due
tc low busincss potential. A proposal
for the uward of catering coniract has
been rteceived recently and is under
cons'deration of the Director General
of Civil Aviation.

Cattle Breed

604, Shri H. C. Soy: Will the Minis-
ter of Food and Agriculture be
pleased to state:

{a) whether any scientific study
hias been made as to why in dry parts
c¢f Rajasthan and Gujarat the breed
of cattle is far superior to the cattle
in wetter parts of India; and

(b) whether grass and fodder of
Rajasthan and Gujarat cannot be
grown in wetter parts in order to
build up a buffer stock of fodder for
cattle in Rajasthan and other drier
parts of India?

The Minister of State in the Minis-
try of Food and Agriculiure (Shri A.
M. Thomas): (a) No comprchensive
study has been made. A Climalology
Unit has recently been set up at the
Indian Veterinary Research Institute
Izatnagar, to undertake studies on the
effect of different climatic conditions
on the physiology of animala A hot
and humid climate puts a greater
stress on the physiological functions of
the animals than @ hot and dry cli-
mate. In the drier parts of the
country, the patlern of agricultural
production alsp provides more nutri-
tious fodder for the cattle. It is also
the experience that in the wetter
areas therc is comparatively higher
incidence of disease, particularly of
paracitic origin. Further in the dry
regions, farmers gencrally devote
greater attention to cattle rear.ng as
they derive a substantia] part of their
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income from sale of cattle, milk and
milk products.

(b) The reconnaisance survey of
grass land carried out ip the country
during 1954—62 hag shown that the
type of grass cover naturally asso-
ciated with wetter parts of the
country is mater.ally different in
species composition from that oceur-
ring in drier regions of Rajasthan and
Gujarat. Although some varieties of
fodder and grasses indigenous to
Rajasthan and Gujarat could be grown
in wetter parts of the country it may
not be possible to build up buffer
stock of fodder in view of the small-
sized holdings, limited area which
farmers could devote to fodder culti-
vation and the cost involved in har-
vestling, conservation and transporta-
tion. However, natural grasses can
be conserved from the forest areas
for supply 1o drier areas during
scarcity periods. A fooder bank
for this purpose has been established
near Dhulia (Maharashtra) during the
Second Five Year Plan,

Boat Building Yard at Ernakulam

605. Shri Imbichibava: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Kerala Govern-
ment have submiited any proposal to
the Centre for setting up a boat build-
ing yard at Ernakulam under the
Indo-Norwegian Fishericg Project;

(b) it so, the maip features of the
proposal and the estimated cost
thercof; and

(c) the steps taken by Centre in
this connection?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) to (c). No such proposal
has becn received by the Govern-
ment of India from the Government
of Kerala.

Coal Industry

606. Shri Raghunath Singh: Will the
Minister of Railways be pleased to
state:
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(a) the amounts collected by the
Railways as demurrage and overload-
ing and underloading charges from
the coal industry during the last five
years; and

(b) the reasonp for the abnormal
increase and decrease, if any?

The Deputy Minister in the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) and (b) The required
information is furnished in the state-
ment laid on the Table, of the House.
[Placed in Library. See No. LT-IQSS;
63].

Fajr Price Shops in Madras

607, Shri Balakrishnan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of fair price
shops which have been opened in
Madras State so far;

(b) the number of Consumer Co-
operative Societies opened so far; and

(c¢) how long the fair price shops
wil] continue?

The Minister of State in the Minis-

try of Food and Agriculture (Shrl
A. M. Thomas): (a) 1612,

(b) 96,

(c) The fair price shops selling

wheat are to continue so long as the
need remains. The fair price shops
for rice have been sanctioned for the
present up to the end of December,
1963.

Railway Line from Trichy Madural
to Tuticorin

08 Shri M. G. Thengondar:
‘| Shri Balakrishnan:

Will the Minister of Railways be
pleased to state:

(a) whether there js any proposal
to convert the mcter gauge line into
broad gauge line from Trichy,
Madurai to Tuticorin; and
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(b) it so, whether the proposal has
been finalised?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) Doeg not arise,
Shipping Capacity

609, Shri D, C, Sharma: Will the
Minister of Transport be pleased to
state:

(1) whether the question of pro-
viding Indian sh'ps for Czech imports
has been considered;

(b) if so, the action taken er pro-
posed 1o be taken in the matter to
increase the foreign exchange earn-
inms; and

ve) the steps taken to increase the
shipping capacily in the country as a
whole?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Indian vessels operat-
ing in the India-U.K, Conference and
the  Indo-Polish Shipping service
trunsport parcels of iron ore imported
by Czechoslovakia from India. How-
ever additiona) ships are needed to
fully cater to the requirements of the
trade,

(b) Indian shipping companies have
been asked to consider berthing
vessels for this trade., Their response
iz still awaited.

(¢} As the House is aware, the
Third Plan target for acquisition of
tonnage has already been exceeded but
still efforts are being made on self-
financing basis to acquire additional
tonnage.

Mormugao Port

610, Shri D, C, Sharma: Will the
Min‘ster of Transport be pleased to
state:

1300 (Ai) LSD-—T.

(a) whether a scheme for the
development of Mormugao port drawn
up some time back and estimated to
cost Hs, 20 crores has been referred
to experl consultants for advice;

(b) whether the consultants
completed their work; and

have

(c) if so, the nature of the advice
given and the steps taken to imple-
ment the same?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c), The scheme
referred to consists of broad and tenta-
tive proposalg for the development of
the port of Mormugao, A Technical
Commitier has becn set up to prepare
concretle proposals, The Comm ttee
have not yet completed their work.
As soon as their proposals are receiv-
ed, they will be examined and the
advice of expert consuliants will be
sought on the scheme.

Roads in Andhra Pradesh

611. Shri E. Madhusudan Rao: Will
the Minister of Transport be pleaseq to
state:

(a) total mileage of roads in Andh-
ra Pradesh taken up for construction
during 1963-64 under National High-
ways Scheme;

(b) the total mileage already comp-
leted under this scheme during 1962-
63; and

(c) the total expenditure for (a)
and (b) above?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): The information is being
collected and will be placed on the
Table of the Sabha,

Milk Procurement

612, Shri E, Madhusudan Rao: Will

the Minister of Food and Agriculture
be pleased to state:

(a) the total milk procured - daily
from U.P, Punjab and ‘Rajasthan for
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the Delhi Milk Scheme; and

(b) the total amount paid by the
Delhi Milk Scheme to the milk men
daily?

The Minister of State in the Minis-
try of Food and Agriculture
Shri A. M, Thomas): (a) Du-
ring the 8-days period from 1st to
8th November, 1963, the following
quantities of milk were purchased
from Uttar Pradesh, Punjab and
Rajasthan:-

Buffa!c milk Cow milk Total
(quintals) (quintals) (quintals)

Uttar

. Pradesh 9386.94 —_— 9386.94
Punjab 1222.29 9.0§ 1231.34
Rajasthan —_ 29743 297-43

(b) The total mount paid for the
foregoing quantities of milk worked
out to an average of Rs. 61,414.95 nP.

Deep Sea Fishing in Andhra Pradesh

613 Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculturs
be pleaseg to state:

(a) whether the State Government
of Andhra Pradesh have requested the
Central Government for help to carry
out dcep sea fishing in the sca around
the coastal line of Andhra Pradesh;

(b) if so, the details thereof; and
(¢) the nature of help given by the
Central Government? ’

The Minister of State in the Minis-
try of Feog and Agriculture (Shri A.
M. Thomas): (a) No help has been
asked for by the Government of
Andhra Pradesh specifically for carry-
ing out deep sea fishing in the sea
around the coastal line of Andhra
Pradesh,

(b) and (c). Do not arise,
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Bombay-Howrah Maij

615, Shri Harj Vishnu Eamath: Will
the Minister of Railwaysg be pleased
to state:

(a) whether it is a fact that Second
Class accommodation js inadequate on
the Bombay-Howrah Mail; and

(b) if so, the steps being taken to
increase the said Class of accommoda-
tion?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The Second Class mccom-
modation provided on both the mail
trains between Bombay and Howrah,
one via Nagpur and the other, via
Allahabad, is considered adequate,

(b) Does not arise.



1467 Written Answers AGRAHAYANA 5, 1885 (SAKA) Written Answers 1468

Bridge on Narmada at Burmahan

616. Shri Hari Vishnu Kamath: Will
the Minister of Transport be pleased
to refer to the reply given to Unstar-
red Question No, 2071 on the 17th
Septembter, 1963 regarding bridge on
Narmada at Burmahan anq state;

(a) whether it is a fact that owing
to approach roads not having been
built, the bridge will not be opened
to traffic early next year; and

(c) if so, the measures being taken
to adherg to the target date?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). The work of
construction of the approaches to the
bridee is going apace, and every effort
is being made to complete it simul-
taneously with the bridge. 1t is ex-
pected that the opening of the bridge
will not be delayed on this account.

Jabalpur-Hoshangabad National High-
way

617. Shri Hari Vishnu Kamath: Will
the Minister of Trancport be pleased
to state:

(a) whether a proposa] tp construct
a national highway from Jabalpur to
Hoshangabad is under consideration;
and

(b) if so, the details thereof?

The Minister of Shipping in the Min-
istry of Transport (Shri Raj Bahadur):
(a) No, Sir,

(b) Does not arise,

Railway Track Betweepn Itarsi
Jabalpur

618 Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
to state:

(a) whether the doubling of the
Railwav track between Itarsi and
Jabalpur includes the remodelling of
the various stations on the said sec-
tion; and

(by if so, the details thereof?

The Deputy Minister jn the Minis-
try of Railways (Shri S. V, Rama-
swamy): (a) Yes.

and

(b) In connection with the doubling
of the section, the yards at 27 stations
between Itarsi and Jabalpur are re-
quired to be remodelled to suit double
line working. During the remodelling,
the existing loops will be lengthened
to the standard length of 2250° and
additional passenger platforms and
loops for the new double line provid-
ed. Foot overbridges connecting the

up and down platformg are also pro-

posed in some cases where they are
justified according to traffic density.

SHORT NOTICE QUESTION
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CALLING ATTENTION TO MAT1ERS
OF UNGENT PUBLIC IMPORTANCE
Bl-‘.POT‘.TED NEWS ADOUT ILiANDING OVER
OF INDIAN TERRITORY TO EAsST PAKISTAN

Mr, Speaker: Shri Dinen DBhatla-
charya is not present here.  Shri Vish-
ram Prasad,

Shri Bagri rose—

Mr, Speaker: I have
Vishram Prasad,

st amer (Fare) g
997 FF VY ATAT T AT | TT T
gt e A1 IAFT AT FAT

s wEEw . f 7 FrowT TE
gar 4, 3an fm & 0w wA A
@ F |
Shri Vishram Prasad (Lalgani): 1
call the attention of the Prime Minis-.
ter to the following matter of urgent
public imporance and I request that
he may make a statement thereon:

“Tne reported newg about Govern-
ment considering handing over two
square miles of Indian territery in
Chilahati area along with Berubari
to Pakistan and the Pakistan Gov-
ernment’'s order to East Pakistan
Rifles {o enter Berubari.”

The Prime Minister, Minister of Ex-
ternal Affalrs and Minister of Atomic

called Shri
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Energy (Shri Jawaharla] Nehru): The
House will remember, this matter
came up before Parliament and actual-
ly an amendment of the Constitution
took place on this to give effeet to cer-
tain agres'ments arrived at with Pakis-
tan. The quesiion of Berubari came
un  because the original Radeliffe
Award was noal clear about il. There
were two interpretations. According
to the interpretation of Pakistan, they
wanted a large tract of territory there
whereas, according to our inierpreta-
tion. the tract was much smaller, Ul-
timately, it was decided by an agree-
ment with  Pakistan that  Berubnri
Union No. 12 should be divided in such
a4 manner that half goes to Pakistan,
the other half remaining with India.
Parliamentary apnroval was given to
this in the form of Constitution
Amendment Bill in 1060,

Then the question was how to divide
this. There was some trouble about
that in 1961 and prorress of demareca-
tian was hampered. In August, 1962
this was started again and preliminary
work has been proceeding.

1 do not know what the hon. Mem-
ber refer; to, purticularly about those
two miles, but the whole nlace has to
be Aemarcated according ‘o the deci=
sion we have arrived at in Pariia-
ment. Thoa the mattey wil] come up
before us and the Pukistan Govern-
ment.

Mr. Speaker: Probably, tht appre-
hension of the hon, Member accord-
ing to the notice is. besides Berubari,
additional two miles are being
handed over to Pakistan.

Shri S§. M. Banerjee (Kanpur): Yes,
in the Chilahati area

Shri Jawaharlal Nehru: 1 do not
think there iz any question of any
addditional area being handed over to
Pakistan. It is a question of demar-
cation. where the demarcation should
be made.

Shri Hem Barua: No, Sir. Ther2 is
an agitation over it. People have
been fired upon.

Shri Jawaharlal Nehru: Fired apon
by whom?
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Shri Prabhat Kar rose—

Mr. Speaker; I will allow him to
put questions later, not now.

Shri Jawaharlal Nehru: I do unot
know what the hon, Member, Shri
Hem Barua, refers to about firing etc.
There hag been some agitation, I reg-
ret to say, by some persons against
the whole basig of the Burubari parti-
tion, that is, against the basis we had
arrived at when we agreed to it by

an amendment of the Constitution,
apart from an agreement with
Pakistan.

Shri Hem Barua (Gauhati): Not

against the basis arrived at,

ot fawm woE . FEE UE AT
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Shri Tyagi (Dechra Dun): Has the

hon Prime Minister completed his
statement?
Shri Ranga (Chittoor): The aon.
Prime Minister has completed his
statement,

Shri Prabhat Kar rose—

Mr. Speaker: Order, order. Let us
hear the answer. He should have
patience.
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Shri S. M. Banerjee: On a point of
order, Sir. We have the ‘Calling

Public Importance

attention’ notice five or six days back.
We have been waiting patienily all
thes2 days because we were told that
these two things were clubbed
together, namely, firstly, giving an
additional area to Pakistan, that is
about Chilahati and, secondly, order-
ing of the East Pakistan Rifles by the
Pakistan Government to enter that
territory and to shoot. Now, the
reply which comes after five or six
days shows as if the hon. Prime Min-
ister does not know anything. It is
something very wrong. I  would
request you to give us protection and
to ask the Government to take wus
more seriously, This is a very serious
matter.

An Tlon, Member: Or we may
change the rule,
Mr. Speaker: Certainly those

notices were scnt to the hon, Prime
Minister. The Prime Minister has said
that the information was cailed for
from the West Bengal Government
which has not yet been received.

Shri Jawaharlal Nehru: We have
repeatedly asked for this information,
Unless  the report or some other
information from the West Bengal
Government is received, we cannot
say how far in that suggested parti-
tion of Berubari this particular area
is affected........(Interruption)

Mr. Speaker: Again the same thing
has been repeated. There was a sepa-
rate notice about Chilahati where
hon. Members alleged that besides
Berubari an additional area of 2 square
miles was being given to Pakistan.
That was the fear and they want a
definite answer to that question.

Shri Jawaharlal Nehru: I cannot
answer that because I have received
no report or anything from the West
Bengal Government. I have specially

asked them about this area .
(Interruption).

Shri S, M. Banerjee: Let it be
postponed.

Shri Prabhat Kar: Let the informa-
tion come.

l\\_lr. .Speaker; If hon. Members
desire ig that the information should
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[Mr, Speaker].

be received first, I am prepared to
keep it pending and ask the hon.
Prime Minister that the information
should be sought. When it is received
from the West Bengal Government,

we can take it up...... (Interruption) .
Shri Prabhat Kar: I may point out
....(Interruption).

Mr. Speaker: Order, order. There is
one appeal that I have to make and
that is that there ought to be only
one hon, Member on his legs at a
time and not four or five. When hon.
Members find that one hon. Member is
standing, others should sit down and
wait,

Shrimati Renu Chakravartty
(Barrackpore): Ou u point of infor-
mation,

Shri Prabhat Kar: On the basis of
the map on which the partition of
Berubari was agreed upon Chilahati
was nol included but now Chilahati
has been given over. The information
to be sought is whether this is a fact.
We want to know how it has been
given away.

Shri Hem Barua: The judicial
papers are in our favour. There is
official bungling on that, That also
should be ascertained,

Shri Jawaharial Nehru: May I
say, Sir, that 1 do not know what
the hon. Member means by saying
that it has been given over? Netling
hus been given over. The revenue
officials and others are trying to find
a suitable division........ (Interrup-
tion).

Shri Prabhat Kar: He is wrong.

Mr. Speaker: If this is the desire
of hon. Members that that informa-
tion should be received before we
can ask those questions, 1 am pre-
pared to wait.

Some Hon: Members: All right.

Mr. Speaker: Then [ will keep it
pending.

Shri Tyagl: But there is anothcr
part for which information need not
be awaited or asked for.

Mr, Speaker: I am not taking it
up in parts
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Shri Tyagi. Nothing has been said
about 'the Pakistain Government's
order to East Pakistan Rifles to
enter Berubari. This is an  inde-
pendent question and is an External
Affairs Ministry affair. On this {here
must be some light thrown.

Shri Jawaharlal Nehru: I  know
nothing about if, (Interruptivns).

Skrimati Renu Chakravartty. This
has appeared in all the West Bengal
newspapers with  banner headiines.
It has agitated the entire country.
How is it that the Prime Minister
does not know anything about it?
(Interruptions)

Mr. Speaker: Order, order, If the
hon. Members do not obey my direc-
tions and do not cooperate with me
and go on speaking in spite of my
requests to the contrary, then the
only remedy left with me would be
that 1 shall say that whoever flouts
those directions of the Chair, his
remarks should not go on record
Therefore, T would request the hon.
Members to speak one after the other,
I will give them the opportunity,

Shri S. M. Banerjee: When 1
tabled t"is Cualling Attention Notice,
I quoted a bann headline news of

a  Benguli newspaper. 1 have
guoted one newsporor, whercas it
was almost in all the ncwspapers,

The news was like this: The Pakistan
Gove:nment ordered the Eas! Pakis-
tan Rifles  to enler  Berubari and
even the di-puted arca foreibly. 1
want  to know  how lar this is
corrcet boeause  all the newspapers,
not  belonging to Opposition  but
belonging to the ruling party have
come out with editorials. I want to
know whether the Government have
any information, whecther the joint
Survey  Committer committed a
mistake and additional two square
miles are being handed uver to Pakis-
fan,

Mr. Speaker: About the lutler
portion, no information has vet
been received. But about the first
portion........ (Interruptions),
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Shri S. M. Banerjee: By the time
he gets the answer, the East Pakis-
tan Rifles might be there,

Shri Ranga: They have displayed
their incompetency. )

Shri Jawaharlal Nehru: The news
is about what the Pakistan Govern-
ment ordered. The fact that it
appears in the newspapers does not
necessarily mean that it is absolutely
correct. I have enquired about it. I
have no information.

Shri Tyagi: It
matter......

Mr. Speaker: He should not begin
to speak like this,

It is my request that if such a
news appears in all the newspapers,
then the Government should try to
find out whether there is any truth
in it or not and they should be pre-
pared to give answer to the Members
in the House,

Shri Jawaharlal Nehru: I accept
that. We have tried and we hope to
get the information,

Mr. Speaker: So, we will keep it
pending.

Shri Ranga: I would like to know
the usual procedure that you follow.
Are we to understand that you do not
give any notice at all of the Calling
Attention to the Government with
the result that the Government is
completely unprepared and, thevefore,
is not able to give the information
to us? 1 understand that we give
notice of the Calling Attention and
then you send the notice to the Gov-
ernment and the Government has
got sufficicnt time to get thems:zlves
ready for it. If that 1s so, it only
proves my general zsontention that it
is high time that the Foreign Atfairs
Ministry is separated from the Prume
Minister.

Shri S. M. Banerjee: It is a sug-
gestion for action.

Mr. Speaker; This is not the time
for giving that suggestion. But so
far as the procedure is concerned, I
would only say that it is compulsory
for the Member giving a notice of
the Calling Attention to give one

is an important

Public Importance

copy of that to me and the other to
the Minister concerned. Then, I
also send a copy to the Minister con-
cerned. Therefore, there is no doubt
about that. The Minister gets the
information,

Shri Hem Barua: May I seek infor-
mation from you on this particular
point? When you include a parti-
cular Calling Attention motion in the
agenda, I think your decision in final
and the Minister has to come ready
with the necessary material to give
the information. If he does not do
that, is it not flouting the prestige or
the order of the Chair?

Mr. Speaker: There is no question
of flouting the order of the Chair.
We have got a federal Government.
There are State Governments also;
some information is with them 6 At-
tempts are being made to secure the
information.

I have kept it pending. The Gov-
ernment should try to get the infor-
mation as soon as it is possible.

Now, we take u~ the other one.
Shri Kishen Pattnayak.

Shri Prabhat Kar (Hooghly):
When you include an item on the
agenda, it is taken for granted that
the answer will be readily available
with Government.

Mr. Speaker: It cannot be
for granted that Government
ready with the answer also.

Shri Rapga: Then, they should be
able to say so,

Mr. Speaker: It is my business {o
put it on the agenda, and Government
can give the information if they have
it.

Shri Prabhat Kar: You do not
generally put an item nn the agenda
immediately after we pivo the notice.

taken
are

Mr. Speaker: As socon as I receive
the notice, I have to find out whether
Government are ready with the
answer and then only include it, I
do not know what hon. Member's re-
action to that would be,

Shri Prabhat Kar: Generally, you
do not include an item unless You are
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[Shri Prabhat Kar].
satisfied that the answer
available.

would be

Mr. Speaker: Do the Mocmbers
want that I must first find out
whether Government are prepared (o
give the information and they are
ready with the answer, and then oniy
I should put it o n the agenda?

Shrimati Renu Chakravarly: No.
Shri Prabhat Kar: No.

INCIDENCE OF CHOLERA

=t femm wemas  (FEee)
# =g 541 71 ena e wfreea-
dm dAm w7 % fao 1 A wree
FT 3 A7 Sz fr F o
§ o avTeT %

“gdrar, ofeam @, faEre,
warTeE mifz ®OBW #T wETAvdr
® ®T T g7, P & Frm
EEAR R EE SR O

e HATAT | ITRAA (2o o
®o TR) ;T ATl 7 77 AT A
¢ fx zzmm, vz AW qTE FOA
T FH T ATAT AET BT AE F 1 LA
1A "7, FEE, WA H R
qEW AN qeE @AW AR AR AT
¥ Ferrar, Zrasy, farnge qi Fdm
g3t 7 47 @ faAr 2 Fr oz ey
ag1 &7 % 2 1 fazre & o A wzar
o A1 a7 a7+ fae & i = § faasax
a% 43T § FA9 g7 § | 7 I 774,
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98%3 § TATAT FAT (A | AR AT
Wiy T5At § A7 7T ArAl A Fer
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2 1 WAl e ¥ gAr  a@gd samEr
grar 2w faa et & o ey somar
gt & a7 T ¥z w0 ag am P AfE
m%gﬁwﬁz | (Interruptions)

WO WEEY  UF a9 a1 g
aZarT G g oAA wgea
¥ wara &, W 97 F 99419 3 § Al
HAAAE qTET gAd T8 £ |

oft anTet  owerer wEEw, ww AT
aF o oA T § 0w A g
wAT 7 A GAAT qE WG

weaer WgAm AT @EeEi A
qaifioa &% 721 g, frd avrdt amgg &
T A W

Wt To Wo A : AF AT AT AH
? & S A wfaer & ag gz
AT T A 7 W= g 8 | A
FZE ® 1 AT T2 A 7R & Ao
ZRUT TR AT 9hT WY qa A
AAF AR TEEATR 1 39 F a1 H
TB1 T FA FI LA T FTH §7, 72 & |
T F1 LA F {0 330 7 € A 9o
FOTT 8o ARTI & EFF @NTT T HIT
TG 5 AT ¥ AT QL AMI
&1 % dTS N, g6 wEAT & weE |
wEm # fer sy @y A wew g
I &I WS AW A are famr mar g
agi ax ffqe ofiaw e mrfeesr
F arg W 3y ofewa wfwad, we
FroQomHomao HiFzI, 985 &frrly
TRATE AT 99 HAGTET FW T
R w7 w et § e 7wy
& 991 ¢ | i Q2 Fodé #7 wdrem
Fr o W E

st oo weemaw @@ oA Adr
¢ & Ifmr 59 Fraval & W
HEIT qATEr A7 Er I ¥ FE qA
SUTeT AT WY g, A wumeT a7
T STEFCET a1 HETT & FTC0 aJ71
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[ai frmrg wearis] ot QU W (5 Tadr) A T8
e dAaafifmar g ? afe @@ Al Gk e mie
g, ar gar /97 1 F 99w IT AS F AT a1 & AT o qem § nw

& A AL W AT WAL g aad & q ael wadi RAN g W a7 9
f qirar &1 @1 A% 7 FTSATHAT & WA T 4T #0 A A

Dr. D. S. Raju: In the State of Adr g 7 @ig ¢f, A1 =20 T W
Orissa, in 1963 there were 2,651 cases 1 37 7 § frr o wacs 9 R

of aitacks out of which 161 died. In - . ) .
1962—for the sake of comparison— mifts & far aowT 7 #90 _W 3B

there were 1,653 cases of attack of g 7
which 548 died. Dr. D. S, Raju: The disease is
3o T WAIZT wfgan (Iﬁ‘i.'q"[_ generally epidemic in all the river

. P P basins, in Orissa, Andhra, Calcutta
arz) : fam 7z Ar A A wafer and Bihar also. We can never con-

F1 JH Fg & O qrvErr 7 favg trol cholera unless we can provide
FECT A T WET AT, IHT AT 35 pure water supply and improve the

A s i g S sanitation of these areas. Thatl is the
il f.‘:@"ﬂ’l’ g TIAF AT FEAT ultimate solution, Till that time we
forgs TEST B § WIT W1 AZ0 9 735 7 have to rely upon temporary mea-

Dr. D. S. Raju: No help is neces- sures like inoculation and other mea-
sary from WIIO. The Stutcs are  Ssures. That is the only sclution for
competent enough to deal with the tﬂ_e time being. We cannot do other-
matter. They did not even ask for  WISE

help irom the Central Governminent,

WMo TH wARET aifgar . womm
#EglRa, § 4z sgasqr A1 A419 Sorar
g\ 9 TATT AYE ¥ UEE HATT 21
o o Iw W E  Tmaw # A frgg
W W OWEIWI & a1 0% dard
98T | FT TH AT FT F4T9 A7 AT
A AF &7 BT w7 A oo favm
IR d9 F W92 9 419 91 Y AT
wrzfii £1 91T 3 G 3w weverd 4
graar fem o owwar @ @ fee S
FT AMET AN

TN WEITW | TEAT gHAT A1 T
W FRE fFmqd7 g6IT g4 T
EAAIS g g A ag & fw
sy Fd & o9ed s agl 48Y
ST A1 A=Az FAr @ gd wem A
TETH Y, EH 4% §F FTH T T AT
& 1 T AT TEE & aE mawt 58 w7
wwar § 7 A fafrees agm & e
afet

o T JAET wifgar : & dram
Fafa & @ g |

Shri Nath Pai: Do you call that a
reply?

st OFFT AT @ TSI R HAT
qWsH TAT |

s wga - ae =A@ or
s & #1 47T} A ™ AT
9T WZ AR F1 AT T T F A1,
st o e gzer & gwer ase
g, ag AT G AT @1 I Al
g fF s g% agr woamt & fer
NZ S AT FHAT A FAHN A7 AT A
THRI T FIA HT AT ITT A 2
T 0% o7 72 %7 g1 &)

ot g AT =R RO 99 A4
qHAT |

wew wgEw oo o Af5T
gfz 7t awan & A auAra & 7 i
FEAT |

Shri Sonavane (Pandharpur): Is it
a fact that before a decade cholera
was not prevalent in epidemic form,
but in the last two years clilera and
small-pox have broken out in epide-
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[Shri Sonavane].
mic form in Maharasihtra? Is it due
to lack of precautions taken by the
health authorities both at the Centre
and in the States?

Dr. D. 8. Raju: No, it iz nct quite
correct, Actually, the epidemic of
cholera has been occurring from time
to time. Like small-pox, there js a
periodicity for cholera ai v, and every
five years there is an incidence. In
1952 we had an egidemic, then in
1958 and this is the third epidemic.
Probably the immunity does not last
longer than three or four years. So,
other measures have also to be taken.

Mr. Speaker: Shri Jha's question
was not that cholera spreads due to
drinking water beirng bad, but that
people going there and bathing in the
Ganges spread their filth and other
materials. Have steps been tuken to
check that, that was lLis question.

Dr. D. S, Raju: By baining in such
a huge volume of waler, the bacteria
will be diluted.  Contaminated
drinking water is a far greater
reason for spreading this discase.

Mr. Speaker: What he nsisis  on
knowing is whether on the banks of
the Ganges, where large numbers
collect, arrangements are being made
for cleaning all the f{ilth and dirt that
collecis there.

Dr. D. S, Raju: It i¢ during festi-
vals, State Governmunts are toking
adequate measures for making suni-
tary arrangements for such festivals.

Shri B. K. Das (Contai): May I
know i; the Centra! Governmeant is
rendering any help to the Etates
where cholera is founé to be cndemic?

Dr. D. 8. Raju: The Orissa Gov-
ernment stated particulariy tadt they
did not want any help {rom us and
no other Government has askcl for
any particular help.

Shri 8. C. Samanta (Tamluk): Is
it not a fact that the WHG in colla-
boration with the Indiin DMedical
Council made an extensive Iurvey
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of cholera epidemic in India and

found that gangetic delta and other
places were most endemic? Is any
long term measure contemplated by
the Government like malaria eradi-
cation programme?

Dr. D. S. Raju: It is in view of that
report water-supply schemes have
been undertaken; rural and urban
water-supply schemes are contem-
plated. Unless and until we provide
good water-supply to the rural and
urban areas, we cannot solve this
problem. Hon. Member kunows all
that we are doing in regard to water-
supply scheme,

WMo TR HANET Aifgan - oy %
T ATt § gAY S &1 &Y AT wRy A
7z w2 P 8% ¥ AT ¥ oF 71 %7 § fAaany
f& sgm  dfonfsfadt” @71, w=
AT T ZAAT FrAT Y TR 7 gAY IR
F71 5 gart g &1 dAgfy @uw @
T o oz gam 2 1 me faw s
TR FNT | AfFT I R g7 T
F for it e savr @ 907 Ay @2 A
T & FV A4 a1 72 F A1 f307 TRy
g9 &1 w27 T Al 95 v any ?
ardfl oF fuAr AT X AT T 8
g arat A A AT g AW ST
=i

ey Wk o SRR 9Tz
f 27 &7 40T & 1 papers 10 be laid

st A . AAT MIEA, T
ar At foe gar & afer @i and
A H A7 95 wea g 7

W WEEW ¢ AW FiT aAd
g am foar 7 & 1 gY 99T 0%
CUECH

=t FErEy o F AAT watw ¥ ug
MeAr wgm fe FEmrd ¥ o ga
WA WIT AT A A E, 9T A



1483 Calling Attention AGRAHAYANA 5, 1885 (SAKA) Papers laid on theg84

to Matters of Urgent
Public Importance
WA g G i, 3faT, e
A\ 74y afiqdi & @n En E, 99  are
7 odft g1 wEm 7 wae fear fE
ol &7 AT &1 AT 0w AT @
qaret & weEe 9t fgarez 19 & w9
# faar o w wEzrafon &
39 #T VHFATH &7 T37d 6T TR
FA R A AN wEw ¥ fad @
drmfori & d79 F aqarT §r 78 e
FEAT—HAIT T aF T ARTAT &
THA T RS ¢ g aFT T A
T azdr ¥ fr an gwr URT—Ser
ag wwwn g f& foad avr 7 owo g
U FHT ! = e wm # awwe
TE UwA F owEwd g g L.
WY WEIEW : AT §ATA T B A<
SiE AR ot i o i
st @t ¢ F g & w @
g\ 9w fagw w2 @ f 59 wiew
afs gasr &y 2 gata T2 3
A T ARHT A
WO WEITW § W7 4y T4T §arT
HTW T AT @ A
sft ATt W7 9 TEen & o
T & TTHT 32 T §3 FS SaT
ZACAT FATEATT AACZILH AT
1 wama #ir wifoer @ wf f' o=
wzreadr G A A dadr wy faer
T #r wdt & At §oafiw anw ) oy
FY famr o= wzamwdt a wEw osmaw
EAT & AT T wER A 9% @3
AR 0T 90 A g WL ..
e AR UTE, WIIT |
ot am : frad ma 7 £1 g
WA WERY . ATET ATIT |
Dr. D. S. Ilhjtl: Hon. 7 cinber
would like to know that cholera was
epidemic in  some of the most ad-

vanced countries of Eurore till abuut
50-60 years ago. With the improve-

Table

ment in water supply, it was com-
pletely eradicated in England, Canada
and all these countries. We lave
got to wait for such a stage when
we can improve our waler supply-—
it is important—and sanitation.

Mr. Speaker: Hon. Member is con-
fronting the doctor Minister in thus
sense that cholera is not only due to
filthy water but also due to mal-
nuitrition and other cau:es.

Dr. D. S. Raju; That is not true.

Mr. Speaker: His second question
is how long Governmeni would take
to make arrangements?

Dr. D. 8. Raju: By the end of the
Fourth Plan we hope to provide pure
water supply to the whole couatry.

o TW WAET dfgmn : faaq av

¥ g1 wer 2 fr ag g smam ?

oW wEhw - q17 e oarfaT
a® & A 2oty war &

“To TM WA wfgar @ 54
waad a7 g7 i Adt s—q o a7 HT
qqq

st arwEY ooy i §

O WEREY . TE WIATT R
w Al w05 T T MTTE AT
T HT WA AT 9 AT 43 AT

12.30 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON  ASSURANCES,
PROMISES AND UNDERTAKINGS GIVEN;
RurLes unper CINEMATOGRAPH AcCT,
1952 AND RULES UNDER PRESS AND

REGISTRATION OF BooRs Act, 1867,

The Minisier of Parliamentary
Affairs (Shri Salya Narayan Sinha):
I beg to lay on the Table:

.
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[Shri Satya Narayan Sinha].

(1) the following statements show-
ing the action taken by Government
on various assurances, promises and

NOVEMBER 26, 1963
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undertakings given by Ministers dur-
ing the various sessions shown against
each: —

(i) Supplementary Statement
No. 1

(ii) Supplementary Statement
No. V

(iii) Supplcmentary Statement
No, IX

(iv) Supplementary Statement
No. XI

(v) Supplementary Statement
XIv

(vi) Supplementary Statement
No. XVI

Fifth Scssion, 1963

(Third Lok Sabha)

[Placed in Library. See No, LT-
1902/63].

Fourth Session, 1963

(Third Lok Sabha)

[Placed in Library. See No, LT-
1903/63].

Third Session, 1962-63

(Third Lok Sabha)

[Placed in Library. See No, LT-
1904/63].
Session, 1962
Lok Sabha)
See No, LT-
1004 /63].
Session, 1962
Lok Sabhc)
Se¢ No, LT-
1905 /63].
Twelfth Session, 1960

(Second Lok Sabha)

[I’!ced in Library. See No, LT-
1906 /63].

Second
(Third

[Placed in Library.

First
(Third

[Placed in Library.

(2) a copy each of the following
Rules under sub-section (3) of sec-
tion 8 of the Cinematograph Act,
1952: —

(i) The Cinematograph (Censor-
ship) Second Amendment
Rules, 1963 published in No-
tification No. G.S.R, 1514
dated the 2lst September,
1963.

(ii) The Cinematograph (Censor-

ship) Third Amendment

Rules, 1963 published in No-

tification No. GSR. 1728

dated the 30th October, 1963.

[Placed in Library. See No. LT-

1908 /63].

(3) a copy of the Registration of
Newspapers (Central) Third Amend-
ment Rules, 1063 published in Noti-

fication No. G.SR. 1687 dated the
26th Octlober, 1963, under sub-section
(2) of section 20A of the Press and
Registration of Books Act, 1867

[Placed in Library, See No. LT-
1908/63). .
Papers unper Tarrrr  COMMISSION

Act AND REPORT (1963) OF TARIFP
CommissioN Te Power AND DisTrr-
BUTION TRANSFORMERS INDUSTRY

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a
copy each of the following papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951:—

(1) (i) Report (1968) of the TarifT
Commission on the continuance
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of protection to the Bicycle
Industry,

(ii) Government Resolution No.
3(1)-'_['31"!53 aated  the 23rd
November, 1963.

[Pluced in Library. See No.

LT-1910/63].

(2) (i) Report (1963) of the Tariff
Commission on the conti-

nuance of protection to the
Power und Distribution
Transformoer; Industry,

(ii) Governmen: Resolution No.

5(1)-Tar /63, dated the 23rd
November, 1963,

(iii) Government Notifiration No.

5(1)-Tar /63, dated the 23rd
November, 1003,
(iv) Statement explaining  the

reasons why a copy each of
the documentg at (i) to (iii)
above could not be laid on
the Table within the period

prescribed in  the szaid sub-
section.

[Placed in Library, See No.
LT-1911/63].

NOTIFICATIONS UNDER MERCHANT SHIP-
piNG Act, 1958

of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): I beg to 15y on the Table
a copy cach of the following Notifica-
tions under sub-section (3) of section
458 of the Merchant Shipping Act,
1958: —

(i) Nolification No. G.SR. 1393
dated the 24th August 1963
containing Corrigenda to the
Merchant Shipping (Shipping
Office Forms) Rules, 1963
published in Notification No.
G.S.R. 455 dated the 16th
March, 1963,

[Placed in Library. See No.
LT-1812/63].

Notification No. GS.R. 1511
dated the 21st September,

Tlie Minister

(ii)
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1963 containing Corrigendum
to the Ilational Shipping
Board Rules, 1960 published
in Notification No, G.S.R. 1242
dated the 22nd October, 1960.
[Placed in Library, See No.
LT-1913i63.1

Thio Frve Year PLAN—MID-TERM
APPRATSAL

The Minister of Planning (Shri
B. R. Bhagat}: 1 beg to lay on
the Tuble a  copy of *“Third Five
Year Plan—mid-term  appraisal”
[Pleced in Library. Sece No, LT-1915/
63]

Shri Ranga (Chittoc'), Are we to
understand that copies ef this report
are placed in the Libiary?

Mr. Sweaker: Yes.

NOTIFICATIONy UNDER Essentian Com-
MODITIES AcT, 1955

The Minister of State in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): I bog to lay un the Table
a copy cach of the foliowing Orders
under sub-section (6) of =ecltion 3 of
the Essential Commodities Act 1955:—

(i) The Indian Maize (T mporary
Use in Starch Manufacture)
Second Order, 1963 published
in Notification No. G.SR.
1519, dated the 2lst Septem-

ber, 1963.

(ii) The Rice and Paddy (Assam)
Second Price Control (Am-
endment) Order, 1963 pub-

No.
21st

lished in Notification
G.S.R. 1520, dated ihe
September, 1863,

The Rice (Punjab) Price
Control Order, 1963 published
in Notification No. G.S.R. *
1570, dated the 27th Septem-

ber, 1963,
(iv) The Rice

Price Control

(iii)

(Uttar Pradesh)
Order, 1463
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published in Notification No.
G.S.R. 1617, dated the 4th
October, 1963
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(v) The Rice (Madhya Pradesh)
Price Control Order, 1963
published in Notification No.
G.S.R. 1673, dated the 19th

October, 1963,

The Rice (Madhya Pradesh)
Price Control Amendment
Order, 1963 published in
Notification No. G.S.R. 1732,
dated the 4th November,
1963.

(vii) The Rice (Punjab) Price
Conirol Amendment Order,
1963 published in Notification
No. G.S.R. 1733, dated the
4th November, 1963.

(vi)

(viii) The Rice (Punjab) Price
Control Second Amendment
Order, 1963 published in
Notification No. G.S.R. 1760,
dated the 8th November,

1963.

(ix) The Tripura Foodgrains
Movement Control (No. 2)
Amendment Order, 1963 pub-
lished in Nolification No.
G.S.R. 1769, dated the 16th
November, 1863.

(x) The Rice (Uttar Pradesh)
Price Control (Amendment)
Order, 1963 published in
Notification No. 1777, dated

the 13th November, 1963.

The Uttar Pradesh Paddy
and Rice (Restriction on
Movemcnt) Second Amend-
ment Order, 1963 published
in Notification No. G.S.R.
1778, dated the 13th Novem-
ber, 1963.

* [Placed in Library, See No. LT-
1914/63].

NOTIFICATIONS UNDER MATERNITY
BeENEFT AcT, 1961

The Deputy Minister in the Ministry
of Labour angd Employment (Shri

(xi)
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R. K. Malviya); [ ber to lay on
the Table a copy of the Maternity
Benefit (Mines) Rules, 1963 published
in Notification No. G.S.R. 1642, dated
the 12th October, 1963, under sub-
section (3) of section 28 of the
Maternity Benefit Act, 1961, [Placed
in Library, See No. LT-1916|63.]

12.37 hrs.

CHRISTIAN MARRIAGE BILL

EviDENCEZ BEFORE JOINT COMMITTEE

Shrimati Renu Chakravartly (Bar-
rackpore): 1 beg to lay on the Table
a2 copy of the evidence given before
the Joint Committece on the Bill to
amend and codify the law relating to
marriage and matrimonial causes
among Christians.

Rerort oF JoINT COMMITTEE

Shrimati Renu Chakravartty: I beg
to present the Report of the Joint
Committee on the Bill to amend and
codify the law relaling to marriage
and  matrimonial causes among -
Christians.

REPORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS
AND RESOLUTIONS

TWENTY-EIGHTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): 1 beg to present the Twenly-
eighth Report of the Committee on
Private Members' Bills and Resolu-
tions.

ELECTION TO COMMITTEE
PusLic AccounNts COMMITTEE
Shri Tyagi (Dehra Dun): I beg to

move;

“That the membarg of this
House do proceed to elect in the
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manner required by sub-rule (3)
of Rule 254 read with sub-rule
(1) of Rule 309 of the Rules of
Procedure and Conduct of Busi-
aess in Lok Sabha, one member
from among themselves to serve
as a member of the Commitltee
on Public Accounis for the un-
expired portion of the term end-
ing on the 30th April, 1964, vice
Shri Bhakt Darshan ceased to be
a member o the Committee on
his appointment as a Deputy
Minister.”

Shri D. C. Sharma (Gurdaspur): Sir,
on a point of order, I resigned from
the Estimates Committeg long ago but
I do not know why the papers are
being sent to me and why no by-elee-
tion is taking place to fill the vacancy.
I request that it should be done very
soon,

Shri Tyagi: This is about the Public
Accounts Committee, I am sorry I am
not responsible for what the hon.
Member says.

Mr, Speaker; I am very sorry why
this opportunity is taken to raise such
a point of order, First, this is about
the Public Accounts Committee in
relation to which this motion has been
made. Second, this is no point of
order at all, Third, the hon. Member
should write to me about the papers
being supplied to him since it does not
concern the whole House very much.

Now, the question is:

“That the members of this House
do proceed to elect in the mann-r
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one member from among them-
selves to serve as a member of the
Committee on Public Accounts for
the unexpired portion of the term
ending on the 30th April, 1964,
vice Shri Bhakt Darshan ceased to
be a member of the Committee on

. 1885 (SAKA) Companies Amend-1492
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his appointment as a Deputy

Minister."”

The motion was adopted.

12.39 hrs.
UNIT TRUST OF INDIA BILL*

The Minister of Finance (Shri T. T.
Krishnamachari); I beg to move for
leave to introduce a Bill to provide
for the establishment of a Corporation
with a view to encouraging saving and
investment and participation in the
income, profits and gains accruing to
the Corporation from the acquisition,
holding, management and disposal of
securities,

Mr. Speaker: The quostion is:

“That leave be granted to intro-
duce a Bill to provide for the esta-
blishment of a Corporation with a
view to encourzging saving and
investment and participation in the
income, profits and gains accruing
to the Corporation from the acqui-
sition, holding, management and
disposal of securities.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-

ducet the Bill.

COMPANIES (AMENDMENT) BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to move for
leave to introduce a Bill furtaer to
amend the Companies Act, 1956.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Companies Act, 1956."

The motion was adopted.

Shri T. T, Krishnamachari: I intro-

duce the Bill

*Published in the Gazette of India Extraordinary, Part II, section 2, dated

26.11.63.

tIntroduced with the recommendation of the President.
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GOLD (CONTROL) BILL*

The Minister of Finance (Shri T. T. ? oppose this Bill.
Krishnamachari): I beg to move for

leave to introduce a Bill to provide,
in the economic and fuancial interesis
of the community, [(ur the <ontrol of
the production, «upply, diz:iribution,
use and posst:sion of, and business in,
gold and ornamenis and othey articles
of gold and for matters connccted
therewith.

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill to provide. in tha cvo-
nomic and financial interests of the
community, for the control of the
production, supply, distribution,
use and possession of, and busi-
ness in, g7ld and ornaments and
other articles of gold and for
matters connected therewith.”

Shri §. M. Banerjee (Kanpur): Sir,
we have received numerous telegrams
and representa‘ ons.

Mr. Speaker: Docs he oppose the
introduction of the Bill?

Shri S. M. Banerjee:
sense

Oppose in the

Mr_ Speaker: I do not know how he
qualifies it. I am putting this ques-
tion whether he opposes the introdue-
tion of the Bill, Mr. Banerjee is an
old parliamentarian and he knows that
at this stage only if he wants to oppose
the introduction of the Bill, I can give
him an opportunity,

Shri S. M. Banecrjee: 1 want to put
a question {o the Minister. He assured
us that the goldsmiths’
will be consulted, I want to know
how the Bill is being introduced when
therp is unanimous opposition to this
Bill by all goldsmiths" associations, He
should answer that question.

associations’
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Mr. Speaker: That quction does not

rn-ise at the introduction stage,

Shri Ranga (Chittoor): I wish to

———

Mr. Speaker: 1 will have to ask the
hon. Minister to give some brief ex-
planation,

Shri T. T. Krishnamachari: Sir, the
rules that are now in operation regard-
ing sold conirol are under the Defence
of India Rules. Last session, almost
on the last day, I made certain an-
nouncements relaxing certain provi-
sions of those rules and at the same
time I made a promise to this House
that I wou'd bring before the House
a measure so as to put them on the
statute-book  permanently, and also
obviate the nccessity of having to
use a verv temporary device like
the Defesce of India Rules for this
purpose, It js in pursuance of that
promise that this Bill 1s beinz sought
to be introduced,

I may also assure hon. Members
that it is our intention to take the
House and Members into the fullest
confidence in this matter and to
have, if the House will so permit, a
Joint Selcet Committee of the two
Houses to go into these matters. I
wauld suggest that if any minor
variations are to be suggested, that
would be the time 1o seek clarifica-
tions or to seek the incorporation of
those variations. So far as the prin-
ciple of the Bill is concerned, it is
now supported by being in actual
use as a measure which the Govern-
ment has promulgated, which has
statutory authority, I can say nothing
more in support of the introduction
of the Bill
Shri Ranga: Sir, in the beginning,
we understood from the former Fin-
ance Minister that it was to be a
measure for thic emergency, Later
on, he modified it and said, it was a
matter of social reform and there-
fore. it was going to be a perma-
nent thing. Now my hon, friend, the

*Published in the Gazette of India Extraordinary, Part II, section 2, dated

26-11-63.
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Finance Minister, is bringing this Bill
as a permanent measure Therefore,
it alTects the inlerests of a large
number of people, not only the self-
employed goldsmiths, but a very
large number of people who are em-
ployed by jcwellers and others in-
terested in this industry. The Bill
seeks to exiend the power of the
Government to ceontrol the activities
of these people also. My hon. friend
is under the impression that the
House has already aceepted the prin-
ciple underlying the gold control
order. T wish to say Llhat we do
not accept that principle. -

}Tr. Speaker: The uhjections raised

by Mr. Bancrjce ond Mr. Ranga
are both objections  that  could be
taken up after the Bill s intro-

duced, When the motion for consi-
deration of the Bill is made, they
can certainly move thal the Bill be
circulated for eliciling public opi-
nion thercon. That would be the
stage to move that all intcrests
should be c¢onsulted. That course
would be open to Mcembers. Now,
should T put it to the House that
Mr, Ranga objects to the introdue-
tion of the Bill?

Shri Ranga: Yes, Sir.
Mr. Speaker: The question is:

“That leave be granted to in-
troduce Bill to provide, in the
economic and financial interests
of the community, for the con-
trol of the production, supply,
distribution, use and posssssion
of, and business in, go!d and
ornaments and other articles of
gold and for maiters connected
therewith.”

The motion was adopted.

Shrl T. T Krishnamachari:
duce the Bill.

I intro-
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BANKING LAWS (MISCELLANE-
OUS PROVISIONS) BILL*

Shri T. T. Krishnamachari: I beg
to move for leave to introduce a
Bill further to amend the Resecrve
Bank of India Act, 1935, the Bank-
ing Companies Act, 1949 and the

Stale Bank of India (Subsidiary
Banks) Aet, 1959,
Mr. Speaker: The question is:

“That leave be granted to in-
troduce g Bill further to amend
the Reserve Bank of India Act,

1935, tho  Banking Companies
Act, 144) and the State Bank of
India (Subsidiary DBanks) Act,
1959."

The motion was adopted.

Shri T. 1. Krishnamachari: 1 intro-
ducet the Bill.

CENTRAL BOARDS OF REVENUE
BILL®*

The Minister of Finance (Shri T, T.
Krishnamachari). I bes Lo move for
lcave to introduce a Bill to provide for
the constituticn of separate Boards of
Revenue for Direet Taxes and for
Excise and Cusloms and to amend
certain enactments for the purpose of
conferring powers and imposing duties
on the said Boards.

Shri Tyagi (Dehra Dun): He is break-
ing all records—one Minister introduc-
ing so many Bills!

Mr. Speaker: The question is:

“That leave be granted to in-
trocuce g Bill to provide for
the constitution of  separate
Boards of Revenue for Direct
Taxes and for Excise and Cus-
toms and to amend certain en-
actments for the purpose of con-
ferring powers and imposing
duties on the said Boards."

The motion was adopted.

*Published in the Gazette of India Extraordinary, Part IT, section 2, dated
tIntroduced with the recommendation of the President.

1500 (Ai) LSD—8.
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Shri T T. Krishnumachari: I
introducet the Bill.

DELHI (DELEGATION OF POWERS)
BILL*

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): 1 beg to move for
leave to introduce a Bill to provide
for the delegation of certain powers
vested in the Administrator of the
Union Territory of Delhi.

Mr. Speaker:;

“That leave be granted to in-
troduce a Bill to provide for the
delegation of certain powers vest-
ed in the Administrator of the
Union territory of Delhi.”

The guestion is:

The motion was adopted.

Shrimati Chandrasekhur:
duce the Bill.

I intro-

12.47 hrs,

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL)
1963-64— Contd,

My, Speaker: The House will now
take up furilier discussion and voting
on the Supplementary Demands for
Grants in respect of the Budget (Gene-
ral) for 1963-64 Shri B. K. Das may
continue his speech.

Shri B, K Dag (Contaij: Sir, last
time when we were discussing the
supplementary demands for grants, I
offered some remarks regarding De-
mand No. 15—the establishment of
Youth Vocational Centres, 1 pointed
out that from the notes that have been
given here, it was not very clear how
the intended purpose of offering em-

ployment to the age group of 11 to 14
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years would be served. This is, of
course, provocational training, but
still jt would be offering employment,
after they have received training, to
the age group of 11 to 14 years.

In clause (f) I find that the course
will br of thfee years duration and
there will be general education and
also wvocational training, Also, the
instructional programme will include
first hand experience of improved
methods and techniques for increased
agricultural production and allied acti-
vities related to the development of
the rural economy. My idea is, if these
centres are to be developed, they are
to be developed in the rural areas.
The main purpose of these centres
should be the last one 1 have mention-
ed. The training courze tzhould be so
chalked out that this purpose is ful-
filled. The instructional programme,
it appears, will be only a subsidiary
thing. When we are looking for-
ward for increased production ir. the
rural areas, it ig very proper and ne-
cessary that we should try to organise
a band of workers who would be pro-
perly trained for taking up agriculture
in an improved way. They should be
trained for the use of improved agri-
cultural implements, improved agri-
cultural practices and so on, If sn
many items are there for training 1
feel that this purpose may be lost
sight of and they may not be pro-
perly useful in the rural areas. Pro-
bably, they may find employment in
some other place, they may leave their
rural surroundings and in order to
find employment they may go to some
urban areas. So, I was pownting out, the
main purpose of these centres should
be to orienti the course in such a way
that these persons who are poor, who
have no means enough to go in for
higher education and who have fini-
shed only their primary education, are
able to find employment after ‘their
training for these three years. From

*Published in the Gazette of India Extraordinary, Pt. 11, Section 2, daied 26-11-63.
%Introduced with the recommendation of the President.
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personal experience I can say that after
these youths are trained in the high
school surroundings they do nnt gene-
rally find any employment in agri-
culture and other avocations that are
available in the rural areas. So it 1s
high time that we should take care
and this opportunity should be taken
for forming a band of workers for this

purpose.

It is intended that in the five centres
that we open during 1963-64 there
will be a course for training the ins-
tructors, Care should also be taken in
this connection. We have always found
that these people who are employed
for imparting instructions in the
rural arcas are not generally acquain-
ted with the rural surroundings. They
might be good for examination and
other purposes. They might have
qualified themselves, But, when we put
them on the job in rural areas we do
not find them to be suitable there.
This has been happening with regard
to our block development programmes
also. We have so many extension offi-
cers. They might be good students
and they might have passed their ex-
aminations very well; but we find that
they are not able to impart training
to the rural people. So I thought that
this should be clear enough that these
vouth vocational centres, as they are
intended for rura] areas, should be
such that the real purpose is served,
angd agricultural training should form
the main item of our training pso-
gramme.

I want to offer some remarks about
one or two other Demands also.
Coming to Demand No. 113, we find
that a new corporation known as the
Minerals and Metals Trading"Corpora-
tion for handling export of minerals
and metals, which would require a
specialised technique, has already been
started. Last time, when we were dis-
cussing the report of the State Trading
Corporation in this House, it was felt
and was pointed out that for specialis-
ed purposes some other corporations
might be started. It is good that this
has been done, But I would like to

1500
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point out that there are other matters
also where our attention should be
properly given and it should be con-
sidered whether a corporation like the
STC in foodgrains also may be taken
up. If this thing is not now thought of
it may be difficult to eradicate the evil
that has crept in in the handling of
foodgrains in this country.

1 also want to refer to Demand No.
146. A Supplementary Grant is asked
for purchase of shares in the Janpath
Hotels Limited. The Government has
decided that a new Government com-
pany should bg formed to take over
and rup the hotel. The com-
pany so formed will have an
authorised capital of  Rs, 1
crore consisting of 10,000 shares
of Rs. 1000 each. The primary pur-
pose, wheny the Ashoka Hotel was
started in the public sector, was to see
that a high standard is maintained and
also to check the soaring hotel rates in
the city. 1 beg to point out that there
is tourist development in our program-
me and in many places, which are not
so big as cities like Delhi, Bombay or
Calcutta, there is need for hotels, It
should be looked into whether such
hotels could be started in those places
also where accommodation can be
provided at moderate rates,

Shrimati Renu Chakravartty (Bar-
rackpore): Mr, Speaker, Sir 1 would
like to say a few words, firstly, on De-
mand No, 104 ( regarding expenditure
on displaced persons, This actually
deals with two items where the Gov-
ernment had to pay an extra amount
for the cost of fire-wood which was
sold by a contractor to a person who
had left for Pakistan and which, after
that person left for Pakistan, was taken
away and used as firewood by the in-
mates of the relief camp. It has been
said that the High Court had granted
this amount to be paid under the Eva-
cuee Property Law to the contractor.
Normally, we would have thought that
this Evacuec Property Law related
only to matters which had been dealt
with by the Custodian. But the law
courts have interpreted the law in a
much wider way. They have said that
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[Shrimati Renu Chakravartty]
those who have become evacuees or
thiose who have 1emained here as re-
fugees and hic uiilised any property
which origin-'iy belonged to Muslims
who gr aed (o Pakistan come under
the purview of this law and it is th~
liabilty of tie Guvernment to pay. I
would like 10 mention here that in the
eose of Fast Pakistun we have no such
law,  Of crurse, the hon. Minister hus
always suid that there wWas no propet-
tv left, Moslims have nov migrated |
that extent, wo eculd form no pas?
anrd therefore we could give noth
1ot ceiugees Mom the compensation
pooc Whiie tha' mav be correct 1o a
certain extent, 7 would submit that in
the eustera sector even today  the
Musi.m: wio have returned are  not
ahlp 10 gel bark their houases bucause
they are =ill being used by Hindu re-
fugees; and thosp Hindu refugees are
not evicted even till today. Although
they are hona fide refugecs, they h-ve
never becen a burden upon Govern-
ment by taking doles and even taday
they are not given any rehabilitation
benefits even though they have got
certificates from competent au‘horities
and they come under the eategory of
EP. Act cases 3ince the High Court
has made surh a wide interpreiztion in
the case of West Pakistan refugees, 1
would again request the hon. Minister
tn expedite this matter instead of
kerping it ponding beocause these gen-
tlemen who have come from East
Pakistan and who have been living in

Muslim houses are poor people. Fur-
ther, these Muslim bouses are  being
sold away by auction on the ground
that they have not paid tuxes. So, it
is a double-edeed wouncn.,  So, I

waould urge upon Government to take
a decisivn and expedite matiters,
13 hrs,

Then I would like to say something
on Demand No. 1 on page 1, which
relates to the Ministry of Commerce
and Industry. Here we have got a
sub-head under which grants have
been asked for in respect of the
Department of Company Law Ad-
ministration for pay of officers, pay
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of establishments, allcwances, hono-
raria ewe. and other charges. Actually,
the shifting of this department trom
the Ministry of Commerce and In-
duslry to the Ministry of Finance is
somothing that has taken the whole
P ouse by surprise. Perhaps, even
now miny Members do not know that
a change has taken place. This De-
vartment of Company Law Adminis-
tration, which  is  leoking into the
[unctioning of companics in the private
sector and their malpractices, which
woeeavaing to us, especially after a dis-
ussion on the Vivian Bose Commis-
sion Report which  showed terrible
malpractices of the private sector, re-
quired further fightening, may be even
by ceritain amendments of the Com-
pativs Law, and which required grea-
ter powers to ba vested in it but we
find to our surprise that suddenly this
department, which originaily had been
part of the Finance Minzistry and
which during the time of the present
Finunee Minister, Shri T, T, Krishna-
machari, during his first tenure  of
office was shifled to the Ministry of
Commoree ‘and Indusiry has been again
shifted back to the Finance Ministry.
It has gone, it has just disappeuared and
probably it ha: been shifted somewhere
under the files of the Central Board of
Revenue, The whoie thing has been
done in a viry secretive manner with-
oul anybody knowing anylhing. We
were promised further tightening of
cogtrols, further powers being vested
in the Company Law Administration
so that we are able to keep 2 proper
check and see that the private scetor
behaves itself and does not go in for
such transactions and such malprac-
tices which have come lo the fore
during t®e Vivian Bose enqguiry, and
now this department has been shifted
from one Ministry to another without
anybody knowing about it.

I have come to know that the Minis-
ter of Industry also did not know
about it when it was shifted back to
the Finance Ministry. Of course, my
hon. friend, Shri Kanungo is generally
in the air. He knows nothing about
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anything. Evcn during question hour
we have that feeling,

An Hon, Member: He is not herc.

Shrimati Renu Chakravartiy: He
should have been here especially when
the Demands for Grants relating to
his Ministry are being discussed. He
is never present here. We know Shri
Kanungo well and it is our experience
that he knows nothing about any-
thing. It is a fac! that he did not know
that this change was taking place. As
a matter of fact, I am told that the
Finance Minister got the permission
of thr T=ime Minister almost like the
Voic,. ol America deal and the whole
thing has been put through.

Mr, Speaker: The hon, Member s
very harsh towards the Minister,

Shrimati Renu Chakravartty:
should respond to that,

He

Mr. Speak<=: If he responds in the
same tone, 1 shall have to protect the
hon. lady Member.

Shrimati Renu Chakravartly: You
moy protect him now and you may
proteey me letes. There is  nothing
wrong !n whatl 1 say.

Shri Jashvant Mehia (Bhavnapar):
Sir, on a point of order.

The Deputy Minisier in the Ministry
of Finapee  (Shrimali Tarkeshwari
Sinha): Moy T submit, Sir, that T have
been made in charge of this subject?
The hun, lady Member is wrong when
she says thal there is nobody present
here to represent the Department of
Compuny Law Administralion. The
Depurtment of Company Law Admi-
nisiration has now been transferred to
the Ministvy of Finance and I am pre-
sent liere to represent it....

Shrimmaii Renu Chekravarity: I did
not vield 1o the hon lady Member, I
had viclded for the point of order
(Interruption.)

r. Speaker: Let me hear the point
of order.
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Shri Jashvant Mehta: The supple-
mentary demands presenied {o  this
House is out of order in the sense that
tiais demand under the Deparlment
of Company Law Administration has
been put under the Ministry of Com-
merce and Industry when in fact the
Company Law Administration  hLas
been transferred to the Mmistry of
Finarce.

Shrimati Renu Chakravartty: That
is exactly my point also. This depart-
ment has suddenly disappeared and we
know nothing about it, Now, we find
that under the Ministry of Industry,
there is a sub-head “Department of
Company Law Administration” for
whirh some grants are asked for. The
way in which the whole thing was
done erectes grave susvicions in  our
minds, because Shri T. T. Krishna-
machari has all along been speaking of
giving incentives to th: private secior;
may be, this is one of the incentives
that he wants to give them, At least
we want to be very clear on  this
point, The amending Biill which he
has brought to ‘he Companies  Act
is certainly not what we had expected
frem him especially when he had re-
peated the prandiose promisze that he
will see that all the leapholes in the
Act are plngged. This is not cnough.
Therofore, 1 am surprised why after
ha hog got the Priine Minister o give
his OK for the disappearance of the
Compsny  Law  Administration it
should come here at all. 1 am not able
to understand it. 1 say, it has gol tn
be explained why it was neessary
again to shift it back to the Finance
Mivieiry, Now_ we do not know where

it has gone. Tt has just  disappeared
like P C. Sircar’s magie. I do  not
know what is il jova of {fins st a

time when we want 1o keep a slrict
watch on the rrivote sector in onder
to implemoent the assurance given to
the House after the discussion on the
Vivian Bose Commission Ropoct. This
has erealed grave snspicinns  in our
minds and we hone that the Finnoee
Ministor will clear all those doubls in
his reply.
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Then I come to another very im-

portant demand, Demand No. 56. When

we go into the details of Demand No.

56 on pages 14-15 we find we are being

asked to make certain supplementary

grants to the Indian Statistical Insti-
tute and also some supplementary
grants to make up for some additional
money which was improperiy with-

held from an employee ot
the National Sample Survey
and also some extra money,
quite a substantial amount for
work connected with the UNTAA

Sector, which relates to the Institute's
project for the commercial manufac-
ture and marketing of calculating
machineg in the country, known as
Sankhya Yantra.

Now, I took the trouble of looking
into the working of this Committee
which has been set up for going into
the working of the Institute, specially
because I am deeply interested in this
question of national sample survey
and the other gtatistical work which
ig of national importance. And it was
for this reason that we have readily
supported the idea of decla-
ring the Indian Statistical Insti-
tute as an institute of national
importance. But, I am afraid, this
Institute has not functioned in the way
in which it should have functioned
even though it is dealing with im-
portant work. I have looked into the
report to find how the Commitice has
been functioning. This Committee,
by the way, is headed by my illus-
trious friend, Shri D. C. Sharma and 1
am sure, he will be able to tell wus
much more about it. The Commitiee
has met four or five Limes, once in
Calcutta and two or three times in
Delhi. For the [National Sample
Survey Project Sector I think pay-
ments have been made from time to
time according to the computation
made by the Institute itself But
neither the work has been gubmitted
according to the proposals nor the
work implemented and il has not
happened only once.

For example, the first ;ontract in the
year 1959-80 was based on the insti-
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tute's proposal that in regard to the
work that they had in hand relating to
the various N.8.S. surveys they would
clear during the year certain percen-
tages of the specific components of
work described in the schedule, The
contract proposals envisaged estima-
tion of the total quantum of work in-
volved in terms of appropriated units
in each of the above processes for each
survey and specification in terms of
percentages to total of the quantum of
work targeted to be completed during
the year for each stage of work and
the corresponding payments therefor.
Actually, however, the contract pro-
posal indicated the gquantum of work
only in regard to stages 3, 5, 7, 8 and
10. They could not complete the work
because, according to the Committee,
there was frequent revision of the
total quantum of work involved and,
secondly, because of the inherent diffi-
culty of measuring such items of work
etc. It looky very funny. If you
read this, you will think the difficulty
is to measure the quantum of work
It may be that it is very difficult but
still if it is a contract, some sort of
an agreement has to be arrived at.
I hope, Shri D. C. Sharma will cer-
tainly enlighten the House on this
point. But I find that there has been
difficulty even in such things
change-over from machine tabulation
to manual tabulation and therefore
they cannot tell you as to how much
has to be paid.

Finally, they said, “All right; we
will not take up the computation ac-
cording to this but will charge accord-
ing to the end-products.” After that
was decided upon we find that no firm
contract could be entered into for two
years, that is 1960-61 and 1961-62, and
the work done and the payments made
therefor are now to be regularised on
the basis of @ memorandum of agree-
ment. I presume that this amount
which we are voting for is this pro-
posal. I am not very clear about it
because that is not made clear in the
explanatory note which has been given
to us. As a matter of fact, the ex-
planatory note which, as the Chair has
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ruled should bg quite specific is very
vague. If you read it, you will find
that it says that the Committee re-
commended that in the “meantime” the
Institute may be paid grants for run-
ning it. But I do not see how exactly
that comes about. About the National
Sample Survey Project 1t says:

“The Committee's report be-
came available to Government in
June, 1863 and on the basis of
its recommendations it has become
necessary to seek additional pro-
vision to the extent of Rs. 18.64
lakhg for payment to the Insti-
tute.”

Funnily enough after it was decided
that they will pay according to end-
products now we find that for the year
1962-63 the Institute has submitted
proposals for the delivery on contract
of end-products aggregating to Rs.
20.64 lakhs and end-resulls aggregat-
ing to Rs. 56.72 lakhs or, in all, for a
work of Rs, 77.36 lakhs. [t says:

“We understand that the Govern-
ment and the NSS Programme Com-
mittee are not satisfied with the rate
of progress of tabulations.”

So, we must know why we should pay
it and on what basis we are paying
this.

Then, it says:—

“In regard to the estimates of cost
shown in the contract propusais for
1962-63 received from the Institute,
the Committee had asked the tech-
nical officers of the CSO to ascertain
through mutual discussions with
their counterpartg in the Institute
the basis.on which these estimates
had been framed by the Institute it-
self......

Then it continues: —

“The Institute authorities, while
clarifying the position in regard to
these points, have stated that as re-
gards the volume and rates for dif-
ferent stages and items, it was ex-
tramely difficult for it to supply the
required break-downs".

The Committee says: —
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‘“We are therefore unable to arrive
at any conclusion regarding the rea-
sonableness of the amounts quoted
for the contract or make recommen-
dations regarding the basis on which
the contract should be drawn up and
contract amounts fixed in respect of
such works.”

In the final paragraph the Committee
says: —

“The Committee has however exam-
ined whether it can make any recom-
mendation in regard to the quantum
of financial provision tht ghould be
made in the Government budget, for
the NSS contract for 1962-63;
The volume of work for which pay-
ments would have to be made in

1862-63. . . . should also be viewed
against the performance Iin the
earlier two years. Even after
making due allowance for any

likely increase in the output result-
ing from the proposed reorganisa-
tion or otherwise, an increase of 15
per cent over the last year's per-
formance may be a reasonable esti-
mate of the out-turn that may be
expected from the Institute........”

So, it is by the rule of thumb that
we come to an increase of 15 per cent
over last year's performance. I think
that we should really look into this
whole matter and in a scientific insti-
tute should really find out a scientific
formula by which we function with
some scientific precision, If it cannot
be added up according to very correct
tabulation or mathematical calculations,
we should see to it that some sort of
an agreement is arrived at and if it is
a piece rate or a contract raie we
should pay according to ihst.

In the National Sample Survey
reports we find so much delay. I do
not know who is doing the tabulation
of the national income report and the
fleld surveys etc. for the Mahlanobis
Committee report for the break-up of
the national income. All these things
we find are not being done properly.
I know, this Institute has offices at
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three places, one at Delhi, another at
Giridih and the third at Calcutta.
After they have the field surveys they
send the paper work to these three
places. Sometimes it gets lost and then
the whole thing has to be done again.
There is thus interminable delay. So,
I think, the matter should be gone into,

Bu. even inore interesting is the
question of the UNTAA Sector about
the commercial manufacture of calcu-
lating machinas. It hag been decided
that the project has to be entrusted to
a separate organisalion because of its
commercial nature and accordingly a
company known as the Sankhya Yantra
(Private) Limited has been sel up to
take over the actlivity from the Insti-
tute. 1 know dcinitely that wvery
valuable machinery has been given
as a gift to the Insiitute by the Rus-
sians, if | am not mistaken, and maybe
by some other scurces alsu, That is
also lying idle and furniiy enough we
find that it says:—

“ ...as it has not yet been possi-
ple for the Company to take over the
project from the Inetitute, the Com-
mittce  rocommended  that i the
meantiime the inotitute may be paid
grants for running it

®hy should we pay granis for rur-

ning it? Wny :hould jt be that a com-
pany which hus been set up for  the
pwpese cannot funcuon? Wh, can

they nnt utiline thiy viluable machi-
nery which is already thvre in a com-
mercial manner? 1 am not able to
underzland the renson [or the company
which lin: heen get up not buing able
to run and produce those caleulating
machine: which are of  such great
importance i &'l etelistical work in
our country with develcpmental plan-
nizg. Thi =loce T gwe absolutely no
rea - why wi gheuld pay Rs. i3 lakhs
g granty when it has albi-dy been
decided to sut up a Company and a
company h.ae heen set up for this com-
mercial venture and 1 say that this
particular item should not be voted.
They say:—
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“As it is not possible to foresee
at this stage ag to when the Sankhya
Yantra (Private)) Ltd, would take
over the UNTAA project and also
the likely savings that may become
available within the Grant, a Sup-
plementary Grant of Rs. 16 lakhs
only is sought for the present.”

Mr, Speaker: The hon. lady Mem-
ber should try to conclude now.

Shrimati Renu Chakravartty: Then
1 just want to make a small point about
the Ministry of Information and Broad-
casting (Demand No, 132). I did not
know that so much would come out of
these small supplementary domands.
In the Demand of the Information and
Broadcasting Ministry 1 find that it is
a peculiar thing. Compensation for
land which was originally determined
by the Ministry came Lo Rs. 42,561.
OI course, most of us in this House
are against the way compensation is
comjuled. 1 grant i‘hat, but then we
find that when it went up to the court
of the Additional District Judge, Delhi,
it was increased t» Rs 1359983 and
when it went to the Circuit Bench of
the Punjab High Court, it was increas=-
cd to Rs. 3,11,585. 1 rind that the
Government difd not appea! against it
cither in the Supreme Conrt or in ay

other court. I am real'. roaed ot
il because normally we Goes toat oy
labour dzcision  goes .t he
employer or even against th. (8 in-
ment, they go right up to toe 00 e
Court. But here originanl:y WS
Rs. 42, 561, And what is the fa 0 vine=
pulation? It is Rs. 3,11.5L"0 So,

there ig something wrong somewhere.
Quite nbviﬂu31y the compensation was
absoluiriy male fide but ther is has
increased seven times and the Govern-
ment does not even appeal against it
I would like to know what is the Inlor-
mation and Broadcasting  Ministry's
function. I have heard many things
about this  Ministry which functions
like the Grand Mochul. After the VOA
contract we must be wary about
it and we must Jnd ont what is hap-
pening. It is an emazing ihing which
has come to my notice and it has not
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even gone up to the highest court, not
even to the Supreme Court. So, I
would like to know the reason for that.

Shrj P, K, Deo (Kalahandi): Mr.
Speaker, Sir, last April we passed the
Budget and on the 1Tth August last
this House passed a Supplementary
Demand of nearly Rs. 33 crores. Now
we are asked io pass a Supplementary
Demand of Rs. 11,33,00,000. The
Supplementary Demands are necessary
evils, They should have been foreseen
and should be brought forward only in
exceptional circumstances. But we
have seen that they have become a
regular feature. It is due to bad
budgeting,  Probably at the time of
the preparation of the Budget they do
not see that this expenditure is to be
incurrcd during the course of the year.
I do not think any plea could be taken
thait there has been a change in the
personnel of the Finance Ministry that
necessitated the  Supplementary De-
mands. It is not so. As 1 suid, these
Supplementary Demand; have become
a regular feature with this Government
and we are ctked to pass Supplemen-
tary Demands amounting to large sums
of muney. I thick, there should be an
end to it. I fce! that there has been
no plaunc-d approach in the preparatlion
of the Budget. even though we have
completed a decade of planaing, 1 find
that there has been no planning even
at the highest level of thig country’s
administration. Take the case of rat-
ionalisation of the Mimstries. Tlis
thing wag stressed by the previous
speaker. I would like to peint out
about what they call the rationalisation
of the Ministries that ihere has been
absolutely no rationality. After Mau-
lann Azad. probabiy robody was found
suitable to step into his big shoes. So,
the T7inisory was bilurcated inte two:
the Ministry of Eaucation and the
Minisztry of Seientific Rescarch and Cul-
tural Aflairs. At thal time it wais con-
siderad  irrational to have these two
Ministries together. But now when
Mr. Chagla has conie, they have again
becomz rational Ly combining these
two Ministries. When Mr. Malviya
was promoted to the Cabinet rank, the
mining was considered to be a perfect
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combination with petroleum. Now,
after a few months, when he goes out
of office, the mining has been tagged
with the Mim‘stry of Stecl and Heavy
Industries. Probably taig Ministry of
Steel and Heavy Industries was first
created to give an assignment to the
present Finance Minister tg a Cabinet
rank. Then, take the case of the
Ministry of Defence Production. This
defence production was an indispens-
able part of the Ministry of Defence so
long us Mr. Krishna Menon was in-
charge of that Ministry. But when
Mr. Chavan came, the Defence Pro-
duciion wus separated from the De-
{vnee Ministry, The Department of
Compuny Law Administration which
was tagged with the Ministry of Com-
merce and Industry bas now been sep-
arated and has been added to the em-
pire of the Finance Ministry. This
point was also stressed by the previous
speaker. Even in industrial activity,
the oil, stecl and heavy industries are
under the charge of the Cabinel rank
Minisiers, but the industrial pulicy has
to be formuluted by a Minister of
State. Industries, like, tec and jute
are in the hands  of the Minister of
Internaticnal Trode.  After the Minig-
try of Commerce and Industry has been
bifurcuted into go muny branches, I do
not think there could be any needeo
have o separate Ministry  for Com-
meree  and  Indusiry.,  Take the
Parliumentary  Affairs Department.
The Deparimznt of Parliumentary
Affairs and the Misinry of Informa-
tion ond  Droadeasting have  been
tagged togather, 1 do not think there
is nay rationuliiy in having these two
departments {ogother which are polls
apart. T submi{ that there has been
absolute’y no rationality in the so-
called rpationalicution of the Minisiries.
These freguencies in the chanses  of
the Ministries are deveig of any rtela-
tionship. The chopping and <licing
nnd permutations and combination of
the aopartments and Ministries create
such a confusion in the country {hat
it is very difficull fer we MPs nod to
spealz of the lay-man, to keep pace
w:.th the changes.

Coming to the various Demands, I
would beg to submit that this Demand
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No. 113. envisages the creation of a new
eorporation, that is, the Minerals and
Metals Trading Corporation. It is
snvisaged that it will handle trade to
the tune of Rs. 250 crores by 1970.
At the same time, it will handle the
export trade of the present S.T.C. to the
tune of Rs. 175crores. The S.T.C. was
primarily sponsored to deal with ore
exports to countries with State con-
trolled economy. It hag started
spreading its tantacles and has diversi-
fled its various operations in various
spheres and it now covers all countries.
It also steps into the internal distri-
bution of wvarious essential commedi-
sies. I beg to submit that the S.T.C.
hag not fared well as it should have
in the fleld of ore exports. In the
year 1962-63, iron ore exported has
been to the tune of 3:7 million tons
as against the target of 10 million tons
of the Third Plan. In the case of
managnese ore, the export target has
dwindled much below the existing
level. Qur traditional marketg have
been lost. We are told that the factorg
responsible for this state of affairs
have been beyond our control. There
has been a large production of man-
ganese ore elsewhere, in Congo, Brazil
and U.SS.R. But, in spite of the
various pleas made, 1 beg to submit
that the S.T.C. has failed in the field
of ore exports. We know there ig a
greal scope for barter deals and if the
Mineralg and Metals Trading Corpora-
tion wi!l proceed on proper lines, they
could explore new avenues for export.
They should try to find out new mar-
kets and they should be able to
export more of manganese ore. But
my fear is that the world reserve of
such of these ores estimated at 100,000
million tong in 1950 has increased to
250,000 million tons in 1962 and in the
case of world ore production, it has
increased from 242 million tons in 1950
to 513 million tons in 1861. 1 beg to
submit that if the Government 1§
anxious that there should be real pro-
motion of her export trade in this
regard, they should try to have better
transport facilities, try to reduce the
oost of production and have better
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relationg with the lobour. At the game
time, I would submit that the private
entrepreneurs should not be squeezed
from the export trade. We |have
had a bitter experience in having the
monopoly in the fleld of exports.
After all, if the private parties are
capable of exporting more on their
own and trying to explore new mar-
kets, all facilities shoulq be given to
them. After all, they are also doing
patriotic work in earning foreign
exchange for this country. The
Federation of the Indian Chambers
of Commerce have brought this thing
time and again to the notice of the
Government and I hope the Govern-
ment will give their due consideration
to this matter.

Now, I come to Demnd No. 132 which
is regarding land acquisition. It has
been a ‘charged’ item, we cannot say
‘No' to this in this House because it
has been a court decree. But it should
be an eye-opener to the Government
and to everybody else. The compensa-
tion for the acquisition of certain lands
near about Delhi was paid at Rs. 42,000
which ultimately at the High Court
stage was increased to Rs. 3,11,000, that
is, nearly seven times. In this regard,
I beg to submit that those who could
afford to go to the High Court could
get a higher rate of compensation.
You, Sir, know how litigation is expen-
sive in this country and how many
people can afford to go to the various
stageg into the High Court and the
Supreme Court for purposes of getting
their due compensation. Now, the
Seventeenth Amendment of the Consti-
tution is on the anvil of this Parliament
and if that Constitution Amendment
Bill is passed, then these poor ryots
will be deprived of the due compen-
sation: they would have to reconcile to
whatever compensation would be
settled by the respective State Legie-
latures as these would not be justici-
able in any court of law. They would
be deprived of the fundamental right
of getting adeuagqte copensation for
their land which may Le iaken over,



1515 Supplementary AGRAHAYANA 5, 1885 (SAKA)

maybe for State purpose or for some
ether purpose. At the same time, [
would like to bring to your notice the
state of affairs which is obtaining in
Delhi and also elsewhere. Take the
oage of Rourkela or Ghaziabad, The
people of Ghabiabad came here and
squatted before the Parliament for the
same grievance. Take the case of the
people of Jagannathpur in Ranchi.
Those people have come here all the
way o represent their grievances and
about the inadequate compensation that
they are getting for being displaced
from their hearth and home, If they
were people of means, then they could
go to the proper court and get adequate
compensation. But, after all, how
many of them could go to the court?

So, 1 beg to submit that Gowvernment
if they claim themselves to be socialist
and helping the poor should pay ade-
quate compensation to these people
who are being deprived of their land
for these public purposes.

Lastly, I would like to comment on
Demand No. 37, regarding certain grants
to the State of Napgaland. When the
State of Nagaland Bill was passed by
this House, many Members on
this side of the House expressed
their genuine doubts that this tiny
State might not be a viable unit
That has been proved by the fact
that for the day-to-day administra-
tion of these small States, continuous
grants-in-aid have to be given from
the Centre. Is it not high time that
in a strategic area like the north-east
corner of India, instead of having
these small or tiny States, all these
should be integrated together and a
bigger State should be formed? Now,
the hill people are also claiming to
have a separate hill State in Assam.
Then. the Khasig will have a small
States, then the Misimis, then the
Mikirs and then the Lushai people and
s0 on, and there will be no end to it.

I beg to submit that from the point
of view of proper emotional integration
and also from the strategic point of
view, Nagaland, NEFA, Tripura, Mani-
pur and Assam should 'be integrated to
for.a ane State,
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Shri D. C. Sharma (Gurdaspur):

First of all, I wish to make a few
observations on Demand No, 56 to
which my hon. friend Shrimati Renu
Chakravartty has referred. I think
that budget-making is a continuous
process. In the case of those institu-
tiong which go on growing, it is a
process which entails heavy expendi-
ture. In other words, there are some
institutiong which are not stagnant but
which grow from day to day. There-
fore, their budget alsp grows from
year to year.

13.33 hrs.
[Mnr.

The Indian Statistical Institute is one
of those national institutes, which is
of national importance. It is growing
from year to year, and, therefore, the
budget estimates of this institute are
bound to grow. For instance, if during
one year we give it a crore and some
lakhs of rupees, during the next year
we have to give it a crore and some
more lakhs of rupees. So, there should
be no anxiety so far ag the increase
in the budget of this institute is con-
cerned. It only shows its sound
health, its sound development and its
greater utility in terms of its services.

DeruTy-SPEAKER in the Chair.]

A question hag been put so far as the
National Sample Survey is concerned.

‘1 had the honour to chair the committee

which was appointed by Parliament,
and all the members of the committee
spent many hours in discussing the
problem with the gentlemen who were
running the National Sample Survey.
We wanted a rational break-up of the
activities of the National Sample
Survey, from the collection of material
up to the delivering of the end-pro-
duct., We wanted that we should be
able to define certain stages so that the
National Sample Survey could ask for
money from the Government of India
at those several intervening stages.
But, our human ingenuity, our techni-
cal resources, and our expertise all
failed to form some kind of a rational
break-up of the National Sample
Survey. We did our best but we failed,
and if the lady Member comes to our
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rescue, I shall be very happy. Since
I am again the chairman of this com-
mittee during this year, I shall go to
the lady Member and ask her to sug-
gest to me the several steps which
would lead to the end-product and also
to the linking of the various steps with
the getting of money from the Gov-
ernment of India,

After all, this National Sample Sur-
vey is a contract work. It is not work
of a kind which is a losing thing. It is
a kind of work where we get back
what we spend. Therefore, we have
been increasing the budget of the
National Sample Survey in course of
time, in view of the recuirements of
the workerg there. When I go to Cal-
cutta, I am told that these workers go
on strike, because they do not get the
salaries at the right time. And who
are the persons who ask them to go
oh sirike? 1 do not know.

..Shri §. M, Banerjee (Kanpur): It
must be my hon. friecnd

Shri D C. Sharma: 1 do not know.

Ther siq2 demonstrations, and some-
time:, whoen we go there, we find all
kinds of pesters written, ‘n order to
salisfly the workers, because a satisfied
worker means govd work, we tried to
advance this money to the Nationu!
Sample Survey, and I may tel] vou Gt
this money is only contract raoncy ant'
it has to be reimbursed by Governmaeat
and, therefore, there should be no d: M-
cuity about it, and there should be s
ado wbout spending this money.

This arrangement has been made in
tive light of three things. In the first
p.ace, it h2z been done so  that the
workers can get their galaries in time,
whether Government advance money
or not. Secondly, it hasz been
done  so  that the workers can
prrform their work, inrrespective  of
any cleud of unemployment hanging
over their heads In the third place,
it hag been done =o that even though
Ccvelinment mav not give money, until
the end-product comes, ihe work goes
on,
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I think that it is a very rational
arrangement which has been made by
the institute for deing this very impor-
tant work,

1t has been suggested that sometimes,
these national sample surveys are
delayed. That is true, put we must
understand that we cannot make quick
estimates of these things. We cannot
give a bird's eye-view of these things,
because these things deal with very
big firures. You have to go through
those figures and after having gone
through them, come .to results, which

are very good. Of course, some-
times the results are not very
gond. I  know theie are some
perrons  who will point out that

come of the results that are there do
not square witn our conception of
things But that does not matter, In
all human institutions, there is room
for mistake, But on the whole, this
National Sample Survey hag done very
good work and has given us some data
on which we can bass the progress of
our country. So far as the Natioaal
Income Cammittee is conerrned, it has
nothing 1o do with thiz Institute, So
it is not relevant here.

"1 come to the second point, ths
TINTAA business. There ie no doubt
sbout the faet that I feel grateful to
e Sovied Union for giving us this huge
wachinery for manufacturing compu-
ter machines, I think it is a very
friendly gesture made by the Soviet
iTnion te us. But the difliculty has
peen that the Institute was not able
to find prozar personnel {o run these
muachinges, There was also a  legal
objection, that the Indian Statistical
Institute  being primarily  an educa-
tional iustituie, it could nut undertake
anyv commercial werk. So a long time
passed before we could find vut whe-
iYier the Irdian Satistics]l Tnstitute was
able to run them or nrt.  Aftcrwards,
the legul opinion was to the eiTect that
it could not do it. Therefore, it was
decidh+d that a company should be
formed ealled Sankya Yantra (Pri-
vate) Ltd, But even there, there are
so many legal hurdles to be overcome
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and it is very difficult to shorteircuit
these legal hurdles. Therefore, this
thing has been held up. If they have
asked for Rs, 13 lakhs, it is only for
the reason that they wart some money
for recurring and capital expenditure,
All this money will be reimbursed as
soon as the company comeg into being.

Nuw | come to another point—I had
many points to make, but since you
have rung the bell I wil] conclude
after this, It is about the Commerce
and lIedustry Ministry. if there is
c¢ne  Ministry which has given the l'e
fo the sense of emsrgency prevailing
in the country, it 15 this Ministry.
While every other Ministry is talk-
inT about the =cnse of cmergency in
the count=v, this Moristry 15 trying
to show that there is np sense of em-
ergencey. 1 do not know in which
world this Ministry jives. If anyone
says I um wrong, I would point 1o
thy suppiementary demand presented
by this Ministry. Il imposed on it-
self a 10 per cent cut because there
was p sense of emergency. But whet
it gave at that time, it has now come
forward to take; bul not only 10 per-
cent, but it wants more. Therefore,
this Ministry is a spendthriit Minis-
try in our Government and this
Ministry still believes in pgalivanting
all over the world. It has increased its
expenditure  on  delegations. Every
other delegation is being cut. Even
the delegation to the U.N_ has been
cut, gnd we are trying to curtail the
number of persons we are sending in
our delegations. But this Ministry,
out of its bountifulness, generosity and
large-heartedness sends delegations 1o
all kinds of places. Of course, I
have not got the names here to tell
you that it sends out outsize delega-
tions, It sends delegations which are
more prestigious than functional; it
sends out delegations which are more
social than expert; it sends out dele-
gations which are more for non-trade,
non-international trade purposes. When
I go over my paper and read about the
delegations which this Ministry sends,
I feel not very happy. I do not say
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that 1 feel unhappy, because if I start
feeling unhappy over this, there will
be ro end to my unhappiness.

Look at the number of officials that
il wants to have in addition. While
we yre culting down the number of
officers, while we are introducing
economy, this great Ministry—God
knows who presides over its destinics,
God knows who rung it—is having
more and more officials, inspectors, ac~
countrnts, officers, terhniza) ascistants,
joint secretaries, directors ete.

Therefore, this Ministry should be
made aware of the sensie of emergency
in the country. It should be asked
not 1g do anything which will mean
more expoenditure for the Iadian tax-

payer. It should curtail its travelling
allewances and other things. Office
contingencies I'ke furniture, type-

writers, stationery, telephones, liveries
etc, are expected to need larger pro-
vision,

Mr Deputy-Speaker: There are
twelve more  Members wanting to
sprak and the time is limited.

Shri D, C, Sharma:
ing,

I am conclud-

Therefore, 1 say that some sense of
economy should be introduced into
this Ministry of Commerce and In-
Jdustry.

1 respectfully submit Lhat some
sensp of reality should be inculcated
in our Ministry of Education. Our
Ministry of Education is a Ministry of
experiments. I do not worry about
scientific experiments, but our Minis-
try of Education goes pn experiment-
ing with human lives, the lives of
boys, young men and cvervbody. The
unfortunate wvictims of these experi-

ments are our young men, students. %

As if
ready
new experiment
this Ministry. It is
things, new-fangled ideas.

the ecxperiments we wre al-
doing are not enough, a
is being done by
fond of new
The new
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[Shri D. C. Sharma]

idea is—it is called a new service—
youth vocational centres. “Where is
the need for this? What are the ad-
vantages? How are 40,000 students
going to do it? There is already un-
employment in our country and these
40,000 studenis will be trained and
after training they will also be un-
employed. 1 want to know why this
Ministry, which knows how to kill its
Ministers, change its Ministers wvery
soon, does not want to full-fledped
programme for the education of the
young men of this country and their
training, and why it is tinkering with
this problem from day to day.

Some¢ of my friends are there, I
respect Shrimati Soundaram Rama-
chandram_ but they have nothing to
do with this. I would ggy this Minis-
try should be asked to think realisti-
caily, act practically, and act also for
the good of the nation, which means
the youth of the country. If it can-
not do so, I think God will have to
save our country and our young men
and young women,

Shri Jashvant{ Mehta: First of all,
I would like to dea] with Demangd No.
37 relating to the Planning Commis-
sion. This Demand ig in respect of
research programmes. The Research
Programme Committee had taken up
170 schemes and nearly 100 have
been completed. Under Demand No.
56 also we find money is required for
the Indian Statistical Institute which
hag been declared to be an institution
of nationa] importance, and it is also
taking up work of research, educa-
tional training and other activities. So,
the problem of co-ordination of the
different research schemes arises. I
would like to know whether the re-
ports in respect of the 100 schemes
completed have been received, whe-
ther there ig an organisation in the
Planning Commission which is taking
the follow-up work. So many expert
commitiee reports on research work
are there lying idle, and 28 there is
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no machinery in the Planning Com-
mission to deal with them, the coun-
try is not benefited. People in the
Planning Commission do not get time
to read these reports, because they
are very busy with the day to day ad-
ministrative activities, so that, n
spite of spending lakhs of rupees on
research work, we do not derive any
benefit. This should be attended to.

Secondly, co-ordination is important.
Different Ministries are dealing with
different research programmes; some-
times universities, gnd the Statistica!
Institute are also working on these
programmes. So many research pro-
grammes are carrieg on for years to-
gether, ang we do not sec gn end to
it.  So, besides co-ordination, there
should be a time-bound programme
for any work taken up by Govern-
ment,

The supplementary demands do not
reflect the reorganisation of the Minis-
try. As was rightly pointed out, the
Company Law Administration wa®
transferred to the Financé Ministry,
but the Demand submitted to the
Huuse is under the Ministry of Com-
merce and Industry. There is a lacunu
in the reorganisation of the Ministry,
and it tovk such a long time that ad-
ministration was hampered and work
wag delayed. So, whenever there is
reorganisation, there should alsp be a
time limit for it. A lot of time has
gone in reorganisation after the Kama-
raj Plan. The main lacuna in regard
to the Ministry of Commerce and In-
dustry is that the main policy mak-
ing work is with the Ministry of In-
dustry. and not a gingle Cabinet Minia-
ter is in charge of this policy making
work. The reorganisation is incom-
plete in that sense. So Government
should make g move to finalise the re-
organisation as early as possible.

Coming to Demand No, 13, 85 voca-
tional centres are proposed to be set
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up. Government ig dealing with -
education in 3 half-hearteq way, mak- ¥ f s 7 & 3, o e e e

ing new  experiments and changing qTF AT FY tﬁrﬁ % fav 7w & a9

again. Multi-purpose schools were T 4¥ FarEn g fF gEre s fawmr
introduced, but they were given up i

afterwards. The higher secondary RS a':rg § gwfr & Tm_ T
programme was taken, but it was also  ¥J | WU  FTETOAY & FH A A1 qE
not carried out. So, there is no con- F o i bRl
sistent policy. We are dealing with ) ‘T'lam q;'l' AT ® i fﬂ'tf
lakhs of young students and the future 7 & T /A A afix & wfus
generation. How long can we go on gy ¥ OF &< WA wfge | #fe gw
experimenting in this way? Why not rgE 2 ' :
finalise gur approach to primary educa- 2 ﬁTE‘{ I 2 AT A mﬂ*?n
tion, secondary education ete, and I AT WY HFTHIL CF qCE FY TF WA
what we are going to do with higher # ;ﬁlﬁ # fae aew & a9 wmar 2
education. Different States also fol- A -
low different policies, there is po uni- T T '“\' L ﬁfsﬁr“”' v '_E =
formity which can help students in  grey § a7 &Y G qT TEATTET & ST
higher education, grafwrat & fa=re &< faoig 781 Foa

These wvocational centres will deal - o
with people who have completed their T Al TEr W ¢

primary education, and the programme
is for three years. I think it js too WAl OF 21 WAAg geemt 7
o yeirs, 5o that peome mCgan 94 T A Wi 1 S e | o
livelihood soon after finishing their  wWT1T @3e 7 Fa1 [ g0 9 a% 940
primary education. mﬁ'ﬁ' |='rf=r-rﬁ‘m§ﬁ'n§w
There should‘ be co-ordination l?et— wwawmﬂ fmaafm
Courncs shat e mave mireduced, and % i & gt i o & s g F
there should be uniformity in higher ﬁ'ﬂT T ;E'_'r B0 f& = gamT F1
;ﬁfﬁ-ﬂf:ry schools throughout the ST A9 Er | T fil'-’_Fm
14 hrs. ST & uTar 97 2 @ g | feelt w
Wl sATEW qw o (THAr) o SOl ®)OR9AT AT R W 6
Iqreas wERT, 9g AT wyar g ot i’reﬂfﬂlﬁa’t ag wAaa é_l
TCF FATA & AT TR & fad qpw T @ G T AW @A
ATETC F1 A7F § 929 & =ATHA WG 1 far oo, 39 a0 aregfaw gfe
g & faamm #9 &), =™ ®a adt ¥ fau
| mg @ frod gara 2w fafew ®YET ST sreet @R, a @ g
A frmarEisam gz @ fag & a%ar &1 @fwg s g
o AT @ awar § fomd fan qow ferar fawmr a1 Tt s A An
wim A omy | Afew ag o de @ e s A 3 A A A gwa fadw A€
g TF T & A I FX W@ 8 ﬂm.ﬂaﬁmwmgr
AT 0F TgT TTT HegFAT 1w FHI é‘rﬁﬂa‘rfmguﬁmﬂqm@warr
1 Fraw o fawme v fafes qq GTHT §EA & HIHA T@T AC A
famat oz, =R F ¥ & @raw A @Y, sﬁﬁmma‘fnﬁnwﬁm#
we fafew ool & vy ¥ &, qgw w0 ¥ g o & A ool @
& faa #xar ¢ ok 99 affw JEET G ST TG F FTHA T@T AT
TrwaT ¥ foag fafas @ fafas fawmm arfge | s G@r feam oo o &
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[ =TI gra)
aawet § fr ow ¥ fau q7w @i o
fawic wd & 7 @ afuw gl
gRf | QY T & wir vx 9f gogy
o Fo0 & fam @ feR gargge
T A e TweRAr 92
T TUAMAA ST TSI A
aeraAT taet | farn 3y 4z 2 oo
99 @ 4 TQ TH ¥ T AIAT T5ATS
& @vor ar oAy Avafae fawr ST
S R A TR EIC i R A e |
FEA U FRN FT L TR FT 477
frama s fsmrr & wger frate #v
g\ T & A gy g 2
¥ Y T g1EAT B 7ed A ARAT AT
g ®\7 Twim a7ar 7 e i Yy o
grorr &1 37 €1 fawar #rm ) gy 2w
¥ St @y a9 ATE 7 AWl &1 greesy
fererr & AT 3, IR AT F worN
WA & o a1 3aw rq w oAt zav
[ F fom o9 w1 sgdm a7 § oAt
frate &7 af M7 2o & furbor i zrvay
F7 oF, fadr gram & oravrwar 4v
vafan wq #m F (a0 it ag A
FIATC A |/OT FTA W AT g, gHAT
T ANGA FIATE

Affd o0 v F rF qrg A wA
H AT & 1 & Sreer ngan g fw awE
ST AT 7 T T £ § A W R,
THS 70 4 & (@u auT sxavaT 1 %W
A B AT 90T TR A A
w71 f& 21 oI Smm oY 3=
AW T8 G191 &1 &< F&7 F/0,
#fer |t 2o #, fasreaT AT e A
w7 GH Sa1 7 A T 2ga 2 9 T me
4, W g "qEqr AT o aneafaE
ot & grg 1 gfme) @Al & &,
a1 gHFT g fF9 ST IR | TTET
EATAA R G F A AT T FH F
eq FHTA & gra # fear s ag
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arez 5@t & | & avren g fF 5w o fedt
@ & fa=ae 7 o &1 et
aTHe Tg AT JE AT 2 ) W
LAY TH FTH &7 SO0 a1 F gar
g fa zod ag sfearmr o s
f gamer 2@ aga T 2 @ga faere A
FAET & 1 WAL AT FCRIC ATE AT H
T FTH FY FATOAT &7 gay
F TFTT A g AT AW W AT
T TST T & FTT FAT AH
e & A wrn T fE e aor
A T wwor 97 ety § arg frare
faam & 4T A3 | AT 47 AART G &
f& 7 g aga Y gand aqrd
2w wAw fom wmm Aqwr E R
Afea T FETCIR W0 AT I
FEF FCAT WYT FTH IE A W AR
TZAT | FTHTT &1 A7 =ifzn ff ey
T TR GO AAAT H HAATH ALY F1aT
T WA &1 At § f gadr Ay
AT # Y ™ oFW & [Am oaw &t
oY FTAE & AW 16 I A an
AT % | T T NIIW FTAT AT
=-lT'rml

gaT wAEA o e ¥ o
G FEAT §, qE AR FHIAT § TFaH
# ¢ 1 st Fra, S 6 2wy gunE
A St 7 T, U AP gE W4T g
ATEIE | FgAF AT FT @A g 5 72
d1 UF gALT AR JETT E T @Y
& | 3a% wFE &1 2fay, 39F framn
&1 f@u 01T I6F 19 §7 2f@y, 990
qEAT & & ST FT TIE FT OF g9
HET 1AW g1 1T g o fF 3w & mfaw
fag & gafa @ #1 I=fiT & @
femmar g

T GEqT FT FH § TrAT I |
Srat FF &€ ST AEEAT A FT , THHT
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| wT gl S Y g, 7
FF A A g7 T ] F w@r aw
fea a® & FT wfgw | AfEE Ew
Fad & 5 onfar st o 39 @
st g | T fafw oo s A
Fig qTHTC & oy wvar wore Y Y
et afer @d o T @ w0
IuF A oF famr Feasd s & e
TATFAT R | THET FTHOE AW S
arfas, wmfas st games s
A 9T g FE, AR
| FTEEA |G A FEAT afes
Fromt & sfow FoET 7Y 39 s
Fafmd s fF T d s &
& |t Ffre gEdd & F=Ar @ e
a9 FW F1, afeq cnfar wwT ¥
ag s 3§ A9 g1 A {6 gwE
W ag A1 foad F1 F 97 @ R
EH ITAT & @F FAr foar fF o
gAT & | Sfa et Fae 7 GaT A@Y
T A1 98 739 F WA q0F g
& g ot & 1 T9R AT gAar @
AT FftoA I F19 & Fraew § o
&% ag TE A qFAT A 5 I
fet @ 1 W sEE A ® carfaw
FHA A1 THAT AT AT A F ATHA
T AT AT & fow at wwet |owr
T9E ¥ gud fag swaear gy gy 9f )
ag & qaean g fy cnfar sfaaa oF
TFA g fawm § afew oo a9 F
qH St o oTEEk fmR g oS R
sRuagadgarg | sed ae ¥ a8
R TR & 7GF F=T |

o # & o, 7y faqe & oF O
I Fg 2T AEAT § | g T A §
awi grIfar Te fgfeeaw fafaed
&1 foadr fo T (e g 1 @mam A
AT T g fF T99g gew § fAay
OF {99 AT a9 qer § WK IqH
FIH T 7 IEW g | Tz AT AL
1500 (Ai) LSD—.

(General)

0% 4w W frar T & v o o
7€ w & fag 4fF oF 7 sl T
Tt &, 39 T AT a7 @ B, A

FE frert & gra & a7 F1ET, W aw

FT A9 OF qE T & grq F faan
o v § Star i sE e wT

¥ 8 g & Fgar 9w g fE
FLHFL & GAW & 709 o797 F Wy ¥
gree qamr S ar g T @ Afew
™ Eea ¥ ¥ qurT § forer e qw
T FT W@ E ITAAA ATy aw
e ST gHEt g ag o gaey
qar 2= Jfge | 9EE gH v fed
wri TwE N g ok @ ¥ s
aTfew 41 | HF FFAT T FET @
gH 99 WTaET A &1 @ oaT W dEr
™ a0F ¥ " fw forad gq s
7 g g1, & swan g 5 ag wfaw
T

Tg AT I5F A & Avq & aw
arfgy & S F¥0A1 T99 e @ IW
FroAT B T @9 ¥ A waw
T S AR fFAA aw F w7
feaer wfqma: =wEAt @ @wTd
ATE gew & et ot @ AT wv
THIT gW A FT aFS § | Afe faw
gafan fF freelt SfF 2o 1 o
HIX T TS F gE% A F 9% aF
AT W & /I I T A a1 gea
WEF ZIE WL 99 S AL 2
TG qE A1 31 ¢ afeT o § I
& M 9g oF A 3 ¥ @
FC TG, QA I7 9§ I3 AW AT
gfaar #1 §1 3% faww 4 & afew @
w5 g S gt Wi &
FAET G W AT G6r gaee faar
FJEFT 5T Feet g¥ faa | g 9 arar
FT W2 §LA HT ITF AT WS THT 30
1fgq aq &1 6 A7 &7 g9 faar
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[ sfrrerger 2]

oy &%ar § | F ) okl F AN W 1w
AT T GHET FQ §T AT FI@T §
O ¥ T@ SHIC AT qE Wi & &g
a fed s amedt wifs vt
gfere oft Tt sy anfe wew ¥ AT
qT =g TO% ¥ I 0 IR @
freag ¢ @

o T wAYET wifgar (wiamarz):
e wgrEd, & g wEr & fadiy
FOT § AR AN Ty U@y
I AT & HAI F71 fa<ra Fear
g1 & wft 77 d4fi 1 e @)
qTaT § | AR aF & wuaar § W waw]
9 H2A W wEg i & §AY a7
ERCEIIIT CHE T S

g% TG waew: foedt ® O3
afr gt @ 8

To TW AT AMfgan: e
werea, ag facge o arg & fF foe
ey F fqq gEm A9 7@ g
T B AT qgt A g | g4 aga
TR

Jurew wEEd ;. GreAn fafawes
TP ¢

To W wAET wifgan : FfFA
g UF We qarg g 9 aeafaa
HT 1 g fgq a1 6 39% qawa
¥ Far g & A g aF & awwar
g 99 & w adl 0 A7 q agr
Tg AN fF 9% &9 H9ET 9 859 A
waE WNE @A A9ifEe |

wE AT qae 0 AT gF 99 B
ANE @A IRy 9r )

S FGAW : Tl AGRT T TG T
qeTr =gy |

(General)

Mo W wAET Wifgan : 57w
WRRY FY UG TH WAL G T,
JITER WEEA, Ug WY X A A 0

Mr. Deputy Speaker: The Deputy

Minister of Finance is here. She will
be able to reply.

To TW wAET wifgar @ 39 F
gy XY §9 FHA 9% oM &
wiifs ga% gk A o

st TREOA  (FTA) o wET
WERT gA &1 7 A A E A F
gac ¥ 3w 7

JUTER WERY . §H AT 99 B
qgat & S o

o TH FAET sfgar :  wig g
ST A% §9 T &7 § "7OF 29
# o o & P aga &Y 9T 97 90, R0
R Yo AFF FT HATH A& afeh 200,
Yoo HIT Yoo fl'f-i’ a® &1 HATRT
& T & | et F aryEe 2 fea
ag Wy Wy § wreaEt & fau afee
Forer <frat & Forg sy oy & 99 & fag
TR 7 6T d Tg) W1 99 A §
ST FTrETAIT & ST § I 9T FAT
# 3 oo ¥ o fan, Yoo T Yoo
% FT ATH Y W | T AT
¥ foy gg gzm #t famgw qar =
=g | & o aron frere fa
Zar g f& Framee Aivge A dEw
qeeR, ¥ &1 % fay argdw fa @
wT Y, ATF T T ATH HATET TET
Fasar A fammamgaw & fag, gt
& wreEm1 ¥ foag afew ag /19 weT-
a7 F T A F fog T @ A}
@l FIE TAT FUT 47T 3T FUS T4
wrauTE fas @1 § | HE Y qTE
W ¥ wOT v § faw, ag w6
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ST 7 9 A §UaC WAy g
sife are 2w & afe #1 famz wr 1
T WA TH N9 9T 998 qE § AG0
gt g7 @t & o€ wgm fFoag 2w
fasge =w g9 @M | 9w H-
U = qa@g oF  safaane
W e FT1 WYL I47 g4 ¢ W
& 7E wEa v 5w & fog #1 o=
wo fam ST | o R A AT
femer a1E F 60 | ST FATHG AR R
eafa a1 §9 a5 a1 T g /AT

gT "

o= g g1 a7 o I gare
& A Ha # o g W & I
wrEr g wifs mwam fafa soamee &
e ATreT WY SR qarEd &y
AT AT Q W &Y 0E § | 99 graey f
W o ¥Ea £ fF gmam fafy &
fou % wew® a9 17 7 | W
9 WY H UF T GEFHET JATAT T
wife frara we & 41 T A afe
fear mar o aRr v 3w A st
FOTATTT 7 A1 57 ot fee & faer ==t
g1 A | THET ATEA FT FAT IV AT
g famga avm A At WA AT | FHE
FH IEA AL qqATAT | A wEIA
w&<, qrar fF I 3% 4 A |
fFc & 99 mgF® & q ¥ FaEEr
gt & | Tommw wg wvAr fafa &
wggar FEw femr o ogfar fE
fam & swfqar o fet 1 9=
a® & AT ¥ a9 01T 9" 7 FIeAr
FaT T d1 99 § 9 § TO T T3
wT T agT, AT & & s aga
agT FFAT FH G F 9EH & dav A
AT ¥ | T A< § A1 faww wgwer
a1 a1 A1 aga § faw FToarem, fame
FirTg Fraw 6 o 78 &, 39 F71 aveew
foft woufai & 30 @ dn w1 @
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fray fasft wafrat sy 99

TGA AT HATEN IT 2 7 FT T |
g AT wEHH ¥ Ffrars o gAY
A9 a9 & fa 7t w1 H gH F
T @i fear 7 gwEr arlEe
oA A w0 IR A
Famar | 4 W &1 e o g fan
feaman fir faeelt wegz # g7 faoft Fwafeai
FFHH FA Looo § TATFX qo,000
oAt T8 g e fr ow Y FTe @
fF oo & arg g7 Feafaat & o
W@ W@ A g T F a9 #H
Wiﬁftf{%‘!{oaoﬁﬁo,ooomﬁ
& 39 & 1L HT A3 FLATAT I ST F
TR Y ATCRTT G T GET )
ERAI A T HF FWL O g & | IAD
sife & T wewn W faolt st
st Frven aamd) & 1 # At g wwan
fem ez a% wmEE wEr T §
07 fF9 &2 9% awErd @ w1
g ? wme AT & T @, AoEnEy
AT FIATE | G G faolt vl
gﬁ]ﬂﬂr %‘uo:uom co,:om
£, TE FH GE A 9 AR WG
F &, 7T qOETH gew g qh §, I
SqTRT g1 TE @ W1 g it § w1
& fav gafay fr o9 AT @
T g1 #1 fowar 3 3 o | S
faear awdt, TEE BE © oz o FIT
TH ¢ T T g F Y Aedl A 9,
FE 718 19T F 91, ¥4 w18 fawy qawm
7 41, 59 fagar ot & g2f 17 +9@ §
aifx fag=ar ft & 3 # o aga samr
AT FIH &, ITHI 0T T F I
Far 7% | &Y fas oF &7 A faar

¢

ot agaw fag (FAT) 0 ANE
wTH F|r 7

Mo TW WAL WA : 5T AT(E
FIH 3T &, TF WA TG fAC A
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[37 T wivge witfgan]

W FY AT, A T FIIA T WGAE
St ardwd fagr sifga §
AT ¥ WY 3T, AZEA g qHw Aoy
e aga war Wk arfgama w17

et gt f&mAr § @ ae
w0 # qferen 7dt § afew W ot
weafaat & ai OF 99 9% & fr a7
I I AT AT FT ATT A G A
TG FTHEN FT IT qraT qa F | AT
g fazan & 74 afew ewfwmards
st ardAT T & i 3Er 9m 7
AT aF § Tmer a2 adr a9
Feqfaar & 1 g4 A0F & anfon #1
FEET & AL F A I AT quAT &

Mr, Deputy-Speaker: Please do not
mention any individual names.

Mo TW AANEY |ifgar | 3marT

wgra, 77 a% f& aw 7Ff fag a,
mmwrﬁ%ﬁ' Z A1 &9 3T
agt g% @A am 1T W
9 & fau am feg o 2 a9 o8 2
T & FF &€ a9 a5 90 7 FATE |
TR § AT K1E AT TE AT AHAT
g ar g A AFSi AW & F FaA
s fm st A few L L
sr=a1, BifgT | faadt wefaar & 5=
§I9T CF qOFT a1 @ g 5o
gz oA fodardd F ara & & 970
IEA 7T OF aFT g @ ¢ fE
W F7E FAAT FH F, a7 qF T
@y gf, wuA foeed a1 dma el
Fda 0y E | gwaw fafa, s
F7, 79% faars 2, AfeT g3 F
FAA & f@aTs AT FIF T q@ FTAATE
1 FLAT § W ASTOT T FT ET &
F s fegemm & foft Feafaa
art R AT HE AT @ E | qA AN
ot & fAu o7 oF 1 feewa S

1
(General) e

a g1 o & R oo g e 9T
A 1T 93T &, A IAHT 92 WK
AT T TCH T =TT 7 6777 Fi=av
g A1 g9 a% oq & feit Fwafa ax
AT g, d9 W Q@ A K FA
9EAT & | W™ HIL W FT IS QAT
Teaw-Teat g1 9w g fF | aul
sRfeftafidorgrgrar g fs
® SR AE W dv-gadae,
wAfsa ¥ Fom @ 9 o e wr
T AT I LHF (6 37 wafan
AT &1 TFT {1 IARI L FA FT
FIorer F, T F1 FIHTEA I AT |

™ FHAT A % frafes & &
WTH g AwL Fgar 9 fE oo
FEAT FTIT AAHT A5 H, eu% H,
a1 Tar qr, A F T & qva
# w3 Al or forr va, adee
FIAT FIAA FAEA AT @S, FA
M Aifa o= faeg faa & | 33
& fam my 7@ fr 37 Fwfagt & fyges
form avg farer vt 2 & faedt a7 om0
g1 &1 g, wfea & a7 27 § fie Foe
oI gvE § WY WIA-FA 77 g% ¢
f& z7 oF Fvet @1 T F &0
faaremt o FFET F FTOH F9 &
g Y FLrE, 3 FUT FT JATHN T
it | ag AR ¥ A g, faw
FATHT ¥ T AT § AT AZT, FEl AT
g TR M A BT AT g

T AT qH AT HEAT 4§ F A
ITaragage sgm g N e usi &
T § g, FEIF AT g9 T9 T¢ WA €,
IR FAT TEHA FT ¥ F{A 937 9
AT qaTA =rer ar | A faadr dwwrary
&, 912 & FAFT AT €, T8 W FE
#1 &, 313 fawr qaew &Y & R AR
I afvaea &1 &, 7 @3 w1 ardy
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gt & A f faega $orrare adl 2,
7z & qfvardt AT & Faa WA g o
T fag a7 7 Fwr § A6 ghe
naT g w§ & | F9, @I ATAT AW
HrAEat AT dqgAT TF 7 q4IA )
Tarar war | 3@ @aw faer @ oo
T 7 73w ¥ I=RT 9% F 415 FU
wfovar a% 78 wf ¥ 1 gawy 9%
A a7 Wt wer 93w 7 a9y g
¢ afeT s gfaamt & fa=r qgr &
FAMT T[EA TO WHE AT T
™ |

W} feadt afrady rafear @
1 3g o o f #q fegmma
1 oaraeAr & g feew & e #
Yoo ¥ Rooe FUIT &YX &I AT #1 |
% wvar e feamr wEar g fF
T ATAEAT & TRIHed—ATaA—
®r a1, 9t 5 Fw afvaey 7 43
ot ¥ 1 sa faar gar & fF gRoo
FOT TTX g 4 A W AT
Y & 1 Iad agwra aul & fow
afeT ot e A= A 38 A
¥ F2T gU FW A GATH W AT F
a#f fear fr ag @z = afvarag #
femra Y w1z @ & wiv =W m@
Y¥o00 FUT §IA FT HTHIAT SATIT FaT
) ¥ giwS g v ¥ qary & 7 TR
GiFe SFFAA, THIT, FR AT A
A &, 9, T§ FUT T F AT
T qT et # @ oF OF, 2D,
ST HTC AT F1 g7 & A g, Afew
gl 9T Yoo FAT TA T TFA!
T A AR & fag A | @
TE & | 7 g O WA qHAS A RS
¢ fo gwe wgm AT R

T HF AT FA ATA & AT K

#3 fowelr zwr o = a1 f& s
STy w=rE Ar@ wrEdT S ¥
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23 FTF a7 arfaa faar a1 fs arel
9 T AT A I W9 |\ IEE
wrant 2 fs w7 fegmm &
TS WIHE WIGEYT FATFT 7 owT 65y
HFE AT 8, AT 6F HE3 FA
Fet weaet #1 fewT q@rr Q@
Famar frwm-d favew § o o=
qF HAOT  F7 qT% q gAY fEww AEY
warg o f 48 9% A% s A,
aa aF I wF Ffady a1 & a9 @)

w&hfﬁwmﬁwﬁﬂmﬁr

sarar @, fegem v AT w1 e

T §, TR FE | AfEA T wiwe
qE qATX

maﬁﬁg.aﬁrmm% T,
qafarz AR AT Wi & A
q 98 qxoomt‘ﬁa?mfﬁql.
oY AT A9 FIT £ 1 9 §m
g7 & far ar, @@ w0 A=
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" [=ie T AT W]

fFar | QYoo FUT TIX &t Tad feet
F@& A T Affaq FT W § AR
oAl oW %A W @ d9 7
ST & o ¢ fE AR A e &
T FF A FT AT A A @ F AT
#t &, =53 #Y I #1 ¢ 1 Afwa & o
Fga1 Wgar § fF owmeAr sham
FAE AT &F 21 &1 Al ;AT | TG
ST AT g | WA 99, g,
TZg a0 a% " A1 Ka ¥ o F,
afer  ard foelt #9f o9 99 f&
HTHEAT &1 21 4 " O w7 aqi F3
WA AT F, g, AEEWT 1§ |
FfF T /T 419 5 Wiwel 8 arfad
& Smar Fr R

wf Hr @t o A F A
§ fr w2 T W @ R A

Shri Muthiah (Tirunelveli): Sir, I
rise to support the Supplementary De-
mands for Grants in respect of the
Budget (General) for 1963-64. The
demands are for different Ministries.
The first demand is for the Commerce
and Industry Ministry—Rs. 8,78,000 for
Pay ang allowances of officers, pay of
establishments, expenditure on dele-
gationg going abrpad etc. For indus-
tries, the demand is for Rs. 24 lakhs
and for international trade it is Rs, &
lakhs.

On the side of industries, there is
not sufficient progress particularly in
the field of small industries. The
State of Punjab is leading in the mat-
ter of small industries, but other States
like Madras are still lagging behind.
So, the Government must take steps
earnest]y to develop smal] industries,
particularly in the rural areas in the
different States. If more and more
small industries are brought into be-
ing, particularly in the rural areas,
that will certainly mean more pros-
perity for the millions of farmers who
do not have full work.
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On the international trade side, a
number of posts have been created
and it is necessary to provide for their
Pay and allowances. It is also neces-
sary to provide for expenditure on
delegations going abroad for trade ne-
gotiations and export promotion. Our
exports are stil]l not quite satisfactory.
There is some improvement in our ex-
ports this year, but I submit that
special steps have to be taken to im-
prove our exports to Western Europe,
Africa and South-east Asia. India has
a big trade deficit with the European
Economic Community. Our exporis tg
them for the past three years have
been stated to be about Rs. 50 crores
per annum and the trade deficit has
been brought down from Rs. 144
crores to Rs. 104 crores in the course
of the past three years, only by re-
ducing our imports from the European
Economic .Community and not by in-
creasing our exports.

The markets of the European Eco-
nomic Community account for only 7
per cent of our tota] exports. India
has a trade deficit also with the coun-
tries of the European Free Trade As-
sociation consisting of Britain, Nor-
way, Denmark, Sweden, Austrig and
Switzerland. India should eplarge her
trade with the countrieg of South and
South-East Asia tg a very large ex-
tent. In the countries of South-East
Asia in Burma, Malaysia, Indonesia,
there is keen competition from Japan
and China, and India should sce that
she gdoes not 1ose in the matter of
exports to these South-East Aslan
countries because they are our neigh-
bours.

I now come to Demand No. 15—
Ministry of Education. A token grant
of Rs. 1,000 is asked for. The token
grant is meant for setting up of Youth
Vocationa] Centres in rural and semi-
urban areas. This new scheme is to
be implemented in collaboration with
the United Nations International Child-
ren's Emergency Fund and the Inter-
national Labour Organisation to pro-
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vide for pre-vocalunal Lrawning for
children in the age group of 11-14
years who have completed primary
education. The aim is to set up 65
youth wvocational centres in different
parts of the country, in the Union
Territories s well gs the Stateg, in
the rural areas and gemi-rura] areas.
These centres are to be gattached to
basic schools, middle gchools, high
schools, higher secondary schools and
agricultural schools. The students, by
way of attraction, are to be given stip-
ends and free text-books. The courses
are to last for three years and they
consist of generg) knowledge gnd voca-
tional training. The vocational train-
ing which is to be imparted covers
metal work, carpentry, smithy, gas
welding, moulding and agriculture.
There is a specia) emphasis on agri-
cultura] education, and the programme
includes improved methods for in-
creased agricultura] production, and
this is very welcome. This is most
commendable and essential in view
of the stagnation in agricultural pro-
duction in the recent years.

I come to Demand No, 37—Planning
Commission, There is a supplemen-
tary grant of Rs. 3.22 lakhs asked for
under this head, and this is meant for
grant for mnew research schemes.
We know that the Research Pro-
grammes Comittee of the Plan-
ning Commission in cooperation
with the wvarious universities of
the country does a lot of useful
and good research work on various
important subjects of national deve-
lopment, such as agricultural econo-
mics, small industries, employment, co-
operation, river valley projects and
rura] development. The Research
Committee and the Universities are
doing verv gnnd work and thay need
encouragement.

With regard to Demang No. 56—
Statistics—the supplementary demand
asked for comes to Rs 16 lakhs for
the Indian Statistical Institute

Then I come to Demand No. 113—

Capital Outlay of the Ministry
of Commerce and Industry. The
supplementary  grant needed is
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Rs, 2 croreg to invest in the
Minerals gnd Metals Trading Corpo-
ration of India Limited. This is a
new corporation set up by the Cent-
ral Government to handle the ex-
portg of mineralg and metals to foreign
countries.

With regard to Demand No. 136—
Capital Outlay of the Ministry of
Mines and Fuel—the grant needed is
Rs. 3.67 crores for purchase of shares
of the Singareni Collieries Limited
which cost Rs, 35 lakhg and for the
purchase of shares of Cochin Refine-
ries Limited which cost Rs. 3.32 crores,
The total cost of the Cochin Refineries
will be Rs. 17 croreg gnd the refining
capacity 2.5 million tons. This will
be constructed by Messrs. Phillips Pet-
roleum Company for a consideration
of Rs. 1293 crores according to an
agreement petween the Government
of India ang the Company. The pro-
ject ig likely to yield 12 per cent re-
turn and will yield a foreign exchange
saving of about Rs. 16.85 million dol-
lars per annum. This is gn important
asset. If this project is really to give
a foreign exchange saving of Rs. 16.85
million dollars, it is very commendable.

In this context, I beg to submit
to yoy that there is a paramount need
for an oi] refinery in Madras State.
There has been a talk about setting
up an oil refinery in Madras State for
a long time, but it has stil] not mate-
rialised. The then Minister of Mines
and Fuel, Shri Malaviya, a few months
ago visiteq Tuticorin and approved of
a good site in Tuticorin in order to
set up an pil refinery. But unfortu-
nately the scheme fell through and
the people of Tuticorin and Madras
State were very much disappointed. T
appea] most earnestly to the Minis-
ter of Finance and alsp the Minister
for Oil to take steps to establish an
oil refinery as early as possible either
in Tuticorin or some place near Madras
City which has good harbour facilities.

Shri Warior (Trichur): Both are
coming from Madras now, the Minister
of Finance gnd the Minister for Oill
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Shri Joachim Alva (Kanara): Sir,
I was not here to hear the eutire speech
of my esteemed friend Dr. Lohia. But
1 believe he said that this supplemen-
tary budget or the Demands should be
rejected. And he went gn with his
pet theory of the average income of
the gverage man in India, keeping
his eye on the down-trodden man, But
he has not lifted up hig eyes to the
top man. I wish he concentrated his
attention sometimes on the top men,
the wealthy men, the hundred fami-
lies who want to rule the jand and
amass all the wealth of the land.
Fabulous wealth they command. Per-
haps he wants to start at the bottom
and reach the top afterwards when
it will be too late for him to do any-
thing. Of course he might say, “they
do not belong to my clan or to my
caste”. Al] the same I would wish
him to bend his energies and talents
on those monopolistic, fantastically
rich, people who want to own al] the
land, who want to own all the riches
of the land and who who want to keep
all the people down-trodden. And if
he will direct his energies into remov-
ing all those inequalities of wealth, in-
equalities in income and distribution
of land, we shall be a happier lot and
this Parliament would indeed be
truly representative of thig country.

Shri 5. M. Banerjee: He said that.

Shri Joachim Alva: What I mean
%o say is that in al] his speeches he
does not pay sufficient attention to
this, He only goes back on his pet
theory and perhaps he thinks that he
can flog a dead horse.

I would like to refer to Demand No.
113. At the outset I woulj jike to
Pay a tribute of praise to the dynamic
and vigorous Minister of Foreign
Trade. He is alsc ably assisted by a
Secretary and Joint Secretary in the
Ministry of International Trade who
are competent men and who have seen
many fields of activity. I would also
like to praise the Ministry for hav-
ing set up a very successful exhibition
ir. Moscow. The Indian Exhibition in
Mosecow was one of the great events
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in our foreign trade. Prime Minister
Khruschev, as you know, had no time
to go and see it. He wag busy with
many other things. But he went down
and saw the exhibition; he went there
only to make a speech gor to hear a
speech. But thereafter he spent three
to four hours and was enamoureg of
the tea stall which he called ‘tea para-
dise’ and went on ordering things after
things to the tune of several crores
of rupees. The Ministry of Inter-
national Trade must get its due meed
of praise for having put up this ex-
hibition, as alsp the wveteran Director
who has put up many exhibitions
abroad. T do not want to mention
names, put the Director of Exhibi-
tions who was responsible for this de-
serves our tribute. I would also like
to pay a tribute to the captains of in-
dustry whp joined it—some did not
join—but others who joined it. To all
of them we shall pay our tribute for
the success of the exhibition. This
one exhibition opened the eyes of
people in several countries. We are
also planning to have an exhibition
or a big stall in New York, and I hope
these exhibitions will open the eyes
of foreignerg in respect of our trade,
for expansion and many other things.

Now, Sir, the State Trading Corpo-
ration has many ‘faces and many
facets. It had a very good chairman,
1 know him personally, He was one
of the most upright members of this
House. He was a Minister in the
Mysore State, He went away. Why?
I do not know, Perhaps he thought
he was not competent. I am men-
tioning this without knowing his
work, without having talked to him.
But competency does not mean every-
thing. Honesty and clarity of charac-
ter are great things.

Now, ICS men are supposed to know
everything under the sun. They will
not yielg their salary of Rs, 4,000.
When people have been yielding their
income in favour of the emergency,
they stick to their Rs, 4,080, because
the British had said they would ave
to give big pensions to their white
men. We have got ICS men who are
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good enough for every kind of job
under the sun, But we have also first
class young men in our private enter-
prises, I would say, who are yearning
for an appointment in our public
sector enterprises. But they are never
called. Their names are never classi-
"fied, They have pot been called to
shoulder the burden. I know of one
man who was the first Indian Director
of a large concern in India—tne Lever
Brothers. He hag to take up a teach-
ing job elsewhere because hg was also
a competent teacher. These men who
are ready to serve the Goverament in
any capacily are not taken,

I want to know how many com-
petent men there are in the STC.
They are all round pegs in square
holes, How much knowledge do they
possess of metals? Clients and cus-
tomers who go there come and tell
us that the officers are not even avail-
able on telephone. Anyone sgerving
in the STC or in any one of our public
sector undertakings must be available

to every man who telephones him.
Many of us have gat telephones. We
are available to anyone who tele-

phones us except when we are in the
bath room. But there are officers in
our public undertakings who say that
they are in some conference or the
other, They attend morning confer-
ences, afternoon conferences and even
midnight conferences. Can t) ey not
take down the number of Lhe man
who telephones and contact him? The
man might have come down to Delhi
at great expense. For such people
the officer in charge or his deputy or
his head clerk must be accessible.
Unless our men in the public sector
acquire the proper way of dealing with
the public, we cannot run our public
undertakings. This is very vc . im-
portant. A man might have come
from Tuticorin spending a lot of
money, Due to non-availability of
botel accommodation or because he
cannot afford all that money, he may
have to go back in two or three days.
The officers of the STC must be easily
available to him. Even if they have
mo goods to book, they must send them
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away contented. Today you have
come before the Parliament and you
want us to sanction this money for
another section of the STC, So many
Pt ... running smal] industries and
small mines have gone off the track.
They have no money to draw from the
bank either by overdrafts or by
pledging their goods, The State Trad-
ing Corporation has become the be-all
and end-al] of everything. How do.
they manage these things? Unless
the human factor is introduced in the
STC, in our public sector undertakings,
our public sector will crash, our-
public sector will not move. It will
move without a conscience, it will
move without a sense of humanity.
Once [ could not go to a public sector
factory in India because the lady on.
the telephone was so nasty that she
started asking me: “Who are you?
What do you want” and all that. I
told the Managing Director that J
would never go to see his factory
although I had visited a large number
of factories all over the world. He
did not have the decency to say:
“Come along, I invite you"”, What 1
say is, these officers at the top must
possess a human element; otherwise
Wwe cannot run our public sector orga-
nisation.

An Hon. Member: Where did it
happen?

Shri Joachim Alva: I can give you
in writing; I do not want to mention
the name here.

Sir, these are important things.
Jobs must be given according to the
ability, character, training acquired in
foreign countries like America, En-
gland and Germany. Qur young men
do not know how to get jobs here
and they go on tapping at all doors,
I once spoke to an importan{ Minister
about two young men. He said that
they should apply in the formaj way
and then he would consider. What
about his sons, nephews and others?
Do they also apply in the same way?
Unless you put things like appoint-
ments in the proper order, we cannot
make any progress, There are young,
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men and even young women who go
about aimlessly after having qualified
without being given proper jobs,

Again, there should not also be
a clash between the Commercial
Counsellor and our State Trading
Corporation, The Benga] Chamber of
Commerce consisting mostly of Euro-
peans who manage chunks of big
monopolistic business told us that our
Commercial Counsellors have never
been to their chamber to get infor-
mation. Then what are they going to
run? The representatives of the State
Trading Corporation must meet the
top businessmen and the second-grade
businessmen in every leading town of
India. Then only they must go away
from this land on their assignment
abroad. If they do not furnish them-
selves with complete knowledge of
things in regard to every type of
business in every private sector, what
will they do? The Chamber of Com-
merce is open to them. There is any
amount of literature that is available.
But these voung commercia] counsel-
lors ¢f ours do not meet these top
businessmen. These businessmen have
complained before the Public Accounts
Committee and the Estimates Com-
mittee that they are not able to meet
these people because they are always
at cocktail parties and other things.
These are the allegations and state-
ments that come to us, and we have
to see that these are removed because
you and I are responsible for the
governance of India laying down the
laws which must be implemented.

The duties of the commercial coun-
sellors and the officers of the STC must
be clearly demarcated. 1 am speak-
ing from my own experience. I went
to see an ambassador of ours in a
great country. He kept me waiting
for one hour whereas the British
ambassador in that country said: “I
am calling on you”, I was nobody.
Why I mention this is, if a Member
of Parliament cannot see his own
ambassador after waiting for one
hour, what happens to those small peo-
ple who go tapping at the doors of
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these officers? These things must be

put right.

Then, the representatives of the
STC who go outside Indig must learn
the language there. You cannot trade
with Eastern countries if you cannot
talk or at least greet them in their
language. When I was in Poland, I
met an Indian Railway officer in their
locomotive factory. When I talked to
him in English, a Pole asked me “What
language are you speaking? Can't
you speak in your own language?” 1
felt ashamed. Therefore, any officer
sent out on full-time job of the STC
should learn the language, because
language is the key to a man's heart,
and with one phrase or word uttered
in that language you would have done
good business, Therefore, unless we
do first things first, we cannot make
any Progress.

Sir, thcre are one or two more
points and then I will sit down.
Efficiency and quick disposa] of work
must be the hall-mark of the STC.
It should not be a dumping ground
of retired men. The STC must set a
pattern of conduct for al] other depart-
ments because it has with one sweep
of the hand taken up all the gold and
silver of others' business. Cement,
cereals and evepn consumer goods are
under it, anq unless these things are
put right, we cannot do much.

There is jute, Foreign trade in
jute by India is worth about Rs, 150
crores, The ST.C. in 1962-63 handled
volume of trade of gver 150 crores.
The new corporation expects to
handle more, How can you increase
it? We have to devise ways and
measures to make ourselves attractive,
find new markets, please our custo-
mers and sell our goods, Unless
we have more and more foreign
trade, we cannot have a place under
the sun and our country cannot make
any progress, We shall only borrow
and borrow and pay interest, and
borrowing is also burrowing under
the ground and we shall have no
feet to stand upon. I do hope that
the STC will bear these things in mind.
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ToF & 9o HUT TIIT HIAT AT, I WA
© WL /AT @, AT qER F | w0
So |T@ ®TAT HIET 41, g {1 WX
TE T @/ T THE q AR
ey wA @ §ER
T A @ & qga g ooz s
Frd? Frawr o g fw
Tg Fg AT | T QLYo & 77 o
FaTt FHAMEE F oTC 9T §F A AN
qr qTr IR wEfAETE AR wEe
T T ag 9w

TF AT §IEq 0 qZ TAT §

1t TRAOAR : T K 7T FEAT
gl mT a9 teve ¥ aw & frmw
fifga fe 3a g swfedt &1 @&
o @ AT WS ¥ T O§ |
(Interuption), fﬁFé m\g@qwqﬂ
TR | T A f g

ar & gz &g wrar fF fdm 9w
a7 2o w0t afee W17 e aaman a1 @
2 HIR SAFT FTCO AT Y AFRLE |

T T FT0 & FTEE AT
A & 1 qF FH A AAAT AT | AfHA
gw ¥ay 3 f& o smar feme @
T &, forad am F15 e T@ L aA
FAF1 F21 04T 2 fF A7 FFET T9m,
77 a7 #1 &y 31 3 a4y et oF
5t Ft {9aT F¢ FoOAr gAT AT E A
s feadt @it Feafaar w7 7@ @
e @t g W1 721 2, wrw =12 A1 T
faar a%ar 1 4 A Fwbaar afee
o7 12 AFT £ W 7 ATHE FT ATAC
¥ T T AT @1 G E A AT T
&
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W A gemAey1 T@AT =TfEd | A
I AT EF A AT @ § IAH AT
ffsa g, @ @ 5 aram &
FEAT § IHE! WIT G qHE AF
7 1 93 7 9% ¥ afgar ¥ afgur wow
faar & fom o oo 9 ogw #T TR
g % wgar g fe gt A oX
@ meqr § § faad aw 9 wiow
g F9%7 AL fa|er | @ 5w a@ G99
&1 myega fear o wev & o & wgm g
fa oz qw 1 9 ogw T T R
a1 TR qT o I g 8 1 1 fafae
#Y wifaar T § | ®19 |7 0" FAHE
g A AT A T @R ? A 9w
qg gadr qor fdara § 1 W K g2
UF qEHH 9T A1 A WG qH TWG AL
1 wfew @ T8 TR @ owA
difsg | (Interruption).

dfza AgE 7 g9 N w gwr
FT @1 § A T F AN T
&1 W AT AL FOT | AT AT TR
fo ew iz #1 T Fg & 1 gw Ay AL
FT R | gAT =L AT AH F HqrET
T wfeT @0

ar & FgaT WgaT § 5 wew &w
¥ guEed T ST W WK
wgy avar @ f o fav A wmr ¥
qT 7F ? 92 AT AT AATHT | 9T
/T A | AR A% A@ @A)
7 A9 A fadut & ¥ )@ & o gy
wex # f dur &mAY 1 2 2w ¥ ey,
¥ 9T A OF qATE AT § 6w wmw Ay
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3 FT AHF A R Al qw N AR
Tg 7 Tt 5 ag feafa s far
@ w1 | | faRent & sy @ e ?
TR TTY TR wwT & v F1 o
39 T WG Qe | o qg w5 Q)
™ ARERA AT R E I qAE R R
wria wikfm 3w 2, azi & Fafe
wifrafi & 1 &fdr oo gt swowa-
NI FATE £ T2 AT 39 &
afuorm wiE Fr gaAr 2 |

d ST B weaarE w7 g o A
w@ aw faar | wex 0% %% 3, Afew 72
FAT ¥ AT 2, v aond v e
A =S F1 AR | 9 7L TR g
T AT O T A a6 |

Dr, P S, Deshmukh (Amravati):
Mr. Deputy-Speaker, Sir, there has
been considerable criticism of the
demands for grants and the usual
opposition criticism was also wvoiced
that most of these demands should
have found their place in the regular
budget and there was no need for
supplementary demands. I do not
agree with this criticism. I have look-
ed into most of the demands and I find
that almost every one of them had
to come as a supplementary demand;
they could not be foreseen when the
regular budget was framed,

1 whole-heartedly support the dc-
mands, specially demand No. 15 on
pages 4 and 5. I am wvery glad that
these youth wvocational centres are
going to be established with the as-
sistance of UNICEF. This is a very
desirable thing. 1 only wish that the
Government had awakened itself to
the need of it without foreign aid,
The provision here also is awfully
‘limited. We are going to train only
4,000 children. For three years these
4,000 children will receive education.
There will be no fresh ones coming
in to receive the training until there
is a trainer. I would, therefore, like
that this scheme should be expanded

Grants (General)

still further in view of the number
of children we have.

15 hrs,

I am glad that this is to be confined
to rural and semi-urban areas only.
The urban areas would be mostly ex-
cluded. Even between the two 1
would like that more centres should
be opened in the rural areas. I am
also glad to find that agriculture also
finds place here. It is very unfortu-
nate that though we are awakened to
the need for training of farmers and
we have yet to awaken ourselves to
the need for training of farmers and
young farmers. My hon, friend, Shri
Dey, with the influence that he exer-
cises over the Plannnig Commission,
was able to get crores of rupees for
the training of co-operators, the mem-
bers, office bearers and so on. It is
a very big scheme. It is a good
scheme, It is widespread and covers
the whole training all over the coun-
try. Even the Panches are not left
alone, This is a big scheme for the
training of the Panches. 1 do not
quarrel with this also and I am glad
that most of these schemes are being
carried out and implemented through
non-official agencies and private orga-
nisations as far as possible. I would
like the same advice to be given to
the Education Ministry, namely, that
these centres should as far as possible
be opened in collaboration with the
recognised and reliahle non-official
agencies which not only reduces the
expenditure but makes the training
more effective and more beneficial.

The age limit of boys and girls—I
hope, the girls will also come in—is
between 11 and 14 years and the
course is for three years. I only want
to emphasize that these boys should
not be left at loose ends after these
three years of training. What is the
kind of training that they will receive,
what is its practical utility and after
getting this training what is the job
or work that they will do? All this
should be properly dovetailed into a
well thought-out scheme. Very often
it happens with respect to Government
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schemes that we support them, work
them out implement them and then
find out that there is no provision for
the useful utilisation of the manpower
that we have created. So, 1 think,
here there will have to be some pro-
vision by which some apprenticeships
and other arrangement will have to
be thought and created.

My complaint about the lack of far-
mers' and young farmers' education is
very justified and I hope at least the
Education Ministry will try and help
some of the young farmers' training
centres that have recently been start-
ed. Actually, the Planning Commis-
sion had agreed to it; the Agriculture
Ministry had agreed to it but in some-
body's head the emergency penetrat-
ed and because of the emergency a
small amount of about Rs 60,000 or
Rs. 1 lakh was refused, These cen-
tres are doing excellent work. One
of them is in Bangalore, another in
Maharashtra and the third in Gujarat.
They all deserve some assistance and
I hope that either under this scheme
or something else the Education Min-
istry will come forward to help them
because, excepting the age limit, that
refers to the training of exactly these
very king of people coming from the
rural areas and doing agriculture. So,
1 hope, these training centres will
receive assistance.

1 also support the scheme of the
Planning Commission asking for a
flew lakhs of rupees for research
schemes, 1 would have liked this
demand to be much larger jne than
we find here because these schemes
ane mostly to be workedq through uni-
versities, It is wel] known that our
universities need to be made research
conscious, These are some of the
hundred per cent grants schemes
which will attract their attention to-
wards research, We want research
not only for making our universities
more research-minded but we have
practical use forit, We make criticism
of Government and talk about the
poverty in the country and so on. All
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these various things can really be
replied to by having proper rurveys.
When Dr, Lohia says that the income
is only this much, I support it. There
are 4} crores of families who have not
got more than 5 acres of land, One
acre dry cultivation cannot consistent-
ly produce even Rs. 100 worth of gross
value of crops. That also everybody
knows. These 44 crore families mean
22 crores of people, each family con-
sisting five people. So, when we make
or somebody else makes such allega-
tions, it is very necessary that body
like the Planning Commission should
find out by sample surveys and other
surveys what the facts are, There is
also the contention that the rural
population is  getting consistently
more impoverished. This allegation
should also fall or be sustained on
the ground of facts and surveys,
Therefore I would plead that the
Planning Commission should help the
universities in having local sample
surveys directed to particular pur-
poses. Then along wue will be able
to find out the truth of ailegations
made ggainst the Government,

There was much criticism of the
STC by my hon. friend, Shri Alva,
He has his own method of speaking;
but I cannot agree with evervthing
that he said. I welcome the bifurca-
tion of the STC into two parts, one
dealing with mines and minerals and
the rest of the work being assigned
to the other part of the STC. But I
feel that the STC has yei to improve
itself a great deal. Therc are many
kinds of criticisms levelled against it
I think, it is stil] partially worked as
a department of the Government and
not as a business body. There is great
deal of need to make it a business
body because it is transacting busi-
ness. They are importing and ex-
porting wvarious things. They ought
to amend the rules and modify their
administration so thal there will be
no delays in payments of dues etc. I
am speaking specially about their re-
lationship with the co-operatives. Un-
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fortunately, all of a sudden they
changed their policy with regard to
export of pulses. Whereas we want-
ed to encourage co-operatives, they
suddenly decided that since the co-
operatives were making a profit they
should also snatch a <chare out
of it. I hope, such a thing will not
be done wherever co-operatives are
concerned. The STC will, T hope, give
every assistance to them because un-
less assistance is received they will
not be able to discharge the functions
which they undertake.

About the Statistical Instituie there
has been a demand for some wmore
grant. I do not quite feel that this
Statistical Institute is working alto-
gether satisfactorily, I have not seen
anywhere how the difference of mil-
lions of tons in the figures of produc-
tion of foodgrains has been reccnciled
either by the Planning Commission
or by the Statistical Institute itself.
According to them at on2 time the
production of foodgraing in [ndia had
already reached a 100 million tons,
whereas the Food and Agriculture
Ministry's calculations showed it to
be only 80 million tons. I do t know
what exactly has happened. But these
were the concrete statistical conclu-
sions which haq been placed before
the public. Both of them are Gov-
ernment institutions more or less and
there should not be so much disparity
between the two figures, If we have
to rely upon the National Sample
Survey, it must be made worthy of
trust and confidence of the people
before whom the results are placed,
I would therefore like that before
helping this Institute in this way, we
should look into its working.

Shri Heda (Nizamabad): Mr.
Deputy-Speaker, Sir, I would like to
refer to two or three Demands and
offer my comments.

Firstly, I would like to refer to
Demand No, 113, Just now Dr, Desh-
mukh hag referred to it. It is good
that a new corporation is coming into

Demands for
Grants (General)
being. In the beginning there was a
criticism that the State Trading Cor:
poration wil] not do well by taking.
over the exports of manganese and
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iron ore. But they have proved that
they did far better than what was
expected of them ‘earlier, It was

apprehended that a private party with
an eye on the profits would try to
earn as much as possible and the STC
which is dominated by the officials
would not be able to do it. Therefore,
it was apprehendeq that the step was

in the wrong direction. But very
soon it was proved that the uther
dominating factor, namely, the cut-

throat competition between the pri-
vate interests while exporting the
manganese ore and iron ore always
kept the level of prices low and, there-
fore, the persons whether working as
labourers or mine lease-holders or
others are getting more profits than
they were entitled to. This proved
that the taking over of the entire trade
by the STC was very good. Since the
trade has increased, we are exporting
manganese and iron ore worth about
Rs. 150 crores, Naturally, a new cor-
poration has been thought of and it
is coming up.

Incidentally, I might also mention.
here that Rs. 2 crores, as capital, have
been asked for. But, I think, it would
have been quite possible for the STC
itself to subscribe to the entire share
capital and the Government need not
have been approached for this. This
would not have been difficult; this
would not have been a wWrong prece-
dent also, Anyway, there is gne other
comment which I would like to offer
in this regard and that is that while
we export, we should always try to
export, as far as possible, the pro-
cessed or finished product rather than
a pure raw material. Take the case
of manganese ore. Now, generally,
the foreign countries do not like to-
have manganese ore with less than
30 per cent manganese content or
something like that. Because of this,
a large quantity of ores which hawve
less content are to be rejected and'
they become a problem. A few years
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ago, 1 visited Garvidi in Andhra Pra-
desh with a few other Members of
Parliament. I found that there wag &
good plant working there which was
increasing the percentage of the con-
tent of the manganese in those ores
by certain processes, The same can
be, if possible, done for the iron ore
and other things. I understand that

the processing, from 'the ordinary
economics point of view, sometimes
appears to be more costly. For ex-

ample, suppose we export raw mate-
rials and get Rs. 50 lakhs. Now,
instead of exporting raw materials,
wie process them and incur an expen-
diture of Rs, 20 lakhs and so we
shoulq have got Rs, 70 lakhs. If in-
stead of getting Rs. 70 lakhs, we get
Rs. 65 lakhs, then from the ordinary
economics point of view it ig a losing
proposition. But from the national
point of view it is not a losing pro-
position because as against an extra
expenditure of Rs. 20 lakhs that we
have incurred in India, instead of
getting Rs, 50 lakhs, we would be
getting Rs, 65 lakhs for our products.
So, from the national point of view,
it is a good proposition. The cost
appears to be more in the beginning.
It is because of the initial stage and
because of the low scale on which you
operate, But when we start operat-
ting on a larger scale, opera-
ing costs come down and this expen-
diture of Rs. 20 lakhg for processing
would naturally not only come down
to Rs, 15 lakhs but even to the extent
of Rs. 10 lakhs. At that stage of
development, we will findg that what
-we did was better.

I would, therefore, urge that the
new corporation that has already
started functioning would have an
‘eye on this aspect and try to export
not only the raw material in its cru-
dest form but also try to process it
and try to export as far as possible
the finished product and thereby earn
more foreign exchange for our coun-

try.

So far as the import is concerned,
Dr. Lohia hag offered a comment
which was very fantastic. His com-
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ment was that in certain things we
are earning as much as 500 or 600 per
cent as black-market profit. There is
no doubt that there are certain mate-
rials, particularly chemicals in which
we are very short, where there is
more margin of profitt, We have to
maintain the exports. These imports
are allowed only against the exports
in which the exporters have to run
a loss. So, some profit is off-set by
the loss that he has to incur in the
export. In fact, the new policy that
the Government have adopted is that
they are giving about 25 per cent of
the extra export for allowing the im-
port of anything that they would like
to import and thereby allow them to
carn some extra money so that they
may be able to bear the loss in the
export. This is the whole object of
that. Otherwise, export would not
have been possible or would have
been stopped, This was allowed so
that the export business could thrive.

The second Demand to which I
would like to refer is about the Singa-
reni collieries—Demand No, 136. The
Singareni collicries have done wonder-
fully well. With gome psychological
or mental reservations, I find that the
collieries have not made that much
progress which they could have sther-
wise made. Apparently, it would
appear ihat the collieries have made
a wonderful progress because from
the annua] production of 1'5 million
tons of coal, they have already reach-
ed the level of 3 million tons of coal
per annum_. Soon they would be
reaching 4'5 million tons. It would
appear that they have done wonder-
fully well But that is not
the case, 1 am thinking
of the possibility of the progress they
could make from this angle. The
area is rich in coal and the number
of Singareni collieries should have
been multiplied. We are short of
coal. The entire coal region is in
Bihar or nearabout. Therefore, the
communications problem also would
have been solved had the Singareni
Collieries a chance to have further:
expansion. Instead of the Andhra
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Pradesh interests versus Central inte-
rests, had the Centre come out with
a new undertaking that Singareni
wou.d start a new chain of mines in
the same area and had a sort of
agreement between themselves, ihey
would have taken up 30 per cent or
40 per cent of the staff, and thereby
they might have come up. Thus, the
production would have been far more
and the shortage that we are expe-
riencing in coal today wou'd not have
beon there. However, whatever is
being done is really very good and
from many aspects, the production of
coal has solved many of the problems.
But the problem is so acute that even
in the city of Hyderabad, we become
short of coal though the Singareni
col'ieries are only about 80 or 100
miles away from there and there is a
good road, apart from the railways,
connecling thece two places.

The third Demand on which I
would hardly take a minute or two
relates to Hotel Janpath—Demand
No. 146. When Hotel Janpath was
started, the idea was—as opposed to
the Ashoka Hotel—that there would
be a ho'cl where the accommodation
would be provided for persons on an
economic basis. So far as hotelling
is concerned, there is quite a marked
difference between the south and the
north. In the south, the hotel indus-
try is developing very well; the rooms
and the food and everything e'se is
very economical and on a very large
scale, while in the north, though it
is on a sma'l sca'e, the prices are
verv heavy and the margin of pro-
fit is verv high. This should not be
so. We should go on the lines of the
south anq from tht angle T would very
much like to sav that when we *hink
of hntelling. we shoi'd not think on'y
of ihe fareiga tourists but we should
also think of the people who come
from the south from a'l the nrovinces
of Tndia and we shou'd provide them
with food ronms at a  reasonable
rate of ~hout Rs. 5§ a dav. From that
angle. if some provicion is made for
the second Janpath Hatel and if reed
be even for thpe third one, I think
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Parliament would have done sume-
thing and would have helped the
pcople coming from the south and
other provinces of India.

!ﬂ’!o 9o T (rﬂ’;:‘{ﬂ) : SRy
g, § anMITrE: " ARl 39 &7
TET AT F7aT § | ot OF qww
wgra 7 31 ¢ fF fadr Posfasr 2ar
g 7 a1 senfedww aft & wr g
# mgan g & ag v wdT @, 3 A1 QA
for s 1 3w Wi AT O 9TOT § 4R
o=or g afaw ag ot &4 @, W Ay
g7, faar sen s fid
Y XA W & AT AT enA 8, T 9813
& qad § e 3E ot ) s oA sy
Vag ar fa w21 .21 qramrt & avafera
o FWETd £, 94 §4 & @iA4T #Y
WA 1 AT qEwy ¥ & Feend
TR & aig § o gl &y
S at AT fe T o 7 FTer gz 1€ §
oY F Tt wfew o g g | S
& faq & Fear vy g % ot oF ang
AT gE geEr & gAre 8 fad
FHT GFF TET B 4T 97 g
F1 faoe atg 4, 99 37 TAE A
T, gl A v GF a3 ad
wafos a1 @7 a7 # 1 oA uF
aam " @2 mfgarfagt &1 a7 ur
w3 ww & gaArk F7 e famgam
¥ fafaq wifas fwamfar @ &
R WY FTEA AT E | I F qACAA
o 347 guent @ @ d gt ¢ s amfas
g AR mifqT a-ufaa ffw aw a
FTAH FL | QF FHC A1 F qWA AG A
TR 2 FITAT BT FHT F T FAT FAT
T wrafaw a T F €7 g o e F )
AT F1, IICA TiEF, TF gow fw Jy
dr wEm wed fliadr ftie F ow
g grom ar | TAT dve g &
§  ardq wWiEE wgA "
OF AT A A 4 | i g7 w1
s g ! A faAR A A T |
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& fafas & &, fafas swfos
Wi dfgw @ § a7 qw Iy
W3 3 &, @ 59 F o OF TiaenT
@l gAY i aw 487 T & 1 gEfad
& wwar g fF 5@ 7w & G o w60
& fuafaw &, & w=dt & ®1T o7 F1 9
HH ¥ ST A 99 & 0w A
foew gwd & 1 aft & 7 oeAdT A
sRAaMmAmfiasataqim s
w=8 qfony A+ 7 wrar g1 aadr
g

@ AR aA &, I a4 A
wgt 7 ST # eqOA wAT AT R
FEy At @ gnd F2eA0 F1 gw ger
W& swgw@d gz snfadr grana
fF =7 ST 1 |1 & 5T Fo71 &)
e & qam 1 sgaeqT @ | T N
a% 7 aqai faega faq @ & 1 w9
QTR §ET GIAAT F AT G 4F 4%
QYNfien &4 1 F 1 W9 F1 9T TO0T
f& wior av WY 97 A & qAate &
sgFe A AAS ZiaE & 1 W &
adtaT ag gur ¢ i o TeE 7 94 &,
@ ¥ woar AifaRemeT 7T @ 9
COW § WA W q{@mT 9% 3T &
Ut §87 wgk # afy w7 ww oF
A w19 F1 gar @ fF S o oaedt
WAl ¥ BT AT §, TEH T I 4
QARG AT A @E T IO
oF g7 &, mX M e & W w
WE § TR A} aE ew QL
SAR FHE TR T F A v g
€ I o8 QF agT ast awear g fw
o7 S &1 <o &F famm Sy
& s g fF 19 v & 97 o faqw
Wi fag F g sga wdt o &
wifer fear o T @ |

g & F gad wo wA A3Ey
o<t i g $ifrafar seReT w1
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IITEA T F AT 0T 7 | 99 i A=A
& o7 a8 aw foit ad i aa1 f5 a=
& sgme fas g8 9 fie 57 ag7 3@
AT & T @< & T W fan 2w
§ S &1 0 W WSEAT | g2
g TR AdT & | feeg I AT T AR
XOTRT 7EH A1 T o i 1 1 wawn
W ogA o ...

Iu.51 WP : A9 & O e
FPag g a femga ¥ aed g A
9 A5 FeT &

&t go wo &t : ¥ fewiza o
T @ § AR Tg FTEE I TE )

JITETH FFAT : [T F A&
ag @iz AT =ifgT

&t go Wo @7 : F FTEIHTE FT W@
g % @y fewiz w=at & AT 1 faww
& v @ g 97 @1 W fws e
afed |

¥ fewiz & way TRETET AT
# ag faa & f dr 92 Qo AR
axifre anf & amfar amnfas
qficfesfaqt aqr et & wrafag
faudi &t x= 91 | Fozarw g e
T T &1 A1, 3T Aafiew &4 ¥
for awmt &1 fagifea gmm 9 @,
fort ®1 AYAT A4 F, w07 980 F Frq
g1 980 8, I F1 F& o RS
¥aT &, WiT F17 WfeT | g A
oz & fF o %1 mrAmA e faer ) 9 Y
Eim &Y smaedqn g1 ey 3 s
aar fea ag &1 & w1 @ifs 37 &Y
@ ofim a1 7 50 faw o5,
@ A1 AY AT A =fid

gare gt wrenfrs et # gur 49y
E F aF R 9T wdr wt
w7 T H W N #T Awg W oaWr
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@ RS A st aag ¥
& FY g ;Y T A 0F qF
waaw Pz & man & 1 @ & T8
YFEETT &7 q9g § W @dr qAAT
o T s o@ T R
# srew g f5 onfaw sfawa @ a9
& g § 5 adr TEw g =
rafos &2 & fear oy =ifed,
frnfrw dat & fay af fear gt
iz s St & fad fegdr @t

& e g f wm ava 3o @@
aEd & 1 quo @IHT FT FiT F AT
qY faad & qoo FraAw g &Y € &
& sz g fe @ ot 7% fawg &7 TO@
§ T oY 9w ¥ wfew &7 fear
wrg arfe % a8 qrfest faea s
& Y g, dOTC & &% | W @l
9 T 3@ T § T 1) qaw
gt # aar gy, afes o fas &
WY faae, 9 9T W W g AT

ats ¥ AT wfgd o

Mr. Deputy-Speaker: Now, Shri
Warior. He may take only five
minutes,

Shri S. M. Banerjee: Why not ex-
tend the time for this discussion by
an hour, because on the Excess De-
mands for Grants for the Railways,
very few Members would be speak-

ing?

Mr. Deputy-Speaker: One hon.
Member has already spoken from the
hon. Member's party and has taken
20 minutes.

1564
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Shri Warior: I support Demand
No 136 for the precise reason that
part of the amount shown here is for
the pur-hase of the shares of the Co-
chin Refineries Ltd. Although it is
belated, I welcome the fact that this
refinery is coming into being, and I
hope that we shall be able to realise
all the good prospects that this re-
finery would give to the whole country
in the sense that it will be saving
quite a good amount of foreign ex-
change besides earning some profit,

In this connection, I would like to
know one thing from the hon, Minis-
ter in charge. This refinery as well
as the other projects are coming up
in the Cochin port area. Has the
Ministry considered in  conjunction
with the other Ministries the ne-es-
sity for more conveyances and con-
veniences of transport? I would like
to know whether the oil produced
there would be taken from the Cochin
port area to the other paris of the
country for distribution through the
railways or through the pipe-line. I
would like to know this, because I
understand that even now about eight
oil trains are running from the Co-
chin Harbour to the Madras State and
the Mysore State. If the refinery is
also to operate there, then what will
be the position of railways? Even
now, the trains from the Cochin area
up to Coimbatore are very congested,
and the passenger traffic is held up
many a time. It takes about sixteen
hours for us to reach Madras from
Cochin, whereas by that time wa
could travel double that distance in
any other part of the rountry. So,
this question also must be considered
by Government.

I understand that the Stanvacs,
that is, the present Essos have declar-
ed 25 per cent dividend per annum.
If that be so, in four years, the en-
tire capital will be paid up by the
dividend itself, Besides, they will
have an equal amount of capital as
reserves within the next four or five
years. So, I would like to know how
the Ministry has calculated that the
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profit will be only about 12 per cent.
Is it a conservative estimate or under-

estimate? Is it to be on the safest
side or safer side? Cinsidering the
25 per cent divident declared by

Stanvac, what s the peosition of
the Ministry wvis-a-vis those refineries
and e-tablishments of Stanwvuc or
the present Esso, Burmah-Shell and
Caltex? 1 wish to know that also.

Regarding Demand No. 15, it is well
and good that more and more of cur
youth is trained. Actually even
under the emergency, there had been
new schemes implemented and thou-
sands of young boys, especially from
fa-tories and other departments, {rain-
ed in ITI or some other institutions.
But after training, these boys do not
find a place even in government
undertakings. If government undec-
takings refuse to entertain them, what
will be their position in regard to
private employers? It is g sort of
double national waste, one in the large
expenditure invelved in training them
and the other in the fact that their
services are not availed of, Like this
this is going on.

Another scheme is coming, in res-
pect of which, although the UNICEF
Is giving us some amount, some
amount, from our own exchequer :s
also involved, What will be the posi-
tion of these youths after training?
Will they be absorbed? Hag the em-
ployment potential been gauged and
training schemes adjusted to it?
Otherwise, there will be much more

unemployment of the educated and
trained,
As far as the Commerce and In-

dustry Ministry is concerned, the note
given on page 3 makes interesting
reading. In the budget a cut of Rs
10 lakhs was made on the anlicipa-
tion that following the emergen-y, it
might be possible to effect reduction
in staff and economy in expenditure
on travelling allowance, contingencies,
delegatios to be sent abroad eftc. But
is the emergency lifted already? The
cut has been restored to the tune of
Bs. 8 lakhs. So, is that the implica-
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tion? After this, the Ministry was
bifurcated and now both nf them are
functioning separately invoiving much
more expenditure on staff and every
thing else. I have no grudge against
the Ministry, especially the Ministry
of International Trade because it has
done something good in increasing
our foreign trade; although our tra-
ditiona] markeis are dwindling, new

markets are coming up. Take coir
goods. We are sending out to
the tradional markets less and less

of these; at the same time, it is true
that new markets are opened up, So
the aggregate may be the same or
little more. But in certain olaces we
are losing. This must be looked into.

Al] the same, the Ministry has
done well. 1 entirely concur with
Shri Aiva in that, The entire cxhibits
of Indion goods in the Moscow exhi-
bition were taken over by the Soviet
Gevernment. That is a very good
sign, that such a h'ghly developed
industrial country can appreciate the
worth of the goods produced by us
That means there is much potential
in those countries for our gocds,

But as regards the Ministry of In-
dustry, several questions were raised
in the House itself, about issuing of
licences, non-compliance with so many
regulations ete. This Minisiy is a
very big empire. I do not know how
far it will be cut by dectachung the
company law department from it and
attaching it to the Finance Ministry.
When one wing of one Ministiy is
chopped off, another Ministry lakes it
over and expands. This sort of thing
iz going on. I do not say that the
present Minister of Industry is 1n-
capable jof handling the affairs; @b
the same time, there must be a Min's-
ter of cabinet rank who wili handle
this subject more efficiently and more
thoroughly,

Mr. Deputy-Speaker:
Soundaram Ramachandran, .

Shri D. N. Tiwary (Gopalgani):
The time should be extended—by one
hour at least.

Shrimatl
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Shri S. M. Banerjee: It should be entreusted with adegquate husiness.

eaxtended. Then also, there is another *thing to

remember in this connection, and it is

Mr. Deputy-Speaker: I am s0rTy.  this, that there is such a thing as

Shri S. M. Banerjee: But that is an advantage which arises from what

the wish of the House,

Shri V. B. Gandhi (Bombay
tral-South): Yes.

Mr, Deputy-Speaker: All right. The
time is extended by ore hour, Ten
minuteg to each hon. Member,

Shri V. B. Gandhi: I shall begin
by first considering Demand No. 113.
It is a demand that asks for a s:m of
Rs, 2 crores on behalf of the Ministry
of International Trade. It is the in-
tention that this amount will be in-
wested in the Minerals and Metals
Trading Corporation of India Ltd.
This is going to be a new Corpora-
tion, separate from the existing State
Trading Corporation. There s going,
to be a bifurcation of the functjons of
these two corporations, the existing
one and the new one. I do not know
why this bifur-ation has been thought
of. It is sometimes said in fact, it is
actnally said in the wvolume Lefore
us—that the business of the State
Trading Corporation is growing and
will grow in time to come and also
that the business of the new corpora-
tion wil be of a large order, comething
like Rs. 150 crores by 1970. Thercfore,
it is to be presumed that the idea ho-
hind this step of bifurcation is that
it will be unwiecldy for one ccrpora-
tion to carry on this business. Some
of u: do not agree with this idea. We
feel that the S.T.C. has done a very
fine job since it came into exis-
terce in 1956. It has a very impres-
sive record to its credit, and it would
be a step not in  the right direction
to do any such thing as to take awayv
the kind of expansion which sheuld
legitimately be given to ths STC.

What is the idea behind creating a
new corporation for each new task?
For, that is exactly what the Gev-
ernment has been doing, It is a
proved fact that there is a ~ertain ad-
vantage of what is called large scale
economy; when large organisations are

Cen-

is called “a going concern.” It is earier
to expand by taking over or by being
added or included in a going ccncern.
These are two very real categories of
edvantage which we should not light-
ly give up. In other words my pro-
posal would be that there rhould be
no bifurcation, no division of func-
tions. In fact, there should be no two
separate corporationg created, and the
State Trading Corporation should be
considered as quite capable and coun-
petent to take up the additional func-
tions of the new corporation. I am
not giving this as my personal cpinion,
There are others who probably are
entitled to a respe-tful considration,
who also have given the same kind
of opinion. For instance, thn former
Amcrican Ambassador, Mr, Gaibruith
and Prof. Appleby have hoth stressed
this point when discussing the trends
in the development of the Indian eco-
nomy,

I will give another instance of this
prefcrence on the part of cur Gevern-
ment to set up a new curporation for
each new task. Under the Demand
of the Ministry of Works, Housing and
Rehabilitation, it is proposed to use a
sum of Rs. 9,37,000 for the purchasa of
shares of Janpath Hotels Limited.
Here arain, it is difficult to under-
stand why there was any necessity

felt to have a new cornoration for
running a hotel in Delhi. 1n  Delhi,
we know that already we nave the

Ashoka Hotel, and it is the common
experience of everybody that any one
who runs one hotel and has ex-
perience of running it, can run an-
other hotel, or, for that matter, a
chain of hotels, not only in the same
city, but in g number of cities, We
all know of hotels and chains of
hotels, international chains, which
cover a number of countries. When
this kind of plain experience is in
front of us, when plain commonsense
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ig right here for us to see, it is very
difficult 'to understand this idea ot
always thinking of having a new cor-
poration for each new task that we
undertake.

Shri 5. M. Banerjee: ] rise to oppose
some of the Demands. Under De-
mand No. 1, it is said that the addi-
tional provision of Rs. 78000 is re-
quired to meet the expenditure on the
enquiry which wag instituted ‘nto the
affairg of the Sahu-Jain Group of
Companies as a result of compla.nts
alleging malpractices received by
Government. Some staff 1= sanctioned
for this purpose,

We have discussed this in the House,
and we wanted the Sahu-Jain group
of companies to be investigated by a
person who is not connected in any

way with them. Here, an inspector
has been appointed on a fixed re-
muneration of Rs 3500, 1 would

like to know whether this particular
auditor, S. P, Chopra, who has heen
appointed is being paid Rs. 180 per
day. Repeately questions were raised
in this House when the chairman of a
particular committee wag being paid
Re. 100 per day as honorarium, And
here 15 this inspector who is pad
Rs. 180 per day.
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Then, the senior account; officer is
on the pay scale of Rs. 800—1,250. It
is surprising that the Finance Ministry
or the Company Law Administration
could not find a competent office to
investigate into the affairs of these
companies,

And what will this officer do? Last
time when the discussion was going
on on Vivian Bose Report on Dalmis
Jain concerns. I mentioned in this
House that the entire expenses of
th's inspector were borne by Mr. S. P.
Jain. He stayed in the costliest hotel,
known as Hotel Nataraj, which is
costiier than the Taj and his entire
expenses were borne by Mr. S. P.
Juin both in Bombay, and at the
Grand Hote] in Calcutia, The same
inspector has been appointed now and
is given Rs. 180 a day. I very well
appreciate the sense of the Govern-
ment in appointing an inspector, but I
wish some other honest man, a manm
of integrity, had been appointed.

I have already written a letter to the
Prime Minister quoting instanceg
against this particular inspector. For
the benefit of this House, I may state
that this particular inspector has made
several defalcations of large amounts
belonging to the companies listed, im
his capacity as official liquidator:

New State of India Insurance Co.
Victory Insurance Co.

Maksar Electric Supply Co.
Narayandas Industry Limited
Hindustan Bhima Co., Ltd.
Punjab Flour Limited

Mandi Co., Ltd.

Bengal Insurance Co.

Federal Insurance Co., Ltd.

Official Receiver
Official Receiver
Liquidator

+ Liquidator

. Liguidator

+ Liquidator

+ Liquidator
Official Liquidator

. . Officia Liqudator

I am told that an enquiry is going
on against this particular person by
the Special Police Establishment, and
we expect this gentleman to investigate
into the malpractices of Sahu-Jain
group of companies. I would urge
upon the Finance Minister tp kindly

see that proper enquiry is made and
this inspector is removed, and an offl-
cer of unquestionable integrily by the
Finance Minister is appointed in hie
place. 1 have documents, and I would
have produced many more things
against him, but T would only request
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the Finance Minister to kindly let me
know whether it is a fact that he is
a fact that he is being paid Rs, 180 per
day. If the Finance or Commerce
Ministry wanted to provide a good job
to this gentleman, they could have
appointed him gsomewhere else as
chairman of a concern. It ig no use
giving a job to him on Rs, 180 per day.

Shrl Joachim Alva: Whose darling
is he?

Shri S. M. Banerjee: I do not know.
There are certain things which we
should not say,

Coming to Demand No, 56 relating
to statistics, much has been said by
my hon. friends Shrimati Renu
Chakravartty and Dr. Lohia that
because of the jugglery of statistics,
everything is being denied to the
workerg of this country, In Maha-
rashtra there was a State-wide strike
because of wrong statistics, In Gujarat,
the Sangarsh Committee of Gujarat
stzged a demonstration, and there was
a strike by the working people of
Gujarat—for what? That strike was
for demanding rectification of wrong
statistics in respect of cost of living
index. In 1961 the Central Govern-
ment employees were given a meagre
increase of Rs. 5 as dearness allowances
on the basis of Pay Commission's
recommendations. They are today
demanding that the whole question of
dearness allowance should be referred
to arbitration. I have received a letter
from Finance Minister wherein it is
said that unless the index goes up to
136 points it cannot be reviewed:
today it has reached 132-8. But I may
suy it will never be 136, If the price
of brinjals goes down, the index goes
down; Thig is deliberate and mis-
chievous statistics produced to hood-
wink working class and deny them the
legitimate increase in allowances Let
there be some honest statistics. When
Dr. Lohia raised the question of in-
come, our Prime Minister sad that it
was [iftcen u.anas per capita but the
Planning Minister said thar both of
them were wrong and it was 7%
annas. Nobody is sure of statistics:

Demands for
Grants (General)

and it seems statistics can be produced
to suit any situation. Statistics should
not be a damn lie. We should not
behave in this fashion.
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Under Demand No. 53, Administra-
tion of Justice, it is proposed to raise
the ratainer of the Soliciter-General,
Additional Solicitor-General and the
Attorney-General. While asked why
they are allowed to have private briefs,
the Law Minister said that they would
be taking the briefs which concerned
corporations and public limited com=
panies,. Why should the Solicitor
General and the Additional " solicitor
General accept briefs from private
people such as Birlas and others. The
Solicitor General hag given a report
about the Ruby General Insurance and
the Asiatic also and asked the Prime
Minister not to mention everything
because it was a delicate matter.
These are our law officers who are te
guide even our President in some
matters where there 1s differencs of
opinion with the Law Mimsier &and
where there is legal repurcussion om
a national scale. It is unbecoming
that they should get brief from Birlas
and other big sharks,

My third point is about the demand
in respect of research programme
committee of the Planning Commission,
We never grudge money to the Plan-
ning Commission, With bottlenecks im
coal transport, the world Bank was
brought into the picture and it sent am
economist and a committee was formed.
India’s representative on that Com-
mittee was Shri Ghamandi Lal Bansal,
from the Chamber of Commerce. Was
there no other representative on behalf
of the Government? The whole system
of transport is to be looked into by
them. I am sorry that while a country
like Argentine could say to the World
Bank that they could do things them-
selves without a representative from
the World Bank, in thig country this
has been done. When I put a questiom
on this to the Prime Minister, Shri
Bhagat replies that this was not the
intention but to some gxtent the whale
job hag been entrwsted to them. It Is
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surprising that there should be no
government representative in that com-
mittee and the economist from the
World Bank with the help of the pri-
vete sector is going to decide the fate
of transport in this country. It s
shameful and I request the Finance
Minister to consider this.

1555 hrs,
[Dr SaroJsINT MaHISHI in the Chair]

I have raised three oints, One 1{s
about Mr. Chopra. I want to know
whether he was appointed to investi-
gate Dalmia-Jain affairs and is paid
Rs. 180 per day: whether his entire
expenditure in Hotel Nataray n
Bombay and Grand Hotel in Calcutta
were paid by Shri S, P. Jain and
whether he has been selected and
appointed now for this purpose. He
will create more complications. The
second question ig whether a steering
committee, with no India Government’s
representative on it but with World
Bank's representative and Mr. G, L.
Bansal is going to decide the fate of
entire transport system in this country,
The third aquestion is about statisties.
1 am sure the hon, Finance Minister
will consider the dearness allowance
increase with reference to actial prices
and not paper statistics. The Cen-
tral Government has completely failed
to hold the price line aund ihere is a
Jegitimate demand for increase in
dearnc;s al.owance.

Shrimatl Renu Chakravartty: Some
of us are going to meet Mr. Speaker
now for a discusion on the language to
be used in the House. So may we
kiow when the hon Finance MMinis-
ter will reply? Very important points
hsve been raised and it will no' be
right for us not to be present when
ho repl'es. We would like to hear
our Finance Minister.

Shri S. M. Banerjee: Madam Chair-
man, after this the Railway Supple-
~mentary Demands may he taken up
-and the hon, Minister may reply to-
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morrow. So that all Members can
b: present to hear him.

-

Mr, Chairman: The time had already
been extended. There are some Mem-
bers who desire to speak and after
accommodating ag many of them as
could be accommodated, the hon. Mi-
nister will be called, say after haif
halt an hour,

st gro wte frardY :  wwigfa
q@“.ﬁ'ﬂﬁ?ﬁr?ﬁ'?ﬁ?ﬁ%
WY T FgA ARAT E N W
AAAT @I A5 4 | 5T HXA T N Q19
o1 I, www g A% W f& 7 ¥
AT RS £ €A O §F qHG
A g A 7, Afe7 7@ ®® WA
qF 19 T FY AgE N4 4.4,
%9 A4z & 3T F MY 46 faiwgd
& AT H | I AT H L TIAT T FA
AAF #, T YA T AL W4T
FIT I A TFITT A F AW
Yz 31 5ol izd fewiw & £
79 % T WAF aqaT F Ly
ZaF & afefafr seer G af 3,
FHT WIT F AT A AA AT F
saTet AT [ g o
Mr, Krishnamachari will exeuse me:
1 cannot speak English so fluently.

The Minister of Finance (Shri T. T.
Krishnamachari): I am pgetting trans-
lated the points that you are making.

Shri Tyagi (Dehra Dun): Even if it
is wrong English, it does not matter. It
is not necessary that we must be gram-
matically correct so Iong as we ex-
press ourselves and make ourselves
understood.

Shri D. N, Tiwary: | was saying that
an imbalance had been created after
the introduction of the General Bud-
get and the introduction of the sup-
plementary demands and I am draw-
ing the attention of the hon. Minister
to this. Recently, the Planning Com-
mission published a report on the
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employment situation; the situation
employment in  Bihar has great.y
deteriorated. I do not know whether
Government takes inlg account such
defects as the imbalance in the fin-
ancial posilion of toe Siaies. He
must look into them and see why
#uch a condition has come to pass,

16 hrs,

The employment position in Bihar,
which was noi very bad a year be-
fore, has sudden,y deteridrated within
a year. What aie the causes for tiuas
deierioration? To my mind, some of
the State undertakings that are going
to be put up or have been put up are
wery par.ial to Biharis. When you
go to a Central-Government undei-
taking in Bihar, you will find that it
is a cosmopolitan undertaking. You
wi.l find there men from a'l other
States working, with those of Bihar.
(Interruption). Bu! then the position
is not vice versa, When you go !o
any other State, you will seldom find
any Biharis there. The Biharis never
grudge appointment of any other men
from any other place, but they should
also be shown some consideration in
ol‘her Sta‘es and the Bihar people
shou'd also be taken in the Central
Government undertakings elsewhere.

1 had the opportunity to wvisit
Durgapur, Bhopal and Bangalore. At
Durgapur, I found only one Bihari in
the Centra' Government undertaking
there. Why? In Bihar, whether it
is Tatas or it is the Barauni refinery,
—anywhere in Bihar—you will find
that the number of higher officers is
far higher than that of the Biharis.
The people from all other States are
there, and the Biharis seldom get any
post above Rs. 500 a mon'h there.
Why is this discrimination? The hon.
Minister must look into it.

Shri Tvari: A Sonth Tndian is the
Cabinet Minister and a Biharl is the
Deputy Minister!

Shri D. N. Tiwarv: There is another
point. Take, for instance, the Barauni

Demands for
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refinery. The time for us getling into
production has been exiended from
time to time. Nobody knows when
it is going into production. Recenliy
also, the .me has been extended.
Wny? Is it due to the inefficiency of
the higher staff or is it due to some
other cause?

1576

About Bokaro, we had hopes that
Binaris wuil get emp.oyment there, It
is not iikely .0 come up in the near
future, How are you going to im-
prove the employment position of
Biharis, and how is the imbalance
created by the loss of emp.oyment
and by other causes going to be
remedied? 1 want to point out this
mat.er very clearly to the hon. Minis-
ter.

Then there is the question of edu-
cation. Take basic education. Ac-
tuaily, it is fun on basic education.
It is not basic educa.ion at all. The
basie education which was the dream
of Bapu is nowhere to be found. What
is happening at present is humbug; it
is an amalgamation of several things
which produce nothing. The basic
cducation, if it had been carried out
in the sense in which Bapu wanted
it, wou'd have resulted in the better-
ment of the country, but today, those
schoo's are producing very inferior
men.  So, the Government should sce
that either they abo'ish this system
or, if it has to be carried on, it is
carried on in the proper way.

One thing more. We find that the
per capita income in  Bihar is the
lowest in India, or, it is just on par
with that of one or two States, Al-
though we have large deposits of
minera's in Bihar and it is first in
India in that respect, the people are
poor there. What is the reason? 1
would invite the attention of the hon.
Finance Minister to this aspect also.
If we had money, we ceuld have in-
vested in industry, but we are agri-
cultural people, and we have no
money. So. the Central] Government
should establish factories in  Bihar
which can give adequate employment
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to the people there and also give
profit to Bihar Government, because
there are rich minera] resources in
Bihar. By opening factories, the
Government aso will earn income-
tax, sales-tax and other things. It
will benefit both ways: the Govern-
ment will benefit and the people also
will benefit, and this imbalance will
go.

I do not want to touch on any
other point. I only wanted to draw
the attention of the hon. Minister ot
Finance to these points, and I request
him to remedy al! these defecls and
let us know what are the causes and
‘what he is going to do to remove the
defects,

&t fa aremw (@) gAY
wirman, wwar A & & A ¥
qeAT "rEan § 6 eleee ot /g A9
AT FG E AR TR
&t &Y e wifas fas @ & 0 g
¥ TaATE wTH, A7 AQ qF fAEA
¢ & ot 5 u=8 fagm & W faan

X &R gyt fFar 9 @ 3 F9 g6t

¥ ol aga weer a7 W FT ARA |
g 97 #9 & FFm faRi wmeo
fpar qr ag I T §

s sifecAE dwn (Fr) o #
&1 §

ot for@ ATTrAW - ¥ AT /IR
JTH AET , @THT AT AT ATE 1 FAR
T S X w1 f w10 ATy Y ATEY
A g FW@ T WA FAfsAl AN
m g W fF S g 9 A
frr fafl & qFTwT 99 @ 3 1 WY
g fF ot gdf o feaam Gar
wHge F ) F A ww oA A
%< qg 9 Tz & faers
e g fF sma a3 a3 dfeefaw)
¥ famrd xr ¢ oo faems o
AR & AN ¢, T8 T% F@ F AW
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The Deputy Minister in the Minls-
try of Education (Shrimati Sounda-
ram Ramachandran): Mr. Chairman,
1 thank all the hon. Members who
spoke on the supplementary demand
for grants {or the Education Ministry.

All of them supported the youth
vocational centres and have given
very valuable suggestions. [ thank
them for those suggestions. I only

want to clarify certain other points.

Primary education is being impart-
ed almost compulsorily in many
places and very ofien we reached the
target so far as children in the age-
group 6 to 11 are concerned. But all
of them will not be able to go to the
middle schoo's due to various reasons,
especially in the rura] areas. Dr.
Deshmukh said that he would like
the vocationa! centres to be in the
rural areas. [ agree with him, but
some of the bigger villages have be-
eome semi-urban. That is why we
have also mentioned “semi-urban” in
this. This scheme is specially meant
for the children of the age-group 11
to 14, who have comnleted their
primary education and who, for vari-
ous reasons, are unable to go to the
midd'e schools. Manv of them give
up study bhecause either they con'd
nnt cope up wi'h the studv or very
often because of their poverty, girls
go to help their mothers and bovg go
to he'p their parents in agriculture.

Therefore, two varieties of schemes
have been envisaged, or two streams
of training have been envisaged here.
One is to give a full time course of
three wvears, mainly on agriculture.
But because all the rural population
cannot be supported by agriculture
alone and there is already overcrowd-
ing, even though the main item of
training will be on intensive agricul-
ture, training in other technical sub-
jects will also be given. There is an-
other set of boys and girls who can-
not go to school for this training on a
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full-time basis, Therefore, a certain
number would be taken as part-time
students who will help their parents
part of the day and part of the time
they will go to the school for this
training. This training will be attach-
ed to one of the good basic schools or
a multi-purpose school which is well
developed.  There is no such thing
that this should not be run by volun-
tary agencies, 1 know th2 vulue of
volun'ary agencies. The Central Gov-
ernment will finance them. The Cen-
tral Government will entrust this
scheme to the State Governments, It
is for the State Governments to select
such high schools or senior basic
echools run by the Government or
panchayati samities or  voluntary
agencies, whichever is a really good
one.

We are having junior trade schools,
te hnical training schools and crafts-
men training schools where students
are taken after they complete nine
years of education. That means real-
ly breaking the high school period
mid-way. Sp, manv of these boyvs and
girls who leave their school at the
primary school stage are unable to
get admission there even if they want
to. So, this youth vocational train-
ing scheme will help them by giving
them gencral education as well as
techniral training or agricuture so
that after those three years of train-
ing they will certainly be able to get
admission in those trade schools or
technizal schools.

Onoe hon. Member suggested that
after these three years of training
there shou'!d be something to link it
up with either job-placement or fur-
ther education. I have already indi-
cated how further education is avail-
akle either in the tochniceal scheols or
in specialised craft training schools.
Many of them can be on their own
because if they learn better methods
of ngriculture prohably they will be
helping their parents and will be-
comeg better farmers.
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An Hon. Member:
wantis a job?

Shri Heda: What pariicuar thing
would be taught there?

Shrimati Soundaram Ramachand-
ran: Th's three years training will
include elementary metal work, gas
welding, smithy, moulding, fitting,
turning, carpentry and other things
along with general education under
the heads of languages, arithmetic,
social studies and general knowledge.
There will be 30 students in each
class who will undergo full-time tra'n-
ing. There will be 15 under the part-
time training. But the students who
come from the primary school to the
middle school or high school also will
be oricnted in the vocational train-
ing. That is why we are attaching
this school to a multi-purpose high
school or a good basic school and not
to a primary school,

I do not want to take up too much
of the time of the House. We are
asking for a grant of only Rs. 1,000
beeause this is a new service. The
other part we are meeting from our
own savings. Some hon. Member sug-
gested that this shpuld be expanded, I
quite agree because at the primary-
school level boys and girls have to be
helped to find the'r living. Now, 65
centres will be started  and will be
functioning by the end of the Third
Pian and. from the experience gained,
we would like to have vocational
training sections in almost every mid-
dle and high school. In the wvery
near future we want every child to go
to the primary schoo] and then get
secondary education and university
education or be absorbed in the
various technical institutions. There-
fore, this scheme may have a far-
reaching effect, Also, it will help
people to have education and a living
side by side.

We shall take every care to see that
we do not spend unnecessarily., That
is why we are taking the existing
schools where thers may be certain
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facilities. Then, some hon. Member

referred to basic education. I for one
would like to develop it much faster
than it is today. I have not lost hope.
We hope we will be able to take up
basic education under the Works
School System and develop agricul-
ture and allied crafts. Then, some
hon, Member said that the period of
training is too long, Now the period
is itself three years. Therefore, if
they find employment during the
period of training, there is nothing to
prevent them from taking those jobs.
Further, these students who are work-
ing and learning in thesc vocational
training centres will be given stipends
and certain other incentives like
books etc. because it is their poverty,
more than anything else, which has
prevented them from continuing their
education. With these few words....

Shri Warior: What will be
position after training?

their

Shrimati Soundaram Ramachand-
ran: Some of them who would like
to go in for higher training in techni-
cal schools, junior—training schools
and craftsmen training schools will
be given preference. Then, those who
want to take up these jobsg in their
own villages would have some techni-
i~a! training; not just book knowledge
alone,

Mr. Ch-ﬂ‘drmn: Shri Alagesan.

Shri Tﬂ:*; Does it mean that we
will not get any chance?

Mr. Chairman: No, not ut ail. Some
hon, Ministers Wanted to reply to
some points raised here. So, they are
being ralled. Afterwards, he will get
his chance.

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): Shri  Wuarior, in the
eourse of his speech, raiced two points
regarding the Cochin Rﬁﬂnery and I
would like to refer to them briefly.
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Firstly, he referred to the transport
of the products of the Cochin refinery.
As he knows, the needs of the Cochin
area are now being catered to by the
Bombay refineries or by direct im-
ports. The Cochin Refinery will pro-
duce 2'5 million tons. The products
will naturally be transported by rail
But n Cochin there are good water
transport facilities also. The I[ndian
Qi; Company is at present e¢xamining
the question whether it will be pos-

- sible to utilize the water tranzport in

that arca to a sma'l exent.

Here I would like to say that the
Indian Oil Company ig at present
considering a proposal to have a pro-
du~t pipeline from Cochin to Salem.
That may come up some time in the
Fourth Plan and should be ready by
the end of the Fourth Plan. By these
methods of transport, the products ot
the Cochin Refinery will be distribut-
ed. If there is anything surplug to
the zone, then it will naturally be dis-
tributed by sea to Madras and Cal-
cutta zones,

Then a question was raised about
the 12 per cent yield that has been
calculated for the Cochin Refinery.
This hag been calculated on an aver-
age for a period of fifteen years, Na-
turally, in the initial period, the yield
is bound to be less and it may in-
crease as we go on.

In this respect he tried to compare
the reiurn that has been calculated for
the Cochin Refinery with the return
that has been obtained by the ESSO
refinery, There are very many differ-
ences between the two. The equity
capital of ESSO is much smaller than
the Cochin Refinery's equity capital.
Moreover, it has been working now for
eight years. This should explain the
larger return that is obtained by
ESSO and the smaller return that will
be obtained by the Cochin Refinery. I
am not able to say whe'her the 12 per
cent. yield that has been taken will
be very correct, but it has now been
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calculated over a period of 15 years
and it has been taken to be an average
return. i B

My hon, friend, Shri Muthiah, re-
ferred to the question of establishing
a refinery in Madras. This is very
much on the schedule. The next re-
finery that we will be building wi'l be
in the Madras area, We have been
receiving offers from various foreign
concerns and corporations. They are
sending proposals, We hope to receive
specific proposals from them by the
end of this year. Then we shall be
able to negotiate with them and choose
2 suitable collaborator when it will
be time to take a firm decision in this
matter. It is likely to be of the same
capacity as the Cochin Refinery and
will cater to the Madras supply zone.

Mr. Chairman: Shri Tyagi: I hope,
the hon, Member will take only a few
minutes, say five minutes.

Shri Tyagi: It will be difficult for
me; but even then I can just try to
cut short.

o wErag ARt s, wer  rfge
EE tice il

o) it 2 fE A Al er e Wy
Y FOHTATG qAA AR FHA FACAC
o SEA H @ 5F A A

1 just want to sound a warning ‘o
the Government. As far as the fla-
ances go, I am afraid, we are marching
towards a state of bankruptcy. Des-
pite this emergency and the huge capi-
tal expenditure which we have to
incur for the protection or defence of
our country, having that in mind I do
not know how this Ministry allows
spendthriftness. I accuse my  hon,
friend, Shri T, T. Krishnamachari,
since now he ig responsible and he is
the custodian of ‘he moneys collected
from the tax-payers’ pockets. How is
it that that old spirit of soondthrift-
ness and wastefulness is still persist-
ing? Unless there is a drastic check
snd a stop is made, unless my hon.
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friend, Shri T. T. Krishnamachari,
uses all his boldness to stand in the
way, nothing will save us.

I have had experience of the De-
partment of Revenue and Expenditure
and I know that in the old days ex-
penditure was controlled, There used
to be a Standing Finance Committee
which would look into every proposal
involving above Rs, 5 'akhs or so, I
d> not exactly remember what the
ceiling was. Everylhing was examin-
ed by the Parliamentary Committee.
Then, the Ministry used to examine
every proposal and then alone sanc-
tions were given. Now, the central
control of expenditure has been decen-
tralised altoge'her. Practically all
ministries get their budgetary grants
sanctioned and after that they are free
to spend it in any manner they like.
My greatest worry is on account of

this.

The Planning Commission, I think,
has miserably failed to deliver the
goods, Tt is no use giving us litera-
ture, They must give us results. In
1960 61 actually the budget of the
Planning Commission was Rs. 78.0
lakhs, From Rs. 78 lakhs it went up
to Rs. B4 lakhs jn 1961-62 and to Rs. 92
lakhs in 1062-63, Came the emer-
geney ond now It has come to
Rs. 95:23 lakhs Te this the moanner in
which  this Planning Commission
chould be snending money? T say,
phvsician heal thvse'f.... (Interrup-
tion). If the Planning Commission
cannot put its house in order, the
whale Government will go phu'. They
are demanding money for the Research
Programme Committee, The budget
of this so-called committee was
Rs. 7.46 lakhs in 1961-62.... (Inter-
runtion). 1 am expressing myself, not
your ideas.

Shri D. C. Sharma: You are ex-
pressing my ideas also.

Shri Tyagi: That iz grand, Tn 1962,
it is Rs 10-18 lakhs. This Research

Programmes Crmmitiee alone jncur-
red the expenditure on establishment
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[Shri Tyagi]

t2 the tune of Rs. 7-46 lakhs and then
Rs, 10.16 lakhs and now further de-
mands are asked for. But will the
Finonce Minister please take note of
the fact that in the Planning Commis-
sion. at present, there are 215 peons,
class IV servants? Has anybody tried
to know what the strength of the
Planning Commission is? What are
they planning for? 1 want to know
that.

Shri D. C, Sharma: They do mas-
saging.

Shri Tyagi: A sum of Rs. 2.8 lakhs
js spent on them. Then, there are 592
Assistants and Clerks, What are they
doing? There is a such a huge siaff.
Can I expect any good planning from
a body which cannot look into its own
structure? It is a failure, Therefire,
I want to warn ‘he Government: we
are facing a crisis soon. You will see
that.

Then again, there are 232 gazetted
officers in the Planning Commission on
whom a sum of Rs. 3.76 lakhs is spent,
There is undefined establishment again
to the tune of Rs. 11.39 lakhs—Addi-
tional Es‘ablichment, I do nit know
what it is, JIn the last budget, we
sanctioned it, I assure you that we
are not going to give you any sanc-
tion blind-foldedly. After all, we are
patrio’s and we have to look into all
this. From the hon Minister, the
Parliament expects that we will do
justice and represent the Parliament
as such and our spirit. T do not want
to take much time of the House.

I only want to give one more com-
ment, There is a mention of creating
annther ST.C. We'l, I am 5 rrv, the-e
are myv diffieulties. 1 am very much
embarrassed because heing the Chair-
man of ‘he Public Accounts Committee,
there are many matters on which I
cannot freely talk jn  the Parliament
unless the Committee hag reported and
tha report has been put on the table
of the House. But one thing is there
which has come in papers too. At
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present, there are incentives given to
the expor.ers. What are the types af
incentives? Somebody exports certain
things worth Rs, 10 lakhg and those
commeodities which are sent oyt can-
not match the market outside—'hey
cann:t compete—because the market
price there is much lower than our
cost price, Therefore, those industria-
lists or expor.ers are asked to under-
invoice or sell those commodities at &
lower price and suffer the loss and this
Iyss is deliberate’y, legally, openly,
made good by giving an import licence
to that party saying, “By selling this
import licence at a high price, you
carn profi‘s and make good your loss”.
In this manner, thig black-marketing
has bern permitted and recognised by
us, This is the way in which it hap-
pens actually, Suppose 1 am an ex-
porter. 1 export a certain commodity
ond get an imnort licence for certain
‘hinrgs which go to be consumed not
into my industrvy but into some other
industry, whatever it may be. But
that imnort licenee is given to me so
that T can make gyod the loss that I
have sufferad on account of my under-
invoicing for exporting certain goods.
Therefore, 1 am at liberty to sell other
thinms at any price that 1 can fetch
and thereby earn money.

Shri Warior: When did this thing
actua'ly start?

Shri Tyagl: T am sorry that is for
the Finance Minister t7 answer. I am
just giving the grounds to you to fight
for, That is the position, We are
giving the import licences to those ex-
porters which ecan be sold with 200
per cent, profit straightway, whether
they imnort or not. Somebody else
may import the things. It does no#%
matter. They are permitted to make
poond their losses which they have suf-
fered on account of our inren‘ives
given to them, Thev are at 'berty to
sell thase imported goods at blark-
market price and to earn uncontronlled
profits. This is the way it {s happen-
ine todav. T say: for Gnd's sake,
please stop this practice; if you wan#
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others to be scrupulous, be scrupulous
yoursel? and let not Government enter
into this transaction of black-market-
ing, You cannot stop black-marketing
of the private sector if you cannot stop
black-marketing of the public sector.
Therc must be some scruples about
these matters. I am very sore about
what is happening now.

Dr. M, S, Aney (Nagpur): Are these
permits or licences transferable?

Shri Tyagi: They are transferable
and thev are also being transferred.
Anyway, my hon. friend the Finance
Minister knows more than T do, and T
hope that he will not keep things away
from us. He has gone away from our
benches. He was on our benches, but
now we have become poorer because
he has gone away from our benches.
I do not want him to come back to
our benches.

Shri D. C. Sharma: We hope he will
come back.

Shri Tyagi: T hope that when  he
replies to the points made by me, he
will assure us that whatever needs
to be done to set things right will be
done.

The Deputy Minister in the Minis-
try of Finance (Shrimatj Tarkeshwari
Sinha): The last speaker whose since-
rity can never be doubted....

Shri Kapur Singh (Ludhiana): Why
not?

Shrimati Tarkeshwari Sinha: ...
raised in a very spirited voice some
very pertinent points. T do not believe,
and T am sure my hon  friend will
agree with me when I say this, that
with a person of his calibre as a cus-
todian of the finances in his capacity
as Chairman of the Public Acrcounts
Committee and also as a vigilant
Member of Parliament, Government
can indulge in such excesses without
his coming to our check. All the same,
T would certainly assure the hon, Mem-
ber and the House that whatever
1500 (Aiy) LSD—I11,
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points he has raised will be kept in
view, especially the ones regarding
financial controls and budgeting, while
framing the next budget,

Shri Inder J. Malhotra (Jammu and
Kashmir): That is the usual answer
every time.

Shri Tyagi: It has become embar-
rassing for us, because when the lady
Minister replies to our points, we can-
not really talk to her on a par. T think
that this is a good device which the
hon, Minister of Finance has adopted
bv asking her to reply to the debate.

Shri Sonavane (Pandharpur): Does
the hon, Member say that the Finance
Minister is hiding behind the hon
Deputy Minister?

Mr. Chairman: I do not think that
Shri Tyagi has ever felt embarrassed.

Shrimnt; Tarkeshwari Sinha:
Actually, my hon. friend knows that
it is not a question of avoiding any
problems or arguments, He knows
very well that the time to have any
changes in the outlook and also in an
analysis of the problems and the situa-
tion is at the time of the next budget.
There can be no other suitable oppor-
tunity when we can bring about those
changes which the hon, Member has
in view.

So far as the other point which he
ha- raised about blackmarketing in
the sale of imported items, it has not
come to our notice that any such thing
is being done on such a wide scale. I
would request the hon. Member if he
hag got any knowledge or any infor-
mation abdut that, to pass it on to us,
and we shall certainly look into the
matter with all seriousness and
earnestness.

There are many points raised, which
are frequently raised and usually rals-
~d during the discussion of the Supple-
mentary Demands, and in spite of all
the arguments that we have provided,
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some of the Members at least do not
seem *~ appreciate the scope of the
presenration of the Supplementary De.
mands ag it has been done now, 1
may try to explain, since a few Mem-
bers have raised this point, that the
fact of the situation is that the Sup-
plementary Demands will have to be
presented as such during the course
of the year, because the annual budget
which runs into hundreds of crores of
rupees is prepared almost fifteen
months before the end of the year to
which it relates. While every effort
is made to present that budget and
the estimates thereof as realistically
as possible, nevertheless, some varia-
tions here and there are bound to
occur and they cannot be ruled out.
The House votes grants separately for
the various Ministries, and hon, Mem-
bers do know that {ransfers from one
grant to another are not permissible
during the budget year, and the only
way in which we can effect these
transfers is by bringing forward these
Supplementary Demands and pgetting
the formal approval of Parliament for
such transfers. Therefore, the Sup-
plementary Demands technically have
to be presented before Parliament_for
being voted upon.

Then, there are certain expenses
which occur like court decrees and
decretal amounts, etc. We cannot
apprehend the court decisiong in
advance, and, therefore, no planning
can be done in this regard. So, it is
not the fault of any wrong judgment
or wrong planning which has com-
pelled us to bring forward these Sup-
plementary Demands. It is only the
compulsions of the situation which
have made us bring forward these
Supplementary Demands, and we try
to maintain that these additiong are
not major in nature. In fact, even last
time, when the Supplementary De-
mands were presented to Parliament,
the additional expenditure was only
of the order of about Rs. 29 lakhs.
This vear also the additional expendi-
ture is of the order of Rs. 6.33 crores
only. These additions are not in any
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way major expenditure items. There-
fore, I would request hon. Members
to see the supplementary demands in
their proper perspective and not really
make sweeping generalisations about
them.

In this connection, I would like to
mention about some of the objections
raised about the company law adminis-
tration. [ thought, and I had the im-
pression, that the transfer of the com-
pany law administration from Com-
merce and Industry to Finance has
been widely welcomed. But 1 was
surprised to find one or two dissenting
voices in the House. It is not for me
to explain to Members of Parliament
that the company law administration
is very much a part of the Financial
administration of the country; the
capita] issues, share market, selling and
buying of shares, control of com-
panies—these are all part of the basic
financial control and that can be look-
ed after only by the Finance Minis-
trv. This is a fact which I need not
elaborate, because Members do appre-
ciate it.

So far as the transfer of the demand
was concerned, without Parliament's
approval we could not transfer that
amount, which was already voted for
the company law administration within
the C. & I Ministry, to the Finance
Ministry. Of course, company law ad-
ministration is part of the Ministry
of Finance and the expenditure regar !-
ing that would certainly be presented
through the Ministry of Finance.
Therefore, there is no point of order in
this and there is no irregularity com-
mitted. This is the way procedure is
followed in such matters in budgets.

There is another point, a very im-
portant one, and raised by many Mem-
bers, namely, international trade. The
expenditure on international trade
cannot be judged immediately in terms
of the performance. There are =o
many factors which influence inter-
national trade like buyers’ market and
other things, These have tp be con-
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trolled and adjusted according to a
particular situation.  Therefore, 1
would submit that the expenditure for
development of international trade or
for its encouragement should not
a!lways be measured on the scale of
the performance immediately. The
expenditure incurred today may show
results later.

There are many steps taken to pro-
mote international trade. It will take
a long time if I detail the steps taken
by the Board of Trade and by Govern-
ment. Actually a paper was submit-
ted by the Minister of International
Trade detailing the basic steps propos-
ed to be taken to expand exports. The
results have been quite encouraging.
Last year, April to September, our
figures of export were Rs. 331-76
crores and this year during the same
period—though there werc many set-
backs in many channels of trade like
tea and other things—the performance
has been quite satisfactory, namely
Rs. 367'94 crores. It is hoped that the
target of Rs, 745 croves of exports will
be achieved, On the basis of this per-
formance, we can certainly assume
that.

We have also been able to reduce our
imports. During September, 1963 ex-
ports stood at Rs. 61:6 crores (they
were higher by one crore), and imports
at Rs. 77 crores (lower by Rs. 30
crores) and the trade deficit stood at
Rs. 16 crores as compared to Rs. 46°5
crores in September, 1962. Therefore,
we see that even in the field of im-
ports, our deficit has been reduced.

There were other points raised in
regard tp allowances, salaries of offi-
cers and the staff. It was proposed by
the Commerce Ministry to reduce the
expenditure, and they did at first come
out with reduced expenditure, but
since the task of increasing exports
became very important and urgent,
more expenditure had to be incurred
by having studies in the vurious
spheres of exports; we had to incur
some expenditure on organising meet-
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ings under the Board of Trade
and certain delegations had to
be sent. Delegations cannot be

defermined by their number, it is the
propriety of the subject for which the
delegation goes that has to be taken
intg account. I do not know why hon,
Member Shri D, C, Sharma raised this
objection about the number of delega-
tions. We cannot plan that only so
many delegations will go and no more,
It depends on the purpose for which
the delegation goes, the object of its
visit, and the value of the subject for
which it is sent. So, this expenditure
has been incurred looking to the im-
portance and significance of the sub-
ject, and not unnecessarily,

Shri D, C, Sharma: I cannot argue
with you,

Shrimati Tarkeshwari Sinha: Thank
you very much for being so generous.

In regard to the appointment of an
inspeclor to investigate into the affairs
of the Sahu-Jain group of concerns,
the hon. Member who raised it is not
here, but I would like to mention that
we were compelled to extend the date
for the submission of the report, be-
cause the companies concerned have
not at all been co-operative. I think
they have been misdirecting some of
the pcople and creating a wrong Im-
pression. The hon, Member might
have been guided by that wrong im-
pression. The fact is they have been
thoroughly un-co-operative, and there-
fore we had to extend the term of this
inspector. It has not been by our
choice, but by compulsion that we had
to do it. He did submit an interim
report in which he mentioned that he
was not getting any co-operation from
the group of companies,

Shri D. N. Tiwary: His objection
was to the Inspector being paid so
much when there are charges of cor-
ruption against him.

Shrimati Tarkeshwarl Sinha: After
going into the details of the question,
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it was decided by the Cabinet Secre-
tary that he would be paid actuals, but
in no case more than Rs. 180. Actual-
ly, it is only for Bembay and Calcutta
that he is being paid Rs. 180; for the
other vities. he is being paid only
Rs, 130. We are trying to see that the
report is submitted as soon as possible.
His time has been extended up to 31st
January, and we hope by that time he
will be in a position to submit the re-
port.

Shri 5. M. Banerjee: May I put a
question? I have listed certain con-
cerns wherc there are charges of de-
falcation against him. Will you please
investigate it? 1 huve written to the
Prime Minister also.

The Minister of Finance {Shri T. T.
Krishnamachari): Merc listing of com-
panies does not mean that the charges
are there. If there are charges, natu-
rally the Auditors' Association would
have gone into it. I am afraid the hon.
Members is being extremely unfair in
listing certain charges for which, at
any rate, there does not scem tp be
any proof.

Shrimati Tarkeshwari Sinha: Scme
points were raised about the necessity
of having two State trading corpora-
tions. I would remind the House of
the comments of the World Bank.
They also recognised the significance
of export of minerals in India's deve-
lopment plan, ang therefore, when
the obligations of the State Trading
Corporation increaseq tremendously,
it was thought proper to have two
corporations, The tota] business of
the State Trading Corporation during
1962-63 was Rs. 140 crores. The trade
handled by the Minerals and Metals
Trading Corporation would be Rs. 250
crores by 1970; 180 crores exports and
Rs, 100 crores imports, Excluding
trade in minerals angd metals, the trade
of STC is likely to be of the order of
Rs, 200 crores by 1970; Rs. 125 crores
exports and Rs, 75 crores imports.
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These two Corporations are going to
handle vast business ang it was high
time that they should be divided. But
liaison angd co-ordination between
them woulg be maintaineg by the in-
terlinking of gome of the directors.

It was asked why Asoka Hotels and
Janpath Hotels are not under one
Corporation. This point has been
fully explained in the footnote, Asoka
Hotel has a very meagre staff and (o
put any additional burden on that
would not improve the actual perfor-
mance; probably it will lead to deterio-
ration. Therefore after considerable
thinking, it was decided that these two
bodies would be maintained separate-
.¥. But I may say that the expendi-
ture would be kept to the minimum
and one of the objects of these bodies
would be to make good profit and pay
cividends to the public scctor.

Some hon. Members as well ag Shri
Tyagi referred, in strong terms, to the
programme rescarch commitiee of the
Planning Commission, I strongly fecel
that it was good for the Planning
Commission to bring the universitics
in co-operation with planning. Univer-
sities have so much talent and libraries
also, If students anq professorg of
universities are associated while for-

multing  schemes,  their krowledge
will improve and their talents and
capabilitieg wil] be utilised for the

good of the country in a better man-
ner Statistics show that 170 schemes
were sponsored by the Planning Com-
mission and in respect of 100 subjects
there have been studies. [ think the
House would be happy to know that
almost al] the important subjects of
economic planning have been brought
under its purview. T would request
the Planning Minister to give more in-
formation about these subjezt to the
House so that the House may be hap-
py and glad to accept this program-
m¢ and research work done by the
universities and the professors and
students. Some of the subjecis are:
studies in land reforms, rura. deve-
lopment | and | cooperation, farm
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management  service studies, in
in rural economy, problems of
urban development and employment,
cottage ang small-scale industries,
studies on irrigation projects..... .
(Interruptions.y 1 would request the
hon. Member to be patient, Other sub-
jects are: analytical studies on econo-
mic development problems, studies in
resources, problems of social dynamics
labour problems, studies in public ad-
ministration, and so on. These are
some of the subjects and in each cate-
gory there have been so many papers,
I wish the hon. Member took advan-
tage of these papers ang got a know-
ledge of the whole analysis, It is very
easy to blame some body without look-
ing into the details of what that body
is doing. 1 strongly feel that it is im-
possible in the sphere of planning to
do any measured work, It is a ques-
tion of planning anq investigation. So,
this cannot be planned in a rigid
manner. So, certain elasticity has to
be provided.

That brings me to the question of
the Indian Statistical Institute, —We
have never denied this fact, thag the
data which are available to us are not
full data. We certainly woulq like to
improve on the data. I would request
hon. Mcmbers to give constructive
suggestions by which improvement can
tuke place, We are not satisfied with
the data available to us for any rese-
arch or survey work to be done for
our planning. We suffer from that. But
just criticising and condemning the
institute for doing something useful
and wvaluable in this field is not going
to help us in anyway. [ would request
hon. Members to be more constructive
in thig approach and realise the diffi-
culty in finding out the data and give
the siatistics, My hon, friend Shrl
D. C. Sharma has realised, by working
in that Institute, how difficult the work
is and how difficult is the sphere they
try to tread. I would certainly re-
quest hon, Members that even if they
do not wish to be guided by me, they
should be at least guideq by my hon.
friend Shri D. C. Sharma, who has got
a deep insight into the working of the

1606
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Institute, I found him very sym-
pathetic when he was speaking about
the Indian  Statistical Institute,
while the same sympathy was not
forthcoming in regard to the remarks
that he made about the programme
research work done by the Planning
Commission.

Shri D, C. Sharma: You are pro-
vel:'sg me. But the fact of the mat-
ter is that all the programmes 10
which you have referred and which
have been undertaken by the Plan-
ning Commission have not produced
any practical results, and they are
as barren as possible, (Interruption).

Shri S. N Banerjee: Be construc-
tive.

Shrimati Tarkeshwari Sinha: It
will produce; do not worry and do
not be impatient. Then, I would like
to refer to the important point
raised by Shri D. N. Tiwary. He
comes from a region which is really
backward, but there are certain
other regions also in India which are
equally backward and which require
special consideration. The Finance
Minister asked me to submit to the
House specifically that Government
is very kcen about it and the Gov-
ernment is seriously concerned as to
what must be done to bring these
backward regions to advancement.

Shri D, N, Tiwary: My question
was that since the introduction of
the general budget and the introduc-
tion of these supplementary demands,
the employment position in Bihar
has deteriorated. That is the report
of the Planning Commission. What
have you to say about this, and how
are you going to tackle this?

Shrimatj Tarkeshwari Sinha: There
has been deterioration in the employ-
ment position generally also, and
therefore, the Government is very
seriously concerned not only about
unemployment in general but educat-
eq unemployment. Both these prob-
lems are problems which rcannot be
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decided and solved in a day. We all
have to put our heads together to
bring some tangible solution to all
these economic problems,

Shri D. N. Tiwary: That iz a
general thing Let me know what is
the reason which rcsulted in greaier
unemployment there within the Jast
eight months.

Shrimati Tarkeshwari Sinha: The
hon. Member will have ample oppor-
tunity to discuss this problem when
the mid-term appraisal of the Plan
comes up for discussion. Here, the
scope is very limited. It does not
cover the demands made in the ob-
servations of the hon. Member. I
have made reference to this fact be-
cause of the importance of this fact.
I say that it is not within the pur-
view of this discussion, To really
analyse the whole aspect, it will take
another debate or two, and even then
I do not know whether we shall be
able to find a solution to this prob-
lem. It is not an easy prob'em that
could be solved in one or two debates.
I would only say that this is a prob-
lem which concerns the dewvelopment
of the country. The Government is
concerned about it; the country is
concerned, the Parliament is con-
cerned and the people are concerned
about it. 1 would like to point out
the seriousness of our concern only
in the sense that—and that is why I
appeal to every one—let us all put
our heads together and do something

tangible in this sphere. Otherwise,
economic development cannot be
achieved.

With these words, I thank hon.
Members who have supported these
supplementary Demands and I com-
mend the proposals for the acceptance
of the House.

Mr. Chairman: No cul motions
have been moved.
The question is:
“That the respective supple-

mentary sums not exceeding the
amounts shown in the third
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column of the order paper be

granted to the President to defray

the charges which will come in

course of payment during the
year ending the 31st day of
March, 1964 in respect of the

following demands entered in the
second column thereof—

Demands Nos, 1, 15, 37, 38,
53, 56, 104, 113, 136. and 146.

The motion was adopted.

[The motions for Demands for Sup-

plementary Grant which were adopt-

ed by the Lok Sabha are reproduced
below—Ed.]

DEMAND No. 1—MinisTRY oF Com-
MERCE AND INDUSTRY

“That a supplementary sum not
excceding Rs. 8,78,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the B31st day of March,
1964, in respect of ‘Ministry of
Commerce and Industry’.”

DEMAND No, 15—EDUCATION

“That a supplementary sum not
exceeding Rs, 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the vyear
ending the 31st day of March,
1964, in respect of ‘Ministry of
Education".”

Demanp No. 37—Prannine Commirs-
SION

“That a supplementary sum not
exceeding Rs. 3,22,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964 in respect of ‘Planning
Commission'.”
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DeEmAND No. 38—GRANTS-IN-AID TO DEmanp No. 113—CariTar OuTiAY OF
StaTES THE MiNnisTRY oF COMMERCE AND

“That a supplementary sum not
exceeding Rs. 2,25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States'”

DemMAND No. 53—ADMINISTRATION OF

JUSTICE

“That a supplementary sum not
exceeding Rs, 21,000 be granted
to the President to defray the
charges which will come in course
of payment during the ycar
ending the 31st day of March,
1964, in respect of ‘Administra-

tion of Justice'.

Demanp No, 56—STATISTICS

“That a supplementary sum not
exceeding Hs. 16,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respeet  of  ‘Statistics’.”

DEmAND No. 104—EXPENDITURE @N

DISPLACED PERSONS

-

“That a supplementary sum not
exceeding Rs. 3,00.00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the vear
ending the 31st day of March,
1964, in respect of ‘Expenditure

on Displaceq persons'.

INDUSTRY

“That a supplementary sum not
exceeding Rs. 2,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Capital Outlay
of the Ministry of Commerce and
Industry’.”

Demanp No. 136—Carpitat OuTLAY OF

THE MINISTRY OF MiNEs anp FUEL

“That a supplementary sum not
exceeding Rs, 3,67,00,000 be grant-
ed to the President to defray the
charges which will come in courae
of payment during the year
ending the 31st day of March,
1964, in respect of ‘Capital Outlay
of the Ministry of Mines &nd
Fuel’.”

Demanp No. 146—Otner Caritan Our-

LAY OF THE MINISTRY oF WORKS,
HousING AND REHABILITATION

“That a supplemontary sum not
cxceeding Rs. 9,25,000 be granted
to the President to defray the
charges which will come in ourse
af payment during the year
ending the 31st day of March,
1964, in respect of ‘Other Capital
Outlay of the Ministry of Works,
Housing and Rehabilitation'.”

The Lok Sabha then adjourned till

Eleven of the clock on Wednesday.
November 27, 1963/ Agrahayana 6, 1885

(Saka).
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0’{ AL ;IETSWERS TO QUES—

- 1271—I1308
S.Q Subject CoLuMNs
No.
181 Sovietsmall tractors* . 1271—74
182 Colourisation of Vanaspati 1274—77
183 Smoke from D.T.U. Buses 1277—80
134 Arricaltaral production . 1280—87
185 D.T.U. 1287—91
186 Agricultural Fin ances
throuth Coryperatives . . 1—94
187 Cooperative Sugnr Fac-
tor.es - 1204 =97
188 Second shlp-buzldmg yard,
Cochin : 1297—130C
139 Team on Panchayau Raj
finances . . 1300—02
1) F:derations of Consumer
Cooperatives . 1302—0%
191 G.P.O.,New Delhi 1306-07
192 Electric traction between
Mughalsarai and Kanpur 1307-08
WRITTEN ANSWERS TO
QUESTIONS 1308—1460
5.0.
No.
151 Charges against Punjab
Chief Minister . 1308-09
152 Second Airport, Delhi 1309-10
153 Manufacture of IIchmp-
ters 1310
154 Manufacture of radar
equipment . 1310—I1
155 Bridge over Bagrnar: in
Nepal 1311-12
156 Cash Grants to I'nmllm to
: Jawans . . 1312-13
157 Situation ¢ Assam-East
Pakistan  rder 1313-14
158 Border r ads in U.P. . 131415
159 Economic conditions of
u.pP. . . . 1315
153 Cornsumers’ price indices 1315-16
161 Gramdan Conference . 1316
162 Orchestra and music on
A.LR. 1316-17
163 Illegal entry of Paklstam
seamen 1317
164 Air crashes 1317-18
165 Trade with Nepal 1318-19
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WRITTEN ANSWERS TO

QUESTIONS—contd.
5.Q. Subject CoLumns
No.
166 Elections in Nagaland 1319

167

168

169

170

171

172
173
174
175

176
177

178

179
183
193
194
195
196

197
198

199
200

202

203

20§
206
207
209

10

Indian killed by Pakistanis
in West |Bengal 1319-20
Anti-Indian statement by
Pak. Ambassador in U AR, 132021

Pak. protest on Mili mr; aid
to India 1321-22
Reorganisation of Planning
Commission . 1327
Wage Board for Port and
Dock workers 1322
Pak spy activities 1323-24
Recruitment inthe Army . 1324-2¢
Displaced persons__from
East Pakistan] 1328
Dragon Project 1326
National Income 1326-27
“Introduction” of Govern-
ment Bills 1327
Second Conference  of
Non-aligned nations 1327-23
Military aid from abroad 1328-2¢
Central Tea’Wage Board . 1329
Film on Indian Ruailways 1329-3c
Sugar production 1330
Inorganic manures 13130-31
Reclamation of desert
lands 1331
Devanagarj (cleprinters . 1332
Paradip Port 1332-33
Sugarcane prices 1333
Telex scrice 1333-34
Freight rates 1334-35
Haldia Port Project 1335-36
Famine condmnns in
Rajasthan 1336
P. & T. Board 1336-37
Inland letters and~ aero-
grammes 1337-38
Sugur distribution through
Cooper. tives ) . 1338
Delegation to Nepal 1338-39
I.A.C. services 1339-40
Fertilizer fMarkenng Cor-
poration . 1340
Postal services . 1340—41
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QUESTIONS—contd.
U.5.Q. Subject
No.
419
420

Review of Orissa Projects

Post-war R:constmcuon
Fund .

Recmitmcnt facalmcn in
Laccadives

Newsprint quota .

Radio-photo  service be-
tween Peking and Karachi

Guidance notes for Press
Correspondents .

Special Alloy Steel Plant

Peace march to Peking

Tobetan n:fugc:s in
Ladakh

421

422
423

424

426
427
428

Orgamsatloml set up ol‘
Army Headquarters .

Industrial Technical Insti-
tuie, New Delhi .

Emplovees in Lducational
Instituges

Cost of lnv:ng mdex in
CIIICE

Training of Officers
Indians in South Africa .

Visit of Soviet thhmcni
Mission

Chinese
Nuguland

Grant of tcmpon.ry com-=
missions .

Scholarships to Cluldn:n
of deceased soldiers

MIG fighters from Russia
Beacon Project in Ladakh

Broadcast to fomgn coun-
tries

Army vchlcle:
servicemen

Radio-activity
Per capita income in
uU. P,

431
432
433
434

435
436
437

438 activities in

439
440

441
442
443

444 fot ex-
445
447

Naval and Alr basc in
Goa

Repair of dam in Ka.rm.l
Desertions in the Army .

Defence Resea.rch Labo-
ratory .

Government &ssurances .
Pondicherry l..cg:almvc
Assembiy

Rohini Gliders

Gun and Shell Factory,
Cossipore . :
1500 (Ai) LSD—8.

448

449
450
451
452
453

454
455

[Damr Diamsr]

CoLumns

1341-42
1342

1343
1343-44

1344

1344-4¢
1345
345-46

1346-47
1347
1347-48
1348

13454y
1349-50
1350

1351
13;1-52
1352-53

1353-54
1354
1354-35

1355-56

1356-57
1357

1357-58

1358-59
1359
1360

1360-61
1361

1361-62
1362

1362-63
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U.S.Q. Subject CoLumMns
No. 5
456 Per capita inceme  and

expend.ture . 1363
457 Deputy Minister's vigit 2.

East Africa r163-64
458 Assamese delegation 1o

NEFA . . 1364-5%
459 Ammunition 13fs
460 Ropeway over Rohtang

Pass . 13¢6
461 Manali-Leh road 13€6
462 Sain’k School in  West

Bengal , 136768
463 Manufacture of components

of Aircraft . 1368
464 Congo Civilian (‘fnalmrs

‘und 1368-£g

465 Settlelmem of ex-service-

men in NEFA 1369
466 Income of Adivasis 1366-70
467 Soldiers’ Sailors’ and

Airmen’s Boards 1370
468 Army Cadet Colleges 1370-71
469 MNew Aerodromes 1371
470 Land for soldiers 1371-72
471  Manufacture of Defence

equipment 1372-73
472 Indian note returned by

Pak. High Commission in

New Delhi 1373
473 Cemral Cow:rnrnem In-

dustrial Tribunal, Dhan-

bad 1374
474 Mine workers in Asmsol

Coal Belt . 1375
475 Appraisal of i arngmon pro-

jects 1375-76
476 Sabika Fouyis in A:my . 1376
477 Disabled Sabika Foujis 1376-77
478 Border posts set up by

Pakistan alopg Indian

border 1377 78
479 Indians in South mem 1374
480 Reduction in conltrucﬂon

cost 1378-79
481 Roads and bndsel in

Goa . . 1379-80
482 Loans to sugamne gmw«

ers 1380
483 Tobacco culnvlllon in

Uttar Przdesh 1380
484 Manufccture of palm gur 1381

Special trains for circus
455 cf.igmm . 1381-82
486 Postage stamps 13R2
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
ESQ Subfect CoLumrg USQ Subject COLUMNg
o No.
487 Tourist Development 518 Advisory Board for Hill
Council . . . 1382-83 Development 1405
488 Railway mncelsion.l to 522 FPorest Survey . . 1406
students . 1383 523 Underground lakes in
489 Indo-German Agrlcu]tﬂﬂl Rajasthan . ] . 1406
I;ro:a‘llct f.] s 1383-84 524 Cattle wealth : 1407
490 Employees of Indian Tele- o
hone Industries, Bnngl— 535 Local t“m" = B(:!m'bay 1407-08
ore 1385 526 Investment in agriculture 1408-09
491 P.&T. omm in Omsa 13%5 527 ]a]t:’:lr;c:t-e method Ofpiﬂd}'
492 Ahmedabad Aecrodrome . 1386 - é:t e p::o::ecuon e 1409-10
Training of ¢ 10 eanf ; i - 1410
e whe;choguneu gl 1386-%7 529 E_‘roducnon in Government
494 Timber for construmon arms ' 1411
work . 1387-98 530 Agricultural colleges . T411
of tri- 531 Drinking water at Banda
= EETSE“’“ ! _p"“ diser 1388 Junction . 1412
496 Fertilizers . . . 1388-8g 532 Stations between Narsm-
497 Radar Equipmem at ghpur and Gategaon ¢+ 1412-13
Airports ) ] . 138990 £33 Epstl Ofgce Accounts  of
498 Cyclone Warning System 1390 th:p “: I;‘e.rso:;s o 1413
499 Low Cout h:gh pmteln 534 ans to Dairy farms - n413-14
foad 1390-91 5§35 Development of fisheries 1414
593 Lowel Cron:ng uccu:lcnts 1391-92 536 g:";n of insured POS‘I] 24td
1
so1  Import of t'cmllzcru and
Senctire i " 1392-93 537 Post office bu:ldmgs 1418
; { Railways in 538 Aerodromes ’ 1415-16
oz Expansion o ied . )
’ Western Rajasthan ‘ 1394 39 gdsdl.l]éla‘:'g:ll'l:péll‘c:\\'zrn; ke 1416
503 Telephone Department  1394—96 540 TFoodgrain prices . 1417
504 Development of forests .  1396-97 541 t]_ll‘lncse dcmcnstratlcm g
sos Training progemme of CITE : 1417-1
workers : 1397 542 E:ST:FMR on sugnr in- .
g 141f-19
506 g;er-crowdm; ‘m tni:[u . 1397-98 543 Cattle breading . ) 1419
507 Cheese processing plant | 544 Navigation in Ganga and
i Delf;! Mﬂfk Scheme . {1398-99 Yamuna rivers . 1419-20
soR Loans from foreign coun- 545 Supply of sugar to Co-
tries for Railways 1399 operative stores : 1420
503 Spare wagons - 1399-1400 546 Covering sheds on pln_
510 Research for increasing forms 1420
tice production : T400 547 Train collision at Chmm
s11 Equipment from U.K. Station . 1421
for Indian Railways . 1401-02 548 Ahsnmcm of w"t Com
512 Loans for hotels . 1402 1421-22
s13 Derailment of Passenger 50 Poeul A.pprm:ng Umt
# Train near Vijayawada . 1402-03 . at Cochin . . 1422
514 International Conference 551 Fire in boats in Hoogmy 142324
on Air Law y 1403 552 Mobile Veterinary clinic. 1424
sts  Cooperative l'mninl So- $53 Mughn]nm-Gayt Pas-
cieties . - T403-04 senger T . . 1425
516 Quality of milk supphed ss4 Alarm Chll.l'll : . 1425-26

hi Milk Schi .
by e Echeti 40403 55 Milk  Processing Cen-
517 Farm experts 1405 tres . . © 1426
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WRITTEN ANSWERS TO

QUESTIONS—contd.
UsQ Subject
No.

556 Purchase of milk by Go-

vernment
Milk production

557 .
Refrigerated le vans for
fish

558

Agronomical Experlrnem
Centres

Tuticorin Port Dev:]np-
ment Project

Telephone Exchange
Export of fish

Diesel Rail-car services .
Wool Grading Centres .
Bikaner-Delhi Mail

Automatic tclcphones in
Rajasthan

Air accident near I’athan-
kot

Sealdah Stauon
Tellicherry- Mysore Line

Survey of minor irrigation
potential

Jute Development Board

Cement for Agricultural

purposes

Gocpcrative
S.A.

559
560

561
562
563
564
565
566

567

568
569
570

511
572

573 league of

Tmn robb:ry near Km
ganj

Price Flur.:mmm 1‘ und .
Bridge on river Hadap

Rail link between Ro-
be;‘régmi and Garwa

574

575
576
577

578 Second Telephone Pac-

tory

Central Ro:d Reuarch
Institute

Highway in Ainrn
Sugar mills

Catering shops
Smuggling of sugar
Privately opemed Rail-
ways

Imphal- Clchlr rold

Electrification of stations
on Northern Railway

Community Developme nt
Blocks {in Punjab

Central Telegraph Office
New Delhi

Telegraph Masters

579

580
$81
§82
583
584

585
586

587

588

589

[Dawmy Dicest]

COLUMNS

1427
1427-28

1428-29
1429

1430
1430-31
1438-32

1432
1432-33

1433

1433-34

1434
1434-35
1435

- 1435—37

1437
1437-38
1438-39

1439
1440
1440-41

1441

1441-42

1442
1443
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.8.Q. Subject
No.,
590
59t
592

R.M.S., Delhi
Telegramg

Rules for allotment of
quarters .

Seminar on tourism

Tourism  in Kumaon
Hills . . .

Development of fisheries .

Development of fisheries
in Mysore . .

Delh -Bombay
line .

Local trains in Puom

Telegraph and Tclephoue
Trainee Centre

Minor irrigation
Ban on export of gur

Distribution of land among
agriculturists

Catering at Airports
Cattle breed .

Boat  building
Ernakulam .

Coal industry .

593
594

595
596

597 Rliiw:y

598
599

600
6ol

603
604
605 yard at
606
Fair Price  Shops in
Madras . .

Railway line from Trichy
Madurai to Tuticorin

608

Shipping capacity
Marmagoa Port

Roads in Andhra Pradesh
Milk procurement

610
611
612

613 Deep sea fishing in An-

dhra Pradesh
Marketing Societies
Bombey-Howrah Mail
Bridge on
Burmahan

614
615

616 Narmada nt

617 Jabal Hmhlnsnbud

Nnil&:?!:ll Highway

Railway track between
Ttarsi and Jabalpur

S.N.Q.

No.

1 Death of Deputy Superin-
tendent of Police in
Irwin Hospital

618
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1448-4
1449-50

1450

. 1451—53

1453
1453-54

1454-55

145556
1456

1457
1457-58
1458

1458-59
1459-60

1450-61

1461
1461-62

1462

1462-63
1463
1463-64
1464
1464-65

1465
1465-66
14645

1467
1467

1467
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1613

(1) (a) The following sta-
ments showing the action

rotection to the Bicycle
ndustry.

taken by Government on
various  assurances, pro- W)  Government = Reso-
miscs  and  undertakings lution No. 3 (1)-Tar/6)

given by Ministers during
the various sessions shown
Igl.ll'l.ll each ==

dated the 23rd Novem-
ber, 1963.

(2) (i) Report (1963) of

(1) Supplementary Statement the  Tariff Commis-

No. I—Fifth Session, 1963 sion on the continuance

(Third Lok Sabha). of prote:tion to the Po-

() Sgyplemcmar Statement wer and  Distribution
No. V—Fourth Session, 1963 Transformers Industry,

(Third Lok Sabha),

i) Supplementary Statement
. :1’40, pplX—Third Session
1962-63 (Third Lok Sabha).

(i) Government Resolution
No. 5 (1)-Tar/63 dated
the 23rd November,

1963,
(iv) Supplementary Statcment
MNo. XI—Second Session (i) Government Notifica-
1962(Third Lok Sabha). tion No. § (1)-Tar/é

(v) Supplementary  Statement
k 0. )zlv-First Session 1962
(Third Lok Sabha).

i) Supplementary Statement
(I?Io. )FVI—Tch.&h Session
1950 (Second Lok Sabha),
b) A copy cach of the follow-
()ing waulcs und:r sub-
section (3 of section 8 of

Cinematograph  Act,

dated the 23rd November
1963,

(fv) Statement explaininy
the reasons why a copy
each of the documents at
[ORL] ﬁ:':':') above could
not be laid on the Table
within the pzriod prescri-
bed in the said  sub-
section,

1952 'I'T;s Cin aph @A col&ayﬁﬁcach of thedfollowb-_
i in:matogr. ing Notifications under sul
m(leOﬂhip) Second section (3) of section 458

[Damwy Digest) 1614
Corumns  PAPERS LAID ON THE
CALLING ATTENTION TO TABLE—contd
MATTERS OF URGENT '
PUBLIC IMPORTANCE . 1469—384 Convame
() Shri Vishram Prasad cal- Amendment Rules, 1963
led the attention of  the published in ~ Notifica-
Prime  Minister 1o the tion ~ No. G.S.R. 1514
reported news about Go- dated the 21st Septem-
rntmment considering hand- ber, 1963.
g _over two squre miles i) The Cinemar
of Indian territory in ( (Censorship) ”%‘rr:;Prg
Chilahati area along with Amendment  Rules, 1963
Berubari to  Pakistan and ublished in Notification
the Pakistan Government's o. G. 8. R. 172+ dated
order to East Pakistan the 3oth October, 1963.
Rifles to enter Berubari. (¢) A copy of the Registra-
The Prime Minister (Shri tion of ) Ncwsrgmpers
Jawaharlal Nehru)  made (Cen'raly Third Amend-
a statement in regard meni R les, 1933 pub-
thereto. lished in Notification No.
(i) Shri Kishan Pattnayak G.S.R. 1637 dared the
called the attention of the 2.th  October, 1963,
Minister of Health o under . sub-section (2}
the break out of of section 20A of the
cholera in erid.mic form Press and  Registration
iBnLh Orissa, West Bengal, of Books Act, 1867
ithar Maharashtra, etc
jd ¢ : 12) A copy each of th fol-
a‘;:h‘-"‘f large  number of lowing (p:;pc;ﬁ under sub-
4 section (2 section 1
The Deputy Minister of of the Turiﬂ?‘ C.Jn;glibsiux?
Health mad: a statement in Act, 1951 =
regard thereto, (1) () Report  (1963) of
PAPERS LAID ON  THE the Tarilf Commission
TABLE . . 1484—y0 on the continuinze o



615
PAPERS LAID ON THE
BLE—contd.

of the Merchant
Act, 1958 :—

(i) Notification No. G.S.R.
1393 dated the 24th
ﬁugust, 1963 containing

Corrigenda to thc Mer-
chant Sl'upg
ing Office
1963 published |n Nou-
fication No. G.S.R. 455
dated the 16th March,
1963.

(i) Notification No. G.S.R.
1511 dated the 21st’ Sep-
tember, 1963 containing
corrigendum to the Na'on-
a! Shipping Board Rules,
1960 published in No-
tification No. G.S.R. 1242
dated the 22nd October,
1960,

A 0| “Third Five
w p{’hn—mld-m‘m app-
mlsll
(s) A copy of the following
Orders under sub-section
g) of section 3 of the
ssential Commodities Act,
1955 =
() The lndum Maize (Tem-
orary in Starch
Rﬁlnufmm) Second Or-
der, 1963 published in
Notification No. G.S.R.
1519 dated the 215t Sep-
tember, 1963.
The Rice

Shipping

and Paddy
Second Price
(Amendment)
Order, 1963 published in
Notification No. G.S.R.
1520 dated the z1st Sep-
1ember, 1963,
The Rice (Punjab,
Control Order, 1963 pub-
lished in Notification No.
G.S.R. 1570 dated the
27th September, 1963.
(v) The Rice (Uttar Pradesh)
7063 pubiubed.in Noti:
1963 -
puNo. G.S.R. 1617
dated the 4th October,
1963,

(v) The Rice (Madh
Price Conwul e.t, 1963
published in
No. GS.R. 1673 dated
the 19th Uctober, 1963.

(v1) The Rice (M.ldhyu Pradesh)
Price Amend-

ment Order, 1963 pub-
lished in Nouﬁuu;on No.

(a1}

(a0 )

L DarLy Dioest]

CorLumms

PAPERS LAID ON THE
'I'E.'B[.E—contd

G.S.R. 1732 dated the
4th November, 1963.

(wii) The Rice (Punjab) Price
Control Amendment
Order, 1963 published in
Notification No. G.S.R.
1733 dated the 4th No-
vember. 1963,

(viif) The Rice (Punjub) Price
Control Second  Amend-
ment Order, 1967 pub-
lished in Notification No.
G.S.R. 1760 dated the
3th November, 1963.

(ix) The Tripura Foodgrains
Movement Control (No. 2)
Amendment Order, 1963
published’ in Nﬂﬁi’lcltion
No. G.S.R. 1769 dated the
16th  Nowvember, 1963,

(x) The Rice (Uttar Pradesh)
Price Control (Amend-
ment) Order, 1963 pub-
lished in Notification No.
1777 dated the 13th No-
vember, 1963.

(x1) The Uttar Pradesh Paddy
and Rice (Restriction on
Movement) Second Ame-
ndment Order, 1963 pub-
lished in Notification No,
G.S.R. 1778 dated the
13th November, 1963.

(6) A copy of the Maternity
Benefit (Mines) Rules, 1963

ublished in Notification
0. G.S.R. 1642 dared the
12th October, 1963, under
sub-section (3) of section
28 of the Maternity Benefit
Act, 1961,

(7) A copy of the evidence given
before the Joint Committee
on the Bill v amend and
codify the law relating to
marriage and matrimonial

cawses among Christians.

REPORT OF JOINT COM-
MITTEE—PRESENTED.. ..

Shrimati Renu Chakravartty
resented the Report of the
oint Committee on the Bill

to amend and codify the law
relating to marriage and ma-
trimonial causes  among
Christians.

REPORT OF COMMITTEE ON
PRIVATE MEMBERS' BILLS
AND RESOLUTIONS—PRE-

SENTED

'I‘wenty-e:ghth Repnn was pre-
sented.

1616
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MOTION FOR ELECTION TO
COMMITTEE . . 1490—92 (6) The Delhi (Delegation of
Powers) Bill, 1963.
Shri Mahavir Tyagi moved
for the clection of one mem- DEMANDS FOR SUPPLE-
ber fﬁni&mgngh;hc mem- MENTARY GRANTS
bers 2 to serve
oo e © (GENERAL), 1963-64..... 1497—I618

mittee on Public Accounts for
the unexpired portion of the
term ending on the
3oth April, 1964, wice Shri

Discussion on the Dernanda
for Supplementary
in respect of the Budm:t
(General) for 1963-64 con-

Bhakt Darshan. The mo- cluded and the demands
tion was adopted. were voted in full.
BILLS INTRODUCED . 1492:—97 AGENDA FOR WEDNBSDAY
ndis NOVEMBER
o 'Ehgg;}‘ iRt o Bill AGRAHAYANA 6, 188¢ (%:L)—
(2) The Companies (Amend- Consideration and passing of

ment) Bill, 1963.

(3) The Gold (Control) Bill,
1963,

(4) The Banking Laws (Mis-
cellaneous Provisions; Bill,
1963,

(5) The Central Boards of
Revenue Bill, 1963.

the Aj rapmt.im (No. s)
Bill; for Exocess
Grants (Rnﬂwlyl) for 1961-
62; Requisitioning and Ac-
qumtl.on of Immovable Pro-
E (ﬁmmdmem) Bill and

rugs and Magic Remedies
(Objectionable  Advertise-
ments) Amendment Bill.

GMGIPND—LS I1—1500 (ai) LS D—7-12-63—880. )



